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LOK SABHA DEBATES

LOK SABHA

Wednesday, Apr'l 17, 1985/
Chaitra 27, 1907 (Saka) ]

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

[ Translation]

Financial Assistance to Players in
Schools/Colleges

*465. SHRI MOOL CHAND DAGA:
Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state :

-+ (a)' whether any financial assis-
tance is given by his Ministry to those
students who take keen interest in
games and sports in umversities, colleges
and schools and give excellent perfor-
mance; and

{(b) if so, the criteria adopted
therefor and the amount of financial
assistance given to them ?

[English]

THE MINISTER OF STATE IN
THE DEPARTMENT OF YOUTHAF-
FAIRS AND SPORTS (SHRI R.K
JAICHANDRA SINGH) : (a) and (b)
A statement is laid on the Table of the
Sabha.

Statement

Financial assistance in the shape of
scholarships is provided to those schoo!l
and college/university students who
show marked promise in sports, with a
view to nurturing their tajlent and as an
incentive to high endeavour,

— e
2

Such scholarships are awarded to
students on the basis of their talent in
sports as assessed from their actusl per-
formance in national and state-level,
inter-university, etc. tournaments with
reference to posit.ons obtained by them
in such tournaments. The scholar must
be a bonafide full-time student and
should not be employed on a job on a
whole-time basis. He/she should also
not be in receipt of any other sports
scholarship. Besides, he/she should be
of a good conduct and have passed the
last annual examination.

At the university and college level,
100 national-level scholarships of the
value of Rs. 1200/— per annum each are
awarded annually. For school students
400 national-level scholarships of the
value of Rs. 900 per annum each and
800 state level scholarships of the value
of Rs.600/-.per annum each are awardel.
These are in addition to renewal of
scholarships which is done if the awaidee
maintain: or improves his/her perfor-
mance in the following year.

[ Translation)

SHRI MOOL CHAND DAGA : Mr.
Speaker, Sir, 100 national level scholar-
ships at University and college level, 400
national level scho'arships and 800 State
level scholarships at school Jlevel are
granted to students who are talented in
sports and games. I would like to ask
the hon. Minister when this scheme was
introduced and what the number of
students who are receiving scholarships
is at present at national, Slate and
Uvriversity level respectively ?

[English)

SHRI R K. JAICHANDRA SINGH;
This was started in 1970-71. I have got
the figures for two years. In 1983.84,
the number of students of the University
and College levels was 197, and in 1984.
85, it was 192, The number of students
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of school level was 1627 in 1983-84 and
1733 in 1984-85.

[Tra nslation]

SHRI MOOL CHAND DAGA:
The reason for our country’s dismal
performance in the Olympics is that
government have not been able even to
sanction full scholarships at the national
and State levels ever since this scheme
wag introduced in 1971. What are the
reasons for giving scholarships to such
a small number of students in a country
of India’s size ?

The second point is that the prices
have registered a hundred per cent
increase since you started this scheme
and fixed the amount of scholarship,
where as you continue to give the same
amount of scholarship Can you expect
India to project a good image in the
world of sports in the Olympics in these
circumstances ?

[English]

SHRI R K. JAICHANDRA SINGH :
The proposal for not only increasing
the number of scholarships, but also
for increasing the value of the schola-
rship is on and the Department is con-
sidering it,

MR. SPEAKER : You mean, you
are considering it.

SHRI MOOL CHAND DAGA
When you have fixed 400 and 800 at
Central and State levels......

MR. SPEAKER : He has replied to
both.

SHRI MOOL CHAND DAGA :
They have fixed 400 at Central level and
800 at State level. But we have reached
only 30 per cent of that level. That is

the point.

SHRI R. K. JAICHANDRA SINGH:
I think I have answered the point. We
are thinking of increasing both the cume
ber of scholarships as well as the value.

MR. SPEAKER : Do it faster.

KUMARI MAMATA BANERIEE :
In West Bengal, students and youth are
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very much interested in celebrating
the International  Youth Year
in the local clubs through various
prograrames. But due to lack of money,
this section of youth are not getting a
chance to fulfil their activities. 1 would
like to know from the hon, Minister
whether the Government has any prop-
osal for giving finamcial assistance to
the registered clubs which are seriously
interested in celebrating the Internati-
onal Youth Year through various perfor-
mances and which are also trying to
organise the local clubs for international
events like Olympics.

SHRI R K, JAICHANDRA SINGH :
For the International Youth Year, we
have a different scheme But I think the
question needs due notice.

SHRIMATI PHULRENU GUHA :
The hon. Minister has given us the
number of students, Out of that, [
would like to know, how many are
woman students,

SHRI R.K. JAICHANDRA SINGH:
The break-up figure is available here,
For 1984-85. at the university level, the
number of women is 99 out of a total
of 192 and at the school level almost 50
per cent are girls.

SHRI SHANTARAM NAIK - Apart
from the various schemes which are 1n
force, I would hike to know whether the
Government intends t0 enact a central
legislation to give facilities for youth on
a permanent basis.

SHRI R K. JAICHANDRA SINGH:
The idea is noted Sjr,

MR, SPEAKER : Shri Rao.

SHRI C, MADHAYV REDDI : Ques-
tion No. 473 may also be taken up along
with Question No, 466, They are -on the
same subject,

MR, SPEAKER : Any objection ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCHENCE AND TECH.
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, SPACE AND
ELECTRONICS (SHRI SHIVRAJ Vv,
PATIL) : No objection, Sir,
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. Setting #p g Tawaskip for Iadian
Scientists Working Abrdad

*466. SHRI V.SOBHANADKEE-
‘'SWARA RAO : Will the PRIME
""MINISTER be pléased to state :

(a) whether Government hgve taken
a decision to set up a township to
attract the Indian sciéntists working
abroad;

(b) if so, the details and the facili-
ties that will be given to the séienusts;

and
(c) the estimated cost of the project?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPA-
RTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHRI SHIVRAJ
V. PATIL) : (a) No, Sir.

(b) and (c) Do not arise.

Indian Scientists Warking Abroad
*473 SHRI PRIYA RANJAN DAS

MUNSI .
SHRI C. MADHAYV REDDI :
Will the PRIME MINISTER

be pleased to state :

(a) whether Government are aware
that some prominent Indian scientists
and technologists in USA, U, K, and
France are thinking of returning to
India if they get better Prospects and
avenues to work bere;

(b) if so, the steps Government
propose to take in the matter; and

(¢) the outcome of any negotiations
with them through our embassies?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPA-
RTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS.(SHRI SHIVRAJ
V. PATIL) : (a) A number of scientists
and technologists have expressed a desire
to come back to India,

CRAITRA 07 107 (SAKA)
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(b) The Government has jnitiated a
number of measures to attrict Indian

" Scientists and Technologidts settled

4 .

abroad to came back to ' this couniyy.

Some of these are :—

1. Total outlay for sgience & tech-
nology bas been increased and
fellowship and associatéship
have been provided alongwith
appropriate facilities,

2. There is a provision for tempo-
rary placement of scientists and
technologists under the scheme
of ‘Sgientists’ Pool’. In many
cases Indian scientists are con-
sidered for appointments 1n
Indian institutions in absentia.

3, Facilities to import equipment
to the scientists returning from
abroad have been provided.

4, There are a8 number of schemes
for recognigsing talented young
scientists apd providing them
appropriate research facilities.

5. New tcientific departments/orga.
nisations such &s Departments
of Environment, Ocean Develop-
ment, New Eunecrgy Sources,
Nitional Biotechnojogy Board
etc. have been set up and some
of these are in the high tech-
nology areas.

6. Delegation of enhanced admi-
nistrative and financial powers
bave been made to sciémific
institutions to improve the wor.
king conditions of lclcnti§ts.

(c) The embassies are not equipped
to have detailed negotiations with
distinguished scientists and technologists
belonging to various disciplines,

SHRI V. SOBHANADREESWARA
RAO : Several incentives are being
offered to the entreprencurs through our
recent Budget. Our Prime Minister
has also appealed to people abroad—
either Indian scientists or engineers—to
come and set up industries in our
country. Inview of this, will Govern.
ment consider a proposal to set up a
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township near Delhi, whelie all infra-
structural facilities can be provided to
the scientists as well as engineers who
want to return to India and setup
industries and where, just like DIC, they
can open an organization in which
through a single door, infra structural
and other facilities can be provided ?
Will Government consider taking steps
in this direction ?

SHRI SHIVRAJ V. PATIL : We
have received pioposals from our scien-
tists, technologists and engineers. Of
course we have to distinguish between
scientists, technologists and engineers.
Scientists would deal with the theoreti-
cal aspect, whereas technologists will
deal with the application of science,
and engineers will be concerned with
actual building up, and things like thaft,
We have received proposals, and those
proposals are examined, We are giving
assistance to those who are interested
in seeing that these technology townships,
technology cities or parks come up, We
have provided them assistance in the
shape of contacts which they wanted to
have with the different Departments,
so that they can get the information.
Again, we have been informing the
State Governments also, where town-
ships are proposed to be set up, to give
them ‘the assistance, and all that is
necessary in this respect is being done.

SHRI] V. SOBHANADREESWARA
RAO : Inspite of the desire of the
Central as well as the State Governments
to attract non-resident Indians and the
categories of people like scientists and
engineers, invariably delay is taking
place, due to which the efforts of people
who wanted to come, do not bear fruit.
So, will Government of India set up a
separate mechanism which will be in-
formed of the needs of these
people —there non-resident Indians
who want to do something in our
country—and will the Government
see that they take up this matter and
do the necedful, so that those people’s
preblems are solved, and the industries
actually materialize 7 Will Government
consider setting up such’a mechanism ?

SHRI SHIVRAJ V., PATIL : The
proposals are to set up these tewnships

APRIL 17, 1985 .
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in different States—in Tamil Nadu,
Haryana, Uttar Pradesh, and other
States also. So, Governments at the
local level also have to interact with
them. The Government at the Central
level is giving them all the assistance
they need. There are certain things
which they want. Then the financial
institutions also have to help them.
Certain things have to be tied up.

Establishing townships means pro-
viding so many things—infra-structure,
roads, buildings, water connection,
electricity, communication facilities,
and all those things. So, we are look-
ing into all these things, but the project
is such that at different levels there has
to be interaction. And we are trying
to help them from the Department of
Science and Technology, which is look-
ing into all these problems. If some
electronic township has to come up, the
Department of Electronics is looking
into those things and we help them.

SHRI C, MADHAYV REDD! : Has
any concrete proposal been reccived
from the Government of Andhra Pradesh
regarding establishment of technology
city and whether 1t is under the con-
sideration of the government ? Has the
Government of India changed its poilicy
of attracting foreign engineers in view
of large foreign remittances that we
have been receiving of late ?

SHRI SHIVRAJ V. PATIL : We
have received a letter from the Chief
Minister of Andhra Pradesh and a reply
is sent to the hon. Chief Minister.
Therefore, the proposal to set up a
technological township or technological
city near Hyderabad is there, Ii was
stated that about Rs 132 crores would
be required for establishing that city;
and they wanted to know whether finan.
cial assistance will be given by the
Government of India. We are giving
them assistance and guidance. The.
institutional finance will be available
to them and it is expected that the none
resident Indians who would like to conie
back, they would invest their knowledge
and finance also for establishing it; and
at the same time, the State Govern.
ments may give them help in finding the
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land necessary and give them some con-
cessions in the shape of sales tax and
other things. So, we have communicated
that we would be' giving' them all the
assistance.. As'far as fuads are con-
cerned, they have to come from the
institutions or those who are interested
to come here and the State Govern-
ments.

PROF P. J, KURIEN : On the one
hand.there is a proposal from the govern-
m2nt to bring back the Indian s:ientists
who are working abroad, on the other
hand, there is a considerable brain drain
from this country even now continuing.
Along with goveroment’s effort to bring
back the Indian scientists. working
abroad, is the government -prepared to
make a study on the brain drain at pre-
sent from this country ? Are they pre-
pared to take steps to stop -this brain

drain in order that at lesist the scientists®

who are working .at present especiaily
in the country feel satisfied about it ?

SHRI SHIVRAJ V. PATIL : This
problem has been posed every now aand
then: it has to be examined in correct
perspective, Now we are told that we
have about 2.6 million scientists in
India, The record which 1s available
with us, the record which is prepared
by CSIR agencies in different countries
shows that about 23,000 scientists are
abroad: may be more scientists are
there. But if we consider the percentage
of the scientists who are abroad com-
pared with the-scieptists ‘who are here,
it is a very very small number. "But we
have taken all‘the steps to see that the
scientists do not go out. Now, I have
enumerated the steps which we have
already taken Theére is ‘one scheme
under which scholarship is provided to
the scientists who come out of the
universities. Then the financial assistance
is given to theém to carry out research
and development: «in ordir < to sec that
they interact with the scientists coming
from different ‘countries, we provide
them facilities to go abroad and we
have started so many departments in
the high technology: For instance, bio-tec
hnology is developing; electronics deve-
loping; genetic technology is.developing
and space technology is developing.

CHAITRA 27, 1907 (SAKA)
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Now, these new departments have 'been

- started here. There are two tHingsa:

(1) desire to'do 'soniething which is
useful to the people; (2) to have the
assistance in ‘the shape of money and
other things, Now, in both'thése areas,
we are trying to do and the hon. Prime
Minister has done a lot.

THE PRIME MINISTER (SHRI
RAJIV. GANDHI) : I would just like to
add a little bit to that.

The real way to stop the brain dra‘n is
to give adequate facilities: and what the
brain drain really meansis that our
educational system is turning out more
people of a certain calibre and learning
than the industry and research depart-.
ment can aosorb, As a developing
country this ‘will ‘remain the case for
some time to come, but we should look
at the positive aspect of it and not look
at it as a brain drain. The work that
we have done to stop is there like the
hon. Minister has said. We have taken
many steps in  high. technology and
recently we have taken many steps to
invigorate industry both public and
private sector, so that we can absorb
these people. But, really what we should
look at this is; as-a-bank in--which - we
are sending people'to be further trained
abroad, whom we can recall at a time
when cur country has the facilities to
utilise thair full potential and we will
be doing that as we gain experience, as
we progress; the atmosphere, the climate
will be such that many many more
people will come back and we should
not look at it'as losing ‘'somebody, but
as sending somebody out to get more
experience so that he can' Sserve us
better,

SHRIT SATFUDDIN CHOWDHURY ;
In the reply, the Prime Minister has said
that we are producing excess people.
But, now we are going to have——in a
very high scale--import of technology
which we do not have in our country.
1 want to kncw whether vou are going
to have a proper plan to absorb then; —
those who are going out, and is there
any time-bound programme ?
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MR, SPEAKER : He has already
* gaid it.
(Interruptions)

SHRI SAIFUDDIN CHOWDHURY :
We are importing technology.

MR. SPEAKER : You have to

borrow at certain times.
(Interruptions)
SHRT SAIFUDDIN CHOWDHURY :

We require more. It is not enough.

AN HON. MEMBER : They go
because they are not given facilities
here.

SHRI RAJIV GANDHI : A time-
bound programme is there 1n the Seventh
Five Year Plan.

MR. SPEAKER : Shri Harish Rawat.

Setting up of Electronics Industry by
Foreign Companies

¥467. SHRI HARISH RAWAT :
Will the PRIME MINISTER be pleased

APRIL i7, 1983
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to state :

(a) whether foreign companies had
applied for grant of licence to set up
any electronics industry on their own or
with equity participation with Indian
companies during the year 1984-85; and

(b) if so, the particulars of those
foreign companies and proposed indust-
ries as well as the names of the places
for which licences have since been
issued ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE.
LOPMENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHRI SHIVRAJ
V. PATIL) : (a) Yes, Sir.

(b) A Statement is laid on the

Table of the House.

Statement

List of Companies with foreign equity of 407 or more issued approval in
1984.85 is given below : ‘

Name of Company

Location

1 2

1, M/s Datapro Consultancy Services

M/s Computer Automation (India) Ltd.

»

.

M/s Data Storage Technology
M/s Softech Systems

.

v e

Dr. Bhupinder Kumar Modi

M/s Strata Search Sahpoorji Pvt, Ltd.

M/s Associated Software Co,

Shri G. K. Pillai

© ® 9 o

Ms/Amrit J. Patel

SEEPZ, Bombay
SEEPZ, Bombay
SEEPZ, Bombay
SEEPZ, Bombay
SEEPZ, Bombay

SEEPZ, Bombay
SEEPZ, Bombay

MEPZ, Madras

Tehsil : Vatwa (GIDC

Indl. Area.,

DISTT : Ahmedabad
STATE : Gujarat
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10. Shri Balbir Singh Bajaj

11. M/s Reliance Systems (P) Ltd.

12. Shri M.K. Chowdhury

13. M/s Relco India Pvt, Ltd,

14. M/s Saren Tronics (I) Pvt, Ltd,

15. M/s Nulgiris Technology Park

16. M/s Hyderabad Technology

17, M/s Siemens (India) Ltd.

18. *M/s Tata Burroughs Limited

19. M/s GK W.Ltd.

Tehsi) : Veerasardra
Distt. : Bangalore
State : Karnataka

Tehsil : New Delhi
Distt. : New Delhi
State : Union Territory,

Tehsil : Noida
Distt. : Ghaziabad
State : U.P.

Tehsil : Omalur
Distt. : Salem
State : Tamilnadu

Tehsil : Gandhi Ngr,
Distt. : Gandhi Ngr.
State : Gujarat,

Tehsil : Kothagiri
Distt, : Nilgiri
State : Tamilnadu.

Tehsil : Rajinder Ngr,
Distt. : Ranga Reddy
State : A.P.

Nasik, Maharashtra

Thivim Industrial Estate,
Union Territory
of Goa,

Backward Area in U.P,

*Letter of Intent (LOI) granted subject to foreign equity being brought down to

below 40%,

———
(Toahebision]

SHRI, HARISH RAWAT : Mr.
Spesker, Sir, due to the etforts on the
part of Government and the Prime
Minister, an awareness has been created
in the minds of people about electronics
and the electronics industry, and licences
have been given to some foreign compa-

nies for the setting up of such industries.
The criticisms and the other news
reports appearing in the press in this
regard indicate that most of the com-
panies to whom licences have been given
are either M R.T.P. companies or such
other companies as bave tried to set up
industries in the country in collaboration
with foreign companies. These foreign
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companies are totally silent about the
use of obsolete technology in the develop-
ing countries ©r in our country. An
impression has also been created about
these companies that inaddition to using
their technelogy in these countries for
industrialisation, they also take interest
in otber fields, Through you, Sir, I
would hke to ask the hon. Minster
whether licences have been 1ssued to
some M R.T,P and F E.R A, companies
to set up electronics industries in the
country and if so, the percentage of
equity shares of the foreig n companies
to which licences have been given on the
basis of participauion in cquity shares
with foreign companies. I would also like
to know whether Government propese
to reduce further th: percentage of
foreign equity fixed at present and
whether Government have thoroughly
examined the bpnafides and the antece-
dents of the foreign companies which
have been permitted to collaborate with
Indian compantes on the basis f cquiy
participation, so that it could be ensured
that these companies take irterest cnly
in idustry and not in any other field ?

MR SPEAKER : You put your
supplementary otherwise in this way you
will lose all the time and the question
will not be put.

SHRI HARISH RAWAT : I would
like to ask the hon. Mimster whether
licences have also been given to the
companjes covered under M R, T P. Act
to set up electronics industry and if so,
what is the basis thereof 7 When such a
demand has al<o been made by some
public undertakings, why were lcences
issued to the MR, TP. and F.E R A.
companies overlooking the former’s
cltim ? And......

MR. SPEAKER : What are you
doing ? Yesterday also 1 requested you,
today egain I would like to tell you that
there is a procedutre to ask supplemen-
taries. Please study that and learn to put
supplementary questions.

[English]

J do not agree with this. You are
just taking the time of the House. The
monologue goes on and on,

C AR 1 ol
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{Translation]

SHRI SHIVRAJ V. PATIL : His
question was...,..

MR. SPEAKER : You also give a
brief answer. I doubt whether there was
a question at all

SHRI1 SHIVRAJV, PATIL : As to
how many licences weie given to the
foreign companies during the year 1984.
85. we have given here a list of 19 com-
panies. Of them, 16 companies are for
export purposes and are in export areas
and we have the expectations of 100 per
cent export from them. The remaining
three companies have also been asked
to reduce foreign equity participation to
40 per cent. Of these, one company has
not been asked to reduce equity by STA.
because it ts not mandatory under the
law,

We endeavour to devzlop new techno-
logy in the country or develop indigen-
ously even the technology which we have
mmported and usz it

Nowxy the question is what these
foreign companies are doing here, Tnese
eompanies are engaged 1n production
here They bring with them foreign
technology which we are using, 1tis
necessary for Government to keep a
watch on their activittes and Govern-
ment’s procedure in this regard is being
followed. Our effort is to make new
technology easily available 1n the country
and to have production by making use
of it,

SHRI HARISH RAWAT: I wel.
come the efforts made. by the Govern.
ment in the development of elcctronics
industry, butl would 1ike to ask the
hon. Minister whether Government
have any scheme, under these licences
which have been issued or in future, to
expand electronic industries in the Hilly
and tribal areas, because there are
some remote, backward and hilly dreas
whose climatic conditions are such that
only electronic industries can be sét up
there and even for environmentsl
preservation it is necessary to set up
such industries there and if so, what are
the detai!s of such a scheme ?



17 .. Qral Answers

SHRI SHIVRAJ V. PATIL .

Government are aware of it.
[English]

What is nervous system to the body,
electronic system is to the .industry for
its economic development,

[Translation]

Keeping this in view Government,
especially our Prime Minister, has formu-
lated new policies in this regard, At the
same time, it has been ensured that
more and more industries are set up in
the hilly areas and it has been said in
the new package of policy that special
steps should be taken to set up elec-
tronic industries in the hilly areas and,
apart from this, the new policy recently
framed by the Department of Industry
stipulates that the ceiling for the pur-
pose of subsidy in ‘the hilly areas for
""other industries is Rs. 25  lakhs
where as in the case of electronic indus-
try, this ceiling has been raised to
Rs. 50 lakhs. We hope that such a big
concession will pave the way for the
_setting . up of .electronics .industries in
the . hilly areas

So far as other facilities are concerned,
weare raising funds with the assistance of
the State Government and also from our
Oown resources. Hon. Members have al-
ways been raising this question and this
_policy has, therefore been framed keep-
“ing that in view.

[English]

SHRI UTTAM RATHOD : The
,_mformanon that is being given through
the magazines about the CIH working,
shows that the CIH is trying to spread
its net/in all the developing . countries
througn multinationals. May I know
from “the; hon, . Minister . whether the
Government. is. taking precautions to
find: out 1fthese fareign . agencies. have
such interests in our country also, . that
is,, whether . they_ are_waorking -as, C1A
agents.

‘SHRISHIVRAJ -V PATIL : -For
me, from theElectronics ‘Department
or the Scientific’ Départmeént, . it ‘will be
very ‘difficult rto isay which company
belongs to which undesirable organisa-
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tion from outside countries. As far as
possible, we try to see’' that only those
activities ~which ~are ‘helpful for the
economic development, take place. We
shall also have to 'see “that we cannot
entirely close our doors to 'thé new
things that are happening in'the world,
We shall have to take and give. This
has to take © place. ' We shall have to
balance the interests of the develop-
ments in new areas as well —as’ to
balance the interests of the country
also.

THE PRIME MINISTER (SHRI
RAJIV GANDHI) ; I would like to just

 add to that - We are always keeping a

watch out for such activities and there
is- no question of allowing any such
actlvmes in ‘India,

DR, V, VENKA TESH : _ Sir, 1
would like to know from the Prime
Minister whether the Government - has
got any idea of having electronic based
industries inthe country, particularly in
the drought-prone areas, such as, Kolar

* and'Biddr districts of ' Karanataka, and

other parts of the nation.

MR SPEAKER : What has drought
to do with this industry ?

DR. V. VENKATESH : In . the
drought-prone areas I want to know
about the setting up of electronic
industry,

SHRI SHIVRAJ V. PATIL : The
intention of the Government is to see
that the industry is spread out equitably
and in a_proper manner throughput the
length and breadth of our country.  The

“industries Ministry has adopted a policy

which helps the |ndusmcs go to the
non-industry areas, the backward areas
and the  areas which are affected
because of some natural climatic
conditions also. If all these things are
taken into account, it will be possible
for-the industry to reach ‘Bidar or'Kolar
districts of Karnataka*

MR. SPEAKER : Mr. Mahajan
seems to be very very eager today.

. SHRI .Y.S. MAHAJAN : Sir, the
Soviet Union had shown interest in the
develorment of electronics - industry and
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we had entered into an agreement with
them in 1982 for a period of three
years, Has that agreement been renew-
ed and what has been the consequence
of the cooperation with the Soviet
Union ?

SHRI SHIVRAJ V. PATIL : Sir, in
fact, we take the assistaocc and help
from all the countries from which it
can be had, and we do cooperate with
all the countries with which it is possi-
ble for us to do. Under the agreement,
we had to import some computers and
in return for the computers imported by
us, it was agreed that components will
be sent to that country, 1 do not have
specific information on this agreement
at this point of time but if the hon,
Member is interes'ed, I can supply that
information.

[Translation)
Mabhi Irrigation Project

%468. SHRI DILEEP SINGH
BHURIA : Will the Minister of PLAN.
NING be pleased to state :

(a) whether the Advisory Committes
of the Planning Commission has appro-
ved the Mahi Irrigation Project in
Madhya Pradesh;

(b) whether the Planning Commi-
ssion is further  considering this
scheme from the iovestment point of
view;

(c) whether the Planning Commission
propose to grant approval to the imple-
mentation of this Project under the
State Plan; and

(d) if so, by what time ?

(English)

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI K.
R. NARAYANAN) : (a) Yes, Sir.

(b) to (d) The Planning Commi-
ssion has communicated its ' approval
of the scheme to the State Governnient
oa the 1st January, 1985.
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[Translation]

i

SHRI DILEEP SINGH BHURIA :
Mr. Speaker, Sir, I would like to exp-
ress my thanks to the hon. Minister
for approving this project. Initially, 'the
cost of this project was Rs., 27 crores
which has now gone upto Rs. 61 crores,
1 would like to ask the ‘hon. Minister
by what time the work on this project
will start and by what time it will be
completed and the source from which
the funds would be made available,

MR. SPEAKER : There is nothing
to know about it, When the project has
been sanctioned, the work on it will
also be started, Government would of
course provide the funds for the
purpose.

SHRI DILEEP SINGH BHURIA :
The State Government do not have reso-
urces. If funds are not provided for
this project, the project would remain
on paper only.

[English)

SHRI K R. NARAYANAN : Th:
total cost of the projact was estimated
at Rs 61,52 crores. Even though the
Planning Commission has approved this
project, it has to be finally agreed upon
through discussions between® the State
Government and the Planning Commi-
ssion, because this approval is subject
1o the State Government finding enough
funds for the execution of the scheme.

Secondly, the period of execution
of the scheme would cover about eight
to ten years, That was originally

p'anned.
[Translation)

SHRT DILEEP SINGH BHURIA :
I would like to know whether any pro-
posal for making the funds available
for this project has been sent to the
World Bank. I would also like to ask
the hon Minister what action is being
taken in this regard, Would the Central
Government provide funds for this pro-
ject or would the funds be obtained '
from the World Bank and only then the
work on this project will be started ?
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English)

SHRI K. R. NARAYANAN : This
is one of the schemes for which the
World Bank assistance is being sought.
Actually the Appraisal Committee has
agreed to approach the World Bank and
we have already sent the details of this

to the World Bank,

SHRI BHANU PRATAP SINGH :
I would like to know from the hon,
Minister how many such medium and
major irrigation schemes of Madhya
Pradesh are still pending with the Plan-
ning Commission ?

SHRI K. R, NARAYANAN : There
are quite a large number of schemes
which the Madhya Pradesh Government
has taken up and many of them are on-
going schemes. T think T can send the
hon. Member full list of the schemes
later on, if he likes,

[ Translation)

SHRI GIRDHARY LAL VYAS :
The hon. Minister might be knowing
that Rajasthan also has its share in
the Mahi Irrigation Project. T would
like to know from the hon. Minister
whether the share of Raiasthan in the
project has been finaliced and whether
any effort has been made to execute the
scheme after having concultations with
the Rajasthan Government in this regard
or not,

[English)

SHRT K R. NARAYANAN : The
hon. Member knows that this nceds a
separate question,

[ {Translation)

SHRI GIRDHARI LAL VYAS : We
aiso have our share in this project. I
wanted to know the position in this
regard, since you had mentioned the
name of only one State,

[Engli\h]

SHRI K. R. NARAYANAN : I can
tell the hon, Member that the proposal
of his State has been considered.
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[ Translation)

MR, SPEAKER : Vyasjf, you will
not be deprived of your share.

Flying Squads for Drivers violating
Traffic Rules in Delhi

*469. SHRI SHANTI DHARIWAL :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government’s attention
has been drawn to the increasing road
accidents in Delhi;

(b) whether out of these accidents,
the maximum number of accidents occur
at road crossings;

(c) if so, whether Government have
formed any flying squads for taking
action against those drivers who violate
the traffic rules:

(d) if no such squad exists at pres.
ent, whether Government propose to
form such flying squads; and

(e) the number of persons challaned
during the last three years, month-wise ?

[English)

THE MINISTER OF HOME AFF.
AIRS (SHRI S. B. CHAVAN) : (a) to
(e) A Statement is laid on the Table
of the House.

Statement
(a) Yes, Sir,
(by No, Sir.

(c)and (d) Tn order to enforce
traffic regulations, Delhi Police have
deployed mobile traffic patrols consist.
ing of 138 motorcycles and 6 jeeps.
Recently, 6 high power motorcycles
have been inducted for traffic patro) duty
on the Ring Road,

(e) Month-wise figures of the num.*
ber of persons challaned for traffic’
offénces during the last three years are '

#s follows :—
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Month .1982 1983 o wdnsd
/Tatal Total | ‘ . . ..Total

Challans Challans ' Challans

January 18413 15083 30173
February 26453 23279 313%9
Mé#rch 36019 25618 35651

‘ April 29684 31647 30488
May 31846 31443 32737
June 33135 47282 31760
July 30411 30215 34211
August 28408 31096 32791
September 20794 29425 30359
October 16548 30285 30618

- November 11952 20193 20262
December 12354 27495 31998
{Translation) SHRI SB CHAVAN : If you want

SHRI SHANTI DHARIWAL : Mr.
Speaker, Sir, there are zebra crossings
on the roads in Delhi and red lhight
traffic sigoal poles have becn in.
stalled at a distance of 30 to 40 ft, away
from them, But the drivers of
the vechicles cross the zebra cross-
ings in apite of the red light and
stop their wvehicles just near the red
light poles, and when the greén hight
signal is on, that causes the highest
number of accidents on the roads. I
would like to know what measures have
been taken to check it.

SHRI S,B. CHAVAN ; Patrolling is
done to check it and the traffic police-
men are put on duty. Fhey are supposed
to take action against those who violate
the traffic rules. You can see the action
taken by us from the number of challans
which have been given in the Statement,

SHRI SHANTI DHARIWAL : You
have given the number of persons
challaned but it does not show how
many persops have been challaned for
accidents that ogcurred at the.zebra
crossings, ,

to know the number of persons pro-
secuted for violation of rules regarding
zebra crossings, I would require notice
for it.

SHRI SHANTI DHARIWAL : The
drivers of heavy trucks drive their vehi-
cles at a very high speed and thus vio-
late the speed limit prescribed for them.
I would like to know if measures are
being taken by the Government to check
their speed. There are several roads.in
Delh; lik Mandir Marg where schools
are situated: near she .roads-.and. sghool
children generally crpss the roads therg,
A number of accidents take place there
because vehicles ply on these roads at
great speed. On the roads . near the
Willingdon Hospital, North Avenue
and ‘Golé Dakkliatia . vebii® ply:on the
soads-at great. speed., Do : Goverament
propose 10 construct undergraund- aube.
ways or overbridges at such places ?

i 1

SHRI S.B. CHAVAN : So far as
the question of overspeeding iswonesr.
ned, radars have been installed at
different points, * PhéDelhi-Polédrhave
deone & new!thing. "They“have'inohuded
radar guns'alsose that: suth 'osses vy
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detected aad
against those who indulge in over-

apeeding.
’

As regards his second question, we
have constructed speed breakers at the
places where schools are situated and
where there is heavy traffic. If there is a
need to construct an underground sub-
way at any place, the Delhi Administra-
tion will consider the matter. I do not
have any information regarding it,

[English)

PROF N, G. RANGA : Sir, some
of the worst offenders of these (raffic
rules are the drivers of these DTC buses.
Some special steps should be taken,
instructions given and punishment also
fixed for those drivers of buses when
they try to overtake each other, the
buses themselves, not even the cars,
The DTC buses try to overtake each
other and in that way create trouble for
the passengers and for the pedestrians.

(Interruptions)

SHRTI S.B, CHAVAN : T am in full
agreement with what the hon. Member
is saying and that is why a large num.
ber of challans have been issued in the
case of even the DTC bus drivers. So,
we are trying to take all the precaution-
ary measures which are absolutely
necessary. But there is a violation, there
is no doubt about it.

SHRI NARAYAN CHOUBEY : Sir,
the first Supplementary which was asked
is why we cannot ensure that there is
red light before zebra so that the people
can understand and the buses stop be-
fore the zebra, What happens is, the
red light is ahead of them, and suppose
the green light is also there tne buses
definitely enter the zecbra line and
people are put to lot of inconvenience,
Why can’t it be made possible on the
part of the Administration to see that
the red light and green light are before
the zebra line ?

SHRI § B. CHAVAN : Irrespective
of the fact that whether the zebia
crossing-line is very much away from
the red light and the green light or
whether the zebra line is ghead of signal
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lights, for the purpose of regulating
traffic, ultimately it is the observance of
the rules which, in fact, is very necessary.
Sometimes the pedestrians are also in a
hurry and they try to go across the
zebra line in spite of the fact that the
green light is on for the traffic. So
many things do happen, That is why,
patrolling has been intensified with a
view to educate people and also to book
those who violate the traffic rules.

[ Translation]

MR. SPEAKER : Chavan Sahib,
what you have said is correct. But are
the drivers aware of the rules at the time
of issuance of licences to them ?

[English]

This is the most lax part of it,
[Translation)

Arrangements should be made to
ensure knowledge of traffic rules by
them. They do not have any knowledge
about the traffic rules,

SHRI YIJAY N. PATIL: In my
view, the traffic policemen hesitate to
challan the offenders. More traffic
offenders could be challaned in Delhi
than those shown in the Statement.
Regarding red light I would like to sub-
mit that the drivers do not stop at red
light and even cross the roads in spite
of there being red light signal Secondly,
it would be better to instal light signals
in place of the traffic is lands on the crog-
sings of the roads. At the Willingdon
Crescent near the Willingdon Hospital
as many as four traffic policemen remain
on duty from 4 O’clock to 6 o’clock in
the evening, This results in more
expenditure on the police arrangements
and traffic is also not controlled pro-
perly. Would the hon Minister make
arrangements for installing light signals
in place of the traffic islands ?

\Englich

SHRI §.B, CHAVAN : Sir, this is a
suggestion for action which will have to
be examined properly,
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Expansion of Indian Rare Earths Factory

*470. SHRI N, DENNIS : Will the
PRIME MINISTER be pleased to state :

(a) whether there are proposals
under consideration of Government for
the expansion of Indian Rare Earths
factory at Manavalakurichi in Kanya
Kumari district by setting up additional
factories; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPA.
RTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHRI SHIV-
RAJV, PATIL) : (a) No, Sir.

(b) Does not arise,

SHRI N. DENNIS : Sir, the basic
raw material ilmenite required for this
factory is available in large quantity in
the coastal belt of Kanyakumari district.
Annually, a quantity of 75 thousand
tonnes of ilmenite is exported to foreign
countries where it is processed and
converted into costly Titanium Dioxide,
Titanium metal and other products.
And these finished products are again
imported to our country.

In view of the availability of infra-
structural facilities, the abundant avail-
ability of raw materials and also the
great demand for finished goods in our
country, may I know from the hon.
Minister whether a Titanjum factory
would be set up in the industrially back-
ward Kanyakumari district for process-
ing and making Titanium dioxide, Tita-
nium metal and also other by-products.

SHRI SHIVRAJ V. PATIL : Sir, I
bave been told that the sand which is
required for this purpose is not availa-
ble in requisite quantity in that area.
We have started mining activities on a
large scale; yet the raw material is not
available in sufficient quantity, That is
the difficulty in expanding the activity
in that area. For this material, we are
taking steps at other places.
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SHRI N. DENNIS : Regarding the
availability, I would like to bring to the
notice of the hon, Minister that Kanya-
kumari has to its credit the highest
deposit of 57 million tonnes of ilmenite
whereas in Orissa and Kerala, only 33
million tonnes are available. In Kerala
and Orissa, these factories are set up.

On two prior occasions, it was ans.
wered before this House that permission
is given to private industrialists for
setting up a Titanium factory. there. So,
the Government have recognised the
necessity of setting up a titanium factory
in Kanya Kumari district. May T know
from the hon, Minister whether the
Government would come forward to set
up a titanium factory in Kanya Kumari
district ?

SHRI SHIVRAJ V,  PATIL : Reply-
ing to a question of this nature in thelast
Lok Sabha, T had extensively answered
it. Now, the report which is available
with me and which is given by the expe-
rts shows that the raw material is not
available in sufficient quantity in that
area, That is why we have established a
factory for this purpose in another area,

SHRT S, KRISHNA KUMAR : The
sea beaches of Chavara in Quilon dist-
rict of Kerala State has the very best
monazite and ilmenite sand perhaps in
the whole world, One of the earliest IRE
factories was set up here, There were
many proposals for expansion of this
factory and setting up of new industrijal
ventures in this area. But, unfortunately,
due to the collusion between certain
officers of the existing factory and a
certain Opposition politician who are
indulging in labour gangsterism, some
of these factories are being lost to
Kerala and these are pgoing to other
places, like, Orissa and Timil Nadu
which have less rich ore, T request the
bon, Minister and ask whether the Mini-
stry is aware of the goings on in the
IRE factory in Quilon district.

MR. SPEAKER : If it is a request, it
is accepted. If it is a question, 1 will
ask the Minister to reply.

SHRT SHIVRA) V. PATIL : It is
about establishing a factory. As far as
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the defects in the administration are
concerned, I shall myself look into them
and, if I get some information, I will
certainly act on it.

SHRI JAGANNATH RAO : There
is an ilmenite factory at Gopalpur, in
my constituency, in Orissa, Is there any
proposal to set up a titanium factory
or to export the concentrate from that
place ?

SHRI SHIVRAJ V, PATIL : I need
notice for this.

SHRT A, CHARLES : Trivandrum
is the most adjacent place to Kanya
Kumari, We have a titanium factory
there which was started before Tndepen-
dence. 1t is very painful that no develop-
ment has been made in that industry there
for the last 50 years. The raw material
is sufficiently available there. May 1
know from the hon. Minister whether
immediate steps would be taken for the
development of that indusfrv there ?

SHRTSHIVRAJ V PATIL : This
kind of industry is something special. T
am not sure whether we would be abhle
to fulfil the need for establishing indus-
tries in the non<industry areas by esta-
blishing industries of this kind. Of
course, if it is possible, it could be
done Butif it is not possible, it cannot
be done,

Export of Computers

*471. SHRIMATI USHA CHOU-
DHART : Will the PRIME MINISTER
be pleased to state :

(a) whether India will export com-
puters to other countries;

(b) if so, the details of the compu-
ters proposed to be exported and the
names of the export firms: and

(c) the steps taken by Government
to increase the production of computers
in the country so as to reach to the
needy persons in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPA-
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RTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHRI SHIVRAJ
V. PATIL) : (a) to (c) A Statement is
laid on the Table of the House.

Statement

(a) Yes, Sir,

(b) M/s Processor Systems (I) Limi-
ted will design, develop and export the
prototype of computer to Japanese firm
under the contract for design and deve-
lopment of sophisticated fourth genera-
tion computer systems, The work
includes development of both hardware
and software. The scope of the design
and development work and details of
these computer systems are as follows:—

(1) Two 32 bit host computers and
eighty terminals for computer
based education system, with
memory module, disc controller
module, LAN module, terminal
module, voice synthesizer mod-
ule, video mixer module, etc,

(2) Operating systems software.

(3) Basic software for computer
based education system,

M/s Hindustan Computers Limited,
Noida. has exported computers to Singa-
pore. The computer is a Local Area
Network based system with locally deve-
loped network software.

(c) The new computer policy
announced by the Government of India,
Department of Electronics on November
19, 1984 and the integrated policy anno-
unced on March 21, 1985 are aimed at
promoting computer industry in the
country and increase the production of
computers at lower cost.

[Translation)

SHRIMATI USHA CHOUDHARI :
Mr. Speaker, Sir, I want to know from
the hon. Minister whether our country
is considered an advanced country in the
field of technology ? The Scientists of
our country are known in the world for
their ability next only to those in the
U.S.A, and U S.S.R. Labour cost is also
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very low here, A maximum of the
computer parts and other machinery are
being manufactured here, To formulate
a useful policy in respect of prices and
the quality and quantity thereof, we
make more provision for the Govern-
ment agency so that all the parts may
be manufactured in our own country ?
What proposals do you have in this
regard ?

SHRI SHIVRAJ V. PATIL : Itis
correct that electronics technology is
progressing on a large scale in our
country and in the world at large. Tt is
necessary for us to keep pace with the
advanced technology. Recently, our
Government have taken many steps in
this direction so that the electronics
industry could be developed in the
country, Last year in November,
sufficient efforts were made to increase
the production of computers and our
production did increase. For the export
of computers also, we have formulated
a new policy, This year also, we have
given a package of policies to the
country, our object being to encourage
this industry, So far as manpower is
concerned, we have no dearth of it. We
have electronic man power with us and
we are trying to involve those persons
also who have knowledge of computers.
Along withit we are formulating a policy
under which steps will be taken to
manufacture the material necessary for
the electronic industry in our own
country. Subsequently, we shall take
steps to manufacture components, We
shall get this technology from wherever
it is available or develop it in our own
country, In this way we are trying to
expand the electronics industry, which
includes computers also. Keeping in
view the views expressed by the hon,
Member, we have presented an elaborate
package policy statement. If in addition
anything more is required, that will be
provided.

SHRIMATI USHA CHOUDHARI :
Mr. Speaker, Sir,my second supplement-
Ary question is that a feeling is gaining
ground in our mind and I want to
express that fecling before the hon,
Minister and particularly before Shri
Rajiv Gandhi that whereas by adopting
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the computer system we have entered a
new era—and we usually see that when
we adopt' a mechanisation policy or
any other new jdea, gradually that
brings about a big change in our society
and it influences our society—the ques-
tion of increasing unemployment has
also come before us, though I appreciate
the steps taken for expanding industri-
alisation in the country under the new
policy and I congratulate the hon.
Minister and the hon, Prime Minister
because people have welcomed these
steps very much, Tt is true that this
will help a lot in increasing the efficiency
of th: administration. But the question is
that if the use of computers is started in
every field and if we make excessive use
of it, then in future a new problem may
arise before us 1T would therefore, like to
know from the hon. Minister, particularly
from the hon, Prime Minister whether
Government have given thought to this
aspect so that in future the computer
system may not have adverse effects on
our society ?

SHRI SHIVRAJ V, PATIL : So far
as the first part of the question of the
hon Member is concerned, T aeree with
her but in regard to the seeond part, 1
would like to say with great raspect that
her apprehension is not correct that
with the use of computers, the employ-
ment potential will be reduced, We
feel that if we increase the use of com-
puters in our I'fe that will bring about
efficiency, increase our output and we
shall be able to do things in a better
way, With vnur persnimion T would
like to suhmit in one minute that with
the use of tractors in farming, we are
now getting three crope a year instead
of the one that we were getting earlier,
because now we sow seeds in time and
harvest the crops in time. Similarly, by
introducing computers, our irrigation
facilities will increase, production in
industries will increase and work in
offices will be finicshed in time and will
be done easily, Therefore, with the use
of computers, our output will increase
and not decreace, because by adopting
new technologv, the efficiency increases
and dos=s not decrease. Keeping in view
all the aspects. our Government and our

leader have taken steps in this direction,
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'

MR, SPEAKER : By usiop tractafs
in farming, the wages will decrease, In
our aren:iastead of Rs. 60, R3. 50 are

being: paid.- now.

SHRIMATI. PREMALABAL:. CHA-.
VAN : Through.you, 8ir, I would like
to ask the hon, Minister if he has & .ligt
with him of the number of factories
manaufacturing computers in our country.
It may also be explained what.incentives
are being given by the Government to

these factories.

SHRI SHIVRAJ V. PATIL : So far
as the list is concerned I shall hand over
to her a complete and correct list.
But we have taken far reaching
d -cisions to manufacture computers on a
very large scale, Last year also we
took certain decisions which have been
presented before the House, This year
also we have taken certain decisions,

For the import of tochnology into
our country we have reduccd the customs
duty, and customs duly on components
has also been reduced, The upper limit
also been lowered. Many more facilitics
have also been provided.

WRITTEN ANSWERS TO QUESTIONS

[English)

I. T. D. C. Restaurants in Foreign
Countries

*472 SHRI SHIVENDRA BAHA.-
DUR SINGH ; Will the. Minister of
Tourism and Civil Aviation be please to
state :

(a) whether I T. D. C, intends to
have chains of Restaurants in countries
like France, Britain, U. S..A. and Gulf
countries;

(b) if so, whether this will be profi.
table;

(c) whether market surveys have
been carried out; and

(d) if sa, by whom ?

CHAITRA 27, 1997 (SA4KA)
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND,
CIVIL AVIATION : (SHRI ASHOK"
GEHLOT):(a)There is presently no pro-
posal for ITDC establishing a chain of '
Restauranis in countries like France,USA
and Gulf countries. ITDC has, however,
entered into an agreement with ‘Frontier
of India Ltd’ (FIL) in Qct, 1984 for
providing consultancy and management
services on a fee basis for the setting up
of a sp:ciality Indian Restaurart by FIL
in London-

(b) and (c) No market survey has
been conducted,

(d) Does not arise.

Report of Committe on Helicopter
Corporation.

*474. SHRI R, ANNANAMBI
SHRI1 CHITTA MAHATA :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased 'to
state :

(a) whether the Project Report on
the setting-up of the setiing up of a
Helicopter Corporation has been recei=
ved by Government from the Committee
constituted for this purpose; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) Yes, Sir,

(b) The Committee bhas recomme-
nded formation of a Helicopter Corpo-
ation initially to meet the needs of the
petroleum sector and, in due course, for
meeting the needs of hilly teriains,
relief operations, intra-city transport
and tourist charters etc. after a detailed
survey has been made of the demands
on these accounts,

Incidence of Patal Radiations in Indian
Rare Earths Udyogmandal, Kerala
*475 PROF. K, V, THOMAS : Will
the PRIME MINISTER be pleased to
state :
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(a) whether workers in the Indian
Rare Earths Ltd. Udyogmandal, Kerala
are subjected to fatal radiations from
radio active substances they handle;

(b) -has any cancer death occurred
due to these radiations; and

(c) if so, how many workers died
due to cancer in the past three years ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE, AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE.
LOPMENT  ATOMIC  ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL : (8) No, Sir.

(b) No, Sir.

(c) Does not arise,

Capacity Utilisation in Air India and
Indian Airlines

*476. SHRI BANWARI LAL
PUROHIT :
SHRI VIJAY KUMAR
YADAV :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) Whether attention of Govern-
ment has been drawn to the news item
captiomed ‘Airlines not using full capa-
city’ appeared in *“The Hindustan
Times’' of 21 March, 1985;

(b) if so, the facts about utilisation
of capacity of Air-India and Indian
Airlines last year; and

(c) the steps contemplated by
Government to use the full capacity of
Air India and Indian Airlines ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(b) The aircraft vtilisation typewise

in Air India during the year 1984.85
was as follows :
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Boeing 747 ‘3792 hrs.
A300 B4 3117 hrs.
Boeing 707 2088 hrs,

During the same period the utilisa-

tion in Indian Airlines was as
follows :—
Airbus 2627 hrs.
Boeing 737 2699 hrs.
F 27 2232 hrs,
HS 748 2007 hrs.

(c) The average utilisation of air.
craft by Air India and Indian Airlines
compares favourably with the industry
average. It is, however, the constant
endeavour of the two airlines to optimise
the utilisation of their aircraft.

Western Ghats Development Scheme

*477. SHRT K. MOHANDAS : Will
the Minister of PLANNING be pleased
to state : "

(a) whether the Western Ghats
Development Scheme is being imple-
mented;

(b) if so, the total amount allotted
for this scheme and how much has been
spent so far; and

(c) what are the different schemes
submitted by the concerned States for
Western Ghats region ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI K.R. NARAYANAN): (a) to (c)
The Western Ghats Development Pro-
gramme is being implemented from
1974-75.

The total allocation so far for the
programme is Rs 103 83 crores As
against this the expenditure is expected
to be Rs 102.03 crores,

The Bulk of the schemes imple-
mented by the concerned States viz.
Maharashtra, Karnataka, Tamil Nadu,
Kerala and the Union Territory of Goa
relate to the sectors of agricultural,
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horticulture, forestry, soil conservation,
miners irrigation -and roads. Some
schemes for the development of Khadi
& Village industries (mainly bee-keep-
ing), serieulture and animal bhusbandry
including dairy development have also
been implemented.In keeping with policy
of eco-conservation and eco-develop-~
ment which will now govern the schemes
for hill area development, some of the
States have also taken up integrated
development of water-sheds in Western
Ghats area, during the last 2 years of
Sixth Plan

Income from Tourists Visiting Tajmahal

*478, SHRI APPAYYA DORA
HANUMANTU : Will the Minister of
CULTURE be pleased to state :

(a) the income from the tourists
who visited the Tajmahal during 1983.
84 and 1984-85; .

(b) the amount spent for the main-
tenance of Tajmahal during that period;

(c) whether the maintenance of
Tajmahal is in bad condition; and

(d) if so, the remedial steps being
taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
AND TRAINING, ADMINISTRATITE
REFORMS AND PUBLIC GRIE-
JANCES AND PENSION AND IN
THE DEPARTMENT OF CULTURE

(SHRI K. P. SINGH DEO): (a) The
income of the Department from the
tourists who visited the Taj Mahal is
as follows :

1983-84
1984-85

(b) The amount spent on the main-
tenance of Taj Mahal during the period
is as follows :

1983-84
1984-85

Rs. 5,64,615.00

Rs. 10,40,316
Rs, 10,49,407

(¢) No, $ir.

(d) Does not arise,
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“Telugu-Ganga Proj ect”

*479. SHRI K. RAMAMURTHY
SHRI CHINTA MOHAN :

Will the PRIME MINISTER be
pleased to state :

(a) the findings of the visit of six
member expert team of the Depart-
ment of Environment to the project
sites of 600 crore Telugu-Ganga
Proiect in Andhra Pradesh; and

(b) the action proposed to be taken
on such findings ?

The PRIME MINISTER (SHRI
RAJIV  GANDHI) : (a) the findings
of the Expert Team of the Deapartment
of Environment regarding Telugu-Ganga
Project, AP include :

(1) a survey of the critically
degraded areas in the catch-
ments of the 3 balancing
reservoirs should be carried out
to prepare treatment plan
which should be implemented
concurrently with the engineer=

ing project;

(2) The command area develope
ment programme should be
detailed to ensurc that the
irrigation potential created by
the project is optimally utilised
and the problems of water-
logging and salinity can be
prevented;

(3) Compensatory afforestation,
including irrigated plantations
through lift irrigation wherever
possible, should be taken up
as time targetted programme
to off-set the loss of almost
10,000 hectarés of mostly dry
decidous forests,

(4) Rehabilitation of 26 affected
villages should be undertaken
as per an overall Master Plan
rather than simple payment of
monetary compensation;

(5) To control incidence of water
bornecpidemics, a  Vector
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Coutrol Centre shouid be set

Yes, Sic. There are. plans for -
up at Kalahasti or at Nellore; @ s ™ are. pl

settlng up of power plants in other-

and

(6) Land use pattern needs to be
strictly controlled in the catch-
ment of Punddi Reservoir,
Madras to prevent location of
pollgting units like slaughter
houses etc.

(b) Additional details on various
aspects listed above have been requested
from the Project Authorities and the
environmental impact of the project
will be assessed on that basis,

“Permission to Tatas for putting up
power unit in Bombay’’

*480—SHRT V. KISHORE CHAN-
DRA S. DEO : Will the Prime MINIS-
TER be pleased to state :

(a) whether his permission was
obtained by the Department before
granting sanction to the Tatas for ins-
talling power unit 6 at Chembur in
Bombay and if so, the details therefore;

(b) whether the unit is to work
indefinitely on Gas;

(¢) if so, whether permission will
be denied to them for the installation of
multi-fuel boilers;

(d) whether Bombay State Electri-
city Board are planaing to erect a power
plant at Bassein, the Maharashtra State
Electricity Board at Uron and the Rail-
ways at Chola and if so, why could not
the Tatas be asked to put up their plant
away from the over-poliuted Chembur
area; and

(¢) whether any major Environ-
ment Groups raised objections to this
location and the details thereof ?

THE PRIME MINISTER (SHRI
RAJIV GANDHI) : (a) to (c) Appro-
val for installation of the Unit has been
granted on the condition that non-
polluting fuel such as LSHS/fuel oil 'gas
will be used and there will be no fall
back on coal as fuel and feedstock of
high sulphur content at any stage.

areas, The issues relating to altérmative
gites vis-a-vis the infrastrustural and "
environmental aspects were taken into -
account while considering the proposal:
of the Tatas,

() Yes, Sir. The objections were
agarinst the instalation of a coal-based
power plant in this locatjon.

Regional Super Computer Cebntres

*481. SHRIMATI JAYANTI
PATNIAK : Will the PRIME MINIS.
TER be pleased to state :

(a) whether a decision has been:
taken to set up Regional Super Compa-
ter Centres in different parts of the
country;

(b) -whether one such unit is propos-
ed to be set up in Orissa; and

(¢c) if so, the expected time of
commissioning of the above project in
Orissa ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPA-
RTMENTS OF OCEAN DEVELOP-
MENTS ATOMIC ENERGY, SPACE

AND ELECTRONICS (SHRI SHiVRAJ
V. PATIL) : («) Yes, Sir, A decision has
been taken to set up regional computer
centres in different parts of the country
as an integral part of the nation-wide
computer network (NICNET) by the
National Informations Centre.

(b) Yes, Sir, One such unit is
proposed to be set in Orissa.

(c) The Unit is expected to be
commissioned in Orissa in the first half

of 1986,

Air journey facility between Bangalore
and Mysore

*482. SHRI V.S. KRISHNA IYER:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :



il Waltrin dasvees

(a) whether Jatge mumber 9F inland
and.foreign tourists experience herdship
due to sos-availability of air jeursey
facility . from Bangalore to ‘Mysore;
and

(b) whether Goveroment propoge
to improve the existigg airport at
Mysore and run domestic flights from
Bangalore to Mysere and back ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) and (b) : Mysore is at
a distance of 139 kms. from Bangalore
and the two cities are well connected
by rail and road. The trave“ing public
should not experience and difficulty in
travelling between the two cities 1n the
absence of a shuttle air service between
Mvsore and Bangalore, Vayudoot has,
however airiinked Mysore and Bangalore
with a thrice weekly Dornier service on
the route Hyderabad/Tirupathi/Mysore/
Bangalore with effect from 8th April
198§,

Proposal for Relief to Persons Coming A
from Srilanka

*483. SHRI N. DENNIS : Will the
Minster of HOME AFFAIRS be pleased
to state :

(a) whether the Government of
Tamul Nadu has approached Central
Government for relief to be provided
to persons coming from Sri Lanka dur-
ing the last three-four months; and

(b) if so, the details regarding the
quantity of rice and other foodgrain so
far supplied to the State Government ?

THE MINISTER OF HOME AFFAIl.
RS : (SHRI S B. CHAVAN) (a) and
(b) Yes, Sir The entire expenditure in
this regard is being met by the Govern.
ment of India, However, no proposal
has been received from the State Govern
ment for the supply of rice and other
foodgrains either by the Ministry of
Home Affiars or by the Ministry of Food
and Civil Supplies.

CHAITRA 31,1907 (SAKA)
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Applications for Passpert

%484, SHRI THAMPAN THOMAS :
Wil ‘the Minister ‘of 'EXTEENAL
A??FAIRS be ‘pleased to #tate': '

(a) whether over five (thousand
passport applications are pending dis-
posal'at the Rogional Passport Office at
Cochin (since Janudry, 1985);

(b) the reasons for such long delay
in the issue of passports;

(c) whether Government’s policy is
to process the passpott applicstions and
issue passports within seven days; and

{d) if so, the steps taken to ensure
the issue of passport in seven days from
Cochin Regional Passport Office ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI KURSHED ALAM
KHAN) : (a) Yes, Sir.

(b) The reason for delay is attribu-
fable to delay i receipt of verification
reports from the State Police authorifies,

(¢) No, Sir. Instructions were given
to PIAs to issue passports within seven
days from the receipt of clear police
reports and not from the date of receipt

of passport applications.

(d) Passports in Cochin Office are
being issued within the prescribed time

frame.

Commercial Pilots in 1 A AL

*435. SHRI V. SREENIVASA
PRASAD : Will the Minfiter of
TOURISM AND CIVIL AVIATION be

pleased to state :

(a) the total number of uricmploy-
ed commercial pilots appointed by the
IAAT as Airport Officers sindé 1982;

(b) whether some of the appointed
officers belong to the cdtegory of ex-kdt-
vicemén of Indiard Air Force and Atmy;

(¢) whether services of some of the
officers are teing terminajed; and
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(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT): (a) The total number of
unemployed commercial pilots appointad
by the IAAIl as Airport Officer (Oper-
ations) since 1982 is 19.

(b) (c) and (d) Only one of the
officers belongs to the category of Ex-
Servicemen of the Indian Air Force.
His services were terminated we.f.
16.11.1984 on grounds of unsatisfactory
performance during the period of proba-
tion. There is no move to terminate
the services of any other officer at the
moment.

Reports from States Reg: Implementa-
tion of Directives for Welfare of
Minoritics

3275, SHRI G.M. BANATWALLA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have
received any quarterly reports from
States and Union Territories with res-
pect to implementation of directives/
guidelines contained in the communica-
tion addressed to them by the late
Prime Minister on 11th May, 1983
regarding welfare of the minorities;

(b) if so, the details thereof and
steps taken by those states/Union Terri-
tories for the implementation of the
aforesaid directives;

(c) details about implementation as
regards matters pertaining to the Centre
» and

(d) steps Government propose to
take to seek full implementation of the
suggestions contained in the said comm.
unication of the late Prime Minister ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (d) Reports are received from
all the States and Upion Territories on
a regular basis, However, some of the
States and Union Territories in North
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Eastern part of the country have iadi-
cated that they do not have any pro-
blem of minorities as their population
primarily consists of tribals. Govern-
ments of Jammu and Kashmir have
indicated that while the 15-point guide-
lines would be of great value to states
susceptible to communal! tension, their
states does not have any such communal
problems, West Bengal has not submit-
ted any report so far.

In pursuance of the 15-point direc-
tive some of the important schemes
taken up by Central Ministries are as
follows :-

(i) Scheme for coaching of weaker
sections amongst minorities by
University Grants Commission
in selected Universities and
Degree Colleges.

(ii)) Scheme for opening Extension
Centres of community polyte-
chnics in minority coocentra-
tion areas.

The implementation of the late
Prime Minister’s 15-point directive is
being monitored by Minorities Cell of
Mimstry of Home Affairs on a conti-
nuous basis by obtaining quarterly re-
ports from the states, Union Territories
and Central Ministries and pointing out
the deficiencies for neccssary rectifica-
tion, The officials of Minorities Cell
are also undertaking tours of various
States for detailed discussions and
follow up action on the 15-point
Directive.

Memorandum From President of All
India Tapriwas and Vimukat Jaties
Federation, Chandigarh

3276, SHRI ANANDA PATHAK :
Wil the Minister of HOME AFFAIRS
be pleased to state :

(a) whether he has received a memo-
randum No, 75-275/P-1 dated 15 January
1985 from president of All India Tapri-
was and Vimukat Jaties Fedaration,
Chandigarh.

(b) if so, what is their demand and
whether it 18 justified;
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(¢) if so, the reasons for not conce-

ding or causing delay in conceding their
demand;

(d) whether the Punjab and Har-
yana High Court had upheid their
demand:

(¢) if so why the court’s verdict
could not be implemented; and

(f) whether Government propose
to take a final decision and iutroduce
appropriate Legislation in the current
Budget Session of Parhiament ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA,:
(8) A memorandum No. 575/P.1
dated 15,1.1985 addressed to Prime
Munister and copy ~ndorsed to Home
Minister has been received from
President of All India Tapriwas and
Vimukat Jaties Federation, Chandigarh.

(b) and (¢) The main demand in
the momorandum 1s about the inclusion
of Vimukt Jaues in the list of schedul-
ed Tribes in Punpjab. Before these
communities are included in the list of
Scheduled Tribes in Punjab, they will
have to be excluded from the existing
list of Scheduled Castes as per the ver-
dict of the Punjab and Haryana High
Court, Chandigarh dated 8.11.1982.
Amendment in the existing lists of
Scheduled Castes and Scheduled Tribes
can be done only through an Act of Par-
llament 10 view of Articie 341 (2) 342(b)
of the Constitution. At present there is
no list of Scheduled Tribes in relation
to Punjab because Article 342 of the
Constitution has not yet been made
applicable to that state,

(d) The Hon'ble Judge has taken
the view that ‘the Vimukt Jaties to
which the petitioners belong have been
wrongly included in the list of scheduled
Castes."”’

(¢) and (f) The verdict of the
Hon’ble RHigh Court as mentioned above
is being considered in consultation with
the Government of Punjab, Registrar
General of India and the Ministry of
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Law (Department of Legal Affairs). As
the members of the community are also
found in the neighbouring States/Union
Territories of Haryana, Himchal
Pradesh, Delhi and Chandigarh,
the views of rthese State Govern-
ments/U.T, Administrations have also
been sought for. The final view regard-
ing introduction of bill in the parlia-
ment would be taken after receipt of
full comments from all these State
Governments/U.T, Administrations and
examined in consultation with the
Registrar General of India.

Programme for Development of Advasi
Area in Gujarat

3277, SHRI AMARSINH
RATHAWA : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the number of pockets under
Modified Area Development Approach
approved in Gujarat so far; and

(b) the programme envisaged for
development of these pockets wtih
details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) There are 14 pockets identified
under Modified Area Development
Approach in Gujarat so far.

(b) The programmes envisaged for
development of these pockets are namely
family-oriented economic development
programmes under Agriculture, Minor
Irrigation, Social Welfare, Cooperation,
Cottage and, Small Industries
Dairvy  Development, Forest and
Rural Development Sectors. Besides
infrastructural programmes mostly in the
sectors under Soil Conservation, Rural
Electrification, Road Development,
Education and Health are also taken up.

Compensation to East Bengal Displaced
Persons in Orrissa

3278. SHRI MANORANJAN
BHAKTA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether in the Potteru irriga-
tion area in Orissa, a number of E.st
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Bengal Displaced Persons families have
been rehabilitated with (hree acres of

land;

(b) if so, the total number of such
families and since when they are settled!

(c) how many of those families
who were allotted three acres of land do
not get irrigational facilities and since
when;

(d) in case the irrigational facili-
ties are not available, whether Govern-
ment would consider to provide these
displaced person families each or other
compensation in a similar manner as
agreed for 15 families pear Lucknow;

and

(e) if not, reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (e) Information is being
collected.

Heun Tsang Memorial at Nalanda (Bihar)

3279, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
CULTURE be pleased to state :

(a) whether the Heun Tsang Memo-
rial at Nalanda in Bihar has siace been
completed and handed over to the
State Government of Bihar;

(b) if so, the total cost of const-
ructions alongwith the period taken for
completion of this Memorial including
the date of its completion; and

(c) if not, the likely date of com-
pletion and the reasons for delay ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
AND TRAINING ADMINISTRATIVE
REFORMS AND PUBLIC GRIEVAN-
CES AND PENSION AND IN THE
DEPARTMENT OF CULTURE (SHRI
K. P. SINGH DEO) : (a) The Memorial
has since been completed. There is no
proposal to hand it over to the State
Goveronment of Bihar.
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(b) The tatal sxpsnditurs, for mbich
approval has been accorded, s
Rs, 46 42 lakh<. The consttuction weork
commenced in 1961 and completed in

1984.
(¢) Does not arise.

Formation of New All India Service

3280. SHRI ZAINUL BASHER :
Will the PRIME MINISTER be pleased
to state :

(a) whether there is any propossl
under consideration of Government to
form new All India Services;

(b) if 8o, in which field services are
to be formed; and

(c) whether the proposed services
will be formed on the pattern of 1.A.S,,
I.A S. allied Services and I P.S. or on
any other pattern ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
AND TRAINING, ADMINISTRATIVE
REFORMS AND PUBLIC GRIEVAN-
CES AND PENSION AND IN THE
DEPARTMENT OF CULTURE (SHRI
K. P. SINGH DEO) (a) to (c) A
statement is laid on the Table of the
House.

Statement
Formation of New All India Services

The Parliament amended the All
India Services Act, 1951 {61 of 1951)
in 1963 by adding Section 2A which
reads as follows :

“2A. Constitution of new All India
Services—Wilth effect from such date
as the Central Government may, by
notification in the official Gazette,
appoint in this behalf, there shall
be constituted the following All
India Services and different dates
may be appointed for different
services, namely :(—

1. The Iadian Service of Bngioocers
(Irrigation, Power, Building and
Roads);
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2. The Iadian Forest Serviee;

3. The Indian Medical and Health
Service.”'

2, In pursuance of ¢he aforesaid
amendment of the Act, the Indian
Forast Service was. canstituted with
effieat from, 1.7.1966 and all the States
are participating in it. The Ilsdn
Medical and Health Service was cons-
tituted with effect from Ist February,
1969 Before the cadre of the Service
could be constiluted in varipus States
and the initial recruitment to the
service could be taken up, some State
Governments withdraw their <arlier
consent to participate is the Service.
The Indian Service of Engineers is yet
to be constituted. In March 1978, the
then Government had decided that the
question of constituting the cadres of
the Indian Service of Emgincers and
Indian Medical and Health Serivoe
shonld not be pursued. The position
has since been reviewed and the State
Goverpments are being consulted infor-
mally in the matter A final decision
reearding constitution of Indian Service
of Engineers and reconstitution of
Indian Medical Heilth Service will be
taken after the views of the State
Governments become available.

3. Ministry of Agorculture  and
Rural Develop rent  (Department of
Agriculture & Cotporation), Ministry
of Education and the Ministiy of Law
and Justice (Department of Justice)
have informed that they are examining
the question of creation of All India
Agriculture Service, All India Edu-
cation Service and All India Judicial
Service respectively.

4 Government have not yct taken
a final] decision regaiding formation of
new All India Sertvices and their

pattern,

Nuclear Power Generation During
1985-2000
3281. SHRI SANAT KUMAR

MANDAL : Will the Prime Minister
be pleased to state :

(a) whether the Department of
Atomic Energy has drawn up some¢
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ambitiows programmes for implomen-
tation during 19852000 iacluding open-
ing of new uranium mines and augmen-
tation of fuel fabrication facilities to
meet the basic inputs for nuclear pewer
generalion; and '

(b) if so, the broad outlines of the
proposed programme and its apti-
cipated capital outlay ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENOE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL) : (a) and (b)
Yes, Sir. The Depariment of Atomic
Energy has drawn up a detailed 15
years nuclear power profile, The
profile takes into account explogation
and mining of urapium resourees and
avgmentation of fuel fabrication capa-
city. The target is to install 10,000
MWe nuclear power capacity over the
next fifteen years by setting up tavelve
units .of 235 MWe each and ten units
of 500 MWe each. It would involve
a capital outlay of Rs. 13,900 crores
over a period of 15 years at 1983 price
Jevel,

Sea Pollution

3282. SHRI SOMNATH RATH :
Will the PRIME MINISTER be pleased
to state :

(a) the extent of sea pollution in
India; and

(b) the measures adopted to check
the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL) : (a) While
focalised problems do appcar from
time to time in the Indian coastal areas,
no serious threat to marine life has
been reported due to pollution,

(b) Monitoring studies to check
the levels of different poliution in
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edible marine organisms are being
carried out by various natiopal insti-
tutions and uvaiversities dealing with
marine pollution. Coast Guards are
engaged in combating oil pollution,
Legislation necessary for the preven.
tion and control of marine pollution is
also being enacted.

Licences to SCs/STs Entrepreneurs
3283, SHRI ANANTA PRASAD
SETHI : Will the PRIME MINISTER
be pleased to State :

(a) whether thereis any proposal
under consideration of Government to
issue the licences to set up new
Electronic units in favour of Scheduled
Castes and Scheduled Tribes entrepre-
neurs; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPA-
RTMENTS OF OCEAN DEVELOP-
MENTS ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHRI SHIVRAJ
V. PATIL) : (a)No such specific pro.
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posal is under consideration of the
Government.

(b) Does not arise,

\/ Communal Riots

3284. SHRI HANNAN MOLLAH :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of incidents of
communal riots which took place in the
country during 1984 and 1985 till date
State-wise;

(b) npumber of persons killed and
injured in those riots; and

(c) the tota] loss of property in
those riots; and

(d) number of persons arrested and
details of action taken agaist them ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (d) A statement is attached,
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Foreign Exchange Earned by ITDC

3285, SHRI T. BALA GOUD :
Will the Minister of Tourism and Civil
Aviation be pleased to state .

(a) the amount of foreign exchange
earned by the 1TDC during the last
three years:

(b) whether Government propse to
construct big hotels during the next
five years in various places of tourists’
interest;

(c) if so, the details thereof; and

(d) the steps taken by Government
to increase accommodation facilities for
the low budget domestic travellers ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) The required infor-
mation is given as under :-

Year Direct foreign exchange
earned

(Rs, in lakhs)

1982.83 994,94
1204 59
1400.00 (Provisional)

1983-84
1984.85

(b) and (c) The 7th Five Year Plans
for ITDC and Hotel Corporation of
Indian have mot yet been finalised.

(d) TIn 1978, the Department of
Tourism got registered Bharatiya Yatri
Avas Vikas Samiti, an autonomus
society to construct/establish new
Dharamshalas/Sarais/Musafirhkanas at
various places of pilgrimage interest,
The coastruction of budget hotels for
domestic traveliers will be assigned
priority in the 7th Five Year Plan. The
Department of Tourism has written to
State Governments for formulating such
proposals which will be finalised io the
consultation with the State
Governments.
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Airbus Industries Offer to Lease Boelng
Aircraft to Indian Alrlines

3286. SHRI PIYUS TIRAKY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether the Airbus Industries
have offered to lease bocing aircraft to
Indian Airlines if they are awarded its
Rs. 700 crore fleet renewal contracf for
the Airbus-320;

(b) if so. details of the offer;

(c) the details of the requirements
of the Indian Airlines;

(d) the details of the other aircrafts
being considered for purchase, and

(e) the details of offers received
from other aircraft manufacturing com-
panies, if any ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) and (b) The offer of
the Airbus Industries contemplates the
sale of A-320 aircraft for delivery n
1988.89 and making available some air-
craft on lease during the intervenming
period.

(c) Based on #n assessment of their
future requirements for capacity augmen-
tation and the need to phase out S old
Boeing-737 aircraft, Indian Airlines,
after evaluating warious aircraft types,
have placed with sthe approval of the
Government a letter of intent on Boeing
Company for tha purchase of aircraft
with the following delivery schedule :—

1985-86—35 Boeing (757-200) aircraft
1986.87—4 Boeing (757-200) aircraft
1987+88—3 Boging (757.200) aircraft
(d) and {¢) No proposals from any

other aircra¥ft manufacturing companies
are under considemtion.
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‘“Environmental Deterioration in
Bombay and Calcutta”

3287. SHRI BHOLA NATH SEN :
SHRI C, MADHAY REDDI:

Will the Prime Minister be pleased
to state :

(a) whether attention of Govern-
ment has been drawn to the fears
expressed by Dr. Rashmi Mayur,
Chairman of the Environmental Com.
mission of the World Parliament
(Reported in India Express March 2I,
1985) that if the present pattern of
deforestation loss of too soil, build up
of carbon di-oxide in the atmosphere,
worsening climate and pollution of
rivers and Oceans continues, by 2020
A.D. Bombay and Calcutta will be sub-
merged under the ocean which would
rise by 6 to 8 feet due to melting of

polar ice;

(b) the steps taken/proposed to
check enviroomental deterioration to
save Bombay and Calcutta; and

(c) the progress if any, in the
matter of setting up a global Environ-
ment Agency as suggested by Dr.
Rashmi Mayur ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI BIR SEN) : (a)
Yes, Sir,

(b) Tbe green house effect to which
Dr. Rashmi Mayur refers and to which
he attributes the pos:ibility of submer-
gence of Bombay and Calcutta under
sea isa hypothesis only and has not
been conclusively proved. So, it is not
possible to take any action on mere

. hypothesis at this stage,

(c) Setting up a global environ-
mental agency is beyond the jurisdiction
of the Government of India, So the
question does not arise,

Written Test for the Post of Assistant

Commandants/Deputy Superinteident
of Police

3288. SHRI RAM PUJAN PATEL :
Will the Mirister of HOME AFFAIRS
be pleased to state :
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(a) whether Government had held a
written test in October, 1983 and there-
after interview in November, 1983 for
the post of Assistant Commandants/
Deputy Superintendent of Police in
CPOS.;

(b) if so, how many candidates have
been selecetd for training;

(c) whether all the selected candi-
dates have been called for training; and

(d) if not, when Government pro-
pose to call the remaining candidates
for training ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir, The final interviews were
held in November, and December, 1983,

(b) 131 candidates were selected
for training.

(c) Yes, Sir.
(d) Does not arise.

Rules for Appointment of Members and
Chairmen of Administcative Tribunals

3289. SHRI RAM SAMUJHAWAN:
Will the PRIME MINISTER be pleased

to state :

(a) whether any rules have been
framed for appointment to the post of
Members and Chairmen of the Adminis-
trative Tribunals set up at the Centre
and in the various States;

(b) if so, whether a copy thereof
will be laid on the Table;

(c) the manner in which the selec-
tion and appointment of Members and
Chairmen of the Administrative Tribu-
nals set up in scme of the States like
Andhra Pradesh during 1984 was made
and their terms and conditions of

service;

(d) whether all these appointments
are subjcct to approval of the U.P.S.C,

and

(e) if not, the reasons therefor ?
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THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
AND TRAINING ADMINISTRATIVE
REFORMS AND PUBLIC GRIE-
VANCES AND PENSION AND IN
THE DEPARTMENT OF CULTURE
(SHRI K. P. SINGH DEO) : (a) & (b)
The Administrative Tribupals for the
Centre and the States in terms of the
provisions of the Administrative
Tribunals Act, 1985(Act No. 13 of 1985)
have not been set.up so far. However,
action is in progress to set-up the
various Benches of the Central Adminis-
trative Tribunal. The qualifications for
appointment as Chairman, Vice-Chair-
man and Mcmbers of the Administra-
tive Tribunals at the Centre and in the
States, to be set-up in pursuance of
the Administrative Tribunals Act, 1985,
are laid down in the above Act. Any
rules framed under the authority of the
Act regarding conditions of service of
the Chairman, Vice-Chairman and
Members of the Tribunal will be laid
before each House of Parliament 1n
accordance with the provisions of the
Act,

(¢) The Andhra Pradesh Adminis-
trative Tribunal is the only State
Tribunal which has been set-up under
an Order of the President, (the Andhra
Pradesh Administrative Tribunal Order,
1975) under article 371 D of the Con-
stitution, The other State Adminis-
trative Tribunals have not been set-up
under the Order of the President and
thus form a State subject, The selzction
and appointment and the terms of office
of the Members and Chairman of the
Andhra Pradesh Administrative Tribunal
are governed by the provisions con-
tained in the Andhra Pradesh Adminis-
trative Tribunal Order, 1975 referred to
above.

The remunerations, allowances and
conditions of service of Chairman and
Members of the Andhra Pradesh
Tribunal are laid down by the Govern-
ment from time to time. They are
generally similar to those applicable to
High Court Judges in case the appoint-
ment against the post of Chairman and
Members is made from sitting or retired
Judges of High Court, In the case of
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others who are appointed as Members,
generally they are eligible for a pay of
Rs, 3,000/- per month fixed with other
conditions of service similar to those
applicable to officers of the Govern-
ment of Andhra Pradesh at the highest
level,

(d) In terms of Item 2 of the
Schedule read with Regulation 2 of the
Union Public Service Commission
(Exemption from Consultation) Regu-
lations, 1958, the posts of Chairman
and Members of any Tribunal created
by or under the provisions of a statute
are outside the purview of the Commis-
sion,

(e) Does not arise in view of (d)
above,

[Translation)

Inclusion of Certain Castes of Rajasthan
in List of Scheduled Castes

3290. SHRI1 VISHNU MODI] :
SHRI SHANTI DHARIWAL :

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have
received any representation demanding
inclusion of the Eraval and Lashkari
communities of Rajasthan in the list of
Scheduled Castes;

(b) if so, action taken by Govern-
ment thereon so far;

(c) whether Government propose to
include these communities in the list of
Scheduled Castes; and

(d) if so, by what time and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Proposals have been received
demanding inclusion of Eraval in the
list of Scheduled Castes and Lashkari
in the list of Scheduled Tribes in
Rajasthan,
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‘

(b) to (d) The above proposal along
with similar other proposals are being
counsidered in the context of the pro-
posed comprehensive revision of the
lists of Scheduled Castes and Scheduled
Tribes in consultation with the State
Governments/U.T. Administrations
concerned and in accordance with the
relevant criteria followed in the matter.
Comments from some of the State
Governments are still awaited, The
final view in the matter would be
taken after the comments from all the
State Governments have been received
in full. Further, amendment in the
existing lists of Sch:duled Castes and
Scheduled Tribes can be done only
through an Act of parliament in view
of Articles 341(2) and 342(2) of the
Constitution.

Proposal To Include Hampi in ITDC
Schemes

[English)

3291, SHRT H.G. RAMULU : Will
the Minister of Tourism and Civil
Aviation be pleased to state :

(a) whether Union Government propose
to include Hampi, the capital of erst-
while Vijayanagar Empire with great
historical  background and tourist
attractionin I T,D C. schemes;

(b) if so, the steps Central Tourism
Department has taken to develop this
place to attract tourists; details thereof;
and

(c) if not, the'reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) and (b) ITDC owns a
Tourist Restaurant in Hampi which is
being operated by the Karnataka
Tourism Development Corporation,

The Department of Tourism bas
included Hampi in the list of centres of
tourist interest for phaced development
with the combined resources of the
State, Centre and Private sectors.
Against the sanctioned amount of Rs.
15.59 lakhs, the Department of Tourism
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has releaseda sum of Rs. 7.5 lakhs to
the State Goveroment in 1983 for cons-
truction of a Restaurant Complex.

The Department of Tourism has
also sclected Hampi as one of the 10
National Heritage Centres to be pro-
vided with basic facilities during the
7th Five Year Plan.

(c) Does not arise.

//‘Letters Written in Hindi in Sangeet

Natak Akademi

3292. SHRI RAM BHAGAT
PASWAN : Will the Minister of
CULTURE be pleased to refer to the
reply given to Unstarred Question No,
8920 on 26 April, 1984, regarding use
of Hindi in Sangeet Natak Akademi
and State;

(ax total number of memoranda,
orders, notices, invitation cards and

'circulars issued by the Sangeet Natak

Akademi, New Delhi in Epglish and
Hindi from April, 1984;

(b) total number of letters received
in Hindi and replied in Hirdi from
April_ 1984;

(¢) total number of letters sent to
Hindi speaking States in English from
April, 1984 and reasons therefor; and

{d) action taken to prepare agenda
and minutes of the various Committees

in Hindi ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE
REFORMS AND. PUBLIC GRI-
EVANCES AND PENSION AND IN
THE DEPARTMENT OF CULTURE
(a) The number of memoranda. orders,
notices/circulars and invitation cards
iscned by the Sangeet Natak Akademi
from April, 1984 are as follows :
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No. of Memoranda No. of Office No. of Notices/ No. of invitation
orders circulars cards

English/Hindi English/Hindi English/ Hindi English/Hindi

21 1 154 1 16 — 12 —_—

(b) Since April, 1984, T00 letters
including 229 application for various
posts were received in Hindi, out of
which replies to 179 letters were sent in
Hindi,

(¢) The letters received in Hindi
are generally replied to in Hindi by the
Akademi. However, no separate state-
wise statistical data has bzen kept.

(d) The Akademi has got one Hindi
Translator and one Hindi Typist only
and is making efforts to prepare agenda

and minutes of important meetings
bilingually. //

Proposal For ldentifying Certain Tribes
As Primitive Tribes

3293, SHRI K. PRADHANI : Will
the Minister of HOME AFFAIRS be
pleased to State :

(a) Whether Government of Orissa
has sent a proposal to his Ministry for
identifying some tribes as primitive
tribes;

(b) if so, the names of tribes sug-
gested by the Government of Orissa
for identifying as primitve tribes;

(c) which tribes out of that list
have been identified by the Centre as
primitive tribes; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.

(b) Nine tribal groups were identi-
fied as primitive tribes during the Fifth
Five Year Plan period, The State
Government submitted a fresh proposal
for identifying 8 more tribal groups,
namely (1) Didayi, (2) Lodha, (3)

————

Birhor, (4) Gadabas of Lamtaput Block,
(5) Jhadia Kandha, (6) Erenga Kolha,
(7) Koyas of Malkangiri, and (8) Salia
parajas as primitive tribes during the
Sixth Five Year Plan,

(c) and (d) The names of the
tribes identified as primitive tribes so
far are given in the Statement attached,

Statement

Names of the Scheduled Tribe Com-
munities identified as primitive tribes,

S. No, Communities identified as
primitive tribes.

1. B(_)ndo (P;roja),
Dongaria Kondh.
. Kutia Kondh,

. Juangs.

Kharias (Hil)).
Lanjia Souras.
Mankdias.

. Paudi Bhuyans.

(V=1 -] ~2 .G .Ul FS w !\)

. Jara Soura.

b
e

Birhor.
. Didayi.
. Lodha,

b s
| S T

Funds for TSP During 1985-86

3294, SHR1 GIRIDHAR
GOMANGO : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the discussion with the
States and Union Territories has been
completed for the year 1985-86 to for-
mulate the schemes and programmes
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and to allocate funds for Tribal Sub-
Plan and Compoaent Plan;

(b) if so, Centre’s contribution for
these plans;

(c) funds agreed to be provided by
the States for Tribal Sub-Plan and
Component Plan and the procedurc
followed; and

(d) the special Central assistance
for Tribal Sub-Plan proposed, including
Modified Area Development Approach
and Primitive Tribes Micro Projects for
the year 1985-86 ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) (i) The TSP discussions with the
States for 1985.86 have been completed
by the Ministry of Home Affairs in the
case of 9 States and 2 U,Ts. Discus-
sions with 8 States remain to be com-
pleted,

(1i) Special Component Plan Dis.
cussions have been completed in the
case of 11 States and 13 States remain
to be completed.

(b) to (d) For the year 1985-86 the
contribution of the Government of
India by way of Special Central Assis-
tance will be Rs. 140 crores for Tribal
Sub-Plan and Rs, 165 crores for
Scheduled Caste Component Plan, In
the Centrally Sponsored Scheme of the
Ministry of Home Affairs, Government
of India, the total provision is of Rs. 45
crores for 1985-86,

Centrally-Protected Monuments in
Madhya Pradesh

3295. KUMARI PUSHPA DEVI:
Will the Minister of CULTURE be
pleased to state :

(a) the amount spent on the main-
tenance of the centrally-protected
monuments in Madhya Pradesh during
the Sixth Plan period; and

(b) which archacological circles are
looking after those monuments ?
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THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
AND TRAINING, ADMINISTRATIVE
REFORMS AND PUBLIC
GRIEVANCES AND PENSION
AND IN THE DEPARTMENT OF
CULTURE (SHRI K. P. SINGH DEO) :
(a) The amount spent on the main-
tenance of the centrally protected
monuments in Madhya Pradesh during
1984-85 is Rs 18,54,395.00,

(b) The monuments are looked after
partly by the Circle at Bhopal and
partly by the Circle at Bhubaeneshwar.

Visit of U S. Under Secretary of
State to India

3296. SHRI B V. DESAI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the U. S. Under
Secretary of State visited India on 14
March, 1985 and had talks with the
Foreign Secretary and various other
Government Officials;

(b) if so, whether the Union Govern-
ment had drawn his attention to the
serious situation arising out of the
supply of sophisticated U. S. arms to
Pakistan;

(c) is it also a fact that Indian
Government brought up the issue of
Pakistan’s nuclear weapons programme
in the light of documented evidence in
this regard;

(d) to what extent U.S. Under
Secretary of State appreciated India’s
concern in this regard; and

(e) what were the other issues dis-
cussed and what was his reaction ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI KHURSHEED ALAM KHAN) :
(a) Yes, Sir. Under Secretary of State
Mr, Michael H. Armacost visited
India from March 13-16, 1985 and
held talks with the Foreign Secretary
and Government officials,

(b) Yes, Sir.
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(c) Yes, Sir,

(d) The Under Secretary of State
reiterated the position of the US Ad-
ministration that US military arms and
equipment were being supplied to
Pakistan in view of the security threat
to that country on account of presence
of Soviet troops in Afghanistan and
also to modernise Pakistan’s defence
forces. With rcgard to Pak.stan’s
nuclear programme, US Administration’s
position is that the US security
assistance being provided to Pakistan
was designed 1o strengthean that
country’s confidence in its security and
thereby convince its leaders that the
nuclear option was neither necessary
nor in Pakr'stan's broader interest. The
US Government has stated that it has
made clear to Pakistan that lack of
restraint in the nuclear area would
affect negatively the programme of
economic and military assistance which
began in 1681.

(¢) The two sides exchanged views
on bilateral matters, regional issues
pertaining to South Asia and inter-
pational issues of mutual interest.

Refugees from Pakistan occupied
Areas of J&K

3297. SHRI JANAK RAJ GUPTA :
Will the Minister of HOME AFFALRS
be pleased to state ;

(a) whether there are a large number
of refugees from Pakistan-occupied
areas of J&K, who have not been given
their claims so far; and

(b) if so, steps Government propose
to take to settle their claims ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARIJ SINHA) :
(a) No claims are being entertained
from persons who came from Pakistan-
occupied areas of Jammu and Kashmir
and have now settled in J&K State for
the properties left behind by them in
Pakistan-occupied areas because the
whole of Jammu & Kashmir is an in-
tegral part of India and the areas
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presently under occupation of Pgkistan
are only under illegal occupation,

(b) Does not arise.
[Translation)
Battery Vans

3298. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the PRIME
MINISTER be pleased to state :

(a) wheiher two <Battery Vans™
were operating in 1983-84 during Parlia-
ment Session which used to carry
Members of Parliament;

(b) if so, the reasons for discon-
tinuing the operation of those Vans
now;

(c) the time by which ‘‘Battery
Vans’ are likely to be made available
in the market for commercial sale; and

(d) whether Battery rickshaws, cars
and seooters have also been manu-
factured ana whether they have been
tested and if so, the commercial sale
price thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN
DEVELOPMENT. ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL)! (a) Yes, Madam.

(b) The two experimental battery
vans which were used for conveyance
of Members of Parliament were found
to be satisfactory for short distance
operation These were withdrawn tem-
porarily in order to put them to exten.
sive testing and field trials, This has
been largely done and the two vans
will be re tored for Parliament Service
soon,

(c) The experience gained from the
trials so far indicate that indigenous
traction batteries may hamper commei-
cialisation of battery vans though from
a technical angle the battery vans with,
indigenously developed components have
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performed well, Utilisation of battery
vans at places where fixed point to
point running is involved like airports,
postal deliveries, etc, offers good pro-
mise. Battery vans may become com-
mercially available in the next 3-5
years.

(d) Five battery powered rickshaws
(3-wheelers) were fabricated on experi-
mental basis by Electromobile (India)
Ltd., Bangalore, a joint sector under-
taking of the Government of Karnataka,
Though the initial performance of these
rickshaws was satisfactory, they sub-
sequently developed problems largely on
account of inadequate preformance of
batteries. M/s Electromobile (India)
Ltd , manufactured battery powered
2-wheelers but have discontinued pro-
duction, M/s Electro Anil Pvt. Ltd,
Bangalore manufactures 2-wheelers
whose ex-factory price is Rs. 7650/—.
This 2-wheeler has been tested by the
Automotive Research Association of
India. Poona and declared road worthy.
Battery powered cars are presently not
being commercially manufactured in the
country,

Sterilisation of Lions at Bairanghatta

3299. SHRI R. M, BHOYE : Will
the PRIME MINISTER be pleased to
state :

(a) whether at  Bairanghatta
National Park, about 20 Kilometres
away from Bangalore, an American lady
doctor Nan Shaffer sterilized seven lions
as reported in Navbharat Times
(Bombay Edition) of 19 March, 1985;
and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI BIR SEN):
(a) and (b) Dr. Nan Sch'ffer, a
veterinary doctor from the Lincon
Park Zoological Gardens, Chicago
(U S,A)), visited India in March 1985,
During this period she travelled to
Mysore and Bangalorc. At the Banner-
ghatta Lion Safari Park near Bangalore
she carried out vascotomy operations
on four lions. The operations were
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successful and ell the four Homs are
doing well. The main objective of thése
operations is to control the unregulated
growth of the population of hybrid
African lions in the Lion Safari Park.

[English)

Number of Thermal Power Plants
creating Pollution

3300, SHR1 BRAJA MOHAN
MOHANTY : Will the PRIME
MINISTER be pleased to State :

(a) the number of thermal plants
based on coal which emit sulphur
dioxide and fly ash functioning in the
country;

(b) whether on account of pollution
from such plants adverse health effects
are created leading to lung cancer;

(c) whether at present emission
control in coal based power stations in
India is not satisfactory; and

(d) if so, the steps taken to prevent
potlution ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI BIR SEN) : (a)
There are 57 major coal fired thermal
power stations in the country,

(b) There are no conclusive findings
on the occurrence of lung cancer caused
by the emissions from thermal plants.

(¢) The emission control in old
power stations is not satisfactory. How-
ever, new power plants ase equipped
with necessary emission control devices.

(d) Under the Acts for Prevention
and Control of Water and Air Pollution,
the existing as well as new units have
been directed to instal necessary pollu-
tion control equipment.

[Translation]
Per Capita Income in the Country

3301. SHRI JITENDRA PRASADA :
Will the Minister of PLANNING be
pleased to state :
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(a) the present average per capita
income in the country, State-wise; and

(b) the reasons for the difference,
if any, in the States’ per-capita income
and the measures proposed to be taken
to increase the .per-capita income of
those States where it is less ?

THE MINISTER OF STATE IN
THE ¢ MINISTRY OF PLANNING
(SHRI K. R, NARAYANAN) : (a) The
latest available estimates of per capita
income in the country and in various
States/Union Territories are given in
the annexed Statement.
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(b) The per capita income of a
State depends on the level of its
economic development, which in turn
is influenced, among other factors, by
the efficient utilization of the available
natural resources and development ofin-
frastructure. The problem of regional im
balances/dispanties is sought to be tack-
led by the Government through various
measures such as (i) resource transfer,
which is weighted in favour of back-
ward States; (ii) special Area Develop-
ment Programmes directed at specific
backward/problem areas, and (iii) in-
centive measures {o promote private
investment in backward areas.

Statement

PER CAPITA INCOME AT CURRENT PRICES,
1980-81 to 1983-84

(Rupees)
State/U.T. 1980.81 1981-82 198283 1983-84 (Q)
1 2 3 4 5

1. Andhra Pradesh 1314 1537 1607 1878

2. Assam 1221 1302 1596 1762

3. Bihar 929 1007 1022 1174

4, Gujarat 1828 2192 2182 —

5. Haryana 2331 2601 2858 3147

6. Himachal Pradesh 1515 1806 1914 2230

7. Jammu & Kashmir 1455 1568 1705 1820

8, Karnataka 1312 1538 1549 —

9. Kerala 1421 1445 lo17 1760

10. Madhya Pradesh 1149 1240 1357 1636
11, Mabarashtra 2261 2496 2525 —
12, Manipur 1241 1370 1366 1593
13. Meghalaya 1135 1236 1308 1483
14. Nagaland 1439 —_ — —
15. Orissa 1101 1308 1339 —
16, Punjab 2760 3169 3502 3801
17. Rajasthan 1238 1441 1574 1881
18. Tamil Nadu 1271 1427 1376 —
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1 2 3 4 5
19. Tripura 1206 - —_ —
20. Uttar Pradesh 1272 1296 1443 1567
21. West Bengal 1549 1615 1767 —_—
22, Sikkim — — - 1300
23, Delhi 2908 3121 3314 —
24, Goa, Daman & Diu 2794 2831 3042 3458
25, Pondicherry 3160 3703 3630 3693
26. Arunachal Pradesh 1323 1566 — —

All-India 1564 1741 1868 2201

Q : Quick Estimates

— Not available

Note : The Official estimates of State Income i. ¢, Net State Domestic Product are
prepared by the respective State Statistical Bureaus and that of national
income by the Central Statistical Organisation, Ministry of Planning, Govt,
of India, The Union Territories of Andaman & Nicobar Islands, Lakshadweep,
Dadra & Nagar Haveli, Chandigarh and Mizoram do not preparc ihese
estimates. Owing to differences in the source material used the figures for

different States are not strictly comparable.

Abolition of Sales Tux on Essential
Commodities in Dadra and Nagar
Havell

3302. SHRI C D. GAMIT : Wwill
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the people of Union
Territory of Dadra and Nagar Haveli
have made a strong demand for the
abolition of sales tax on the essential
commodities;

(b) if so, the details thereof;

(c) the reaction of Government
thereto; and

(d) the time by which the sales tax
will be abolished on essential commo-
dities in the Union Territory of Dadra
and Nagar Haveli ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARIT SINHA) :
(a) and (b) Some representations have
been received from the residents of

Dadra and Nagar Haveli for abolition
of sales tax 1n that Union Territory,
The Administration bes also made sug-
gestions for making changes in the in-
cidence of sales tax on different items.

(¢) and (d) The matter is under con-
sideration in conspltation with the
Ministry of Finance.

[English)
Uranlum Deposits Found in Ratnagirl
District (Maharashtra)

3303. SHRI HUSSAIN DALWAL :
Will the PRIME MINISTER be pleased

to state

(a) whether Union Government are
aware of the fact that rich deposits of
Uranium are found on Westorn Coast of
Ratnagiri District of Maharashitra;

(b) the effective measures Govern.
ment have so far taken to exploit the
mineral resources of Uranium in the
State of Maharashtra; and

(c) iIf not, the reasons for not doing
so earlier ?
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THE MINISPER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, SPACE
AND ‘BLECTRONICS (SHRI SHIVRAJ
V PATIL) (a) No deposits  of
uranium have so tar bz2en identified
either on the Western Coast of Ratna-
giri District or in other Dustricts in the
State of Maharashtra,

(b) A number of surveys for explo-
ration of uranium have been carried out
in various pérts of Maharashtra. Farther
detailed work in these areas is in pro-
gress.

(¢) Does not arise,

[Franslation)

Amount spept for Afforestation

3304, SHRI K. D, SULTANPURI :
Will the PRIME MINISTER be pleased
to state :

(a) the amount spent by the Union
Government on afforestation in
Himachal Pradesh during the Sixth Five
Year Plan period; and

(b) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRIBIR SEN) : (a)
and (b) The details of amount provided
as financial assistance in the form of
grant and loan by the Union Gavern-
ment on afforestation in Himachal
Pradesh ‘during the Sixth Five Yeur
Plan are :—

S, Name of the scheme Amount
No, spent
(Rs. in
lakhs)
1 2 3

« APRsLAT ) A98S
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1 2 3

2. ¢ Soil, Water and Tree Oon-
servation in the Himalayas
{ (OPERATION SOIL-
WATCH) 572.23

3. National Rural Employ-
ment Programme (NREP) 60.55

4. Soil Conservation in the
Catchments of River Valley
Projects 66100

5. Integrated Watershed
Management in the Catch-
ments of Flood Prone
Rivers 339,00

—— e ot p—

Total 1797.50

e e e

1. Social Forestry including
Rural Fuelwood Planta.
tions 164.72

The expenditure on soil couservation
schemes at Sl. Nos. 4 and 5 above also
includes afforestation.

Review of Implementation of 20-Point
Programine

3305, SHRI NARSINH
MAKWANA :‘Will the WMinister of
PLANNING be pleased to state :

(a) the details of guidelines issued
to State Governments for the review of
implementation of 20.Point Programme
and when these were issued;

(b) the names of States which have
started reviewing the implementation as
per guidelines and of those who have
not cempleted this review work so far;

(c) the details regarding achieve-
meénts of the 20-Point Programme; and

(d) the new guidelines issued for the
speedy implementation of 20-Point Pro.
gramme ?

THE MINISTER OF STATE IN
THE MINISTRY GOF 'PLANNING
(SHRI K. R, NARAYANAN) : (a)
Guidelines were issued ‘to States on the
174b April, 1982-indicating that certain
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items of the 20-Point Programme, for
which clear.cut targets can bo formula.
ted, Will Be Tnobitared 2 manthly
basis, They were afdo i m‘iﬁed that
all the items including those covered
under the Monthly Progress Report
would be monitored on a quarterly basis
and that the Qﬁar’ferly Repor(” will, be
evhlugtory in flatdte, The  State¥ ware
asked to sef up momtormg and review
machinery at various levels and furnish
the Reports in the prescribed pro-
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formae.

)iAll St dte& dm;eylew:hg the Pro-
gramme according to ‘guidelises.

(c) A statement givi,ng the targets
and achlevements for {98&-83 1983-84
and 1984-85 (upto February, 1985) is
attached.

() No new guidelines have been
issued for the s eedy implementation of
the 20-Point Programme,
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[English)

Separation of Judiciary from Executive
in States

3306. SHRI LAL DUHOMA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the States and Union Territories
where there is no separation of judiciary

from executive;

(b) the reasons for not separating
judiciary from executive in such areas;

and

(c) whether there is any proposal
to separate judiciary from executive in
the areas where it has not been

separated ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) (b) ard (c) The separation of
Judiciary from Executive in respect of
trial of criminal cases is governed by
the Code of Criminal Procedure, 1973
(2 of 1974), According to sub-section
(2) of section 1, the Code does not
extend to the State of Jammu & Kashmir
which is governed by a separate law, By
virtue of the provison to sub-section (2),
certain provisions of the Code including
provisions relating to separation of
Judiciary from the Executive are not
applicable to the State of Nagaland and
to the tribal areas, which are now
comprised in the States of Assam,
Meghalaya and Union Territories of
Arunachal Pradesh and Mizoram, unless
specifically applied thereto by a notifi-
cation, where some simple rules relating
to Administration of Criminal Justice
are working satisfactorily in relation to
the simple and unsophisticated people
inhabiting these areas, The provisions
of the Code relating to separation of
Judiciary from the Executive can how-
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ever be extended to these areas by the
State Goveroment or UT concerped,

The Code of Criminal Procedure,
1973 has not yet been extended to the
State of Sikkim, which became the 22nd
State of Indian Union, after the Code
was enacted, The Government. of
Sikkim have not yet communicated their
decision for the extension of the Code
to the State.

Minor Forest Produce Purchased by
L.A.M.P.S.

3307. SHRI ARVIND NETAM
Will the Minister of HOME AFFA]RS
be pleased to state :

(a) whether minor forest produce
occuples a key position in the faod and
income budget ot tribal families;

{b) whether only a part of minor
farest produce collected by tribais has
been purchased b, large-sized multipur-
pose socicties in Bastar District of
Madhya Pradesh;

(c) what are the schemes to ensure
purchasing of total minor forest produce
collected by tribals;

(d) whether Madhya Pradesh Minor
Forest Produce Federation has any
scheme for regeneration of minor forest
produce items; and

(¢) if so, what are the Minor
Forest Produce Regeneration Pro-
grammes for Bastar area ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) Yes, Sir,

(b) Yes, Sir,

(c) Forest Development Cor-
porations/State  Tribal Development
Co-oper:.tive Corrorations/ LAMPS
and Primary Marketing Socicties
have taken measures for colle-
ction, processing and marketing of
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forast, produce,  Cooperativisgtion of
forest labour has been, spgeded up and
long.term leage of minor forest produce
has.beeq given to the cooperatives and
LAMPS at concessicnal rates, Laws
have been passed in MP nationalising
some items of Minor Forest Produce.
Collection of minor forest produce is
beiog done by the MFP Fgderation,

(d) and (¢) Yes, Sir. Amongst
others, Ratanjot, Bamboo, Arjun &
Mulberry Plantations will be taken
up during the Seventh Plan, Exact areas
in the State will be identified.

Amendment to Forest (Conservation)
Act, 1980

3308, SHRIMATI KRISHNA SAHI:
Will the PRIME MINISTER be pleased
to state :

(a) whether many areas where
mijnerals are found 1n aburdance are
covered by forests;

(b) whether the Forest (Conserva-
tion) Act, 1980 prohibits State Govern-
ment from using 2ny forest land for non-
forest use without prior anproval of
Union Government;

(c) whether the State Government
can grant mining leases on forest land
only after they have sought prior permi-
ssion of the Union Government which
leads to inordinate delays in granting
mineral leases; and

(d) if so, whether Union Govern-
ment propose to amend the Forest
(Conservation) Act, 1980 ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI BIR SEN)
(a) Some mijnerals are found in
forest areas.

(b) Yes, Sir.

(c) The Union Government has
laid down detailed guidelines for the
expeditious handling of cases arising
under the ‘Forest (Conservation) Act,
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N\
1980, Inordinalte delay does not take
place at the Central Giovernment lével,
)y ! » {

Lefu -,

(d) Does not arise,

[ Translation]

Persons killed during Lok Sabha and
Assembly Elections

3309. SHRI C. JANGA REDDY :
DR AK. PATEL :
SHRI PIYUS TIRAKY :

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the State-wise number of per-
sons killed and injured during the last
Lok Sabha elections and at the time of
Legislative Assembly elections;

(b) the State-wise comparative
figures in regard to the number of
persons killed and injured during the
elections held prior to these elections;

(c) whether the incidence of vio-
lence in elections has gone up, if so,
the 1easons thereof; and

(d) the steps being taken by Govern-
ment to keep elections free from inci-
dents of violence ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRTMAT! RAM DULARI
(STNHA) : (a) to (d) The information is
being collectcd and will be laid on the
Table of the House. ’

[English]

Negotiation with Thailand for New
Flights by Air India

3310. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) whether recently a delegation
was sent to Thailand to negotiate new
air flights by Air India;

(b) if so, the outcome thereof:
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(c) whether similar negotiations are
also under way with other countries;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) and (b) Yes, Sir. An Indian
delegation visited Thailand from March
6 to March 8, 1985 for air services
talks. The Thai authorities had been
requested to issue the necessary autho-
risation for Indian Airlines as the
second designated carrier of India to
operate a twice weekly service between
Calcutta and Bangkok. This request
was accepted in the air services talks.

(c) and (d) Negotiations with other
countries are held periodically and as
and when required to review the Air
Services Agreements. Arrangements are
being finalised for holding air services
talks with Kenya, Pakistan, Maldives,
Bulgaria and Belgium,

Withdrawal of U.S.A., U.K. and West

Germany from the Membership of
UNESCO

3311, SHRI N_ V. RATNAM : Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether United States, Britain,
West Germany issued an ultimatum that
they would withdraw from UNESCO
within one year, if so, the reasons
therefor;

(b) the reaction of Government
thereto and whether it has been
conveyed to the Secretary-General of
U.N.O.; and

(c) the steps taken by the U.N.O.
to prevent the situation and the steps
taken by Government of India in that
direction ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI KHURSHEED
ALAM KHAN) : (a) The United States
withdrew from UNESCO on December
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31, 1984 on the alleged grounds that
there was ‘‘extraneous politicisation®”,
**hostility towards the institutions of a
free society’ and that UNESCO was
*‘mismanaged.” The United Kingdom
has also given notice that it would
withdraw from UNESCO with effect
from December 31, 1985, However, it
would re-consider its decision if it was
satisfied by the end of the year that
substantial progress had been made in
carrying out the reform programme
which they had suggested for UNESCO.
The FRG has not given notice of with-
drawal from UNESCO. They have stated
that they would continue reform efforts
from within, especially through the
Executive Board of UNESCO.

(b) India and other non-aligned
countries regret the withdrawal, or
threats of withdrawal, by Member States
from UNESCO as this adversely affects
the principle of universality which is
important for the achievement of
UNESCO’s objectives.

UNESCO is an intergovernmental
organisation with its own constitution
and legislative organ and is not a
subordinate organ of the United
Nations, Positions of Governments
relating to developments 1n UNFSCO
are accordinglv not required to be com-
municated to the UN Secretary-General.

(c) India and other non-aligned
countries have expressed full support
for, and confidence in UNESCO. We
are determined to continue to work
for the attainment of the ideals of
UNESCO and for the strengthening of
the United Nations and the intergovern-
mental organisations of the UN family,

The UNESCO Executive Board and
the Director-General of UNFSCO have
taken several steps for reform of
UNESCO’s functioning and procedures.
The consequences of U. S, withdrawal
were also discussed at a Special Session
of the UNFSCO Executive Board in
February 1985 when ways and means
of adjusting UNFSCO’s programmes
and staffing pattern were discussed.
India has been taking active part in
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thee work eof UNESCO's Executive
Board and its Temporary Committec
which have recommended several con-
crete and constructive steps for the im-
provement of UNESCO's fuactioning.

Iodia has agreed to forego USS$ 407,
245 which had accrued to it due to
currency fluctuations on our earlier
contributions to UNBSCO. Several
other countries have also taken slmilf\r
steps to assist UNESCO to meet its
immediate financial problems.

Achievements of Antarctica

Expedftions

3312. SHR1 PRATAP BHANU
SHARMA :
SHRIMATI KISHORI
SINHA :

Will the PRIME MINISTER be
pleased to state :

(a) the main achievements of An-
tarctica Expeditions undertaken by
Indian Scientists and Meteorologists
during last two yearts;

(b) the mein activities of the team
at ‘Dakshin Gangotri; and

(c) whether Government have recei-
ved any new suggestions from the
fourth team of our Scientists which has
recently completed its trip successfully ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY, AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL) : (&) and (b) Two
scientific expenditions to Antarctica have
been organised during the last two
years, A permancntly manned scienti-
fic station fully equipped with two work-
ing laboratories in the field of Biology
and Metecorology have been established
in Antarctica. Besides this, a field
fwasiop in the kills sbout 70 km away
from our permanent station has slso
bewsm put up. A 12 member team which
jwcluded 3 scientists has just returned
from Antarctica after staying: tievs for

. L,
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15 months. Presestly a team of 13
persons including 3 scientists is manning
our station. Valuable data in the
fields of meteorology, communications,
biology, geology have been collected
and are being analysed.

(c) Yes Sir. These will bo kept as
a guideline while organising the Fifth
Indisn Antarctic Expedition.

Incentives te Sugar Factories for settiig
up of Biogas Plants

3313. SHRI VIJAY N, PATIL :
Will the PRIME MiNISTER be pleased
to state :

(a) whether Government propose to
give incentives to the sugar factories
for erecting Biogas Plunts attached to
the distilleries; and

(b) if so, the details of the scheme
and the number and names of sugar

factories which are being considered for
such incentives ?

THE MINISTER OF S8TATE IN
THE MINISTRY OF SCIENCR AND
TECHNOLOGY AND IN THB
DEPARTMENTS OF OCEAN DEVE.
LOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAIJ V. PATIL) : (a) and (b) Yes,
Sir. The Government supports the ¢on-
struction of biogas plants based on dis.
tillery effluents (spent wash) at distil-
leries or sugarmilis-eum-distilleries. The
support is upto 337, of the incremental
capital cost relating to the biogas system
subject to a maximum of Rs. 23 fikhs.
Installation of two full scale plants have
been supported accordingly at Celfulose
Products (I) Ltd., Ankleshwar (Gujarat)
and the Pravara Sahakari Sakhar
Karkhana Ltd,  Pravarnagar (Maba-~
rashtra). Techno.economic feasibility
reports are under preparation by &
numbsr of other distilleries inchiding
sagar mills-cum.Distiliéries [or avallog
this financia} support, The aumber-of
units that ecould be supported will
depend on the financial allocatione
available to the ‘Depurtment.
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Rehctivation' of Sikfdsrfung AlrgortTor
d f; Vayudoot ' Flighty '

** 3314, SHRI RAM BAHADUR
SfNGH Will the Minister of
TOURISM AND CIVIL AVIATION be
plqeascd to state :

/
o

(a) whether . Safdarjung Airport
has been reactivated for Vayudoot

flights;
(b) if so, the details in this regard;

(c) the amount spent on roactivat-
ing Safdarjung Airport; and

(d) the justification for spending
that amount on rcactivating the Safdar-
jung Airport ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) to (d) Vayudoot have
proposed to operate Dornier aircraft
from Safdarjung airport. The pioposal
is under consideration, No expenditure
has so far been incurred in this regard,

Aireraft purchased by Indian Airlines
and Air India

i 3315. SHRI SHANTARAM
POTDUKHE : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the numbet of aircraft purchased
by Indian Au‘hnes and Air India during
the last three years cndmg March, 1985;

B (b) the cost of such aircraft; and
[ . '

» f(c) the npew routes proposed to be
taken' for operation ?

|, THE MINISTER OF STATE IN
FHB MINISTRY OF TQURISM AND
CIVIL AVIATION (SHRI ASHOK
@g,iﬁr) (a) and (b) The requisite
informationug&vmmmw: 5 8 4 e
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Type 6f No.  Date of Cost
aircsaft of acquisition b
air- -
craft ’

Indian Airlines:

A300B4 2 2,682 (Ist) Rs. 42.34

crores
3.6.82 (2nd) Rs, 46.75
crores
Boeing 4 12.8.82 (Ist) Rs. 13 84
737 crores
21.8.82 (2nd) Rs. 13.86
crores
27.8.82 (3rd) Rs. 13,85
crores
22.9.82 (4th) Rs. 13.88
crores
Air India
Aitbus 3 July, '82 (lst) Rs. 44.36
A300B4 crores
August, 82 (2nd) Rs. 46.84
crores
Nov. '82 (3rd) Rs. 50.08
crores

(c) These aircraft have been in ope-
ration on various routes since their
acquisition in 1982. :

Criteria for establishing new Atomic
Power Plants '

3316, SHRI NAVIN RAVANT :

SHRI SHANTARAM
POTDUKHE :

Will the PRIME MINISTER be.
pleased to state :

2

+(a) the criteria for establishing new
atomic powor plants in the country; and
¢ Pf

« (b) whethber the fuel used in atomie
‘power plants are eamly available in the
eountry 7, . R TIY



b <) Writrest Answers |

“THE MINISTER OF STATE IN
4B MINISTRY OF SCIENCE AND
TECHNOLOGY AND 'IN THE
DEPARTMENTS OF OCBAN DRVE-
LOPMENT, ATOMIC ENERGY, SPACE
AND ELECIRONICS (SHRI SHIVRAJ
V. PATIL) : (a) The criteria for selec-
tion of sites for establishing new atomic
power plants are the need for power,
the hydel potential, the availability of
coal and the suitability of sites in the
region. This also involves study of the
site geology, general hydrology, water
availability, environmental, health and
safety factors like density of population,
agriculture and live stock data, meteoro-
logical factors, seismic conditions,
transportation  problems, etc Policy
aspects such as the nced for balancing
ceptral  investment in the different
regions of the country are also kept in
view.

{b) The wuranium necessary for
making the fuel is available for the pro-
Jected power programmecs,

Sctting up of an Electron ¢s Project in
West Bengal

3317. SHRI
MISRA : Will the PRIME MINISTER
be pleased to stute :

(a) whether there is any proposal
under consideration of Government to
set up an clectronics project 1n West
Bengal; and

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE.
LOPMENT ATOMIC, ENERGY, SPACE
AND ELECTRONICS (SHRI SHIVRAJ
V. PATIL) : (a), (b) and (c) Project in
Electronics are planned and implemented
by various Departments of the Govern-
ment. The information is being collec-
ted from them and will be Iaid on the
“Tabde of the House,

CHAITRA 17, 1907 (S4X4)
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News-Item captioned “*Antaretic Treaty
Conference”

3318, SHRI VILAS MUTTEMWAR :
Will the PRIME MINISTER be pleased
to state :

(a) whether Government’s attention
has been drawn to the oews-item cap-.
tioned *“Antarctic Treaty Confecrence®’
appeared in the Stateman (Delhi
edition) dated 28 February 1985;

(b) if so, whether the Indian dele-
gate or delegates participated ia the
international Antarctic Conference held
in Rio De Janeiro to discuss the
Antarctic future as well as the mineral
wealth thereof:

(c) if so, the outcome of discussions;

(d) whether Government are aware
that 55 delegates from 28 countries
held a five-day meeting in Antarctica
in January 1985 in personal capacity to
discuss the Antarctic future; and

(¢) if so, the outcome of their dis.
cussions ?

THE MINISTER STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPA.
RTMENTS OF OCEAN DEVELOP.
MENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHRI SHIVRAJ
V. PATIL) : (a) Yes Sir.

(b) The meeting of the informal
working group om Antarctic minoeral
resources was held in Rio De Janerio,
Brazil, from 26.2.85 to 83,85 An
Indian delegation attended this meeting.

(c) The mecting was inconclusive,
Details of a legal regime for the ex-
ploration and devclopment of mineral
resources of Antarctica are still being
negotiated by the Consultative Partics
to the Treaty. Further meetings for this
purposc are planned.

(d) and (e) A workshop on Antargtic
Treaty system was held in Antarctita
from S5th to 13th January 1985, India

did not participate in the workshep,
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Prop osal for Startiug & Sports Institute
in Chhota Nagpur

3319. SHRI SHIV PRASAD SAHU :

Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state :
(a) whether Government proposc to start
a sports institute, like the institution in
Patiala, in Chhota Nagpur area (Bihar)
which is surrounded by forests and
hills, with a view to promoting sports
among the Adivasis and young athletes
of this areca having interest in sports;
and

(b) if so, by what time ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS (SHRIR K,
JAICHANDRA SINGH) : (a) No, Sir.

{(b) Doesn't arise.

[Translation)

Setting up of Departments of Environ-
ment in States

3320, SHRI KRISHAN PRATAP
SINGH : Will the MINISTER OF
PLANNING b: pleased to state :

(a) whether the Planning Com-
mission has asked the State Govern-
ments to set up independeat departments
for Environment; and

(b) if so, the names of the States
where such Departments have been set
up ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI K. R. NARAYANAN)j) : (a)
The State Governnents have been
requested Lo create appropriate organiza-
tional structures and mechanisms to
deal with Science and Technology and
environmental programmes during the
7th Five Year Plan,

(b) The State Governments of
Haryana, Karnataka, Madhya Pradesh,
Rajasthan, Sikkim, Tamil Nadu and
West Bengal have set up Departments
of Bavironment; Bibar snd Gujarat

APRIL 17, 1983
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have set up Departments of Forest
and Environment; and the States of
Orissa and Uttar Pradesh have set up
Departments of Science and Technology
and Environment.

(English)

Rehabilitation of widows whe became
victims during riots.

3321, SHRI AMAR ROYPRADHAN:
Will the Minister of HOME AFFAIRS
be pleased to state .

(a) the number of women who be-
came widows during the riots on the
assassination of Mrs Indira Gandhi;
and

(b) what steps Goverament have
taken for their rehabilitation ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) 990 women became widows ia the
Union Territory of Delhi during these
riots. Information in respect of all
other Union Territories and States
except the following States, is nil :—

S1. No. States

I, Bihar
2, Haryana
3. Himachal Pradesh
4, Jammu & Kashmir
s, Kerala
6 Madhya Pradesh
7 Mabharashtra
8 Nagaland
A Orissa
10. Tamil Nadu
11. Uttar Pradesh
12 West Bengal
Information from these States is

still awaited and will be laid en the
Table of the House, when received,

(b) In addition to the grant of
gratuitous relief the Delhi Administra-
tion has taken varieus other steps te
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rebabilitate such widows which include,
slietment of DDA slum flats, provision
of jeb opportunities, opening of Angan-
wadis for loekipg after the children of
the widows to ¢nable them to concen-
trate on their work, imparting of
training through Training-cum-Produc-
tloa Centres and payment of a stipend
of Re. 200/- to 250/- during training
poriod, grant of old age pension to
some widews, ctc.

Informatiop in respect of States
mentioned above would be furnished
lnter, or receipt of ths same.

Construction of Yatri Nivas

3322, SHR1 CHINTAMANI JENA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whetker Yatri Nivas would be
constructed at different centres to cater
te the needs of the low budget domestic
tourists; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION : (SHRI ASHOK
GEHLOT) : (a) Yes, Sir.

(b) Details have not yet been
worked out,

Steps to identify TForest Reserves

3323, SRRIMATI MADHURI
SINGH : Will the PRIME MINISTER
be pleased to state : .

(a) whether destruction of sea-plants
by poliution could upset the biosphere’s
delicate Oxygen-Carbon-Dioxide bal-
ance; and

(b) if so, the precautionary measures
proposed to be taken by Government in
this regard and the steps proposed to
be taken for identification of forest
ressrves and increasing environmental
awareness ?

- THBR MINISTER OF STATE IN
THR MINISTRY OF ENVIRONMENT

Written Apowers W

AND FORESTS (SHRI BIR SEN) : (a)°
Yes, Madam. The marine floating plants
produce many times more oxygen than
what is produced on land. Potlutiea
of marine waters can affect adversely
the microscopic plant species and reduce
their photosynthetic production of
oxygen.

(b) The government is trying to
ensure the reduction of poliution from
land-based sources as well as oil pollu-
tion in the sea. Afforestation was
stepped up from 0.4 million hectares in
1980-81 to 1.1 million hectares in
1984-85 and will be further intensified
during the Seventh Plan, The setting
up of the National Waste Lands
Development Board will help augment
these efforts with people’s participation,
Steps have been taken to incorporate
environmental parameters in the school
curricula and in non-formal educational
programmes. Other measures have also
been taken for promoling Environ-
mental awareness,

{Translation]
Complaints received by Commissioner
for SCs/STs

3324. SHRI LALA RAM KEN:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of complaints
received by the Commissioner for SCs/
STs in current year so far regarding
reservations for SCs/STs; and the action
taken on them,

b) the number of complaiats
received from the Society of Depressed
People for Social Justice and the action

taken on them; and

(c) the action taken by the Ministry
against the offices under the Central
Government and Public Sector Under-
takings etc. which do not implement the
system for filling vacancies reserved for

SCs/STs ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) 1056 complaints were reccived by
the office of the Commissioner for
Scheduled Castes and Scheduled Tribes,
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of which 1042 relate to service mattars
¢luding reservation in services, 9 about
educational matters and 5 regarding
other mutters,  All these complaints
have been taken up with the concerned
Departments/Organisations.

(b) Ons complaint has been recerved
from the Society of Depressed People
fer Social Justice and the matter has
been taken up with the General
Manager, Delhi Electricity Supply
Undertaking,

(c) As per the instructions of the
Ministry of Persoonel and Training,
Administrative Reforms and Public
Grievances and Pension (Department of
Personnel and Training), there 1y a
Lisison Officer in each Munistry;D:epart-
ment and Public Sector Undertaking to
enmsure implementation of various in-
structions/directives on reservation for
Scheduled Castes and Scheduled Tribes
in services. The Liaison Officers are
also required to 1nspect the rosters cvery
year in their respective Departments/
Organisations and submit inspection
report to the Ministry/Departmoents con-
cerned. Instructions have been 1ssued
by the Department of Pervonnel &
Training to observe the reservation
and other oiders relating to the repie~
sentation of Scheduled Castes/Scheduled
Tribes in ssrvice strictly and instances
of discrimination or deliberate infrac-
tion of the above orders are (o be
brought to the notice of the appropiate
authorities for suitable action. As
regards the reservation orders in Public
Undertakings, the orders (ssued by the
Department of Personnel and .Trainmg
are not ipso facto applicable to Pubhc
Undertakings. Reservation in Public
Undertakings is rcgulated by the Presi-
dential Direc.ives issued by the Buieau
of Public Enterprises,: Ministry of
Finance from time to time,

[English]
Enquiry into riots in Delhi

3325. SHRI NARAYAN
CHOUBEY :
SHRIMATI GEETA

MUKHERIJEE :
'Will the Minister of HOME
AFWAIRS be pleased to state :
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(ay whether Enqguiry. Commistée
headed by the Additionral Commissioner.
of Pohce, Shri V. P. Marwah, was
appointed to enquire 1nto the conduce
of the Police during the riots in Deld.
following the assassination of Smt..
Indira Gandhi; .

(b) if so, whether the Enquiry has
be n completed and the report submit-,
ted; if so, the details and action taken
if any, agawnst any officials; and

‘c) if the report has not been sube
milited, ttme by which it is expected ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI S5INHA) :
(a) Yes, Sir.

(b) and (¢) The Enquiry Repoart is
stil] awaited.

Wasteland Development

3326. SHRI H M. PATEL : will
the PRIME MINISIER be pleased to
state

(a) whether Government are aware
that the National Wasteland Develop-
men! Board has been given an annual
target of vegetating 5 nullion hectares
of wastcland,;

(b) whether Government arc aware
that the amount has been sct aside for
the «ntire conservation programme,

(c) the estimated cost of ‘vegetating’
say 100 hectares of wasteland; and

(d) within what period Government
intend to accomplish the eatire proa
gramme of ‘grecning’ the available
wasteland ? '

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT,
AND FORESTS (SHRI BIR SEN) :
(a) The Government have taken a deci-
sion to set up a National Wastelands.
Development Board with the object of
bringing 5 million hectares of land every
year under fuelwood and fodder plan-
tation, ;

i »



() Government allocates - funds
every year for the conservation pro-
gramme undertaken.

{c) The cost of afforestation (vege-
tating) varies depending on factors such
as the nature and dcpth of soil, topo-
graphy, availability of labour, and the
number of plants raised per hectare.

(d) The available wasteland will be
covered as part of the programme to
bring 5 million hectares of land every
year under fuelwood and fodder,

Anti-National activities in "Border
Districts of Gujarat

3327. SHRT DIGVIJAY SINGH :
Wil! the Minister of HOME AFFAIRS
be pleased to state :

(a) how many cases of anti-national
activitics have becn detected in the
border districts of Gujarat;

(b) how many of them are of sub-
version and how many of economic
offences;

(c) whecther such cases have in-
creased during the last five years; and

(d) any new steps being taken to
strengthen border security ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (d) Information is being collec-
ted and will be laid on the Table of the
House,

Proposals for Absorption of Modern
Technology

3328. SHRI K. P. UNNI-
KRISHNAN : Will the PRIME MINIS-
TER be plcased to state :

(a) whether he has directed the
Ministry of Science and Technology to
prepare specific proposals to achieve
absorption of modern high technology,
fuller utilisation of capacity and
if??fovemont‘in Qrpductivity;

CHATTRA 37,1907 (S4K4)
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(b) if so, whether the Minisity have
set up any Study Group in pursuance
of this directive;

(c) whether the Ministry finalised
its proposals in this regard; and

(dy if not, when the Ministry hope
to submit their proposals ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC  ENERGY,
SPACE AND ELECTRONICS (SHR1'
SHIVRAJ V. PATIL ) : (a) and (b)
The Prime Minsster in his Broadcast to
th: nation on January 5, 1985 has stated
that  improvement in productivity,
absorption of modern technology, and
fuller utilisation of capacity must
acquire the status of a national cam-
paign and that he has asked the Minis-
tries of Scrence & Technology and In-
dustries to prepare specific proposals to
achicve these objectives.

(c) and (d) The proposals are being
formutated,

Tourists to India under ‘Ashok Youag
Explorers Travel Plan’

3329 SHRI EDUARDO FALEIRO :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of tourists expected
to visit India in a year under *‘Ashok
Young Explorers Travel Plan’;

(b) the total” amount of foreign
exchange likely to be earned by the
Ashoka Group under this plan ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) * (a) Nearly 2,500 foreign
students/yonth are expected to utilise

the Ashok Young Explorers Travel Plan
during 1985;

(b) under this ‘Plan’, the foreign
exchange earnings to the Ashok Group
are ¢stimated at about Rs. 55 lakhs,
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Alrport in Bijapur, Karnataka
3330. SHRI S.M. GURADDI

Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state :

(a) whether Government have consi-
dered *Gol Gumbaz’’ whispering gallery
at Bijapur in Karnataka as a Tourist
Centre;

(b) whether there is any proposal
to declare it as a Tourist Centre;

(c) whether in view of its being a
-foreign tourist attraction, there is any
proposal to construct an air strip/air-
port there; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) and (b) Bijapur has
been considered as a tourist centre, for
phased development with the combined
resources of both the Centre and the
State and the private sector. India
Tourism Development Corporation is
operating a Travellers Lodge with 10
beds at Bijapur.

(c) and (d) There is no proposal at
present under consideration of the Civil
Aviation Department for constructing
an air strip/airport at Bijapur in
Karantaka.

Acquisition of Air Bus for Air India and
Boeing for Indian Airlines

3331. SHRI KAMAL NATH : Will
the Minister of TOURISM AND CiVIL
AVIATION be plcased to state :

(a) whether it is under the consi-
deration of Government to acquire air
bus for Air India and Boeing for Indian
Ajrlines:

(b) whether both the airlines are
thinking of placing order for aircraft

and spares separately; and

(c) the reason for not combining
the tramsactions jointly to effect
ecomemy ?

APRIL 17, 1685
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM ANp
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) and (b} Air Indis has
signed with the approval of Govern.
ment an agreement with M/s. Airbus
Indusyries for the purchase of é Airbus
A310-—300 aircraft. Indian Airlines
have placed with the approval of Gove-
rnment a letter of intent on M/s. Bosing
Company for the purchase of 12 Boeing
757 aircraft. Government have yet to
take a final decision on their aireraft
acquisition proposal.

(c) The aircraft requirements of
the two airlines is based on the nature
of operations undertaken by them and
and as such, it is not always feasible to
combine the transuctions.

Additional Passenger Aircrafis fer IA

and Al
3332, SHRI MOHD. MAHFOO)
ALl KHAN .
SHRI RAM BAHADUR
SINGH :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) whether Government propose
to add some passenger aircrafts to
Indian Airlines and Air India’s existing
fleet;

(b) if so, the details thereof stating
the expenditure involved; and

(c) the extent to which the existing
capacity in the IA and Al fleet is presen-
tly being utilised and how does the
present utilisation of the capacity jus-
tify buying more aircraft for the two
major air carriers ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT): (a) and (b) Yes, Sir. Air
India has signed an agreement with M/s.
Airbus Industries on 8th April, 1985 for
the purchase, at a total estimated cost
of Rs. 541.90 crores, of 6 Airbus A 310-
300 aircraft to be delivered progressively
from April 1986 to December 1986.
Indian Airlines has placed a letter of -
intent with M/s. Boeing Company for
the purchase of 12 Boeing 757 aircraft
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‘ t® be delivered progressively from 1985
to 1987.

(¢) The cxisting capacity of the
two airlines is being utilized to the opti-
mum extent commensurate with desired
level of schedule reliability, fleet size
and operating pattern. It is, however,
pecessary to acquire more aircraft to
meet the needs of the projected traffic
growth in the coming years as well as
for the replacement of the ageing
sircraft.

Rules for Grant of Recognition to Service
Unions/Associations

3333. SHRI LALIT MAKEN : Will
the PRIME MINISTER be pleased to
state :

(a) whether the recognitian rules
for grant of recognition to service unions
associations have been framed;

(b) if not, the time by which these
rules will be framed;

{(c) the procedure that has been
followed in granting recognition to
service unions/associations which have
been recognised so far; and

(d) the number of applicatien for
recognition of service unioas/associstion
psnding with the Ministry togsther with
their particulars and date of applica-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE REF.
ORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE
DEPARTMENT OF CULTURE
(SHRI K. P, SINGH DEO) : (a) and
(b) The Ceatral Civil Services (Recog-
mitlon of Service Associations) Rules,
1939 are at present treated as inoperative
for certain reasons. Fresh recognition
rules are being drafted in consultation
with the staff side of the National
Council of Joiat Consultative Machinery
and Coq:pulsory Arbitration.

(c) Pending Hfnalisation of fresh
fecognitien rules, de-facte or ad-hec
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recognition to the service associations/
unions is considered keeping in view the
guidelines issued by this Ministry on t
subject. :

(d) Individual applications for re-
cognition of service associations/unions
representing the Government employees
working in a particular Ministry/
Department are considered by concern.
ed Ministry/Department, Ministry of
Personnel and Training, etc. being a
policy making agency for recognition
have no information in regard to the
pendency of such applications in
other Ministries., "

So far as this Ministry is concerned,
no such application is pending,

Vayudoot Service to Kutch and Ahmedabad

3334, SHRIMATI USHA THAKKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether demands are being
made from time to time by VIP, various
organisations and Chamber of Commerce
of Kutch, Ahmedabad and Bombay for
the Vayudoot Service linking Kutch
and Ahmedabad or Bombay, Kutch and
Ahmedabad;

(b) if so, the details and outcoms
thereof;

(c) the time by which the said
service is likely to be started;

(d) whether Government arc aware
that Ahmedabad is the capital of
Gujarat, High Court is functioning there
and is an industrial city, and the Kutch
people have to visit Ahmedabad by
railway route which is a long one;

(e) if so, whether Governmeat pro-
pose to extend the existing Bombay-
Kandla Vayudoot Service upio Ahme-
dabad; aad .

(f) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) ; (a) to (c) Requosts have
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been received from various sources in
this behalf. Vayudoot is alrecady opera-
ting a daly seivice between Kandla and
Bombay with an Avro aircraft leased
from Indian Airlines, Indian Airlines
operates a dajly service bctween Bombay
and Bhuj via Jamnagar.

(d) Yes, Sir.

(e) There is no proposal at present
to extend the existing Bombay/Kandla
service upto Ahmedabad,

(f) Does not arise.
Pollution of Yamuna

3335. SHRI JAI PARKASH AGAR-
WAL : Will the PRIME MINISTER be
pleased to state :

(a) whether attention of Govern-
ment has been drawn to the constant
source of pollution of the river Yamuna
in Delbi both from eastern and western
Banks;

(b) whether Governmeat have any
proposal for undertaking long term and
short term mezasures to deal with the
problem; and

(¢) whether in vicw of the historic &
religious importance of river Yamuna,
Government propose to link the scheme
with the Central Ganga River Autho-
rity ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI BIR SEN):
(a) Yes Sir, the Government is
aware that Yamuna is poliuted in some
stretches due to discharge of industrial
and domestic effluents fiom cities loca-
ted on its bank.

(b) Phased programmes have been
undertaken for trapping of wastewater
from the major drains and its diversian
1o the sewage treatment plants, .

(¢) Neo Sir,
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Increase in Freedom Fighter's Pension

3336. PROF. M.R. HALDER :

SHRI NIRMAL KHATRI ;
SHRI N. DENNIS :

Will the Minister of HOME AFE-
AIRS b2 pleased to state :

{a) ‘totnl number of freedom figh-
ters 1n India, who are getting pension
facility; .

(b) whether Government are think-
ing of raising the rate of pension for
the freedom fighters;

(c) if so, the details thereof; and

(d) whether there is any proposal
to provide medical facilities to them as
well ?

THE MINISTER OF STATE IN
THL MINISTRY OF HOME AFFAIRS
(SHRIMATI 1AM DULARI SINHA) :
(a) 1,32,859 ticedom fighters and their
dependents have been sanctioned pension
upto 31.3 85,

(b) and (¢) The Noa-Offlciul Advi-
sory Commitiee set up at the Central
level to consider the policy issues
coucerning the implementation
of Swatantrata Saintk Samman
Pension Scheme in its meeting held on
21.7.84 recommended enhancement of
pension upto Rs.  500/- p.m, Their
recommenddtion is under the active
consideration of the Government,

(d) On request from the Ministry
of Home Affairs, most of the State
Governments/Umon  Territory Admns,
have made arrangements to provide free
medieal facilities to freedom fighters and
their families.

Demand for Reduced Air Fare on Tri-
vandrum-Gulf Sector

3337, PROF. P.J, KURIEN : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there has been m de-
mand by Indiems living abroad for
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teduced air fare on Trivandrum-Gulf
Sector; and

«{b) if so, the reaction of Govern-
- et thereto 7

Al

-

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) Yes, Sir.

() The matter has been examined
carefully by the Government. Air fares
applicable on the India-Gulf sector have
been fixed multilaterally at the Interna-
tiopal Air Transport Association forum
and ratified by the concerned Govern-

* ments, and are considered reasonable.
It is not open to Air India to charge
-lower fares unilaterally.

Secrutiny of the list of SCs/STs

3338. SHRI ANADI CHARAN
DAS : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether there is a constant
demand for scrutiny of the list of
Scheduled Caste and Scheduled Tribe
communities in each~Slate;

(b) whether there is any scope for
revision of the existing list of SCs and
8Ts;

(c) when Government opropose to
revise the Lists; and

‘v ¢d) whether the Ministry fixes
» any criteria for inclusion of caste§ in
the scheduled list in respect of each
State or the State Governments send the
, list of their own accord for President‘s
fqrpproval ?
" THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
‘(‘SHRIMATI RAM DULARI SINHA) :
*(a)* Proposals have been received for
the revision ofithe lists of Scheduled
Castes ' and Scheduled Tribes.

(b) and (¢) Comments from all
the State Governments/U.T, Adminpistra-
tions have been invited. The present
position is that all but four States have
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sent their comments on the proposals
for revision of the lists. The remaining
four States are being reminded to expe-
dite their comments, A final view ig
the matter would be taken when tie .
comments from all the State Govts.
have been received, Further, amend-
ment in the existing lists of Scheduled
Castes and Scheduled Tribes can bs
done only through an Act of Parliament,

(d) There is a set of criteria for the
inclusion of any community in the list
of Scheduled Castes and another set of
criteria for inclusion in the list of
Scheduled Tribes which are as follows ; —

Scheduled Castes

Extreme social, educational
and cconomic backwardness
arising out of the traditional
practice of untouchability,

Scheduled Tribes

Indications of primitive traits,
distinctive culture, geographical
isolation, shyness of contact
with the community at large
and backwardness.

In view of Articles 341 (1) and
342 (1) of the Constitution,
consultation with the State
Governments/U T Administra-
tions is obligatory. The pro-
posals received from the State
Governments/U. T, Administ-
rations are examined while keep-
ing in view the above criteria,

Persons arrested in connectlon with
Military Action in Punjab

3339. SHRI SURESH KURUP:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the total number of persons
arrested in connection with the military
action in Punjab;

(b) the number of students and
ladies amongst them; and

(;:) whether any prosecutions have
been launched against them ?
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YHE MINISTER OF STATE IN
JINISTRY OF HOME AFFAIRS
IRIMATI RAM DULARI SINHA) :
tt_) and (b) 4712 persons including youths
lnd ladies were apprehended during
Army action upto 30,6.1984,

(c) Prosecutions have been launch-
‘ed against those found involved in un-
lawful sctivities,

Environmental Policy

3340. SHRI SRIBALLAV
PANIGRAHI : will the PRIME
MINISTER be pleased to state :

(a) whether any Environmental
Policy is being worked out; and

(b) if so, the d:tails thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI BIR SEN):
(8) and (b) Tiwari Committee had
suggesied a draft Natiopal Enpviron-
. mental Policy Resolution for adoption.
A copy of the Resolution is laid on
‘the Table of the House, [Placed n
Library. See No. LT—1083/85], This
has been accepted as a Policy frame-
work to be elaborated into a Policy
Resolution in due course. The broad
approach to environmental items js
given in the Sixth Plan and the Seventh
Plan approach documeats.

Briefly, the main areas of environ.-
mental concerns include the following :—

— Pollution monitoring and control;
— environmental impact assessment;

— conservation of biological diversity;

— demoustrating technologies for
restoring degiaded eco-systems/areas;

— promotion of environmental educa-
tion, training;

-— I‘Wareness, creation of environ-
mental information systems;

-_ abomohng research and develop.
ment studics;
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mental laws;

— encouraging States to creitte sditadle
enviroomental man§gement struce
tures and creation of advanced
institutions of learting.

Vayudoot services between l.pxbll and
Dimupur

3341, PROF, KAMSON
MELJINLUNG : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) in view of the statement Made
by the Prime Minister on the floor of
this House on 20 March, 1985 that
Vayudoot service is operated as special
feeder service from the North East
Region irrespective of its profit or loss.
whether Government have already taken
up nccessary steps in this regard:

(b) if so, the number of Vayudoot
services in operation in the North East
region in particular and i other parts
of the country in general;

(c) whether there is a proposa) to
introduce Vayudoot Service between
Imphal and Dimapur;

(d) if so, when and how many fiites
in a week and the approximate fare
therefor; and

(¢) the aumber of Vayudoot services
to be introduced in the North East
Region in the near future; the details
thereof ?

THE MINISTER OF STATE IN B
MINISTRY OF TOURISM ANY ¢§viL
AVIATION (SHRI ASHOK G HLOT)
(a) and (b) Yes, Sir,, o, ot is
operatmg services in ‘the No & tern
region on ‘the routes—-(% tu/

hlﬂong/Gauhan/S(llchax 'bac
(if) Calcutta/Cooch ﬁ a cutn. It

operates 16 serVices in ofher Barts of
the country.

(c) No, Sir.
(@) DI nét ' ditve,
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PTN/LTC Facllitiey to Retired
Goyernment Servants

3342.. SHRI LAKSHMAN MALLICK:
Will the PRIME MINISTER be pleased
to ptate :

(2) whgther Railway  authorities
extend to thqu; retired employees PTO
facilities once in a year;

(b) if so, whether Government
propose to extend similar facilities like
LTC etc. to retirgd Government
servants once in g year or after every
four 'years, considerhm the fact that
they have devoted their most important
part of Jife in the service of Govern-
mgm. agg

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
AND TRAINYNG, ADMINISTRATIVE
REFORMS 'AND PUBLIC GRIE-
VANCES AND PENSION AND IN
THE DEPARTMENT OF CULTURE
(SHRI K. P. SINGH DEO) : (a) No,
8ii.

(b) pnd.(g) Do not ariac,

Cheeta’s Habitat in State

3343 PROF, RAMKRISHNA
MORE": Will'the PRIME MINISTER
he.plepsed to state :

(a whcther Government have
to set up Cheeta s habnat in
several States; and

{(b) if so, the details thereof ?

THR  MINISTER QF STATE IN
THE MINISTRY OF ENYIRONMENT

éH%T#A %7.} 1§q7 ‘SA&A ) Britten An.:u:erf h{

AND FORBSTS (SHRI BIR SEN)
The cheetal'is extinct 'in India."" '{‘hé{':’
is no proposal to set up ha‘bitn’!"u
cheetah

(b) Docs not arise.

Special lnvesliga{lon Cell in connegtion
with Delhi Riots '

3344, SHRI RAJKUMAR RAI:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Delhi High Court has
directed Attorney General to mforqp il
about the scope of the Special mvesuan.
tion cell set up by authorities in con-
nection with the riots that followed the
assassination of late Prime Minister
Mrs. Indira Gandhi;

(b) what are the details; gnd

(c) how the investigation is goipg
on ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAI@S
(SHRIMATI RAM DULARI SINHA) :
(a) Yes Sir. The Delhi High Court,
during the hearing of a case, had
directed the Attorney General to furnish
information about the Special Investigs-
tion Cell. This information had been
furnished to the Court. Incidentally,
the Court has already given its judge-
ment on 11 3 19%5 dismissing the writ
petition. .

(b) The Special lnvestigation Cell
of th: Vigilance Department has been
constituted by the Commissioner of
Police, Delhi for investigating into
complicated cases arising out of the
recent disturbances in Delhi,

(c) 51 cases of various polics
districts in Delhi which were found to
be complicated were transferred from
various Police Stations to Special Ine
vestigation Cell. During the course of
investigation of 51 cases, officers of
Special Investigation Cell have examined
more than 1474 persons to identify
criminals. The- Special Investigaticn
Cell, while investigating these cases,
has effected arrests of 122 persoas,
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Challans in 20 cases have been prepared
and are under scrutiny with the Director
of Prosecution. The remaining cases
are pending investigation with the Cell.

Judgements in Dowry Death Cases

3345. SHRIMATI KISHORI SINHA:
Will the Minister of HOME AFFAIRS
ﬁcplused to state :

(a) whether his Ministry has made
aay study of the recent judgements in
dowry death cases in which the accused
escaped punishment on technical
grounds;

(b) if not, whether he is aware that
thére are too many loopholes in the
IPC to enable the accused to escape
punishment;

(c) if so, what steps he is inlending
te take to make these prosecutions
effeetive and deteirent; and

(d) if the answer to (a) is in the
afrmative, the findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMAT[{ RAM DULARI SINHA) :
(a) The Gbvernment has gone through
the judgement of the Delhi High Court
dated 3rd November, 1983 acquitling
the husband, brother-in-law and
mother.in.law of Shrimati Sudha Goel,
who had been sentenced to death by the
Additional Scssions Judge, Delhi.

(b) There 1s no loophole in the
Indian Penal Code which conly defines
offences and prescribes the punishment
thercfor. Scctions 302 and 306 of the
Indian Penal Code provide adequate
penalties for the offences of murder
and abetment of suicide. Section 498A
of the Code also seeks to punish cruelty
toa married woman by her husband
o1 'his relatives for not bringing dowry
or for bringing inadequate dowry.

(c) The conviction of a person
depends on whether the prosecution
dsss been able to prowe its charges
against the accused beyond all
rensoneble doubt, When the prosecution
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is not able to do so or wnen the}% s lack
of evidence against the Acéllted " the
case against the accuscd would fﬂ
The Evidence Act, 1872 has. ’wwwér,
been amended by the inseftion ‘of Hbw
section 113A, which providés thst,
where a married woman commits suléfde -
within seven years from the date of her
marriage and it is proved that shé 'was
subjected to cruelty within the meaning
of Section 498A TPC by her husband
or his relatives, the Court may presume
that the husband or such relatives
abetied the suicide of that woman,

(d) Delhi  Administration’s  péti-
tion to Supreme Couit for spezcial leave
to appeal against the judgement referred
to in part (a) is still pending.

Wasteland Devclopment Corporation of
India

3346. SHRI S. G, GHOLAR Wnll
the PRIME MINISTER be pjcased to
State :

(a) whether Waste Land Dcvelop-
ment Corporation of India has come
1nto existence as proposed; and

(b) if so, the progress and plan for

development ? .
s T

THE MINISTER OF STATE: -IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI BIR SEN) : (a)
Yes, Sir. The Central Government have
taken a decision to set up a National
Wastelands Devilopment Board,

(b) Details are being worked out,

Night Landing Facilities at Patna
Alrport

[3

3347. SHRI LALITESHWAR SHARI:

SHRI VIJAY KUMAR
YADAYV :

Will -the Minister of TOURISM
AND CIVIL AVIATION be piessed. to
state

(a) when Patna Airport is proposed
to be equipped with ‘superichi® hight
landing fasilities; TREFIATIR 2 N
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. (b) when Patna is;going to have an
evening air service from Delhi;

{c)  whether Governmeat propose to
coppect Paina aod Khajuraho from
Bombay by air service; and

, (d) the time by which Goverament
propose to connect Dhanbad,
Jamshedpur and Patna by Vayudoot
service ?

THE MIN STER OF STATE IN THE
MINISTRY OF TOURISM AND Cl1VIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) The Patna airport s presently
equipped with Medium Intepsity Runway
Lights and Abridged Visual Approach
Slope Indicator System (AVASIS). In
order to further improve and upgrade
the existing system, the following faci-
lities have been sanctioned. The likely
dates by which these facilities are
expected to be completed are given
against each :

(i) Conversion of Medium?
Intensity Runway Lights | 30.9.85
into High Intensity. |

(ii) Conversion of AVASI)
into 3-Bar AVASI on |
runway 25 and install- | 31.8.85
ation of 3-Bar AVASI
v on runway 07. )

(iii) Tmprovement of the ) To be
Apron flood lighting. | taken up
in
1985-86.
(b) At present there is no plan to
start evening service between Delhi and
Paina,

., {c) No, Sir,

" (d) Vayudoot have plans to operate
to Dhanbad and Patna from Calcutta
during the year 1986-87.

International Airport at Hyderabad
and Visakhspatnam

" 3348, SHRI K. RAMACHANDRA
REDDY : Will the Mipister of
TOURISM AND CIVIL ,AVIATION be
pleased to state :
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(a) whether Goverament will con.
sider setting up of International air--
ports at Hyderabad and Visakhapatnam
in Andhra Pradesh;

(b) if so, when; and
(¢) if not, reasons therefor ?

THE MINISTER OF STATE
IN THE MINISTRY OF TOURISM
AND CIVIL AVIATION  (SHRI
ASHOK GEHLOT) : (a) to (¢) There
is no spacific proposal under consider-
ation of the Government at present to
declare Hyderabad and Visakhapatnam
as  laternational airports, The
Government had, however, recently
appointed a committee to inter-alia
identify some other airpoits to which
international operations could be in-
troduced with a view to relieving the
pressure on the Bombay airport.

Implementation of Forest Policy

3349, SHRI V. S,
RAGHAVAN : Will the
MINISTER be pleased to state :

VIJAYA-
PRIME

(a) whether the forest policy of the
Union Government is being implemented
in letter and spirit;

(b) whether any State Governments
have violated the Guidelines in this
respect; and

(c) if so, the names of those States
and the steps being taken to see that,
the Central policy with regard to forest
is implemented ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI BIR SEN);
(a) to (c) The National Forest Policy
was laid down in 1952, The Policy is
an enunciation of general principles,
which leaves discretion to the State
Governments to regulate the details of
forest administration in their respective
territories. While all efforts are being
made to implement the policy in letter
and in spirit, certain inadequacies in
implementation have come to notice.
Vielations ef the provisions of the
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Forest(Conservation) Act 1980 have been
noticed in the States of Madhya
Pradesh, Uttar Pradesh Maharashtra and
Kerala.

Education to Children of Emplayees
of CS.I.R.

3350. SHRI M. V. CHANDRA-
SHEKARA MURTHY : Will the
PRIME MINISTER be pleased to
state :

(a) the sumber of schools for the
education of the children of the
employees working in CSIR laboratories
and how these schools are managed;

(b) whether C S.T R, laboratories
have made any proposal to set up 10
plus 2 schools in those laboratories,

(¢c) how many laboratories have
their own schools and how laboratories
have control over them: and

(d) details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI1
SHIVRAJ V PATIL) : (a) There are
26 Schools functioning in the 17
National Laboratories/[nstitutes of the
CSIR. The management of the Schools
is vested in the Kendriya Vidyalay
Sangathan  Managing Committees,
Bducation Societies, Registered Educa.
tion Societies constituted by the Staff
Members of the Laboratories/Institutes
as the case may be,

(b) Proposals have been received
from one National Laboratory to up-
grade the school to 10 plus 2 level and
from two other laboratories for opening
of the Central Schools in their area.

(c) and (d) The Laboratories/Ins-
titutes are not directly involved in the
runnipg of the schools in their respec-
tive area, As stated in reply to part
(s) of the question, the schools are,
being managed by different badies,,
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The coatro! of the Laboratories/las-
titutes on the schools is exercised by
the Laboratories/Institutes by way of
being members of the Management
Committees responsible for the ptoper
running of the schools. In most of the
cases, the Director of the respective
Laboratory/Institute or his nominee is
the Chairman/President of the Manage-
ment Committee of the school, '

Construction of New Alr Termjpsl
Building st Trivandrup

3351. SHRI T BASHEER :
PROF. P. J. KURIEN ;

Will the Minister of TOUR|SM AND
CIVIL AVIATION be pleased to state :

(a) the time fixed for completing
constryction of the new Air Termingl,
Building at Trivandrum;

(b) the reasons for the delay and the
steps being taken to expedite the con-
struction work and ghe timg by which it
is llkely to be completed;

o (c) whether even the new building
is inadequate to meet the heavy trafic
and cargo-needs; and

(d) if so, the other measures
Government propose to develop the
Trivandrum Air Port ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) and (b) The project
for the construction of a new termina}
building at Trivandrum airport, as ori-
ginally conceived, was scheduled to be
completed by May, 1983. In order to
meet the anticipated increase ip Ppssen-
ger traffic, the scope of the proj,ec:’hﬂ
to be changed very substantially. " The
project is now likely tobccompletcg
by the end of August, 1985.

13

(c) and (d) The new terminal build-
ing i; xpga‘r‘ulfo‘r lundlgng i'nt‘cr%t‘ignnl
passenger traffic only. It will meet.the,

requirgments of pa ot .
quately. The Air c’::fq'ﬁlgu,n Qpﬁg?::
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APEFLte #iricdrpd “Bomplex Which has
been constructed’for the purpose.

w&eloﬁment of Mahiballpuram

3352, "SHR1 P. CHIDAMBARAM :
Will the Minister of CULTURE be
pleased to siate ;

' (4) whether UNDP has formulated
% Master Plan for the dcvelopment of
Mahabalipuram near Madras in Famil-
nadu;

(6) whether the Master-Plan is being
‘Iniptemented and, if so, at what cost;

(c) whether INTACH has submitted
# feport that there are serious devi-
ations from the Master-Plan; and

(@) the corrective action taken by
Government ?

YHR MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
‘AND TRAINING., ADMINISTRATIVE
“RRFORMS AND PUBLIC GRIEVAN-
"¢eE$ AND PENSION AND IN THE
"BDEFARTMENT OF CULTURE (SHRI
XK. P SINGH DEO) : (a) Yes, Sir,

(b) The Master-Plan is bzing imple-
"mefited in phases by Tamilnadu Govern-
fiebit bt an estimated cost of Rs. 5.82
“Efores,

(¢) No, Sir.
(d) Does not arise.

Reservation of posts of Stenographers/
Typlsta for women

3353 SHRI V. SOBHANADREE-
SWARA RAO : Will the PRIME
MINISTER be pleased to state :

(a) whether Government propose to
keep at least 45 per cent of posts of
stenographers, typists etc, in the Central
Secretariat Service reserved for womea

as is done by the Governm:nt of Andhra
Pradelh and

" W@y if so, thé time by which ‘Govern-
“Shaeiit Prodosk to “take ‘sition ia ‘this
vegard ?
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THE MINISTER OF STATEB IN
THE MINISTRY OF PERSONNEBL
AND TRAINING, ADMINISTRATIVE
REFORMS AND PUBLIC GRIE-
VANCES AND PENSION AND IN
THE DEPARTMENT OF CULTURE
(SHRI K. P. SINGH DEO): (a) No,
Sir.

(b) Doés not arise,

Working Group for Rural Dévélopment
Plans

3354, SHRI N. DENNIS : Will the
Minister of PLANNING be pleased to
state ;

(a) whether a working group was
appointed by the Planning Commistion
to make suggestions for rural develop-
ment plans; and

(b) is so, the dctails regarding the
suggestions made for various rural
development plans ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI K. R. NARAYANAN) : (a) dand
(b) Yes, Sir, The Report of the Working
Group on Special Programmes of Rural
Development, set up by the Planning
Commission for the Secventh Plap, has
Been received. Its recommendations,
which are in the nature of internal sug-
gzstions for the Planning Commission, are
under consideration as a part of the
exercises for the formulation of the
Seventh Five Year Plan.

Aliotment of House Sites in A & N
Islands

3355. SHRI MANORANJAN
BHAKTA : Will the Minister of HOME
AFFAIRS b: pleased to refer to the
reply given to Unstarred Question No.
532 on 26 July, 1984 regarding allotment
of house s.tes in A & N and state:

(a) how many house sites have been
allotted in the Union Territory of A &
N Islands under the 20-Point Pro-

‘‘gramme as on 3! December, 1984; and

(b) how many persons have been
given actual possession of the sites so
allotted ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) S, 465,

(b) 4,630.

Tourism potentialities in Andaman and
Nicobar 1Islands

3356. SHRI MANORANJAN
BHAKTA : Wili the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether Government are aware
of the tourism potentialities in the
Union Territory of Andaman and
Nicobar Islands;

(b) if so, the murcasures taken to
promote tourism and to provide faci-
lities for 1ncoming tourists in the
islands; and

(¢) whether Governm:nt propose to
give concession in air fare to attract
tourists to the Islauds ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) Yes, Sir,

{b) The Department of Tourism has
brought out a brochure on Andaman
and Nicobar lslands in English for
distribution, A Youth Hostel has been
constructed at Port Blair. A 29 seater
Fibre Glass motor boat at the cost of
Rs. 10.00 lakhs has been provided to
Andaman and Nicobar Islands for use
by tourists. In addition under the hos-
pitality seheme a number of travel
writers from UK, USA, West Germany
and Japan weie sponsored to visit the
Islands. It is expected that on their
return thes:e media writers, will write
articles on the I.lands which will give
wide publcicity to the tourist potentijal
in those ountries, In addition, Depart-
ment has also sponsored groups of
travel agents to the Andaman Islands.
The Andaman and Nicobar Administra-
tion is being encouraged to provide
budget accommodation for the tourists
in the Islands.

(c) No, Sir,
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Review of functioning of Nehru Yuvak
Kendras C

3357. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
YOUTH AFFAIRS AND SPORTS be
pleased to state :

(a) whether any revisw has been
made of the funcuomng of the Nehru
Yuvak Keudras in the country tinoo
their inception;

(b) if so, the outcome of this review
and whether any programme for stream-
lining their functioning has been chalked
out consequent upon this review;

(c) if so, the nature thercof; and

(d) if not, whether any such review
would be undertaken and if so, when ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF JOUTH
AFFAIRS AND SPORTS (SHRI R. K,
JAICHANDRA SINGH) : (a) to (c)
The Scheme of N:hru Yuvak Kendras
has been revicwed several times by
different Groups/Committees since its
incepiion. The general assessment was
that the programmes of the Nehru
Yuvak Kendras were useful for the
betterment of rural youth and needed
to be continued Detailed guidelines
have been issued for the Kendras for
operation of their programmes during
1985-86,

(d) Does not arise.
Reclaiming of iand at Sen»Shorc

3358. PROF, NARAIN CHAND
PARASHAR : Will the PRIME MINIS-
TER be pleased to state :

(a) whether any land has been
reclaimed by Government at any sea-
shore along the Indian coastal line
during the years 1982.85;

(b) if so, the nature and area there-
of and the steps taken for its proper
development and utilization; and

(c) if not, whether any plan has
been formuiated for such- land as bas

o



125 Written Answers

emerged out of the Arabian sea or Bay
of Bengal and the nature and scope of
such a plan ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHRI SHI1V-
RAJ V. PATIL) : (a) to (c) Infor-
mation is being collected and will be
placed on the Table of the House,

Setting up a New Organisation for
Espionage Cases

3359. SHRI  DILEEP
BHURIA :

SHRI RAM PYARE PANIKA:

SINGH

Will the Minister of
AFFAIRS be picased to state :

HOME

(a) whether in the light of rccent
espionage cascs, Government propose
to dissolve all the existing intelligence
organisations, agencics, departments
and set up a new organisation 10 ensure
effective action;

(b) if so, the composition and
functions thereof; and

(¢) names of the departnwnts from
whose agcncies personnel will be drawn
for this ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) No, Sir.

(b) and (c) Do not arise.
Capacity Utilisstion of Insat Satellite
3360. SHRI PIYUS TIRAKY : Will

the PRIME MINISTER be plcased to
state :

(a) whether expenditure on INSAT
satellite comes to Rs. 200 crores and
its period of function is only 7 years;

(b) if so, the reasons for not using
the total capacity of INSAT ie. 2000
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circuits in the first ycar; why only 1600
circuits are being used:

(c) whether the Oil and Natural Gas
Commission, National Fertilisers Ltd.,
Reserve Bank of India, State Bank of
India, and the Posts and Telegraph
Department and All India Radio and
Doordarshan have asked for its circuits;

(d) if so, why INSAT circuit is
not provided to them; and

(¢) by what timc INSAT will be
fully atilised ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVELO-
PMENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHRI SHIV-
RAJ V. PATIL) : (ay The approved total
outlay for procurement, launching, insur-
ance, project & programme management
and thz Master Control Facility for
three tirst generation INSAT satellites
is Rs. 225 8 crores, The breakdown of
the above amount is Rs. 119.2 crores
for three <atellites : 1A, JB and IC, Rs.
51.6 crores for launch of three satellites,
Rs. 25.1 crores for the launch insurance
for three satellites, Rs. 19.2 crores for
setting up the Master Control Fagility
at Haswan which controls all INSAT
satellites and Rs. 10.7 crores for pro-
gramme management including project
contingencics, As of 31st March, 1985
the actual exponditure on INSAT-I
Space Scgment is Rs 177.6 crores to-
wards the cost of both INSAT-IA and
1B and their launch, and partial pay-
ment towards INSAT-IC and its launch
scheduled for June, 1986,

Insurance claim for loss of INSAT-
IA and othcr recoveries about being
US $ 66.86 million, the net expenditure
to date is much smaller.

Each INSAT satellite is designed for
a useful on-orbit life of 7 years.

(b) For the planned ground-segment
and interconnectivities, the full rated
telecommunications capacity of the
primary INSAT-I satellite (INSAT-IB)
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is 3956 two-way circuits and this is to
be achieved in a period of two years.
The target for the first year was 2000
two-way circuits and against this target
the INSAT-IB capacity utilisation by
the Department of Telecommunications
(DOT) was 1989 two-way circuits.

(c) and (d) The Department of
Telecommunications (DOT) is the
primary user of the INSAT Telecom-
munications capacity. All India Radio
(AIR) and Doordarshan are the primary
users for the high-power S-band broad-
casting service capability. These agencies
are actively using the INSAT capacity
and capabilities alongwith the India
Meterological Department (IMD) which
is responsible for utilisation of the
meteorological services capabilities of
INSAT. The Oil and Natural Gas
Commission (ONGC) is also operating
two earth stations, one on-shore and
one off-shore, with INSAT-IB, For
the National Fertilisers Ltd,, the
Department of  Telecommunications
(DOT) is establishing a separate earth
station at Vijaipur (MP), which is
expected to be commissioned by March
1986. The Department of Telecom-
munications (DOT) is considering a
number of other requests for dedicated
earth stations/captive nelworks using
INSAT-IB.

(¢) The full utilisation of the
INSAT-IB is expected by end of the
current year,

Nuclear Research and Development
for Industries

3361, SHRI BHOLA NATH SEN :
Will the PRIME MINISTER be pleased
to state :

(a) whether  Bhabha Atomic
Research Centre has taken and/or is
contemplating steps to make the fruits
of its research and development efforts
available for rapid growth of our in-
dustries or to help in the general
technical growth of the country in
addition to its primary aim of develop.
ing the national energy programmes;

(b) if so, the details thereof; and
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(c) the results of steps already
taken by Bhabha Atomic Research
Centre ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V., PATIL) : (a) Yes, Sir.

(b) and (c) The research and
development effort in BARC is primarily
to support our nuclear power pro-
gramme. In the process, it generates
know-how in a variety of technologies
useful for industrial growth. Briefly the
areas covered are as follows :

(i) Material Sciences

Developments have been under-
taken in Material production,
fabrication and testing and it
covers some exotic materials
hike Zirconium Berylhium, and
their alloys.

(ii) Isotopes

The uses of isotopes in
medicine, agriculture and in-
dustry are vast and BARC has
developed not only the primary
isotopes but also the instru-
ments and techniques for utilis.
ing them in these areas. These
are already available to
hospitals, research establish-
ments and industries.

(iii) Mutatlion breeding

A number of mutants have
been produced using ionising
radiation. The main items are
groundnut, moong, arhar (toor)
elc,

(iv) Instrumentation

A large number of instruments,
used in research, electronic
instruments used in control
engineering and instruments
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for analytical services, has
been developed and the
technical know-how transferred
to industries,

A constant effort is being made to
transfer technical know-how generated
in BARC to industry for which a
technology transfer cell has been
established.

Assurance from Super Powers for
ending Arms Build up

3362. SHRI BHOLA NATH SEN :
Wiil the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government of India
has information about the efforts made
by the Disarmament Consultative
Council of the Socialist Tnternational
which is seeking assurance from the
super powers that incessant arms build
up will be ended and not c¢xtended to
outer space;

(b) if so, the details thereof;

(c) the present position and the
progress made so far;

{d) the response of the super powers;
and

(¢) what is Government’s stand in
the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHR1I KHURSHID ALAM
KHAN) : (a) to (d) The Government
of India are aware that a delegation of
the Socialist International’s Disarma-
ment Advisory Council visited Moscow
and Washington last month with the
stated purpose of appealing to the
leaders of the USA and USSR for
concrete results in their disarmament
negotiations which commenced in
Geneva on March 12.

In Moscow the delegation held talks
with the General Secretary of the
Communist Party of the Soviet Union,
Mr. Mikhail Gorbachev, while in
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Washington the delegation had meetings
with the U.S. Vice President and the
Secretary of State.

(¢) The Government of India wel-
comes any constructive initiative which
would help to halt and reverse the
nuclear arms race and to preserve
Outer Space as a frontier of peace.

Production of Video Cassette Recorders

3363. SHRI1 NARSINGRAO
SURYAWANSHI1 : Will the PRIME
MINISTER be pleased to state :

(a) whether Karnataka Television
Industrialists Association has appealed to
provide them opportunities for market-
ing and manufacturing allied products
like video cassetle recorders and players
and also about non-availability of
critical components etc.;

(b) if so, whether Government are
considering the matter; and

(c) if not, the rcasons therefor ?

THE MINISTER OF STATEIN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V, PATIL): (a) to (c) A
representation has been received from
Mofussil Black & White TV Manufac-
turers Association, Jagalur Road, Deva-
nagere, Karnataka regarding the Picture
Tubes supply to new Manufacturers
(SSI) Unit in the Mofussil Areas (other
than Bangalore Mectropolitian Area).
The Association has been advised to
contact Electronics Trade & Technology
Development Corporation Limited (ET
& T), in this regard,

[Translation]
Enactment of a Law Regarding Storage
of Arms in Religious Place

3364. SHRI DILEEP SINGH
BHURIA :

SHRI VILAS MUTTEMWAR :

Will the Minister of HOME
AFFAIRS be plcased to state :
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(a) whether any Central legislation
has been enacted to prevent storage of
arms in religious places and use of such
places for non-religious activities; and

(b) if not, whether Government
would consider to enact such a legis-
lation in the context of the happenings
in Punjab ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME ATFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) Various provisions in the Arms Act,
1959, the Indian Penal Code and other
enactments provide for such restric-
tions,

(b) In view of the aforesaid position,
no pew legislation is being considered
by the Government.

|English)]

Special Programme for Indian Missions
abroad to keep Indians in those
countries informed about India

3365, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state : -

(a) the special programme his
Ministry has drawn for Indian Missions
abroad to convey to the Indians in those
countries and involve them about the
efforts being madc in India towards
strengthening the national unity and to
fight against subversive forces;

(b) whether cultural troupe, literary
groups and combined sports dclegations
visit frequently Canada, USA, UK,
FRG etc. to contain false propaganda
in a section of the forcign press;

(c) if so, the details of such visits
during the last two years; and

(d) if not, the reasons thercfor ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHR1 KHURSHID ALAM
KHAN) : (a) Our Missions abroad have
been specifically instructed to work very
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closely with the Indian Community and
pay particular attention to ethaic
Indian newspapers, radio and TV pro-
grammes. Following events of June,
1984, a special campaign was undertaken
to counter motivated propaganda of
persons holding extrcmist views, A
total of 123 Master Video cassettes and
40 Master Audio cassettes were des-
patched to our Missions abroad, These
were multiplied by our Missions and
widely distributed in order to project a
correct picture of developments in the
country. Presently, a weekly Video cas-
sette is sent out to our Missions which
contains ncws, variety items and
reports of a cultural nature. These
casscttes arc being widely utilized by
cthnic television media where it exists.
Apart from the above, considerable
amount of printed matcrial is sent for
wide distribution.

Recently some personalities  asso-
ciated with ethnic media in UK, USA
and Cuanada were invited by the Ministry
of Ext:inal Affuirs. The visit enabled
them to acgnaint themselves with develop-
ments sn India at first hand. Sote
others representing Indian origin com-
munity abroad, who were visiting India
on their own, were provided with facia
lities to visit different parts of the
country and meet important persona-
litics, The focus of the effort was to
enlist support for strengthening India's
national unity and to counter subversive
forces to the maximum extent,

(b) and (¢) Dctails of performing
delegations spousorcd by Indian Council
for Cultural Relations to USA, Canada,
UK and FRG during the years 1983-84
and 1984.85 are given in the Annexure.
Details of visits of sports teams are
being collected,

(d) Does not arise,

Statement

Details of Performing Delegations
sponsored by the Indian Council for
Cuttural Relations to USA, Canada, UK
and FRG during the years 1983-84 and
1984-85

USA
1, Ustad Nasir Zahir-Uddin Dagar and
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. Shri Inderlal,

. Pandit Jasrai,

Ustad Nasir Faiyaz-Uddin Dagas
with two accompanists, Delhi (April,
1983).

L )
. Nishat Khan and Shri Irshad Khan,

Sitar players, Calcutta (April, 1983).

Sarangi player and
Shri Zameer Ahmed Tabla player,
New Dethi (September, 1983).

Shri V. G Jog (Violin), Smt. Girija
Devi (Vocal) and Shri Brij Bhushan
(Kalra Guitar), Calcutta (September,
1983).

Shri Shiv Kumar Sharma and Zakir
Hussain, Bombay (April, 1984).

Kuchipudi Art Akademy directed by
Dr. Vempati Chinna Satyam, Madras
(April, 1984).

Uday Shankar, India Cultural Centre,
Calcutta led by Smt. Amala Shankar
(June, 1984).

Bombay and three
accompanists (July, 1984).

. Asad Ali Khan, Been player, New

Delhi (October, 1984).

Canada

1.

. 5-1/2

Shri Purnadas Baul and two accom-
panists, Calcutta (September, 1983).

Smt. Kalanidhi Narayanan, exponent
and Teacher of Abhinaya and
Bharatnatyam, Madras (April, 1984),

travel grants to Banaras
University Threatre troupe Varanasi
(May, 1984),

Shri Shrikant Deshpande, Vocalist
Bombay and two accompanists (Sep-
tember, 1984).

USA and Canada

1,

2'

Smt, S. Kanaka, Bharathanatyam
danmcer, New Delhi (April, 1983),

Padamsri Namagiripettai Krishnan,
Nadaswaram player and four accom-
panists, Madras (May, 1983).
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14-Member percussion group of
Karpataka College of Percussion,
Bangalore (June, 1983),

. Shri K.V, Narayanaswamy, Voca-

list in Karnataka style, and 3 accom-

panists,  Bangalore (September,
1983).

17-Member Kathakali troupe of
Kerala Kala Mandalam, Cheru-

thuruthy, Kerala (May, 1984).

Shri M, Chandrasekharan, Violinist

and 3 accompanists, Madras (June,
1984).

Smt. Meera Ptrasad,
Calcutta and Shri
Tabla player, New
1984),

Sitar player,
Faiyaz Khan,
Delhi  (July,

Smt. Saroja Vaidyanathan, Bharat-
natyam dancer and four accompanists,
New Delhi (July, 1984).

Dr. Emani Shankara Shastry, Veena
player, New Delhi and Shri Yella
Venkateshwara  Rao, Mridangam
player, Madras (September, 1984).

Shri Narasimhachari and Vasanta
Lakshmi, Bharatnatyam dancers,
Madras (November, 1984),

UK

. 12-Member Rajasthani Music Troupe,

Jodhpur (August, 1983),

. 30-Memter Naya Theatre troupe,

Madhya Pradesh (August, 1983),

. Prof, Debu Chaudhary, Sitar player,

New Delhi and his accompanists
(September, 1983).

Geetanjali group of Smt. Suvra
Mukherji, specialised in Brahma
Sangeet and her two accompanists,
New Delhi (September, 1983).

Km. Madhavai Maudgalyam, Oddissi
dancer, New Delhi and her 3 accom-
panists (October, 1983),
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6.

10,

11,

12.

13.

14,

15.

16,

17.

18.

Shri K. N, Panikkar, Kathakali
expert from Kerala and his two
accompanists (October, 1983),

Mrs. P. Sundaram, Mrs. Nalini
Raghu, Mr. P, Krishnan and Mrs,
Sahitha Sadhestiv (October, 1983).

11-Member Jagran troupe of Shri
Aloka Roy, New Delhi (January,
1984).

Pt. Durga Lal, Ustad Lalif Ahmed
Khanp and Jawala Prasad (February,
1984).

Shri Imrat Khan, Sitar player and
two accompanists, €alcutta (April,
1984).

Shri Jaikishan Maharaj, Kathak
Dancer and Shri Ashok Chakraborty,
Tabla player, New Delhi (March,
1984).

Shri N. Teppayya and five accom-
panists, Nadaswaram player,
Bangalore (May, 1984).

Ms, Jayashree Mundkur, Bharata-
natyam and Mohiniattam dancer
and five accompanists, Calcutta,
(May, 1984).

Ms, Norma Carneir Alphonso Pianist
and Music Critic Bombay (June,
1984).

Dr. V. Doreswamy Iyengarm Veena,
Bangalore,

Dr. T. R, Subramanyam  Vocal, New
Delhi,

Shri A. V., Anand, Mridangam,
Madras,

Ms, Anuradha Brahmanandam,
Violin player, Madras (November,
1984).

Kathakali, teacher, Dr. Smt. Kanak
Rele, Bombay (December, 1984),

12-Member Rajasthani Musicians and
4-Member Baul Singers troupe
(February, 1985).

Shri Mustaq Hussain Khan, Bombay
(January, 1985),
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¢

UK and FRG

1, Smt. Bharati Shivaji, Bharatnatyam
and Mohiniattam damcer along with
6 accompanists, New Delhi (June,
1983).

2. Ustad Amjad Ali Khan, Sarod Player,
New Delhi (October, 1983),

3. 18-Member Kinnauri Dance group
from Kinnaur, Himachal Pradesh.

5-Member Sufiana Kalam group,
Srinagar (J & K).

12-Member troupe of Lamas from
the Rumtek Monastry of Sikkim.

12.Member Music and Dance troup
from Ladakh, Leh (May, 1984),

4. 28 Member Cultural troupe consist-
ing of :

I. Ustad Moinuddin Dagar,
Bombay,

2. Ustad  Fariduddin Dagar,
Bhopal.

3. Shri Vidur Mallic, Bhopal.

4. Pt, Siya Ram Tiwari, Patna
and their accompanists (April,
1983).

5. Darpana Academy of performing
Arts led by Km, Malika Sarabhai,
Ahmedabad (Junc, 1984).

UK and USA

1, Smt. Sunayana, Kathak dancer,
Bombay and her accompanists
(September, 1983),

Accumulation of Properties by Ministers
and their Personal Staff

3366. SHRI CHITTA MAHATA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have for-
mulated any method to ascertain whether
the properties accumulated by the
Ministers and their Private Secretaries,
Personal Staff are disproportionate to
their genuine sources of income; and
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(b) if se, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA; :
(a) nd (b) There is a Code of Conduct
for aMinisters. Under this Code, a
person before taking office as a Union
Minister has to disclose to the Prime
Minister details of the assets and liabi-
lities of himself and members of his
family, After taking office, and so long
as he remains in office, the Union
Minister has to furnish annually by the
31st March to the Prime Minister a
declaration regarding his assets and
liabilities. It has not been the practice
to disclose their details.

The Private  Sccretaries/Personal
Stafl of the Ministers are governed by
Central Civil Services (Conduct) Rules,
1964 and corresponding rules applicable
to Central Government servants. These
rules provide that cvery (Government
servant has to submit a return of his
assets and liabilities. These rules also
require every Government scrvant to
keep the Government informed regard-
ing the transaction involving sale and
purchase of immoveable property and
acquisition or disposal of movcable
property beyond a specified value,
Appropriate control is exerciscd by every
Ministry/Department to ensure that
these rules are strictly adhered to.

Guidelines issued to Ministries/Depart-
ments re : Identification of Schemes for
Tribal Sub-Plan Arcas

3367, SHRI GIRIDHAR
GOMANGO : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether his Ministry issued
guidelines to the Departments and
Ministries of Government of India
regarding identification of schemes and
programmes and quantification of funds
for Tribal Sub-Plan areas during Sixth
Five Year Plan;

(b) if so, the details thereof and
the names of the Central Ministries/
Departments which followed the same;
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(c) whether during Seventh Plan
also the same procedure is proposed to
be adopted in relation to Tribal Sub-
Plan areas; and

(d) if so, the names of the Central
Ministries/Departments that have started
the exercise on the basis of these guide-
lines ?

THE MINISTER OF STATE IN
THE MINISTRY OP HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir,

(b) On 12th March, 1980, the then
Prime Minister in her letter to the
Central Ministries called upon them to
quantify funds and take appropriate
action to formulate the Tribal Sub-
Plans. On 4th May, 1981, the Home
Secrctary reviewed the programme of
quantification of outlays for the TSP
with the officers of selected Central
Ministries, The following Central
Ministries have quantified funds for the
TSP during the Sixth Plan :

1. Ministry of Agriculture & Coo-
peration,

2, Ministry of Commerce,
3. Ministry of Communications,

4. Ministry of Education &
Clulture,

5, Ministry of Food & Civil Sup-
plies (Deptt. of Civil Supplies)

6. Ministry of Health & Family
Welfare,

7. Ministry of Industrial Develop-
ment.

8. Ministry of Information &
Broadcasting.

9. Ministry of Irrigation.
10, Ministry of Labour.
11° Department of Rehabilitation,

12. Ministry of Sbipping & Trans.
port.
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13. Ministry of Rural Deveclop-
ment.

14. Ministry of Social Welfare.

15. Ministry of Food & Civil
Supplics  (Department  of
Food).

(c) Yes, Sir.

(d) All concerned Ministries have
started the exercise of quantification of
funds for the Tribal Sub-Plan.

Allotment of Forest Land in Andaman
and Nicobar Islands for Red Oil Palm
Cultivation

3368, SHRI MANORANJAN
BHAKTA : Will the PRIME MINISTER
be pleased to state :

(a) whether some private parties have
applied to the Union Government for
allotment of forest land for raising red
oil palm plantation in the Union Terri-
tory of Andaman and Nicobar Islands;

(b) if so, the action Government
contemplate to take in the matter; and

(c) the names of such parties or
companies stating the arca asked for ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHR! VIR SEN) : (a)
Yes, Sir.

(b) The requests are being examined
with reference to all angles including
availability of lands, the environmental
impact etc.

(c) Naumes of parties/companies
from whom such rcquests have been
received are given below :

Sl. Name of the Party/ Area asked

No. Company for (in
Hectares)

1 2 3
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1. Hindustan Lever Ltd,
Bombay 5,000

Written Ansners 10

2, Shatrughun Jiwnani,
Bombay. 10,000

3. Oil Palm India Ltd,
Kottayam, Kerala, 15,000

4. Shaw Wallace & Company,
Calcutta, 20,000

5, TGL Group, Adoni,
Kurnool, 10,000

6. Alimchand Topandas Oil
Industries Private Ltd.,
Adoni, Kurnool, 10,000

7. Aegis Chemical Industries No figure

Limited, Bombay. mentioned.
8. Ram Bahadur Thakur
Private Ltd,, Cochin, 10,000

Implementation of 20-Point Programme
in Karnataka

3369, SHRI B. V, DESAJI : Will
the MINISTFR OF PLANNING be
pleased to state :

(a) whether  the position of
Karnataka in implementing the 20-Point
Programme stood 12th by the end of
financial year 1982-83;

(b) whether in 1983-84 its position
was 15th and the average performance
varied between 70 to 80 per cent of the
target; and

(c) the position in regard to its
implementation of 20-Point Programme
during 1984-85 ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI K. R. NARAYANAN): (a)
Yes, Sir.

(b) Yes, Sir.
(c) For 1984-85 information s

available upto Pebruary, 1985, i.e. 11
months. The position of Karnataka in
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the implementation of the 20-Point
Programme in this period is 6th amoog
all the States.

Working Group in Forestry set up by
Planning Commission

3370, SHRI B. V. DESAI: Wil
the PRIME MINISTER be pleased to
state :

(a) whether a working group on
forestry set up by the Planning Com.
mission had recommended an outlay of
Rs. 7000 crores for the new thrust to
forestry;

(b) the total outlay set for the
forestry during Sixth Five Year Plan;

(¢) how much of that was spent
during the Sixth Five Year Plan period;
and

(d) the recommendations made by
the working Group of the Planning
Commission ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHR1 VIR SEN):
(a) Yes, Sir.

(b) The total outlay set for forestry
during the Sixth Five Year Plan was
Rs, 692,49 crores.

(c) Upto 1983-84 i.e. 4th ycar of
the Sixth Five Year Plan Rs. 59613
crores have been spent. Rs 23600
crores was the outlay for 1984.85 which
is the final year of the Plan.

(d) The Planning Commission has
not yet taken a final view.

Transfer of Forest Land for Kolar
Irrigation and Water Supply Scheme

3371, SHRI DILEEP SINGH
BHURIA : Will the PRIME MINISTER
be pleased to state :

(a) whether the Union Government
have transferred the forest land to
Madhya Pradesh for its Kolar Irrigation
and Water Supply Scheme; and
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(b) if not, the difficulties leing
faced in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI VIR SEN):
(a) No, Sir.

(b) A revised proposal accompanied
by clearance of the project by the
Central Department of Environment
from the environmental angle, was
received on 4,12.84, from the State
Government of Madhya Pradesh.
Clearance under the Forest (Conserva-
tion) Act 1980 is under consideration.

Social Forestry Scheme in Phulabani
District

3372. SHRI RADHA KANTA
DIGAL : Will the PRIME MINISTER
be pleased to state :

(a) the year of inception of Social
Forestry Scheme in Phulabani district in
Orissa;

(b) the purpose of launching that
scheme in that District; and

(c) the various works undertaken
since the implementation of that
schemc ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI VIR SEN) : (a)
to (¢) The Centrally sponsored scheme
of Social Forestry including Rural Fuel-
wood Plantations is not in operation in
Phulabani District of Orissa State,

The details of the State social
forestry schemes in Phulabani District
are being obtained from the State
Government of Orissa and will be laid
on the Table of the House,

[Translation]

Production of T. V. Sets

3373. SHRI DILEEP SINGH
BHURIA : Will the PRIME MINISTER
be pleased to state |
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(&) the naines of States where TV
manufacturing factories have been set
X ! the help of National Small
stries Cotporation;

(b) the cost of TV sets being manu-
factured in these factories; and

(¢) whether keeping in view the
High Market prices of Colour TV Sets,
oWérnment will ask the National Small
Seile Industries Corporation to encour-

‘the small entrepreneurs for selting
up maximutn number of TV manufactur-
ibg factories ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL) : (a) No TV
manufacturing units have been set up
‘exclusively with the help of National
4mall Scale Industries Corporation in
any of the States,

(b) and (c) Do not arise.

[English)

Prices of Mechanical and Electronic
Watches

3374. SHR1 N. DENNIS : Will the
BRIME MINISTER be pleased to state :

(a) whether difference in prices of
mechanical and electronic watches is
very high;

(b) whether it is due to cheap and
poor quality electronic digital smuggled
from Japan and Hong Kong;

(¢) if so, the measures Goovernment
ave taken or propose to take for the
production of low cost electronic
watches indigenously for mass sale; and

(d) at what prices such low cost
clectronic watchas are proposed to be
made available for sale ¥

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TBCHNOLOGY AND IN THE

APRIL 17, 1988

Written snswers M4

DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V, PATIL) : (a) Yes, Sir.

(b) The difference In prices s
primarily due to technological progress
made in the field of digital electronic
watches.

(¢) Government policy for manu-
facture and sa'e of low cost digital
electronic watches has recently been
announced in Parliament on March 21,
1985, as part of “Integrated Policy
Measures on Electronics®’,

(d) It is difficult to indicate the
exact prices at which the low cost
digital electronic watches would become
available, Attemplts are being made to
reduce the pricc and the Government
hopes to succeed in this cflort.

Reorganisation of States

3375. SHR1 MOOL CHAND DAGA:
Will the Munister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Govern-
ment has becn drawn to news item
captioned ‘A fresh look on States reor-
ganisation appearing in Hindustan
Times dated 6.2 85;

(b) if so, whether the same has
been studied and dcalt with in his
Ministry and with what results;

(c) whether the scheme of dividing
the country into five administrative
zones has been studied in the Ministry;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Government have seen the relovent
Press Report,

(b) Thete is no proposal under
consideration of the Goverhment at
present for reorganisationof any state,



S Written Answers

{c) and (d) It is for the Ministry
administratively concerned with the
developmental projects to consider the
desirability or otherwise of resorting to
zonal division of the country from
administrative angle.

Setting up of an Electronics Unit in
West Bengal

3376 SHRI AMAL DATTA_: Will
the PRIME MINISTER be pleased to
state .

(a) whether Government  have
decided to set up Electronics Units at
Korwa and Garhwal in U P,, Panchkula
in Haryana and rejected the demand
of West Bengal State Government to
set up an electronics unit in West
Bengal; and

(b) the steps Government have taken
to financially help the Siate Govern.
ment when the WBEIDC had taken
initiative on their own to set up the
same at Ridhannagar in West Bengal ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL) : (a) Rcquests
were received from various State
Governments, including the Govern-
ment of West Bengal, for setting up of
electronics units of Hindustan Aeronau-
tics Limited and Bharat Electronics
Limited, Howcver, taking the various
factors into consideration, it was finally
decided to set up a unit of Hindustan
Acropautios Limited, at Korwa and
two new units of Bharat Electronics
Limited, at Garhwal in U. P and
Pa chkula in Haryana,

(b) Government has no financial
scheme to assist State Electronics
Development Corporations to set up
Flectronics units,

[ Translation]

Coaches trained by National Institute
of Sports

3377. SHRI HARISH RAWAT:
Will the MINISTER OF YOUTH
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AFFAIRS AND SPORTS 'be plemed to

state FRY

A

(a) the number of persons in the

country trained as coaches by the
National Institute of Sports, so far;

(b) whether the services of these
trained coaches are being utiliged by
the different sports organisations; amnd

(c) the stzps proposed to be taken
to provide good remuneration ang
facilities to tliese trained coaches.? 1

THE MINISTER OF STATE IN
THE DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS (SHRI R. K.
JAICHANDRA SINGH) : (a) 6,267.

(b) Yes, Sir.

(c) Tt is expected that the employer
sports organisations would take such
steps. The Netaji Subhas Wational
Tostitute of Sports already provides a
fair remuneration to coaches employed
by it and institutional facilities are also
available to them. ’

[English]

Functioning of SAI as Apex Body of
Sports

3378 SHRI HARISH RAWAT :
Will the MINISTER OF YOUTH
AFFAIRS AND SPORTS be pleased to
state whether Government have decided
to ask the Sports Authority of India to
function as an apsx body guiding all
the sports organisations in the country ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS (SHRI R, K,
JAICHANDRA SINGH) : The Sports
Authority of India is expected to act
in cooperation with other sports
organisations as may be necessary.

by
[ Translation]
Central Funds for Development of

Alternate Sonrces of Energy in
Uttar Pradesh

3379, SHRI HARISH RAWAT:
Will the PRIME MINISTER be pleased
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to state the amount of Central assistance
proposed to be given to the Government
of Uttar Pradesh during the current
financial year keeping in view its
energy requirements and the importance
of developing alternate sources of
energy there ?

THE MINISTER OF STATE IN
THRE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVELO-
PMENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHRI SHIVRAJ
V. PATIL) : In order to promote the
use of alternative sources of energy in
Uttar Pradesh, Central assistance is
being channclled through the State
Government’s  Rural Development
Department and the Non-Conventional
Baergy Development Agency o imple-
ment Biogas programmes, the Improved
Chulha programme aud various Solar
energy programmes, Voluntary agencies
are also associated. The Annual Plan
1985-86 of the Department of Non-
Conventional Energy Sources amounting
to Rs. 90,00 crores, has been approved
recently. The share of the State
Governments including Uttar Pradesh
will be worked out on the basis of
performance in 1984-85, keeping in view
the overall availability of resources.

[Translation)

Dellvery of luggage to foreign tourists
at Jaipur Airport

3381. SHRI SHANTI DHARIWAL:
SHRI VISHNU MODI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether foreign tourists landing
at Jaipur airport after travelling in
other parts of the country by Indinn
Airlines flight are not delivered their
luggage on time at the airport ;

(b) if so, whether Government have
received any complaint in this regard ;

(c) if so, whether the department
provide any financial assistance to the
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foreign tourists to meet their immediate
requirements ;

(d) if so, the details in this regard;
and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL- AVIATION (SHRI ASHOK
GEHLOT) : (a) No, Sir. In some cases,
however, the baggage had been mis-
carried and delivered late,

(b) Yes, Sir,

(¢) and (d) Yes, Sir, Finaacial
assistance to meet immediate require-
ments like night-kit is provided to the
gas passengers,

(e) Does not arise in view of replies
to parts (c¢) and (d) above.

[Englih]

Setting up of Factories in Rare Earths
Minerals Areas

3382 SHRI N, DENNIS : Will the
PRIME MINISTER be pleased to state :

(a) whether Government propose to
set up factories to manufacture finished
goods from the rare earths minerals
available in the areas which are classified
as industrially backward areas ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS, OF OCEAN DEVE-
LOPMENT ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V, PATIL) : (a) No proposal
is under consideration at present to set
up any additional factories for the
manufacture of finished goods from the
rare earths minerals available other than
those already in existence.

(b) Does not arise.
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CvapatorCentre at Culeutts
38, SHRLPRIYA RANJAN DAS

MEINISE: Wil the PRIMB-MINISTER,

be.plcasad:ta atate: :

(s) whethes there was any propasal
to set up a computer centre for castern
regioa.at Calcutta ; and

(b). if so, the reasons for not imple-
menting, the same ?

THE MINISTER OF STATE IN
THB. MINISTRY OF SCIENCE AND
TBCHNOLOGY AND IN THE DEPART-
MENTS OF QCEAN DEVELOPMENT,
ATOMIC ENERGY, SPACE AND
BLECTRONICS (SHRI SHIVRAY V,
PATIL).: (a).and (b) Yes, Sir. Govern-
ment has taken a decision to provide
teplacement to the B-6700 Computer
System. at the Regional Computer
Centre, Calcutta, The CMC Ltd., a
public sector undertakihg under the
Department of Electronics is setting up
& regioswl. centre in Chloutta under
projsst: INDONBT for meeting. the
commercial and industrial application
requirement. As an integral part of the
ntiogrwide computer oetmerk (NIC-
NBT); Natinnal Informatics. Centre will
beinsmlling-a midicomputer at: Calcuttn
for; Goverament computerisation.

The above three proposals are at
vagious stageas of implementation,

Expendifure on Delbi-based pitots for
operating F-27 aircraft based in Calcutta

3384 SHRT PRIYA RANJAN DAS
MUNSI: Will the Minister of
TOURTSM' AND CIVIUL AVIATION be
pleased to state :

(ay whether the base: of F-27" air-
craft of‘Indian Aitlines is-at:Calcutia;

() if so, wiether- there is anmy
swortagerof -pilols to operate: fully:the
#ihes from Calvatmn witheut: bringing
pitots-ftém--Deéthi’ and to keeep them in
Gland Hbdtel; and

(vy the-expenditure-incarred-on stey
of sueh Delhi bused pifite- in' Gramd
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Hotel, Calcutta for the years 1982, 1983.
and;1984-2

THE MINISTER OF STATE IN;
THB MINISIRY OF TOURISM AND,
CIVIL AVIATION (SHRI. ASHQR.

GEHLOQT) : (a) Yes, Sir,
Ab) Yes, Sir.

(¢) The requisite informatiow ie
indicated below :

Year Expenditure
(Rs. in laMiin)’

1982 10.41

1983 7.00

1984 14,28y

National Awards in VoealSowp:

3385. SHRI PRIYA RANJAN DAS
MUNSL: Will the Minister of CUL-
TURE be pleased to state :

(a) whsther Government:arer oonsis
deriog to mitroduce National Awardiilp
vooal somgs and music oa: the: patsetm
of Sahitys Akadem: Awards ;

(b) whether Government propose 80
cousider naming the best Award I
literature (among all languagesy aw
Tagote Award, in music as Usfed
Alauddin Khan Award and inh voeld
songs as Ustad Tansen Award to preserve
and popularise India's cultéres and
hoaour ; and

(¢) if so, the details thereof ?

THE MINISTER OF SBATE IM
THE MINISTRY OF PERSONMRL
AND TRAINING, ADMINISTEw
TIVE REFORMS AND PUBLIC GRill
VANCES AND PENSBION AND .INM
THE DEPARTMENT OFR - CULTURE
(SHRI K.P. SINGH DEO) : (a). to- (%
The Sangeet Natak Akademi; s aut®-
nomous body fully funded:by the:Goatand
Government, gives-awards forencsliontd
in the:different fields ofrpecforming::ante
including that- of musls; voemb-wanil
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insfrumental. These Awards known as
*‘Akademi Awards’® correspond to
‘“‘Sahitya Akademi Annual Awards’’
given by Sahitya Akademi for excellence
in' literatore in the different Indian
laﬁguages. Both these Awards, instituted
since 1955, confer all India recognition
to the recipients. There is no proposal
to rename these Awards.

¥ .
Pollution due to Fertilizers, Pesticides

and Herbicides

BANWARI LAL
PRIME

3386. SHRI
PUROHIT : Will the
MINISTER be pleased to state :

(a) whether Government are awarc
that due to the increastng use of ferti-
lizers, pesticides and herbicides to boost
agricultural production, the problem of
pollution of water and food in rural
area of the country is attaining dangcr-
ous proportion; and

1.
. (b) the steps Government has con-
templated in this regard ?

.. THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI VIR SEN) : (a)
Reports have been receivad that in some
areas indiscriminate use of pesticides
and herbicides resulted in pollution of
water and food, However, so far no
éeport of pollution of soil/ground water
due to the use of fertilizers has been
received.

4 (b) Environmental safety from toxic
effects of pesticides is ensured by regis-
tering all the insecticides (mecant for
import, manufacture, sale or use in the
country) under the Insecticide Act,
1968. The Registration Committee
constituted under the Act grants regis-
tration only after satisfying 1tself that
the chemical is safe to man, animals
and environment in general, Since
¥ome environmental effects are observed
@wfter several years of use, a Pesticide
‘Bovironment Pollution Advisory Com-
imittee has beecn constituted under the
dmsecticide Act, which continues to
waview ihe pollution status from time
setime, As a result, some insecticides
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have been banned :in the coyatry and
use of some has been restricted,
Recently a Committee has been c¢onsti-
tuted by the Ministry of Agriculthge to'
review the use of some persistent in.:
secticides in the light of new alter.
natives or approaches available.

The Indian Council of Agricultural’
Rescarch and the Depaitment of
Environment have initiated programmes
to assess residues of various pesticides
in food, fodder, water, vegetables,
water, etc. Various scientific organi-
sations like ICAR, CSIR, agriculturdl
and  non-agricultural universities,
Dcepartment of Scicnce and Technology
and the Department of Enviroasent
are engaged in developing safer appro-
aches or alternatives to persistent
pesticides.

Central Law for Settlement in Forest
I.and in Kcerala

3387. SHRI K. MOHANDAS -
Will the PRIME MINISTER be pleased
state :

(a) whether Government of Kerala
faced problems in giving due recogni-
tion to the legitimate interests of the
settlers in some parts of the forest lands
in Kerala due to the Central laws;

(b) whether it was brought to the
notice of the Union Government; and

(c) ifso, the steps taken by the
Union Government in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI VIR SEN):
(a) to (c) No Central Law has been
made for settlement of individuals in the
forest areas of Kerala, Under the pro-
visions of the Forest (Conservation)
Act, 1980, prior approval of the Cegtral
Government is necessary before any
State Government passes an order for
diverting forest land to non-forest use.
No case from Kerala involving settle-
ment in forest land is pending with the
Central Goveroment,
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Survey and Extraction of Metals in
ladian Ocean Sea-Bed

3388, SHRI K. MOHAN DAS ;
Will the PRIME MINISTER be pleased
to state @

(a) whether any estimate has been
made about the quantity of different
metals in the Indian Ocean sea-bed;

(b) if so, the details thereof,

(c) whether there is any scheme for
survey and extraction of these metal;

(d) whether India has the requisite
technological expertisc in this regard;
and

(e) if not, whether the assistance
of other countries has been sought and
the result to exploration and extraction
so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY,
SPACE, AND ELECTRONICS (SHRI
SHIYRAJ V. PATIL) : (a) and (b) No
Sit. The sea-bed of the Indian Ocean
is very extensive and hence it is difficult
to have an accurate estimate of the
quantity of dijlfcrent miperals or the
metals contained thcrein.  However,
extensive survey is being carried on by
the National Institute of Oceanography,
Goa and other institutions in selected
regions such as the continental shelf
and the deep sea., The results of the
survey have been highly encouraging.

(c) Yes Sir. From several ore.
bearing deposits, metals are being
extracted, For example, titanium, zir-
couium, vanadium, thorium, etc. are
being extracted from the migerals
ilmenite, monazite, rutile and zircon,
which occur as placer deposits.

The most promising deposits in the
deep sea are the polymetallic nodules.
From the nodules, the three most impor-
tant metals namely, copper, nickel, and
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cobalt have been extracted at the labe-
ratory scale. Efforts are underway te
develop pilot scale operations,

(d) Yes Sir, India has the required
technological expertise whiech is being
enhanced further,

(e) So far ne assistance frem amy
foreign country has been sought im
marine survey and extraction of metals.

Report of the Committee on Intreduc-
tion of Modern Office Machines and
Equipments

3389, SHRI K. RAMAMURTHY :

SHRI V. SOBHANADRERE-
SWARA RAO :

Will the PRIME MINISTER be
pleased to state :

(a) whether the Committee set up te
examipe the feasibility of introducing
modern office machines and equipments
in Ministries/Departments has submit.
ted its report;

(b) if so, the main recommendations
made in the report ; and

(c) the action taken by Government
thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
AND TRAINING, ADMINISTRATIVE
REFORMS AND PUBLIC GRI-
EVANCES AND PENSION AND IN
THE DEPARTMENT OF CULTUREK
(SHRI K.P. SINGH DEO): (a) teo
(¢) The Committee has not finalised
its recommendations, At the instance ef
the Committee, studies are being made
in selected Mini tries/Departments te
find out office equipment and machines
in use and to examine the feasibility of
further modernisation.

Implementation of Recommendations of
Management Studies

3390. SHRI K. RAMAMURTHY :
Will the PRIME MINISTER be pleased
to state :
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. (&) whether the 27 Management
Studies undertaken during 1983/84 by
the Department of Personnel and
Administrative Reforms have been

completed ;

(b) if so, the action taken on the
recommendations contained in these
Mamement Studies ;

(c) whether the important recom-
mendations contained in 18 Manage-
meht Stadies completed by the Depart-
fifeht of Personnel and Administrative
Reforms in 1983/84 have been imple-
mented by the different concerned
Ministries/Departments ; and

(d) if not the steps
Government in this rcgard ?

taken by

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
AND TRAINING, ADMINISTRATIVE
REFORMS & PUBLIC {GRIVANCES
AND PENSION AND IN THE DE-
PARTMENT OF CULTURE (SHRI
K.P, SINGH DFO): (a) and (b) A
statement showing the status of each
study is laid on the Table of the
House. ([Placed in Library, Sce No.
LT—1084/85]

(¢) and (d) To expedite decisions
on the recommendations contanied in
study reports, Empowered Committees
are required to be constituted by the
respective Ministries/Departments, and
a watch on action taken is kept by the
Deéepartment of Administrative Reforms
‘and Public Grievances Progress made
in the processing and implementation
of ‘the recommendations made in the
reports, based on information available,
‘Is ‘given in Annexure-II

Representation of SC/ST officers in all
Tadian/Central/Group ‘A’ Services

3391. SHRI K. RAMAMURTHY
Will the PRIME MINISTER be pleased
to state..

@) whether the study regarding
Ydpréséntatation of Scheduled Castes
and Scheduled Tribe officers in the All
India Central Group ‘A’ Services and
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also the study on the mobility of scienti-
fic personnel for devising measures to
facilitate increased mobility of scientific
personnel among Central Goveinment
departments, Public sector undertakings,
Universities and autonomous organisa.
tions have been completed; and

(b) if so, the salient features rcvea-
led by these studies ?

THE. MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
AND TRAINING ADMINISTRATIVE
REFORMS & PUBLIC GRIEVENCES
AND PENSION AND IN THE DEPA.
RTMENT OF CULTURE : (SHRIK P,
SINGH DEO) : (a) No Sir.

(b) Does not arise.

Beautification Around Konark Temple

3392 SHRIMATI JAYANTI PATNAIK:
Will the Minister of CULTRE be pleas-
ed to state the progress of the work
regarding beautification and land-scaping
of the area around Konaik Temple
undertaken by Archacological Survey of
India ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPAR
TMENT OF CULTURE (SHRI K P.
SINGH DEO).7 acres of land within the
Konark- temple complex are being
beautificd by laying lawns, flower beds
& plantation of shrubs Landscaping of
the 26 acres of land around the temple
is also proposed to be taken up.

Protected Mohuments

3393. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of CULTURE
be pleased to state :

(a) the number of Centrally protec-
ted monuments in different states and
union territories ;

(b) the names of the archaeological
circles which are lookingiafter those
monuments; and
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(c) the guidelines sent to the
different archaeological circles for the
proper conservation of those monu-
meznts ?

THE MINISTER OF STATE IN
,THE MINISTRY OF PERSONNEL
AND TRAINING, ADMINISTRATIVE
REFORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DE-
PARTMENT OF CULTURE (SHRI
K.P, SINGH DEO) : (a) The total
number of centrally protected monu-
ments and sites is 3,517,

(b) The names of the archacologi-
cal Circles are ;-

1. Agra Circle, Agra,
Aurangabad Circle, Aurangabad
Bangalore Circle, Bangalore,

Bhopal Circle, Bhopal.

I

Bhubaneswar Circle, Bhubancs-
war,

Calcutta Circle, Calcutta.
Chandigarh Circle, Chandigaih.
Delhi Circle, New Delhi,

© o> N

Gaubhati Circle, Gauhati,

10, Hyderabad Circle, Myderabad.

11, Jaipus Crrcle, Jaipur.

12. Madras Circle, Madras.

13. Patna Circle, Patna.

14. Srinagar Circle, Srinagar.

15. Vadodara Circle, Vadodara.

(c) The preservation and mainte-

nance of monuments is done as .per

archaelogical principles laid down in the
Conservation Manual,

Delay in Execution of Irrigation and
Power Projects

3394. SHRIMATI JAYANTI
PATNAIK : Will the PRIME MINI-
STER be pleased to state :
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(a) whether he is aware that ¢he
delay in clearance of proposals fof .ge~
moval of forests for new irrigation ppd
power projects is causing delay in- emu
tion of these projects;

(b) the number of proposals gecelv-
ed so far from Orissa and clear
communicated by the Unpion éowrn-
ment thereto; and

(¢) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI BIR SEN) : «w)
All effoits are made to deal with grepe-
sals relating to irrigation, power and
other important projects on priority.
Dctailed guidlines have been laid dewn
for this purpose. Generally, delay does
not occur at the Central level,

(b) and (c) All 14 proposals of
irrigation and power projects received
from the State Government of Orissa,
so far, have been cleared.

Central Assistance to Institute of Physics
Bhubaneswar

33195, SHRIMATI JAYANTI PAT-
NAIK : Will the Prime MINISTBR be
plcased to state :

(a) whether Central assistance has
been sanctioned to the Institute of
Physics, Bhubaneswar for underlaking
research works;

(by if so, the amount sanctioned
to that institute for the purpose in
1984.-85;

(c) the number of research projects
launched in the above years; and

(d) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVELO.
PMENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHRI SHIVRAJ
V. PATIL) : (a) and (b) Yes, iSir. The
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Department has paid recurring grant in
aid of Rs. 26 lakhs for the work of the
Institute of Physics, Bhubaneswar and
Rs. 10 lakhs for building programme of
the Institute during 1984-85.

(c) and (d) The grant-in-aid is for
the work of the Institute as a whole and
is mot allotted to any specific projects.

Meek wp of Nepalese Satellite Earth
Statfon with INSAT-IB

3396. SHR1 ATISH CHANDRA
SINHA : Will the PRIME MINISTER
be pleased to state :

(a) whether there is any proposal to
heoek up the Nepalese satellite earth
station with the Indian INSAT-IB

satellite;
(b) ifso, the details thereof; and

(c) the steps taken or proposed to
be taken in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL) : (a) No Sir.

(b) and (c) Do not arise,
[Transiation]

SC/8Ts Advisers in Planning
Commission

3397 SHRIMATI SUNDARWATI
NAWAL PRABHAKAR : Will the
MINISTER OF PLANNING be pleased

te state :

(a) the number of incumbents
pelenging to Scheduled Castes and
Scheduled Tribes as Deputy Advisers,
Jelet Advisers and Advisors in Planning

Commission.

(b) whether their number is accord-
ing te the prescribed quota, if any;
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(c) if not, how much shortfall is
there and the reasons therefor; and

(d) by what time this shortfall will
be made up ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI K, R. NARAYANAN) : (a) The
number of Deputy Advisers, Joint
Advisers and Advisers in the Planning
Commission  (including Programme
Evaluation Organisation) belonging to
the Scheduled Castes/Scheduled Tribes
is given below :

SC ST
(i) Deputy Advisers 7 2
(ii) Joint Advisers 3 —

(1ii) Advisers —_ -

{(b) There is no reservation for SC/
ST for appointment (o the grade of
Deputy Adviser, Joint Advisers and
Adviser.

(c) and (d) Do not arise.

[English]

News-Item Captioned Talks with
Laldenga Run Tnto Trouble

3398, SHRI SANAT KUMAR
MANDAL :
SHRI RAM BHADUR
SINGH :

SHRI C. MADHAV REDDI :
SHRI ZAINUL BASHER :
PROF. NIRMALA KUMARI:

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the current talks bet-
ween the Union Government and the
three-member Mizo National Front
delegation headed by Mr. Laldenga
appear to have run into rough weather
as reported in ‘Times of India’, New
Delhi, dated the 21st March, 1985,

(b) if so, the reasons therefor; and
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(c) the steps being taken to solve
the impasse ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
{a) and (b) Talks with Shri Laldenga
are still continuing.

(c) The question does not arise,

Commiercial Fxploration and Processing
of Polymetallic Nodules

3399. SHRI PRATAP BHANU
SHARMA : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government are
working out the possibilities of com-
mercial exploration and proccssing of
polymetallic nodules from ocean;

(b) if so, the dctails of progress
made during last three years; and

(c) whether  Government have
approached some foreign companies to
obtain suitable  know-how in this
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL) : (a) Yes, Sir,

(b) The Department of Occan
Develepment has launched a programme
on polymetallic nodules.  India has
been recogniscd as a Pionecer Investor
and after delailed surveys and explora-
tion of polymctallic nodules in the
Central Indian Ocean covering more
than 3 million sq. km, area, two mine
sites, ecach of an area 150,000 sq, km.
have been identified. India has already
filed an application with the Prepara-
tory Commission of the International
Seabed Authority for the allotment of
a pioneer aiea in the Indian Ocean
for mining, Research and development
work on mining nodules, including the
related work on the collection of
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environmental data, would be taken up
after a mine site has been allocated to
India by the Preparatory Commission.
It has also been possible to extract the
metals (copper, nickel and cobalt) from
the polymetallic nodules on a laboratory
scale and the process is being upgraded
to semi-pilot scale of operation.

(c) No Sir, India has the requisite
technological expertise which is being
enhanced further.

District Level Planning Board in States

3400. SHRT PRATAP BHANU
SHARMA : Will the MINISTER OF
PLANNING be pleased to state :

(a) whether Central Government
had given instructions to all the States
to constitute District Level Planning
Boards and District Level Manpower
Planning Boards; during the Sixth Five
Year Plan period;

(b) if so  whether all the States
have forined these boards at district
level; and

(c) if so, details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI K. R NARAYANAN) : (a) The
State Governments were advised to set
up District Planning Boards/Councils
and District Manpower Planning and
Employment Generation Councils,

(b) and (c) All the States except
Haryana and Tripura have formed
District Planning Boards known
variously as Disfrict Planning Board/
Council, District Development Board/
Committee/Council, District Planning
and Development Council, District
Planning and -Monitoring Committee,
and District Coordination Committee.

As regards District Manpower Plann-
ing and Employment Generation
Councils in different States, details are
given in the statement laid on the table
of the House [Placed in Library See No,
LT—1085/85],
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Development of Sea Beaches as
Tourist Resorts

340]. SHRI VIJAY N, PATIL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have any
plans to develop some sea beaches as
tourist resorts; and

(b) if so, the names of such sea
beaches and the broad outhines for
developing those as tourist resorts ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) and (b) In the Sevcnth
Plan, the Department, as a part of
its Seventh Plan strategy, has decided
to develop beach holiday tourism to
attract more foreign tourists to India
as also to promote domestic tourism,
In the first instance, efforts will be
concentrated on developing major beach
resorts namely Goa, Trivandrum,
Mahabalipuram and the Puri-Konark
area, though efforts will also be made
to diversify beach tourism to new beach
centres,

The development of the sca resorts
will be undertaken jointly with the
State Governments and the private
sector by providing facilities for both
the affluent and the middle income
groups including cheap cottage type
accommodation. ln the Annual Plan of
1985-86, the Department has made an
allocation of Rs. 25.00 lakhs for this
purpose. The dctails will be woiked
out in consultation with the State
Governments.

‘Nuntber of lndians Working in Iran
and Iraq

3402. SHRI RAM BAHADUR
SINGH : Wil the Minister of
EXTERNAL AFFAIRS be pleased to
gtate :

(a) the number of Indians working
in Iran and Iraq;

(b) ‘whether keeping in view the
deteriorating situation in both these
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countries, the Government have made
any efforts to evacuate Indians from
these two countiies; and if so, the
details thereof; and

(c) if not, whether an assurance
has been sought from the Governments
of Iran and lraq that the security of
people of Indian origin shall be
ensured ?

THE MINISTER OF STATE IN
THEF MINISTRY OF EXTERNAL
AFFAIRS (SHR! KHURSHEED ALAM
KHAN) : (a) The best estimates of the
number of Indians woiking in these two
counlries 1s :

Iran—approximately 3,000

Iraq —approximately 40,00

(b) Yes, Sir. Steps have been taken
to move as many Indian nationals as
possible to safer places which are not
endangercd by the hostihitics, Some of
the Indians have moved to India or to
neighbouring countiies.

(¢) Our Missions have requested
the host Governments to take all
necessary steps to ensure the safety and
sccurity of Indian nationals by either
moving them to safer places or permitt-
ing them to leave the country. Our
Missions 1n Bagdad and Teheran have
standing instiuctions to hclp all those
who wish to return when the circume-
stances nccessitate this,

Places of Tourist lInterest Identified
in Mabarashtra
3403, SHRI SHANTARAM
POTDUKHE . Will the Minister of
TOURISM AND C1VIL AVIATION be
pleased to state :

(a) the places of tourist interest
identified by ITDC in Maharashtra; and

(b) the facilities provided there to
attract tourists  specially, foreign
tourists ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOT) :

(a) ITDC has seo far pravided facilitics



163 Written Answers

only at Bombay and Aurangabad in
as Maharashtra,

(b) ITDC provides following facili-
ties at these two places 1o attract
tourists ;

Bombay - Duty Free Shops in the
Departure and Arrival
lounges of Bombay Air-
port and Transport Unit,

Aurangabad— A 88-room 3-star hotel,
Transrort Urit and a
Restaurant at Auranga-
bad Airport.

Forest lLoss due fo Hydro Electric
dams in Maharashtra Andhra Pradesh
and Madhya Pradesh

3404, SHRI. SHANTARAM POT-
DUKHE : Wili the PRIME MINISTER
be pleased to state :

(a) the forcst cover loss in Hectares
in the Inchempalli and Bhopalpatnam
proposed Hydro-clictric  dams  in
Maharashtra, Andhra Piadcsh  and
Madhya Pradesh State-wise ;

(b) the total tribal populatien
affected State-wise :

(¢c) the details of the cfforts to
rehabilitate the tribal population ;

(d) the loss of wildlife in thesc
projects ; and

(e) the measures taken to prevént
the loss ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI BIR SEN):
(a) No such proposal has been
received for consideration under the
Forest (Conservation) Act, 1980, so
far,

(b) to (e) Do not arise,

CHAITRA 27, 1907 (SAKA)

Written Answers 186

Schemes to Penalise or take over the
Hotels which have not been Completed
within the Prescribed time Limit

3405. SHRI ANANDA PATHAK :
Will the Minister of TOURISM AND
CIVIL AVYIATION be pleased to refer
to the reply given to Unstarred Question
No. 2880 on 10 August, 1984 regarding
construction of hotels through Govern-
ment assistance and state :

(a) whether there are any rules
under the Government’s approved
scheme to penalise or to take over the
hotels which have not been completed
in the presciibed time limit allowed to
them ;

(b) if so, the details thereof ;

(c) the names of the parties against
whom the action bas been taken so far ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND C1VIL
AVIATION (SHRI ASHOK GEHLOT):
(a) No, Sir,

(b) Does not arise.

(c) No action has been taken
aganist any party.

(d) The Department of Tourism
accords approval to hotels at the projeet
stage subject to their complying with
certain regulatory conditione, Failure
to comply with these conditions can lead
to withdrawal of approval. There is
no provision in the conditions of
approval to take over such defawmlting
hotels.

Uniformity in upper age limit for
Recruitment in  Central and State
Government Services

3406. SHRI JITENDRA PRASADA:
Will the PRIME MINISTER be pleased
to state @

(a) whether upper age limit for
recruitment to services varies from
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Central Government to State Govern-
mwents, public undertakings and the
banks resulting in the inequality of
opportunities in the matter of employ-
ment ; and

(b) it so, steps proposed to be taken
by Government to bring uniformity in
this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
ANDO TRAINING, ADMINISTRATIVE
REFORMS AND PUBLIC GRIE-
VANCES AND PENSION AND IN
THE DEPARTMENT OF CULTURE
(SHRI K.P. SINGH DEO) : (a) Upper
age limit for recruitment to different
services/posts under the Central Govern-
ment are fixed depending on, tnter alia,
the qualifications and the type and
extent of experience prescribed for the
respective  services/posts. The State
Governments, public undertakings and
banks are free to determine upper age
limits for recruitment to the posts under
their control keeping in view their own
requirements and peculiar conditions.
Accordingly, no uniformity can be
expected in this matter.

(b) Does not arise,

Pollution of Ganga

3407. SHRI JITENDRA PRASADA :
Will the PRIME MINISTER be pleased
to state :

(a) whether immersion of ashes of
dead bodies in the Ganga by the Hindu
according with Hindu religious rites 1s
one of the causes of pollution of this
river ; and

(b) if so, whether the Ganga Au-
thority  constituted recently had
examined this question having bezaring
on Hindu religious sentiments and
devise ways and means to restrain the
people from immersing ashes of the
dead bodies in the river and thereby
avoid its pollution ?

THE MINISTER OF STATE IN
THEB MINISTRY OF ENVIORNMENT
AND FORESTS (SHR1 BIR SEN):
(2) The extent and nature of pollution
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due to immersion of ashes of the dead
bodies has not been examined scienti~
fically.

(b) CGA has not yet commenced

functioning so the question does not
arise,

Mineral Nodules from Seabed

3408 SHRIG. G, SWELL : Will

the PRIME MINISTER be pleased to
State :

(a) whether under the Law of the
Sea Convention India enjoys the status
of a pioneering nation ;

(b) whether on an experimental
basis, Government were able to scope
up mineral from thec seabed with our
ship ‘Gaveshani”;

(c) the area where this was done,
the type and the quantity of minerals
coliected : and

(d) whether Government have made
further progress in this technology ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND N THE DE-
PARTMENTS OF OCEAN DEVELOP.
MENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHR1 SHIVRAJ
V. PATIL) : (a) India has been recog-
nised as a Pioneer [nvestor under the
Law of the Sea Convention adopted on
30th April, 1982 :

(b) Yes, Sir,

(¢) In  Janvary, 1981, research
vessel  ‘Gaveshani® of the National
Institute of Oceanography collected on
an experimental basis more than 20
kilograms of samples of polymetallic
nodules from the seabed in the Arabian
Sca and over 30 kilograms from the
seabed in the Central Indian Ocean.
The nodules contain important metals
like copper, nickel, and cobalt, apart
from iron and manganese,
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(d) Yes, Sir. In view of the limited’
size and endurance of R.V. GAVE-
SHANI and the need to accelerate the
programme on polymetallic nodules,
the department of Occan Development
deplpyed a sophisticated oceapographic
rescarch vessel *Sagar Kanya' and also
charted two additional vessels during
the year 1982-84. These vessel with the
improved technology of collecting sam-
ples of nodules from the deep seabed,
have obtanied nodules from an area of
more than four million square kilo-
metres and at 1334 stations, The total
quantity of bulk sample nodules collec-
ted so far exceeds eleven tonnes.

[Translation)
Meeting of Hindi Advisory Committee

3409 SHRI KRISHAN PRATAP
SINGH : Will the Minister of PLAN.
NING be pleased to state :

(a) the number of meetings of
Hindi Advisory Committee of the
Ministry held during the year 1984 ;

(b) the details of the resolations -

passed in these meetings ; and

(c) the details regarding mmplemen-
tation of these solutions ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI1 K.R, NARAYANAN) ; (a) No
meeting of the Hindi Advisory Com.
mittee of the Ministry of Planning was
held during the year 1984.

(b) and (c¢) Do not arise.

(English]

News item captioned “‘Flourishing
Trade in A.U. Import Licences™

3410, SHRI MOOL CHAND DAGA:
Will ths PRIME MINISTER be pleased
to:state :

(a) whether Government’s attention
has been drawa to news item **Flourish-
ing. srade: in A.U. import, licences"’
appeasing in  Electronics r Review,
Bombay dated 20 January, 1985 regar-
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ding alicged misuse of A.U, impWe'
licences-; and i

(b) 1f so, action taken by Uniom
Government to plug the loopholés im
the issue of licences so that the use éf
licences is made by the genuine’ add’
entitled parties and by those who have'
technical capability ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNO.OGY AND IN THE DE.
PARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHRI SHIVRAJ
V. PATIL) ; (a) Yes. Sir,

(b) Based on press reports alleging
grant of import licence to a large
number of bogus upits in Gujarat,
investigations have been taken up in
the mater. If the investigations
reveal anything incriminating, actiom
will be taken under the lmports &
Exports (Control) Act, 1947 and/or
Imports (Control) Order, 1955,

Action is also initiated whenever
such misuse is brought to Government's
notice by other sources. Suo moto
inspections are also carried out to check
up utthisation of high value licences,

During the last 2 years Govern-
ment announced various policy measures
in the field of electronics due to which
misuse of A U. import licences, if any,
would get considerably minimised.

[Translation)

Development of Places of tourist inte-
rest in Rajasthan

3411. PROF, NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the steps taken by the Depart-
ment in each State to attract foreign
tourists in the country ; and

(b) the steps proposed to be taken
by this Ministry to develop the places
of tourists interest in Rajasthan like
Jaisalmer, the most attractive desert
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plase, Udaipur, the lakes and historio
Chittorgarh, the city of valour and
devotion ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) and (b) The Depart-
ment of Tourism in consultation with
State/Union  Territory Governments
have identified 441 centres (grouped
into 61 travel circuits) for phased
development through the combined
resources of the Central Government,
State Governments and private secter,
In Rajasthan the following three travel
circuits have been identified for such
phased development :—

(i) Jaipur-Jodhpur-Osian-Pokaran-
Jaisalmer-Bikaner-Jaipur,

(ii) (Agra)-Bharatpur-Jaipur-Tonk-
Sawai Madhopur-Jaipur-Saris-
ka-Alwar (Delhi).

(iiiy Jaipur-Ajmer-Pushkar-Chittor-
Udaipur - Rishabdev- Eklingji-
Nathdwara - Ranakpur - Mount
Abu-Jaipur (Abmedabad).

In the 7th Five Year Plan a number
of schemes covering such places of
tourist interest such as Jaisalmer, Udai-
pur, Chittorgarh etc. are expected to be
taken up in consultation with the State
Government for development and pro.
motion of tourism.

Setting up of Solar Thermal Energy
Centre

3412, PROF. NIRMALA KUMAR1
SHAKTAWAT : Will the PRIME
MINISTER be pleased to state :

(a) whether Government propose to
set up Solar Thermal Energy Centre
(STEC) to meet the shortage of power;

(b) if so, the details regarding its
location, cost and generation capacity;
and

(c) whether Government  bave
decided to give mopetary incentive to
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manufacturers of solar thermal energy
squipments and users thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY  AND IN THE
DEPARTMENTS OF OCEAN DEVE.
LOPMENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS (SHRI SHIVRAJ
V. PATIL) : (a) and (b) A Solar Energy
Centre is béing established at Gwal
Pahari in District Gurgaon, Haryana to
work on the development of materials,
prototypes, testing and standardisation
of solar energy devices and provide
necessary links between other R&D
organisations and industry. Land for
the Centre has been provided by the
Haryana Government. An outlay of
Rs. 3.25 crores and $§ 3.73 million in
foreign exchange has been approved by
the Commission for Additional Sources
of Energy for the Centre.

(c) Yes, Madam.

[English]
Places of tourist interest in Orissa

3413. SHRI SOMNATH RATH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the places of tourist interest
situated in Ganjam District Orissa; |

(b) whether Government have a
proposal to set up a tourist complex in
Ganjam district of Orissa to boost
tourism; and

(c) the steps taken for the promo-
tion of tourism in Ganjam district ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR1 ASHOK
GEHLOT) : (a) to (c) The Department
in consultation with the State Govern-
ment have identified Chilka Lake,
Taptapani and Gopalpuron-Sea in the
Ganjam district of Orissa as places of
Tourist interest for phased development
in the Central, State and the Private
Sectors, There is no proposal st present
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to set up a tourist complex in Ganjam
district, The Department, however, have
already acked the Town & Country
Planning Organisation to prepare a
Master Plan for the development of
Chilka Lake, The State Departmenst
of Tourism are also bringing out
brochures for publicisiug various piaces
in the Ganjam District of Orissa. The
State Department of Tourism has
opened Tourist Offices at Rambha and
Berhampur, They have also constructed
a Tourist Bungalow oone each at
Rambha and Taptapani. Three boats
out of which one was provided by the
Central Government are in operation at
Rambha near Chilka Lake. In the
Scventh Plan the State Government

propose to take up the development of.

other places of tourist interest in
Ganjam District subject to the availabi-
lity of resources.

Promotion of land sailing sport in
Kutch

3414, SHRI DIGVIJAY SINGH :
Wil! the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state :

(a) whether Government are aware
of the growing international popularity
of land sailing (Sailing in a yacht with 3
wheels) as a sport;

(b) whether finest terrain in the
world for promoting this sperts is the
Rann of Kutch in Gujarat;

(c) whether the Ministry of Tourism
has been advised to promote this sport
for international regattas; and

(d) steps proposed to be taken to
popularise this sport in India ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS (SHRI R. K.
JAICHANDRA SINGH) : (a) Govern.
ment arec aware that such a sport is
practised abroad.

(b) Government have no informa-
tion on the subject,

{¢) No, 8ir.
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(d) These will depend on the
popularity of the sport within the
country.

Proper Maintenance of Indian Airlines:
Aircraft

3415. SHRI CHITTA MAHATA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether the Indian Airlines airs
craft are not being properly maintained
as a result of which usually plane crash
is caused; and

(b) if so, the details in this regard
and if not, the reasons of plane
crashes ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) ° (a) No, Sir, Indian Air-
lines aircraft are being maintained
according to approved maintenance
schedules.

(b) The percentage of accidents
attributable to aircraft failure in Indian
Airlines is negligible, The factors
accounting for most of the accidents are
mainly weather and human error,

Conversion of Union Territories inte
States

3416. SHRI CHITTA MAHATA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government  have
decided to convert Union Territories in«
to States; and

(b) if so, the details thereof ?

THE MINISTER OF STATR IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI S!NHA)
(a) No, Sir.

(b) Does net arise.
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Cases’ of Dowry Deaths Registered
Under Section 364 of L.P.C.
M
3417. SHRI RAM BHAGAT
PASWAN : Will the Minister ot HOME

AEEAIRS be pleased to state :

(a) the details of each case registered
under Section 364 of 1 P.C. dunng 135
idobary, 1984 to 15 February, 1984 in
thé ‘trans Yamupa area of Delhi in
general and Nand Nagni Police Station
1o particular and the resuit of investi-

gation thereof.

(b) Whether Government are aware
that some police stations of trans
Yamuna  particularly Nand Nagan
registered some dowry death cases under
Section 364 of 1PC during the above
period and the cases were closed withe
eut any action; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
7a) to (c) No case has been registered
during 15.1.84 to 15,2.84 under Section
364 1PC in the Trans Yamuna area of
Delli including Nand Nagar: Police
Station,

Regularisation of Casual Labourers

3418. SHRI RAM BHAGAT
PASWAN : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) the number of casual labourers
in his Ministry and its subordinate
attached ofices who have been made

uJar during the last three years
(office.wise and year-wise);

(b) the number of casuval workers
who have been working for more than
two years and have not been made
regulgr indicating the reasons therefor;

(¢) whether Government have for-
mulated any time-bound programme for
making them regular;

(d) if so the details thereof; and

APRIL 17, 1985

Written Answers 1%

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
ClVvil. L AVIATION (SHRI ASHQK
GEHLOT) : (a) to (e) Information is
being gollected and will be laid on the
Table of the Lok Sabha,

Capturing of foreign Boats in
A & N ISLANDS

3419, SHRI MANORANJAN
BHAKTA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) how many foreign boats have
been captured in Indian territorial
water’s in A & N Islands during the
last three years, with details and action
taken thereon;

(b) whether a ship named Wung was
capturcd long back and 1s now almost

sinking in the fisheries jetty, Port Blair;
and

(c) 1f so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) The number  of boals/vessels
captured from 1982 onwards is as
under :

1982..000i0eena 4

1983............4
l984... te0 000 "'6

1985............8  (upto 1lth
April, 1985)

A statement giving details indicating
action taken is attached.

(b)and (c) A Taiwanese trawler
was apprehended by a naval ship in
India’s Exclusive Economic zone on.
27th March, 1983 and was captured the
next day after a long chase, Case was
filed in the Court of "Chief Judigial
Magistrate, Port Blair, who ordered
release of vessal to the Master along
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with the fish, after depositing an
amount of Rs. 50,000 for the fish and a
& like amount of Rs, 50,000 as fine.
Appeal against the judgment of Chief
Judicial Magistrate, Port DBlair was
filed in the Calcutta High Court, who

have stayed the operation of the judge~

rent of the Chief Judicial Magistrate,
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application of the Master of the vuhl
for survey and repanr of the cl{ig‘

High Court hasalso ordered that t‘l
vessel should not be moved from ite
présent position, except Tn cotitidctidh'
with its sdirvey and repairs, The survey
was ‘dome on 27th March, 1985 anll’
repair of the vessel is in progress. It is

Port Blair, but have allowed the not correct that the vessel is sinking.
Statement
S. No, No and Nature Details
or Vessels
1 2 3
1982 o
1. Ope boat One Thai national apprehended. Accused convictéd dnll
boat confiscated. .
2. One boat Eigth Thai and four Burmase nationals lpprehended
Accused convicted and boat confiscated,
3. One/boat Ten Burmese nationals apprehendoed but case nét m bt
4. One boat Ten Burmese nationals apprehended.  All accused codife.”
ted and boat confiscated.
1983 .
$.  One bamboo raft Six Burmese nationals apprehended, Acéused convistél’
and raft confisoated. .
6. One bamboo raft Five Burmese pationals arrested, Accused convicted and
raft confiscated.
7. One fishing Veesel M.S. Yung WU and 25 Taiwanese nationals appe
Master of ship was convicted by Chief Judicial Mag lm
Port Blair but no case could be made out against others.
Coast Guard have appealed agalnst judgment to Calentta
High Court,
8. One boat Eleven Thai nationals apprehended, Accused Convic'ud
and boat confiscated,
1984
9. One yacht Two West German, one Frénch, one Austrafibfy sdil'di
British national apprehended. Accused weteé cbh%t
but yacht was returned by Court.

10. One yacht Yacht Sleipnir and four West (Gefman nahopaﬁ wm
apprehended. Accused were convicted but confiscation e
yacht was not ordered by Coutt.

11, One motor tug Apprehended with two Dutch and eleven thim ‘

nationals. Accused convicted and tug returnod to
persons from whom it was seized,

12. Two dinghies Apprehended with fourteen Barmese nationald. C‘lﬁ'lo!
made out and dinghies restored.

1985
13. Two boats The'wbandoned boats were oapmteé. .
14.© One raft Appreherided with two Burmese nationali.” Che¥ aét mshig¥™

out.
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Apprehended with twenty-four Thai nationals and four
persons of Burmese origin, Case is pending trial,

15, * Two boats
ot

16\ Ode Yacht Apprehended with two U.S nationals. Case is under
. investigation.
1?2, . Two boats Apprehended without any crew. Case is under investi-
gation,

Task Forco eco-development and
preservation Forests

3420. PROF. NARAIN CHAND

PARASHAR : Will the PRIME:

MINISTER be pleased to state :

(a) whether any Task Force for eco-
development and the preservation of
Forests has since been set up by the
Union Government;

(b) if so, the brief outline of its
functions and details regarding its com-
position; and

(¢) if not, whether any such Task
Porce is proposed to be set up as would
epsure the preservation of the eco-
system of the country especially in the
Himalayan region ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI BIR SEN):
(&) Yes, Sir.

(b) and (c) Two Task Forces of ex-
servicemen are operational since 1983
in UP, and Rajasthan for ecological
restoration, The Task Forces undertake
field work, relating to afforestation,
soil conservation, pasture development
and sand dune stabilization, water
resources development. The U. P. and
Rajasthan Task Forces consist of 243
ad 643 men respectively, out of which
43 personnel each are at Headguaters.
It is prcposed to raise more Task Forces
in other States in the futare,

Filllng up of Reservation Quota for
. BC/ST in Central lutelligence
Department

'3421. SHRI ANADI CHARAN DAS:
Will the Minister of HOME AFFAIRS

by pleased to state :

(a) the total pumber of employees
in Central Intelligence Department on
1st March, 1982 and on 1st March,
1985;

(b) the number of Scheduled Caste
and Scheduled Tribe employees amongst
them;

(c) whether reservation rules in
favour of SC and ST are being followed
and rosters maintained for that purpose;

(d) if so, the reasons for the short.
fall, if any, and the steps taken to fill
the quota reserved for these communities;
and

(e) number of reserved posts lapsed
during this period ? -

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) It will not be in public
interest to disclose details regarding
number of cmployees in Intelligence
Bureau, which is a sensitive security
organisation However, the percentage
of Scheduled Castes and Scheduled
Tribes employees as on I1st March, 1982
and on 1st March, 1985 are indicated
below :

———— - ——

Percentage of

Scheduled Scheduled
Castes Tribes
As on Ist
March, 1982 89, 6.31%
As on Ist
March, 1985 9.83% 6.28%
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(c) Yes Sir.

(d) The shortfall is mainly due to
non-avajlability of SC/ST candidates
in adequate numbers. All efforts are
made to fill vacancies reserved for SC/
ST from candidates belonging to these
communities,

(¢) Number of reserved vacancies
which lapsed during this period was 4
in respect of SC and 13 in respect of ST.

Counter Verification of candidates for
recruitment to Central Services

3422. SHRT SURESH KURUP :
Will the PRTME MINISTER be pleased
to state :

(a) whether the usval procedure of
Police verification for the recruitment
of candidates to Central Services is
being done by the concerned State Police
authorities;

(b) whether there is a counter veri-
fication by Central Intelligence Agencies
regarding the candidates from certain
States including Kerala; and

(c) if so, the reasons for conduct.
ing such counter verifications ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE
DEPARTMENT OF CULTURE (SHRI
K.P. SINGH DEO) : (a) Yes, Sir.

(b) and (¢) Verification of antece-
dents of candidates has been adopled
as a usual practice for screening candi-
dates for employment in Government
service. The prescribed attestation
form furnished by the candidate is re-
ferred to the district authorities who
are under the administrative control
of the State Governments. Where, how-
ever, the information received is inade-
quate to determine the suitability of
the persons, the Government have to
obtain further material or information
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from any of its available agercies,
Accordingly. instructions were isguad
to appointing authorities for having
character and antecedents 'of candidates
from a few States, including Kerala,
verified through the Intelligence Bureaw
also,

Damage to SHAR Project
due to Cyclone

3423, SHRI CHINTA MOHAN:
Will the PRIME MINISTER be pleised
to state :

(a) whether there is any damage to
the SHAR Project of Sriharikota due to
the recent cyclones in November, 1984;
if 80, details thereof; R

(b) the measures taken to rectify
the damage;

(c) whether ‘ISTRAC’ Unit of
Sribarikota is going to be shifted else.
where; and

(d) if so, reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE DEPA-.
RTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, SPACE
AND ELECTRONICS.(SHRI SHIVRAJ
V. PATIL) : (a) and (b) Damages have
occured in SHAR Centre, Sribarikota,
due to the recent cyclones in November,
1984. As per the assessment, the foliow-
ing are the details of damages due to
cyclone at SHAR :—

(Rs. in lakhs)

(i) Damages to. the build.
ings and services : 121.90

(ii) Repairs and reconstruc.
tion of the Sullurpeta.
Sriharikota road includ-
ing the RCC bridge
across Buckingham
Canal : 102,28

(iii) Damages to equipment/
materials/installations : 135,34

Total : 359.52

eI
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Tiw restordtion works in différent
‘sesan aresprovesding ‘und ail Profett
wiwhe and‘acthvities:in the Centre have
mmtm
athra 1 ¢

(¢) and (d) “There is no proposal to
shift any facilities, including those
ISTRAC from SHAR Centre, Srihari-
kota, ‘1o ehhewheté, However, the new
Spacecraft Control Centre for Indian
Rewnte . Sensing: Satellite (IRS-SCC)
sad.the ISTRAC Headquarters are
being Jocated at Bangalore on strictly
technical considerations, This does
not.ipvplve the shifting of any facilities
fram SHAR Centre.

Boeing Services on Delhi-Madras route

3424, SHRI CHINTA MOHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is any proposal to
introduce boeing services on Delhi-
Madras route via Tirupathi Airport, a
pilgrim town of national importance;

(b) if t0, the details thereof;

(c) whether any representation has
beon received in this regurd; and

[

(@) ifso, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINTSYRY OF TOURISM AND CIVIL
AVIRTION (SHR! ASHOK GEHLOT) :
(a) No, Sir.

{(d) Does not arise,
(cy No, Sir,

(d) Does not arise.

Setting up of a youth hostel in
Manipur

3425. PROF. KAMSON MEIJIN-
LUNG : Will the Minister of YOUTH
AFPM'AND)SDOR’I!S‘M‘ pletsed to
stavel:

(n) the total number of youth hostels
proposed to be sct up in the country in
the near future;
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(b) whether Manipur State will
have atleast one of such proposed Youth
Hostel; and

(c¢) if so, the amount of funds
allocated therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS (SHRI R. K,
JAICHANDRA SINGH) : (a) Besides
18 youth hostels already functioning,
another 10 such hostels are expected to
come up 1n the near future.

(b) and (c) Yes, Sir, One youth
hostel at Imphal to be constructed at
the cost of Rs. 26.29 lakhs has been
already sanctioned.

Approval to ITDC’s collaboration with
odener Hotels

3426. PROF. RAMKRISHNA
MORE :
SHRI SHIVENDRA

BAHADUR SINGH :

Will the Mimister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government has
approved the India Tourism Develop-
ment Corporation’s collaboration pro-
posed with Odener Hotels;

(b) 1f so, the details thereof;

(c) whether ITDC has atso submitted
any other proposal for similar tie up
with a Icading Europe based agency;
and

(dy if so, Government’s reaction
thereto ?

THE MINISTER OF STATE IN
THAE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) and (b) Yes, Sir.
The details of the Agreement are siven
in thé attached statement,

(c) and (d) The Government have
also approved 1TDC’ proposal to have
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Associate Hotel Arrangement with M/s
Trust House Forte Group of Hotels
(THF), London in respect of its six
Botel properties located in Delhi,
Bangalore and Calcutta. The agreement
with THF has yet to be concluded by
the ITDC.

ITDC's proposal to enter into
marketing and reservation agreement
with KLM is under Government's consi-
deration.

Statement

Details of the Marketing and Reser-
vation Agreement by ITDC with M/s
Oner Hotel Representatives Limited,

Hong Kong.

(i) Payment of a monthly fee of
US Siling 5000.00 for complete
GSA coverage in the region in
respect of 25 hotels including
Great Indian Rover train pro-
ject and the Ashok Travels
and Tours;

(ii) for each additional hotel to be
included in the Agreement
later on, a supplementary fee
of US Siling 100 00 per hotel
may be paid per month;

(iii) over-riding commission of 97
will be allowed on FIT
bookings (room only) and 4%
on Group Bookings only in res-
pect of reservations generated
through the OHR system;

(iv) The above fees would be in-
clusive of telex expenses in
respect of bookings upto 300
room nights per month, For
bookings over 500 room nights,
extra of US Siling 500.00 per
quarter would be payable to
M/s OHR.

The validity of the Agreement, on
completion of the initial three years
period, would be renowable annually,
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Landing facilities for U.S. rapid
development force on Pakistani Sefl

3427, SHRI B Vv, DESAI : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the prominent Pakistani
opposition leaders living in exile bave
stated that Pakistan has provided
facilities to the U.S. to land its rapid
development force on Pakistani soil;

(b) if so, whether it has also been
stated by them that U.S. has been pro-
vided with certain facilities in Peshawar
and Pir Patho in Sind and these are
controlled by them;

(c) if so, whether itis also a fact
that U. S, had also installed a monitor.
ing system at Gwadar port on the coast
of Baluchistan;

(d) if so, whether Government of
of India has examined thess reports:
and

(e) to what extent they are true ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI KHURSHEED ALAM
KHAN) : (a) to (¢) Government bhave
seen press reports to this effect.

(d) and (¢) Government are opposed
to the setting up of foreign military
bases/facilities in any country. The
Pakistan Government has formally
denied giving bases to the United

States.

Curbing of the powers of Governers

3428, SHRI B. V. DESAI : Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the PRIME MINISTER
had suggested to curb the powers of the
Governors,



w Written Answers

(b) whether the Prime Minister had
given some guidelines to his legal
experts to examine them and preparea
report soon;

(c) if so, whether the repert has
already been submitted to the Prime
Minister;

(d) whether any legislation for
curbing the powers of the Governors is
likely to be introduced; and

(e) if so, the
thereof ?

main feaufures

. THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
(SHRIMAT1 RAM DULARI SINHA) :
(a) and (b) No, Sir.

(¢) Does not arise.

(d) No such proposal is presently
under consideration of the Government.

(e) Does not arise.

Appointment of Hindi Trarsiators on
adhoc or deputation basis :

3429. SHRI RA)J KUMAR RAI :
Will the Minister of HOME AFFAIRS
be ‘pleased to state :

(a) whether the date of initial
appointment has been taken into consi-
deration while finalising the Cadre of
Central Secretariat Official Language
&n:io‘e relating to Grade I, II and III
posts by the Ministry of Home Affairs/
UPSC and promotions being given
accordingly; '

(b) if so, whether same criteria had
been adopted while finalising the senio-
rity: in the above cadre for Grade 1V
and V posts and promotions given
accordingly;

(c) whether some Junior/Senior
Hindi Translators who were appointed
before 19 September 1981 and inducted
in the CSOL service, have become very
junior to those translators who were
appointed on similar grounds on ad hog
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or deputation basis later on and were
regularised by their respective Minis=
tries/Departments before the said date;
and

(d) if so, the reasons thereof and
the action Government propose to take
to remove this anomaly ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) The seniority of the departmental
candidates to be inducted in the Central
Secretariat Offieial Language Service
(Group ‘A’ and Group ‘B’ posts) is
required to be determined in accordance
with the provisions made in rule 6 (1)
to rule 6 (4) of the Central Secretariat
Official Languape Service (Group ‘A’
and Group *B” Posts) Rules, 19%3 publi-
shed in Part 11, Section 3, Sub-Sec, (i)
of the Gaz:tte of India on 24 9.1983
under GSR No. 696 According to
these provisions, the departmental candi
dates holding Grade T and Grade II
(Group “A’) posts on regular basis have
been treated on-hloc senior to those
appointed on ad hoc 'deputation basis.
However, the departmental candidates
holding Grade-IIT (Group B) posts on
regular basis as well as those appoin-
ted to such posts on ad-hoc/deputation
basis till the date the last departmental
candidate was appointed on regular
basis are to be treated alike for the
purpose of fixing their seniority.

(b) Yes, Sir.

(@ Those appointed on ad-hoc/de-
putation basis have, as per rules, been
treated en-bloc junior to those appoin-
ted on regu'ar basis,

(d) The seniority of the depart-
mental candidates inducted in Grade=1V
and Grade-V of the Central Secretariat
Official Language Service (Group ‘C’
Posts) has been determined in accor-
dance with the provisions ‘made in rule
6 of the Central Secretariat Official
Language Service (Group *C’ Posts)
Rules, 1981, published in Part II, Sec-
tion 3, sub-Sec. (i) of the Gazétte of
India on 19.9,1981 under 'GSR No. 842,

¥
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A,!per the tf&?«siﬁ provisions, the

departmental candidates appointed on
regular basis have been treated en-bloc
senior to those appointed on deputation
ad-hoc basis, There is no anomaly in
these provisions.

Soviet offer for nuclear power plant in

India
3430, SHRIMATI KISHORI
SINHA : Will the PRIME MINISTER

be pleased to state :

(a) whether Government have tuken
a final decision regarding the Soviet
offer to set up a nuclear power plant in
this country ;

(b)y if so, details thereof; and

(c) if not, the reasons for delay in
taking decision ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL):(a) No, Sir.

(b) Does not arise.

(c) Discussions on the offer are
continuing with the Soviet authorities
within the overal framework of Indo-
Soviet collaboration.

Employment expansion in eclectronics
sector

3431. SHRIMATI KISHORI
SINHA : Will the PRIME MINISTER
be pleased to state :

(a) © whether Government expect
large scale expansion of employment
opportunities in the electronics sector
following the new eclectronics policy;

(b) if so, estimates. thereof; and

{c) whether large scale expansion
of training facilities are being provided

for this purpose ?
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THE MINISTER OF STATEIN

THE MINISTRY OF SCIENCE AND

TECHNOLOGY
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC  ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL) : (a) Yes, Sir.

(b) Based on an anticipated pros °

ductivity of Rs. 2 lakhs per person/year
by 1989-90, it is estimated that aroumd
3to4 lakhs of additional man-power
requirement would get generated by the
terminal yecar {1989-90) of the Seventh
Five Year Plan to achieve the anticipa-
ted terminal year production of around
Rs. 10,000 crores. .

(¢) The various initiatives, steps
and progrummes being undertaken in
the area of manpower development were
announced in Parliament on March 21,
1985, as part of the Integrated Policy
Measures on Electronics.

Development of ancient buddhist centres

3432. SHRI LALITESHWAR SHAHI;
Will the Minister of TOURISM AND
CIVIL AVIATION be plecased to state ;

(a) whether several places like Gaya,
Rajgir, Nalanda, Vaisbali, Lauriya,
Sarnath etc. have immense potentiality
of attracting Buddhist tourists from
foreign countrics particularly South-
East and Far East countries and thereby
also siréngthening our cultural and
economic ties with those countries;

(b) whether his ministry have
drawn up any plan to develop the

afore caid and other tourist places by .

linking them with good roads and provi-
ding hotel facilities; and

(c) if so, the details of plan ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) to (¢) Bodgaya. Rajgir,
Vaishali, Nalanda, Lauriya, Sarnath
near Banaras have been identified by
the Department in consultation with the
State Goverament for phased develop-
ment by the combined resources of the

AND- IN THE
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Centre, State and the Private Sector
primarily in order to attract Buddhist
tourists from South-East Asia and the
Far East, The Department has already
prepared master plans in respect of
Bodhgaya, Rajgir, Nalanda, Sarnath,
Kushinagar and Sravasti, A numbdr of
schemes have been .taken up in these
arcas by the Department during the 6th
Plan. These arc as follows :-

1. Development of a Meditation
Park (Gautam Van) and expan-
sion of ITDC’S Travellers
Lodge at Bodhgaya.

2. Construction of a Cafetaria at
Rajgir.

3. Hotel at Rajgir as a Joint
enterprise between Hotel Cor-
poration of India and Hokke
Club of Japan.

4. Proposal for a joint sector
hotel at Kushinagar by Hokke
Club and Hotel Corporation of
India.

5. Construction of a tourist comp-
lex at Sravasti in U_P.

In the Seventh Five Year plan, the
Department will also be taking schemes
to construct a Tourist Complex at
Kushinagar and development of other
Buddhist sites in India,

Setting up of National Tourist Advisory
Board

3433, SHRI DIGVIJAY SINGH :
Will the Minister of TOURISM AND
CIVIL AVIATION be Dpleased to
state .

(a) whether the National Tourism
Advisory Board was set up ;

(b) how often it has met ;

(¢) the reasons why it was not
necessary to activate this Board ; and

(d) when the new Board will be
reconstitututed ? J
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a)Yes, Sir.

(b) Tt met once on 3rd February,
1984,

(c) and (d) The next meeting is
likely to be held shortly and the agenda
is under preparation, There is no pro-

posal at present to re-constitute the
Board.

Setting up of new Airports during
Seventh Five Year Plan

3434, KUMARI PUSHPA DEVI :

~ Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state :

(a) whether Government have a
proposal to set up some new airports
during the Seventh Five Year Plan ;

(b) if so the number of new air-
ports proposed to be set up during the
above Plan period ;

(c) the names of the places identi-
fied for location of the new airports ;
and

(d) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) to (d) The outlay for
the 7th Plan has not yet been finalised.
It will, therefore, not be possible to
indicate precisely the number of loca-
tions of the airports to be developed
during the Plan period.

Crime cases in Delhi

3435. SHRI AMAR ROY PRA.
DHAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of crime cases in
the Union Territory of Delhi during
the years 1983, 1984 and till date ;

(b) out of them, how many charge-
sheets have been filed in the courts and
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how ln'ny have been decided and pen-
ding in the courts ;

(c) whether some of the cases have
been discharged for want of defective
procedure adopted by the authority
concerned ; and
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(d) if so, the action Government
propose to take against that authority ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) The dectails are as follows :

Year No. of

———.

Cases Cases Ponding in
cases charge- decided courts.
sheeted.

1983 ' 34593 17470 5019 12451
1984 37941 15843 2895 12948

1985 . 9596 1255 331 924
(upto

31-3-85)

—_—

(¢c) end (d) Some road accident
cases in which charge sheets were not
filed within six months resulted in the
acquittal of the accused on technical
grounds. Special Leave Pctition, against
the decisson of the High Court has been
filed in the Supreme Court,

[Translation)
Delay in flight Nos. 409 and 410

3436. SHRI SHIV PRASAD
SAHU : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
State :

(a) wheter flight No. 410 operating
between Calcutta and Delhi via Patna
and flight No. 409 between Delhi
and Calcutia via Lucknow, Patna and
Ranchi always operate late and some-
times these flights become late even
upto seven hours causing great difficul-
ties to passengers ; and

(b) if so, the time by which the
position is likely to be improved ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) No, Sir. During winter,
however, these flights are sometimes
delayed due to inclement weather
conditions.

(b) In order to improve the on-time
performance of this service Indian Air-
lines has rescheduled effective from
11-2-1985 the departure of IC-410 from
Calcutta.

Night landing facilities at Ranchi
Airport

3437. SHRI SHIV PRASAD
SAHU : Will the Minister of TOURI-
SIM AND CIVIL AVIATION be
pleased to state :

(a) whether permission for night
landing at Ranchi airport as well as
for constructing a new building there
was sanctioned many years ago ;

(%) if so, the progress made so far :
and

(c) the time by which these remain-
ing works will be completed ?

THE MINISTER OF STATE
IN THE MINISTRY OF TOURISM
AND CIVIL AVIATION (SHRI
ASHOK GEHLOT) : (a), (b) and
(c) The dates on which the works
relating to construction of the new
terminal building and night landing
facilities at Ranchi were sanctioned,
progress made so far and dates by
which these are expected to be coms
pleted are indicated below ; —
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Works Date of Progress made " Target
; sanction date of
completion
‘Termina) Building 4,6.79 Construction work is in 30.9.85
T advanced stage,
Apron flood lighting 8.12.81 Underground cable has 30.9.85
been procured, Quota-
tions for fittings invited.
Design for pylons is
under progress with
CPWD.
High Totensity 12.4.84 Cable laying at 13 end 30.10.85
Runway lights of runway 13/31 and
work on taxi track are
in progress. Physical
progress 557;.
3-Bar (VASIS) 15.4.82 Cable for VASI 31.8.85
Vism] Appronch has been rtceivcd Phy-
‘Slope Indicator System. sical progress 357,
Simple Approach 10.11 83 Indent for material has 31.12.85*

been placed on DGS&D.
Order for cuble finalised.

‘*Target date of completion is tentative and linked with land acquision
which is a time consuming p ocess.

Setting up of Pollution Control Boards
in States

3438. SHRI NARSINH MAK-
WANA : Will the PRIME MINISTER
be pleased to State :

(a) whether State Governments
have set up Pollution Control Boards
in their States ; the names of the States
where full fledged Boards are function-
ing ;

(b) the number of directives issued
by the Pollution Control Board to the
factories causing pollution and the
number of directives complied with
State-wise ; and

(b) the number of cases filed in the
courts for not complying with the
diract_lfés and the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI BIR SEN):
(a) So far, 18 State Governments have

set up the Pollution Control Boards,
These are Andhra Pradesh, Assam,
Bihar, Gujarat, Haryana, Himachal
Pradesh, Jammu & Kashmir, Karnatka,

- Kerala, Madhya Pradesh, Maharashtra,

Meghalaya, Orissa, Punjab Rajasthan,
Tamil Nadu, Uttar Pradesh and West
Bengal,

(b) Directives were issued to 4109
industries to set up their efluent treat-
ment plants. So far, 1966 units have
complied with the directives. The State
wise position is shown in attached

Statement—1I

{c) 516 cases were filed im various
courts of the countcy. Out of these
105 cases have been decided in favour
of the Boards: and 10 against. 400
cases are pending in the courts, 1In 37
cases injunctions were obtained (State-
ments IT and IiI).
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‘Statement-1

Industrial Pollution Control Status---Statewise

e o i oY

State/Union No. of Polluting Number of Industries
Territory Industries provided Effluent
(Large & Medium) Treatment facilities

1. Andhra Pradesh . 352 112

2, Assam 13 n 12

3, Bihar 106 21

4, Gujarat 419 366

5. Haryana 302 49

6. Himachal Pradesh 30 30

7. Karnpatoka 281 274

8. Kerala 134 60

9. Madhya Pradesh 238 53

10, Maharashtra 835 673
11. Orissa 113 20

12. Punjab 129 37
13. Rajasthan 133 41

14, Tamil Nadu 307 50

15, Uttar Pradesh 246 103

16, West Bengal 361 22

Union Territory

17. Chandigarh 14 4
18. Delhi 61 16
19. Goa 20 ' 14 8

20. ‘Pondicherry 15 8

4109 1966
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Statement-11

Status of Cases in Varieus Pollution Control Boards
(As on 31-12-1984)

. Siaaiant

$No. Name of the State No. of cases No. of cases No. of cases
Board launched decided pending

in favour against
of the the
Board Board

1. Andhra Pradesh 20 5 2 13

2, Assam — — — —_

3. Bihar 6 — — 6

4. Gujarat 52 6 — 46

5. Haryana 109 24 — 85

6. Himachal Pradesh —_ _ — .

7. Kerala , 7 1 1 5

8., Karnataka 3 2 o 1

9. Madhya Pradesh 21 — — 21
10. Maharashtra 12 —_ — 12
11. Punjab ' 78 2 — 76
12, Rajasthan 109 6 7 96
13, Tamil Nadu 1 — —_ 1
14, Uttar Pradesh 3 10 — 21
15, West Bengal 6 — — 6
16. Central Board 60 49 — 11

T;tal : 515 105 10 400
Statement-111
Closure of Indestrial Units for Violating Anti Pollution Laws

sl Name of the State Board No, of ‘cases against which injune-

w. tions have been obtained.

1 2 - 3
1. Andbra Pradesh Nil

2, Assam Nil

3. Bihar Nil
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|English)

Special pay to officers of Ministry of
Home Affairs for Handling C.R. Dossiers

3439. SHRI C, JANGA REDDY :
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
the Unstarred Question No. 558 on 25
July, 1984 regarding special pay for
handling C.R. Dossiers and state :

(b) how many officers/staff of the
cadre of Ministry of Home Affairs have
been granted special pay for handling
C.R, Dossiers till date and in whose
case special pay, drawn continuously for
three years or more was taken into
consideration for the purpose of fixation
of pay at the time of their higher pro-
motion;

(b) whether the merger of the said
special pay at the time of respective
officers promotion was in order;

(c) if notin how many cases the
merged special pay has, been delinked
from their pay and how many cases are
left over whose merged special pay bas
not yet been delinked; and

1 2 3 PR TS
4. Gujrat 8
S. Haryana Nil
6. Himachal Pradesh Nil
7. Kerala 2
8. Karnataka 1
9. Mahdya Pradesh Nil
10. Maharashtra ~ 7
11. Punjab Nil
12. Rajasthan 2
13. Tamil Nadu 1
14. Uttar Pradesh 9
15. West Bengal Nil
16. Central Board 7
& e
37

(d) reasons for allowing them to
draw special pay till now ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA :
(a) to (d) Seven officials of the Cadre
of Ministry of Home Affairs have been
granted special pay for handling C.R,
Dossiers w.e.f, 1.7 1984 (ill date. Out
of 7 persons, only 2 persons have been

. granted special pay for more than 3

years, None of these officials was pro-
moted while drawing special pay. The
question of merger of special pay of the
respective officers on their promotion
therefore does not arise.

Option given to Assistants on Promotion
from U.D.C. Grade

3440. SHRI C. JANGA REDDY :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whéther several Assistants of
the CSS Cadre of the Ministry of Home
Affairs and Department of Personnel
and Training have been given the bene-
fit of option on their promotion from
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WDC grade to Assistant’s grade on
leng-term basis sccording to the De-
partment of Personnel O M, No. F.
13/26/82-Bstt, P.I dated 8th February,
1983;

. (b) if so, the number thereof;

(c) the number of Assistants who
have been denied the benefit of option
on their promotion from UDC grade to
the Assistants’ grade on longterm
basis in the Mipistry of Home Affairs
and Department of Personnel; and

(d) the reasons for not giving the
same benefit to some of the Assistants
of the M.H.A /Deptt. of Personnel and
Training ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (d) A few Upper Division Clerks
of the Ministry of Heme Affairs were
given the bepefit of option for the pur-
poses of pay fixation in terms of Depart-
ment of Personnel & AR, (new Depart-
ment of Personnel & Training) O.M.S,
No. F. 7/1/80-Estt. P.I. dated 26.9,1981
-Iﬂd—F-13126/82-Eslt.P.I. dated 8.12.1983
on-their promotion on long term basis
as Assistants. The Decpartment of Per-
sonnel & Training later clarified that
the banefit of option under the afore-
said memoranda can only be given on
regular appointment after inclusion in
the Seclect List and that appointment on
Jong, term basis cannot be treated as
regular appointment. On reccipt of
this clarification the benefit of option
which was being given to Assistants
appointed on long term basis in this
Ministry has been stopped and the past
cases where the benefit has been ext:n-
ded are being reviewed,

Management of Thanjavur Art Gallery

344}, SHRI P, CHIDAMBARAM:
Will the Minister of CULTURE be
pleased to state :

* (d) whether Goveroment propese
‘to'#énd original bronze idols from the
Thagjavur Art Gallery and the temples
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of Parithiyur, Azhipur; and Vadakala-
thur in Tamilnadu to Washington te
display them at the Festival of India
exhibition there; '

(b) whether the management of the
Thanjavur Art Gallery has objected to
the proposal; and

(c) whether the purpose would not

be served by sending replicas of thesg
idols to Washington ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
AND TRAINING, ADMINISTRATIVE
REFORMS AND PUBLIC GRIEVAN-
CES AND PENSION AND IN THE
DEPARTMENT OF CULTURE (SHRI
K. P. SINGH DEO): (a) The propo-
sal is'under consideration, -

(b) The Thanjavur Art Gallery had
objected initially. However, the Govern-
ment of Tamilnadu reviewed the matter
in consultation with all concerned
including the Thanjavur Art Gallery and
accorded permission to send the bronzes.

(c) No, Sir. Museums of interna-
tional repute would not show replicas
of such bronzes at am important
exhibition.

Busting of Pak FEspionage network in
J&K

3442. SHRI C, MADHAV REDDI
Will the Minister of HOME AFFAIRS
be pleased to srate :

(a) whether Government's attention
has been drawnp' to the newsitem appear-
ing in the Hindustan Times dated the 4
April, 1985 wherein it has been stated
that police have busted a Pak cspionage
network with the arrest of four Pak
Nationals from Samaba border area of
Jammu and Kashmir alongwith smuggled
goods and documents;

' (b) if so, the details thereof; and

(c) action taken by Government in
the matter ? '
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes Sir.

(b)and (c) The facts are being
ascertained.

Criteria for Prometion te Grade IV of
Indian Statistical Service

3443. SHRI CHITTA MAHATA :
Will the Minister of PLANNING be
pleased to state :

(a) the pumber of wvacancies in
Grade 1V of -the Indian Statistical
Service accumulated in April, 1984 :

(b) the criteria/procedure adopted
for preparing a select list for pro-
motion to .grade 1V of the Indian
Statistical Service by the Departmental
Promotion Committee 1n 1984 ;

(c) whether it is a fact that the
Departmental Promotion Commitiee
had also finalised a sclect list for pro-
motion to Grade IV of the Indian
Statistical Service in November, 1982
in accordance with the same criteria/
procedure adopted in 1984 by the
D:partmental Promotion Committee;

(d) if so, the details thereof; and
“(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OFf PLANNING
(SHRI K. R, NARAYANAN) : (a) 34
Thirtyfour). '

(b) to (e) Select Lists for pro-
motion to Grade 1V of the Indian
Statistical Service are to be prepared
from time to time in accordance with
the provisions of Rule 8 of the Indian
Statistical Services Rules, 1961, as
amended from time to time. The said
Rule provided for not less than 75%
vacancies in Grade IV of the ISS being

filled by direct recruitment through

competitive examination conducted by
UPSC and not more than 25% by pro-
motion on seclection basis from the
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intergrated eligibility list of feeder post
holders. In August 1981 this Rule was
amended to provide for 609, direct
recruitment through competitive exami-
nation conducted by UPSC and 40%
by promotion on selection basis from
integrated eligibility list of feeder post
holders. The select lists prepared im
November 1982 (for vacancies upto
30.9,78) of 63 officers and in April 1984
(for vacancies sinces then) of 34 officers
are as per the provisions of the said
Rule 8 in sorce at the relevant time.

Pension cases of Freedom Fighters

3444, SHRIMATI KRISHNA
SAHI : Will the Minister of HOME
AFFAIRS be pleased to state : ,

(a) whether pension cases of four
lakh twenty four thousand freedom
fighters are pending with the Ministry;

(b) whether Government of India
had taken a decision that the pension
cases of all the freedom fighters would
be disposed of by the end of 1985 ; and

(c) if the answer to parts (a) and
(b) above be in the affirmative, the
action being taken by Government in
this regard ? .

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (c) Out of a total of 4,30,414
applications received so far both under
the 1972 and 1980 schemes, pension has
been sanctioned to 1,32,859 freedom

fighters and their dependents. 1,91,187

case§ have been rejected as on 31-3-85.
The remaining cases are pending mainly
for want of verification reports from the
State Govts. and/or requisite infor-
mation from the applicants, As the
cases are finaiised on the basis of the
verification reports of the concerned
State Govts,, it is not possibie to fix. a
deadline  for settlement of all the
applications.

Every effort is, however being mads
for speedy disposal of the pending
applications, The following steps have
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been taken for their expeditious settle-
ment :

(i) On instructions from the
Ministry of Home Affairs, the
State Governments have set up
Special Cells 10 deal with the
applications.

(ii) The State Governments on
advice of the Central Govern-
ment have also set up Com-
mittees at District/State level
to advise for verification and
scrutiny of claims.

(iii)y The Government have also set
up a Non-Official Advisory
Committee at Central level to
consider major problems in
implementation of Samman
Pension Scheme and to tender
advise to Government,

Proposal to upgrade Food Craft.
Institute

3445. SHRI T. BASHEER : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is any proposal
to upgrade the Food Craft Institute at
Alwaye to Institute of Management ;

(b) if not, the reasons ‘lhercfor z

(c) the plan and non-plan expen-
diture of the institute during the Sixth
Five Year Plan, year-wise break-up of
the figures thereof ;

(d) per capita expenditure on each
student during the Sixth Plan in each
year ;

(e) the courses being offered in the
institute ; and ' :

(f) the number of students passed
out of the institute during the Sixth
Plan in each course, year-wise break-up
of the figures ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GBHLOT) : (a), (b) and (e) A proposal
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was received from the Government of
Kerala for upgrading the Food Craft
Institute at Alwaye 1o an Institute of
Hotel Management. However, keeping
in view the fipancial and technical
constraints it has pot been possible to
accept the proposal for the present,
The Foodcraft Institute is offeriug one
year Certificate courses in (i) Cookery,
(ii) Bakery and Confection:ry, (iii)
House-keeping, (iv) Hotel Reception
and Book-keeping, (v) Resturaut and
Counter Service, (vi) Canning and
Food Preservation, (vii) Industrial/lns-
titutional Food Service Manpagement.
The Institute is also running a few
ad-hoc, short duration courses for
Housewives and others,

(c), (d) and (f) Information is
being collected and will be laid on the
Table of the House.

Unauthorised visit of british Football
Team to India

3446. SHRI INDRAJIT GUPTA :
Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state :

(a) whether a British football
team-Newcastle-upon-Tyne-arrived in
Delhi to play some matches at the
invitation of the Sports Authority of
Jndia ;

(b) if so, whether the visit was an
unauthorised one, and.the team con-
sisted of U.K. citizens of Indian origin;
and

(c) whether an enquiry has been
held into the whole affair, if so, the
findings thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS (SHRI R.K,
JAICHANDRA SINGH) : (a) to (¢)
On looking into matter it has been
found that a football team consisting
of mainly British subjects of Sub-con-
tenental origin arrived in the country
recently even though the Manager of
the team had been informed by the
Indian High Commission in London
that their visit had not been cleared by
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the Government and that it should be
postponed. When contacted by the
Sports Authority of India after arrival
in India, the mapager ‘of the team
accepted that bhe had been informed
of the non-clearance and postponement
of the tour before they left London
but that they had decided, on their
own, to proceed to India as they had
already scheduled their holidays which
would not be possible again.

Bcevelopment of Daringi Badi in Phul-
bani Distt. of Orissa as a Tourist
Centre ‘

3447. SHRI RADHAKANTA
DIGAL : Will the Minister of
TOURISM AND CIiVIL AVIATION be
pleased to state :

(a) whether Daringi Badi in Phul-
bani district in Orissa is a place of
tourist interest ;

(b) whether in view of the climatic
and other favourable conditions of that
place Government propose to declare it
as a place of national tourist interest ;
and '

(c) if so, the steps contemplated

to develop the place and th: amount.

proposed to be allocated for that pur-
pose during 1985-86 ?

THE MINISTER OF STATE'IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI ASHOK
GEHLOT) : (a) to (¢) Daringi Badi in
Phulbani district in Orissa is not one
of the centres/areas identified by the
Department in consultation with the
State Government for phased develop-
ment with the combined resources of
Centre, State and the Private Sectors.
The Stite Governmenet however has
been publicising Daringi Badi and
other places of tourist interest in Phul-
bani District by bringing out brochures
for the information of tourists, The
State Government propose to take up
tourism infrastructural facilities at this
place subject to the availability of the
resources.
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Grants for Scouts and Guides

3448, DR. K.G. ADIYODI : Will
the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state :

(a) whether Government are paying
any grants for the Scouts and Guides
in India ;

(b) if so, how much ;

(c) whether Government propose
to increase this grant ; and

(d) if not, reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS (SHRI R.K.
JAICHANDRA SINGH) : (a) Yes,
Sir,

(b) Besides annual administrative
grapt of Rs, 1.64 lakhs to the National
Headquarters of Bharat Scouts &
Guides New Delbhi and Rs. 15,000/-
to the All India Boys Scouts Associa-
tion, New Delhi, grant for mecting
expenditure on various programmes of
the Bharat Scouts & Guides is also
sanctioned on the basis of their project
according to an approved financial
pattern.

(c) and (d) As the grant for orga-
nising various programmes is sanctioned
on the basis of an approved financial
pattern, the question of increasing the
amount of grant would depend on
receipt of proposals for organising.
additional programmes than those
being organised by them at the present
level,

Citizenship rights to East Bengal Refugees
in Karnataka

3449. SHR1I H.G., RAMULU :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware
that the wunidentified East Bengal
Refugees are staying in Rehabilitation
Camps at SINDANUR, Raichur Dis-
trict, Karanataka ;
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(b) if so, the pumber of such
unidentified Refugees, camping there ;

(c) whether Government will grant
them citizenship like other repairiates ;

(d) how many such refugees are
still lelt for grant of citizenship ; and

(e) reasons for delay in granting
citizenship and details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA,; :
(a) Yes, Sir.

(b) These families have not been
sponsored by Government, as such their
pumber is not known.

(c), (d) and (¢) There is no objec-
tion to grant of citizenship to these
families if they apply to the appropriate
District Authority and fulfil the required
conditions laid down in the Indian
Citizenship Act,

Citizenship rights to refugees from Pak
in Jammu and Kashmir

3450, SHRI JANAK RAJ GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a large number of
refugees from West Pakistan migrased
during 1947 and settled” in the border
villages of Jammu and Kathra districts
of Jammu and Kashmir-State have not
been given citizenship rights so far ;

(b) if so, whether Government
would take some steps so that those
refugees are given citizenship rights
there ; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :

(a) to (c) Persons of Indian
origin who had migrated to India (inclu-

ding J & K State) in the wake of-

partition were decemed to be citizens of
Iodia under Arcticle 6 of the Consti-
tution,

B
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Procedure for Verification of Passport
Applications

3451, SHRI LAL DUHOMA :
Will the Minister of EXTERNAL
AFFAIRS be pleascd to state ;

(a) whether it is a fact that a more
complicated procedure other than the
general procedure for the Verification
of Passport applications is applied in
case of applicants from Mizoram and
Nagaland which results in undue delay ;
and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN

" THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI KHURSHED ALAM
KHAN) : (a) Verification of Passport
Applications is made by the Passport
authorities under seclion 5(2) of the
Passports Act, 1967 before Passports
can be granted. The Passport Issuing
Authority 'n Gauhati, which is res-
ponsible for issue of Passports to the
applicants from Nagaland and Mizoram,
makes due enquiries under this pro-
vision. According to our assessment,
generally there is no significant diffe-
rence in time taken for grant of
Passports between the Passport Office,
Gauhati and other. Passport Offices in
the country,

(b) Does not arise,

Import of Uranium for Tarapur Atomic
Power Station

3452, SHRI HUSSAIN DALWATI :
Will the PRIME MINISTER be pleased
10 state :

(a) the country or countries supp-
lying enriched wuranium for Tarapur
Atomic Power Station ;

(b) whether the supply was made
regularly in the past and

(c) if not, steps Government pro-
pose to take in the matter with a view
to assure regular supply of enriched
uranium for running Tarapur Atomig
Power Station ?
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THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL) : (a) Pursuant
to the agreement concluded between
India and France in November 1982,
Prance in lieu of USA is supplying
enriched uranium for the Tarapur
Atomic Power Station within the frame-
work of the 1963 cooperalion agree-
mendt.

(b) The supply from France bas
been regular.

(c) Does not arise.

Assent to Goa University Bill

3453, SHRI EDUARDO FALEIRO :
Will the Minister of HOME AFFAIRS
be pleased tq state :

(8) wheather the Goa Universily
Bill is, pending with the Centre for
President’s assent ;

(b) if so, the reasons therefor ;
and

(¢) time by which the proposed
Goa University Bill will be given
assent ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (¢) The Goa Uuiversity Bill as
passed by the Legislative Assembly and
reserved by the Administrator for the
consideration of the President has
received the assent of the President
on 28.11 84.

Facilities to Electronic Research
Institutes .

3454. SHR1 SHANTARAM POT-
DUKHE : Will the PRIME MINISTER
be pleased to-state :

' (a) concessions offered to institu-
tions for getting research facilities,
State-wise,
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(b) special facilities given to
clectronic research Centres; and

(c) details of research going on at
computer centres ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY,
SPACE AND ELECTRONICS (SHRI
SHIVRAJ V. PATIL): (a) and (b)
For encouraging indigenous R&D acti-
vities, Department of Electronics funds
under TDC/NPC programme, various
institutions. Names of institutions fun-
ded so far state-wise, are given in the
enclosed statement,

(c) Various research activities like
compuler compiler development, pro-
gramming languages, computer archi-
tecture, hardware development. devana-
gari computer, development of fifth
generation computer are under develop-
ment at the following main centres;
Tata Institute of Fundamental Research,
National Centre for Sofiware Develop-
ment and Computing Techniques, Indian
Institutes of Technology. Birla Institute
of Technology and Science, CMC
Limited, Electronics Corporation of
India Limited, Indian Institute of
Science, Jadavpur University.

Statement

Statewise List of Institutions Funded
under Technology Development Council
(FDC)/National Radar Council (NRC)

Programme :

Andhra Pradesh

1. Administrative staff College of
India (AS-CI), Hyderabad,

2. CMC Lud., Hyderabad.

3, Electronics Corporation of India
Ltd. (ECIL),Hyderabad.

4, Nagarjuna University.

5. Regional Engineering
(REC), Warangal.

College
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6. Hyderabad Science Socicty (HSS)
Hyderabad,

7. Osmania University,

8. Andhra University,

9. Defence Electronics  Research
Laboratory (DLRL), Hyderabad.

10. Hindustan Aeronautics Limited

(HAL) Hyderabad,
Bihar

11. Birla Institute of Technology (BIT),
Ranchi.

12. Central Mipes Planning and Design
Institute (CMPDI), Ranchi.

13, Central Mining Research Station
(CMRS), Dhanbad,

14, Indian School of Mines (ISM),
Dhanbad.

Delhi
15. All India Radio (AIR), Delhi.

16. Electronics Trade & Techpology
Development  Corporation Ltd.
(RT&T), Delhi,

17. Sriram Institute of  Industrial
Research (SRIIR), Delbhi.

18. Indian Institute
(IIT), Delh.

of Technology

19, National Physical
(NPL), Delhi.

Laboratory

20. CEERI Extcpsion Centre, Delhi,

21. Appropriate Automation Promotion
Laboratory (AAPL), Delhi.

22, Jawaharlal Nehru University,Delhi.

23, Solid State Physical Laboratory
(SSPL), Delhi, ‘

24, Universal Digital System Research
' Institute, Delhi.

25, CMC Ltd. Delhi.
26. University of Delhi.

27, Engineers India Ltd. (EIL), Delhi.
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Gujarat

28. Gujarat Communications &
Electronics Ltd. (GCEL), Baroda.

29. Indian Institute of Management
(11M), Ahmedabad.

30. Physical Research
(PRL), Ahmedabad.

Laboratory

'31. Space Applications Centre (SAC),

Ahmedabad.

32. Operation Research Group. Baroda,

33. All India Textile Industries Research
Association (ATIRA), Abhmedabad,

Goa

34. National Institute of Oceanography
(NIO), Goa.

Haryana
35. Kurukshetra University.
Jammu & Kashmir

36 Regional Engineering  College

(REC). Srinagar.
Karnataka

37. Bharat Electronics Limited (BEL),
Bangalore. :

38. Indian Institute of Science (IISc.),
Bangalore.

39. Indian Telephone Industries (IT1),
Bangalore.

40. National Acronautical Lab. (NAL),
Bangalore.

4]. Raman Research Institute (RRI),
Bangalore.

42, Central Instiﬁ.ﬂe of Indian
Languages (CIIL), Mysore.

Kerala

43. Kerala State Electronics Devp.
Corp. (KSEDC), Trivandrum.

44, Keltron Crystal
Cannanore,

Limited,

45. Electronic Research &  Devp.
Centre (ERDC), Trivandrum.
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Oriséa '
; 7
' 46_ Orissa School of Engincering (OSE),
Cuttack.

Maharashtra

47. Indian  Institute of Technology
(IIT), Bombay,

48. Systems Rescarch Institute: (SRI)
Pune.

49 Tata Instt. of Fundamental Research
(TIFR), Bombay.

50. Bombay University. ‘

51. Bhabha Atomic Rescarch Cenire
(BARC), Bombay.

52. FARSI, Bombay,

53. Poona University,

54. Foundation for Research in Com-
munity Health (FRCH), Bombay.

55. CMC Limited, Bombay.

Madhya Pradesh

56. Military College of Telecommunica-
tion Engineering (MCTE), Mhow.

Punjab

57. Central Scientific Industrial
Organisation (CS10Y, Chandigarh.

58. Technical Tnstitute of Teachers
Training (TITT), Chandigarh.

59. Punjab Display Devices Limited
(PDDL). Chandigarh.

60 Puniab Semiconductor Devices Ltd.
(PSDL), Chandigarh.

61. Punjab Wireless Systems Ltd.
(PWSL), Chandigarh.

62. Punjab Bio-medical Equipment Ltd.
(PBEL), Chandigarh,

63. Punjab  Agriculture University,
Ludhiana.

64. Semiconductor Complcg Ltd. (SCL),
Chandigarh,

Rajasthan

65 Birla Institute of Technology and
Science (BITS). Pilani.

66. CEERI, Pilani.

Tamilnadu

67. Indian Institute of Technology,
Madras.

68. Hindustan Teleprinters Ltd. (HTL),
Madras.
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69. Madras Chiistan College (MCO),
Madras.

70. CEERI Extension Centre, Madras.

71, Madras. Institute of Technology
(MIT), Madras.

Uttar Pradesh

72. Centrai RElectronies Ltd. (CEL).
Sahibabad.

73 HE Technical Institute, Kanpur, -
74. Indian Institute of Technology,
Kanpur.

75. Indian Petroleuth Establishment,
Dehradun, =

76. -1 K. Institute, Allahabad. .

77. National Sugar TInstitute (NSI),
_Kanpur.

78. Madan Mohan Malaviya Regional
Engineering College, Allahabad. "

79. Uptron
Sahibabad,

80. Uptron India Limited, Lucknow.
81. Banaras Hindu University, Varansi.

Powertronics  Ltd.,

82. University of Roorkee,

83, Bharat Electronics Ltd. (BEL),
Ghaziabad,

West Bengal

84 Bengal Engineering College (BEC),
Hnawrah,

85. Flectro-Medical Allied
Limited (EMATL), Calcutta.

86. Indian  Tnstitute of Technology
(I1T), Kharagpur,

87. Jadavpur University. .

88. Calcutta University, Calcutta; .

89. West Bengal Electronics Industrial
Development Corpoxjation
(WBEIDC), Calcutta. o

90. Westinghouse Saxby Farmer (WSKF)
Ltd. Calcutta,

91. National Council of Education
(NCE) (Bengal), Calcutta,

92. Indian
Calcutta,

93 Webal Electronics Communication
Systems Limited, Calcutta.

Industry

Statistical Institute,

Technological 'Rt;-senrch
Laboratory (JTRL), Calcutta.
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Recogaifion to §ahroul Arab Democratic
Republic

M$S. SHRI BRAJAMOHAN MO.-
HANTY : Will the Minister of EXTER
NAL AFFAIRS be pleased to state :

(a) whether Government will extend
recognition to Sahroui Arab Demoeratic
Republic of Western Sahara declared by
Polisario Front, a liberation front which
standé for the 1égitimate aspirstions of
the people of that region; and

(b) whether Government are aware
thi't SaBroui Arab Démocridtic Republic
has already been recognised by the
0.A.U. (Organisation of the African
Unity) and has been a member of the
Orgatisation ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
APFAIRS (SHRT KHURSHFED ALAM
RHAN) : (a) The question of recognis-
ing the Sabroui Arab Democratic Re-
publie is-under Government's considera-
tion.

(b) Yes, Sir.

Relaxatlon in Jobs for Scouts and Guides]
in Central Government Services

3456. DR. K.G. ADIYODI : Will
the Minister of YOUTH AFFAIRS
AND SPORTS b¢ pleased to state :

(#) whether Scouts and Guides
whose functioning is similar to the NCC
are not entitled to relaxation for jobs
in the Central Goveroment serviccs as
well as Public undertakings;

{6) Whether Government propose to
rectify this anomaly and bring it at par
with"NCC; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DFPARTMENT OF YOUTH
AFFAIRS AND SPORTS (SHRI RK.
JRICGHANDRA SINGH) (a), (b) & (c)
It would pot be corréct to say that the
fanctioning of .scouts and-guides is simi-
lar to that: of the NCC No. question
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should arise, therefors, of bringing on
par employment preference in respect of
those who have undértaken the two
youth activities,

Purchase of some equipments by San-
geet Natak Akade mi

3457. SHR{ RAM BHAGAT PAS-
WAN : Will the Minister of CULTURE
be pleased to state :

(a) whether some equipments have
been purchased by Sangeet Natak
Akademi and its constituent unit kathak
Kendra, New Delhi for use in documen-
tation and filming purposes;

(b) if so, the name of ¢ach equip-
ment with their prices, make/model and
date of purchase since 1980 onwards;

(c) whether a few equipments were
purchased without inviting quotations

and also on cash payment, if so, details
thereof;

(d) whether no proper staff has
been appointed so far to maintain and
use them; and

(e} if so, details and steps taken
against the responsible officers for the
irregularities to ensure spruce up the
adminijstration ?

THE MINISTER QF STATE IN THE
MINISTRY OF PERSONNEL AND
TRAINING ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVANCES
AND PENSION AND IN THE DEPA.
RTMENT OF CULTURE. (SHRI K P.
SINGH DEO) : (a) and (b) Details of
the equipments purchased by Sangeel
Nrtak Akademi since 1980 are given in
the attached statement. The Kathak
Kendra is not operating any scheme
involving documentation and filming.

(c) No, Sir,
(d) The Documentation Unit of
the Sangeet Natdk Akademi is manned

by qualified technical personmnel,

(¢) Does not arise.
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List of equipments purchased by Documentation Section, of Sangeet Natak Akademi

in the Year 1980-85

Date of Particulars Amount
purchase Ra,
1 2 3
12,11.80 SONY3/4' U-Matic Cassette Video Recorders Came- 7.40,965/-
ras & accessorics with monitors, editing, unit etc, inciudin;
Imported from SONY Corporation, Japan against custom
Import Licence. duty
25.3.81 Philips Oscilloscope and probe set Modcel PP.9012 69,400/ a
27.3.81 Eclairs ACL, 16 m,m, Movie Camera with accessories 1,27,009/-
purchased from Eclair International Paris-against E.F,
Import Licence
21.11 81 Marking Board, Fiim Clips, Film Forcips, 7,660/
13.1.82 S.S. Developing Tanks etc. for Dark Room,
16.12,83
27.3.82 Rotary Prnt Dryer 10,244/
21.11.81 Spools and Cans 7,200/-
19.3.82
29 12.81
29 8.81 Meliron EL Syne Tape-recorder and other accessories 1,10,760/-
like microphones, cables, battery, pistol grip, Bettery
Charger & Spares 91,200/~
31.3.82 Meltron Console Tape-recorder B-67 Mark 11 2,55,955/-
26.3.83 Servo Controlled Nelco Voltage Stablizer Model TN- 9,500/-
2020
103 83 Nikon F-2 Single lens Reflex 35 m.m. Still Camera
with accessories 5{,453/.
10,3.83 Metz CT 60 Electronic Flash 2 Nos. 6,970/~each
31.3.83 Circular Flash 2,985/
28.3.83 Vertical Tiimme 98/-
31.3.82
5.12.83 Movie lights 16,070/~
5.12.83
18.11.83 Zoom lens slide projector 2,158/
16,12.83 Processing Timer 700/-
16.12.83 RCP 20 Durst Print Processot 25,000/-
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1 _ 2 3
31.3.83 Pattersion Everson type Thorpmomentre 2,200/-
5.12.83 Round corner cutter 850/~
31.3.83 Heavy duty Stand with moveable wheels for Vidco

& film camera 5,800/-
31.3.84 Durst Colour LED 18 Safe Light 2,800/~
31.3.84 Paper Dryer for colour prints 2,200/-
30,3.83 Philips Headphone Listening system with Turn 23,125/.

‘ tables, cassette Deck & Headhones for Listening

Rooms

1.2.34 National NV-100 Portable VIS Recorder & accesso- 25,985/-
. ries 8 740/-

14.2.34 20*' Sony Colour Television 16,500/~
6_3:84 Sony KP 7210 PS Vedeo Projection lSyslem & Casse- 1,67,560/-

ttes imported from Sony, Japan including custom duly.
10.3.;3 Bromica Etr,—15 snaps—120 SLR Camera 1,29,742/-
31.3.83 with accessories
16.4.83
31.3.83
5.12.83 Durst 650 Colour Enlarger 3,500/-
2.1.84 Sohiner lens 75 m.m. 650/ -
3,12.83 Durst 605 Colour Enlarger 13,300/-
5.12.83 Extension Bellows with 35 m.m. slide copier 8,690/~
2.1.84 Vivitar 285-Electronic Flash 3,425/.
2.1.84 Heat Control Tank for film & Pa‘pcr processing 3,800/ -
31.3.84 Hasselblad 500 Camera 120 size- | 1,58,692)-
16.5 84 with accessorics
26.6 84 -
31.3.84 Soligar Digital Meter 5,595/.
2.11.83 Photophone 16 m m, sound projector 17,075/-
12,11.83 Salex-50 Plain Paper Copier 79,255 /-
31.3,8f Flash Meter Digital 2,500/-
2.1.34 Electronic Exposure Meter for Dark Room 1,200/-
31.3.34 Day light scratch proof film leader 1,090/-
31.3..84 Dolly & Trolley for vidco 4,770/

512,83



235 Written Answers CHAITRA i?. 1907 (SAKA) Written Answers 226

1 2 3
2,184 Lenses for Enlargers 6,250/ -
5.12.83 Aulomatic Voltage Stablizer 1,800/«
2.1.84 Patterson Universal Tanks 2,800/~
31.3.84 Slides Viewer 850/~
31.3 84 Slide Sterage Box 3’500/_ ‘
23.2 85 National NV-7500 (VHS) Cassette Recorder 27,985/-
7.6.84 Somedyne Stereo Cassette Deck cum amplifor Co 8,400/-

Model 2060 & turn table RP-4000 with speakers
12.10.84 Spares & Cassettes for Video Systen from Sony Cor- 1,12,087/-'
poration, Japan, imported against Import Licence, including custom
13,3.85 ‘Orson’ Stereo Cassetle Deck TCfx-44 7,000/
Two-in-one 1,837/,
Cassette Recorder 1,320/~
11,2.85 Winding Motor Nikon-Fz-Camera 8,790-
11.2.85 Sheperd Flash Meter 5,985/-
111,2.85 Nilon FE2-SLR 24,215/
35 m m, Still Cameral with Norma lens 8,790/-
Data back, winding motor. ol
11,2.85 Attoc Slide copying unit with Built in Lighting System 22,000/-
11.2 85 Ellinchrome 23 Studio lights ' 5,400/
11.2.85 Velbon €amera Stand with Dolly 12,000/-
25.3 85 Kodak slide projectors-crausal 2050 with Zeom lens, 1,03,840/~:
Remote Control, Gemini Audoo Visual Programme ~
cum-presentation cum-projection unit, Complete with '
Syncro Cassette Recorder Dissolve Unit, Build in
Amplifier etc.
31.3.85 Sony-50 PSW Condenser Microphone 11,200/«
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[Translation]

Scheme for development of forest
Villagers

3458. SHRI ARVIND NETAM :
Will the PRIME MINISTER be plcased
to state @

(a) whether ‘Forest Villagers’ have
remained beyond the pale of plan
development;

{b) whether in the Chief Minister
Conference held in July, 1984, it was
decided to pay special attention towards
development of forest villagers; and

(c) whether it is proposed to start a
Central sector scheme for development
of these vuloerable tribal groups ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SHRI VIR SEN):
() Mo, Sir. Planned development in-
cludes development of Forest Villagers
also.

(b) The meeting considered ways
and means of ensuring perceptible pro-
gress 'in tribal development, This in-
cludes tribal forest villagers.

(c) Government have in view a
number of schemes for development of
tribals including tribal forest villagers.

Promotion of SC/STs Senior Research
Officets on Adhoc Basis

8459, SHRIMATI SUNDERWATI
NAWAL PRABHAKAR : Will the
Minister of PLANNING be pleased to
state .

(a) the number of Scheduled Castes
and Scheduled Tribes officers in the
Planging Commission promoted on ad-
hoc basis during the last three ycars as
Senior Research Officers; and

(b) if no such promotion was made,
the reasons therefor ?

THE MINISTER OF STATE IN
THE ‘MINISTRY OF PLANNING
(SHRI K. R, NARAYANAN) : (a)
Nil
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(b) No Officer belonging to the
Scheduled Caste/Scheduled Tribes was
available having requisite qualifications
and experience required for the two
posts of Senior Research Officers to
which promotions were made on an ad-
hoc basis in the last three vears.

[English]

Highest percentage of funds allot(ed
to Punjab
3460, SHRI RAM BHAGAT
PASWAN : Wwill the  Minister of
PLANNING be pleased to state :

(a) whether Punjab is allotted the
highest percentage of funds in every
respect, and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI K. R. NARAYANAN) : (a)
No, Sir,

(b) Does not arise.

IHolding of festival of Indian
Culture in USA

3461. SHRI T, BALA GOUD : Will
the Minister of CULTURE be pleased
to state :

(a) the plans drawn up for holding
a festival of Indian culture during the
later part of this year in U.5.A.;

(b) the funds set apart for the pur-
pose; and

(c) steps being taken to select dis-
tingushed artists and reputed cultural
groups for sending them to the festival
in USA ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
AND TRAINING, ADMINISTRTIVE
REFORMS AND PUBLIC GRIE-
VANCES AND PENSION AND IN
THE DEPARTMENT OF CULTURE
(SHRI K. P. SINGH DEO) : (a) The
Festival of India in the United States is
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scheduled to open in June, 1985in
Washington D. C. and extend over a
period of one and a half years, It will
comprise a npumber of exhibitions
sponsored by some of the most presti-
gious institutions in United States,
performing arts, theatre groups, films,
poetry reading, symposia and seminars
ete.

(b) Government of India is likely 10
spend approximately Rs. 515 lakhs on
the Festival of India in USA.

(c) Distinguished artistes and groups
from India are being selected on merits
by the Performing Arts Committee of
the Festival of India which includes
representatives of the Sangeet Natak
Akademi and the Indian Council for
Cultural Relations. .

Cultural ties hetween India and Egypt

3462. SHRI K, PRADHANI : Will
the Minister of CULTURE be pleased
to state :

(a) whether steps have been taken
by Government to establish cultural
ties between India and Egypt;

(b) if sp, the various cultural pro-
grammes proposed to be organised and
exchanged during the current Financial
year; and

(c) the steps taken to improve
cultural ties with other countries,
if any ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
AND TRAINNING, ADMINISTRA-
TIVE REFORMS AND PUBLIC
GRIEVANCES AND PENSION AND
IN THE DEPARTMENT OF CULTURE
(SHRI K, P, SINGH DEO) : (a) and
(b) India has close cultural relations
with Egypt. A cultural Agreement bet-
ween the two countries was signed in
September, 1958 To implement the
provisions of this Agreement Cultural
Exchange Programmes specifying con-
crete activities and exchanges between
the two countries have been formulated
from time to time, Thete Progiammes are
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implemented by the concerned Gowern.
ment departments/organisations. The
latest Programme covers the years 1984-
1987 & envisages exchange of academics
between the educational institutioss ef
the two countries, exchange of books,
reforences and publications in the field
of education, art and culture, awasrd
of scholarships; exchange of porforming
troupes and art exhibitions, partigic
pation in each other’s book fairy seni
international film festivals, exchunge
of radio and TV programmes incloding
short films and documentaries, exchangew
in the field of man-power development,
sacial welfare, health and agriculture
ete.

(c) As a part of improvement of
cultural relations with various countries,
cultural agreements exist with 71
countires,

12.00 hbrs.

(Interruptions)

MR. SPEAKER : Prof. K. K.
Tewary. (Interruptions)

MR. SPEAKER : | have allowed
Prof. Tewary. I will allow one by one,

PROF. K. K, TEWARY (Buxar) :
Sir, the Sut-Committee,..(/nterruptions)

MR, SPEAKER : What is the
matter ? I will allow you also, Have I
barred you? 1 have allowed Prof,
Tewary and he is on his legs.

PROF. K, K. TEWARY : It is a
very serious matter and I think, the
cntire House will agree and will, with
one voice, condemn the American in-

. terference in our internal affairs. The

Sub-Commitiee of the American senate
has held a hearing in which the extre-
mist leaders of Khalistan and even the
State Department had been represented.
Itis an attempt to de.stabilise India;
it i3 an attempt to endanger our unity
apd independence, Therefore, the entire
House and the whole nation should,
with one voice, condemn this inter-
ference by the Americans in the wunity
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and indépendence of India. I demand a
debate -on ‘this. Let the Government
formulate a suitable response to the
continued interference by Americans in
our internal affpirs.. ®narerruptions)

+'-MR. SPEAKER : Take your seat,
I+ know the seriousness, The whole
House is at one on this. I appreciate
that because the npational interests
comeabove all and 1 appreciate the
sentiments. It cannot be the business
of anybody to interfere in our internal
affairs. They do not know the a-b-c-d of
" (be'Punjab problem or any other thing.
This is despicable, this is reprehensible.
I agree with you, I will allow a Calling
Attention Motion for tomorrow,

' (Interruptions)

. MR. SPEAKER : Why are you
doing like this ? T have said that I will
listen to you all one by one, Why are
you then trying to shout like this ?

Mr. Basudeb Acharia.

. SHRI BASUDEBRB ACHARIA
(Bankura) : After Rajendra Sethia’s
case, there is another fraud in the
Canara Bank on which 1 have given a
Call Attention Notice,..

MR . SPEAKER : We will take care
of it. Don’t worry. (Interruptions)

SHRI SAIFUDDIN CHOWDHURY
(Katwa) Disscussion under 193 will
be good enough.

I want to rajse one serious matter,
Sir, The Times of India has given a
news item that the Government has
gone back on its earlier commitment
to give the construction work of Hazira-
Bijapur Jagdishpur pipeline to the
public sector companies, ie. the Gas
Authority of TIndia and the Engineers
India Etd, Now they have scrapped
that and are inviting international ten=
ders. This is undermining the public
sector. This is as erious matter. We have
to dicuss it.

MR. SPEAKER : This is something
we have to find out. This is their job.
If you have got anything you can give it
in writing.

SHRI SAIFUDDIN CHOWDBURY :
We must have a discussion.

MR SPEAKER : You can give it in
writting. I will consider it,

SHRI SAIFUDDIN CHOWDHURY :
We have given it..,

(Interruptians)

MR SPEAKER : Why do you make
a rumpus about it 7 I have told you that
I will consider it, Why should you
make a fuss about it ? What benefit do
vou get by shouting ? I have already
told you that I will consider it. There
is no problem.

SHRI KOLANDAIVELU (Gobichet-
tipalayam) : Mr. Jayawardene, the Sri
Lankan President is preparing for a war
against India. Yesterday and day be-
fore yesterday...

MR, SPEAKER : It is upto you to
discuss in whatever way you like. We
will  have it next week. There is no
problem with me.

SHRT V. KISHORF CHANDRA 8§,
DEO (Parvathipuram) : It is a very
serious matter. The Government has
gone back on its earlier commitment to
give the pipeline construction to the
Gas Authority of India and Engineers
India and are now calling for interna-
tional tenders,

MR, SPEAKER : We will see. What
is the point in raising it again? You
are repeating the same thing. Are you
adding anvthing new ? T have already
said that T have taken notice of it. You
can discuss it, Why should you make
a rumpus about it ?

SHRI EDUARDO FALEIRO (Mor-
mugao) ; T Just want to bring to your
attention the manner in which some-
times the Government interpret financial
austerity. Mormugao port whichis a
major port of the country is celebrating
its centenary this year and in the name
of financial austerity no bonus and no
award is being given to the workers
while crores of rupees are being spent
on the centenary celebrations,
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MR. SPEAKER: You give me some-
thing in writing. I will see,

SHRI EDUARDO FALEIRO : Do
you think, Sir, it is proper that workers
should not be given anything in this
port trust celebration while crores of
rupees are being spent on the celebra-
tions for one full year ? What do you
think about this matter ?

MR SPEAKER : 1 think you are

right ...
(Interrruptions)

SHRI EDUARDO FALEIRO : I did
pot get it, Sir. 1 must get it for the
record. What is your comment ? The
workers should not get anything ?

MR. SPEAKER : 1 am siding with

you.

SHRI P.J KURIEN (Idukki) : T
submit, Sir, that we should have a
hearing on the treatment of the Blacks
and Red Indians in USA.

MR, SPEAKER : So you all agiee.
We shall have a discussion tomorrow
under Rule 193 on the briefing on Pun-
jib in the US Senate Sub-Committee on

Human Rights.

Papers to be laid,

12.07 hrs.
PAPERS LAID ON THE TABLE

[English)

Detailed Demands for Grants of the
Ministry of Food and Civil Supplies
for 1985-86

THE MINISTER OF FOOD ANDND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : 1 beg to lay on the Table
a copy of the Detailed Demands for
Grants (Hindi and English versions) of
the Ministry of Food and Civil Supplies
for 1985.86,

(Placed in Library. See No. LT-718;85\

CHAITRA-27,/1907 (S4K 4)

onthe Table 234

Statement showlng reasons for delay in
laying the Annual Report and Audited
Accounts of Sangeet Natak Academi for

1983-84

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND CULTURE (SHRI K.P. SINGH
DEO): I beg to lay on the Table a
Statement (Hindi and English versions)
showing reasons for delay in laying the
*Aanual Report and Audited Accounts
of Sangeet Natak Akademi, New Delhi,
for the year 1983-84.

(Placed in Lihrary, See No LT—719/45)

Annual Report and Reviews on the

working of Institute of Mathematical

Sciences Madras for 1983 84 and Elece-

tronics Trade and Technology Develop-

ment Corporation Ltd. New Delhi for
1983-84

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND

TECHNOLOGY  AND IN THE
DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY.,

SPACE AND ELECTRONICS (SHRI
SHIVRAJ V., PATIL) : 1 beg to lay on
the Table :

(1y (i) A copy of the Annual
Report (Hindi and English
versions) of the Institute
of Mathematical Sciences,
Madras for the year 1983-
84.

(i) A statement (Hindi and
English versions) regard-
ing Review by the Govern-
ments on the working of
the Institute of Mathema-
tical Sciences, Madras for
the year 1983-84.

{Placed in Library See No. LT—720/85) .

(2) A copv each of the following
papers (Hindi and English
versions, under sub-section.

*The Annual Report was laid on 29th January, 1985.



235 B.A.C. Report

[Shri Shivraj V. Patil]

(i) of section 619A of the
Companies Act, 1956 :(—

(i) Review by the Govern
ment on the working of
the Electronics Trade and
Technology Development
Corporation Limited, New
Delhi, for the year 1983-
84,

(ii) Annual Report of the
Elecironics Trade and
Technology Development
Corporation Limited, New
Delhi, for the year [1983-
84 along with Audited
Accounts and the com-
ments of the Comptroller
and  Auditor General
thereon.

( Placed in Library. See No. LT—72115>)

— . —

12.08 hrs.
{English]
BUSINESS ADVISORY COMMITTEE
Fifth Report

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI H.K.L.
BHAGAT) : 1 beg to move :

**That this House do agree with
the Fifth Report of the Busi-
ness Advisory Committee
presented to the House on the
16th April, 1985.”

I wich to make one clarification.
Instead of the discussion on women
tomorrow,we will have the other discus-
sion; the discussion on women will be
taken up later on.

MR. SPEAKER : So we adopt this
with this amendment. The question
is :

““That this House do agree
with the Fifth Report of the
Business Advisory Committee
presented to the House on the
16th April, 1985, as amended’"

The motion was adopred.
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MATTERS UNDER RULE 377

[ Translation]

(i) Need to set up an electronics
industry at Gorakhpur and Milk-
based industries in Eastern U.P.
in the Seventh Pl.n.

SHRI MADAN PANDEY (Gorakh-
pur) : Due to the absence of industries
in the castern region of Uttar Pradesh,
a large number of educated unemployed
youths have no scope for any employ-
ment . As the population has increased
tremendously, three fourths of the
people who are illiterate are also not
finding jobs in the agricultural sector,
there is some possibility of industriali-
zation at places like Gorakhpur ete. in
this region, bu! there are no facilities
available from the Government to
encourage the entrepreneurs, So, the
possibilitie of havirg industries in
the private sector are negligible. Due
to unemployment in that area, an
atmosphere of criminal activities is
developing,

To bring about improvement- in.the
whole situation, it is necessary for the
Central Government to set up Fleciro-
nics emplexes on a large scale at places
like Gorakhpur in the ecastern region
of U.P, during the Seventh Five Year
Plan. Milk Dairies should be established
o'a large scale in the private and
public sectors in the rural arcas of this
region. This will help in solving the
problem of unemployment in the
urban as well as the rural areas.

1 would like to draw the attention
of the Government towards it and
I do hope that the Planning Commission
will include the proposals for establi-
shing a big unit of the Electronics
industry at Gorakhpur and a dairy
industry in the rural areas to develop
the above mentioned eastern region of
Uttar Pradesh.
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[MR. DEPUTY SPEAKER

in the Chajr]
[English)

(ii) Development of Visakhapatnam
as a tourist resort.

SHRI S M. BHATTAM (Visakhapat-
nam) : Visakhapatnamis a lovely valley
city gifted with picturesque green hills,
a bcautiful sea-coast with sand beaches,
back waters and natural harbour. It is
endowed with most ancient, sculptured
and historic temples like Simhachalam,
Srikurmam and Annavaram which are
nearby. The beach road between
Visakhapatnam and Bheemunipatnam
is one of the most picturesque roads
in the world-one side surrounded
by hills and another side with sea
and sands and it is a gift of
God, Natural harbour, back-waters
and great industrial complexes are
another star attraction. One of the
biggest zoos in the country is located
here in a beautiful valley in green forest
touching the sea. Some ofthe places
hike Anantgiri, Araku, Sileru, Chinta-
palli, Machkund situated in virgin
fores's at altitudes of 4000M in Eastern
Ghats are most awesome and specta-
cular with wild life, green and thick
vegetation with several waterfalls and
hill strecams with huge hydro.celvct ic
prajects.

Therefore, it would be most desir-
able to develop Visakhapatnam as a
tourist resort of International standards
and thereby, much needed foreign
exchange could be earned. Further,
Visakhapatnam beach may be developed
on the lines of Kovalam B-ach. Cons-
truction of tourist hotels on beach road,
Simhachalam,  Araku,  Chintapallii,
Machkund may also be taken up.

[Tranviation)

(iii) Demand for local trains hetween
Varanasi and Mughal Sarai.

SHRI ZAINUL BASHER (Ghazi-
pur) : Mr. Deputy Speaker Sir, a large
number of passengers come to Mughal
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Sarai and vice versa to entrain the pas-
senger trains, They travel between
Varanasi and Mughal Sarai by buses,
taxis and auto rikshaws. The tarffic
between Varanasi and Mughal Sarai is
jammed frequently by trucks. Due to
this, a large number of people miss
the trains daily.

The number of trains running bet-
ween Varanasi and Mughal Sarai is
inadequate and the long distance trains
often arrive late, There is restriction
on short distance travel on Mai! and
Superfast trains.

For the convenience of a large
number of railway passengers, it is
necessary to run local trains between
Varanasi and Mughal Sarai. It would
facilitate very much the railway com-
muters if local trains are run at a
frequency of one hour. As the number
of passcngers is very large, the Railways
will also not suffer any loss,

I would therefore, request the hon.
Railway Minister to make immediate
arrangements to run local trains bet-
ween Varanasi and Mughal Sarai.

(iv) Need to reconsider the increase in
the rates of clectricity by DESU.

SHRI JAI PRAKASH AGARWAL
(Chandni Chowk) : The people are
very much agitated over the increase in
the electricity rates proposed by the
DESU recently, The increased rates
of electricity would be applicable to
all sections of the people and industrial
units,

India is a developing country where
agriculture is the main occupation of
the pcopie and thzre are mainly small
industrial units and petty traders in
the country, The main thrust of our
economic policy is to encourage agri-
culture and the small industrial units,
Electricity is the main source of energy
for these units. Electricity as a source
of energy in the expanding cities is
all the more important because the
danger of pollution in this case is
almost ncgligible. The sudden high
incurease in the electricity rates has
shattercd all our hopes.
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The recent hike in the petrol rates
has resulted in the steep price increase
of all items in the market The poor
man is affected in two ways by this
increase in electricity rates. On the
ope hand the people will have to make
payment of electricity bill at enhanced
rates and secondly they will also have
to face  the problem of high prices
due to rise in electricity rates,

The increase in electricity rates will
adversely affect the small industrial
units in particular which will get ¢lectri-
city at 75 puise per untt. This sudden
sleep increase in electricity rales is
contrary to our indusirial policy of
providing encouragement to small units,
The electronic industry will also be
affected adversely by this increase,
Particularly in the agricultural sector,
there would e despondency among
agriculturists due to this incrcase in
power rates.

I would, therefore, urge the hon.
Energy Minisier to give instructions
to the DESU to seriously consider the
above points before this  increase
is actually effected.

[English]

(v) Need to provide a Railway level
crossing and connecting roads in Jalla
area rear Patna

SHRI C.P. THAKUR (Patna): Jalla
area near Paina almost submerged in
water during the rainy season for three
months. The only exit from that area
is a road which passes under a railway
bridge near Bankaghat railway
station. The railway is going to rein-
force that bridge by making new pillars,
That will almost completely obsfruct
the road and will affzct the existence of
about 30 thousand people ‘residing in 40
villages, They will be put to extreme
hardship. If a railway level crossing is
made, it will serve the purpose, The
Central Government should direct the
Railway to make a level crossing and
the State Government should be asked
to meke connecting roads,
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[Translation)

(vi) Provision of special funds to states
in the 7th Plan for providing medical
facilities in Villages

PROF. NIRMALA KUMARI
SHAKTAWAT  (Chittorgarh) : Mr.
Deputy Speaker, Sir, under Rule 377 1
would like to draw the atiention of the
Government towards lack of medical
facilities in the rural areas. At present
5464 wvacancies of doctors are lying
vacant in the rural areas. In many
Primary Health Cenires, doctors have
not been posted. One Primary Health
Centre is required to be opened for a
population of 30,000 in the plains and
for a population of 20,00C in the hilly
areas, Consequently, due to lack of
medical services pcople either die or go
to quacks. 1 wonld therefore, request
the Government that in the Seventh
Five Yvar Plan, Statcs should be given
special assistance for medical facilities
so that a demociatic country with 70
crore population does not remain with-
out medical seivices, The activities of
the heal'h clinics being run by quacks
should also be investigated thoroughly,

[(English)

(vii) Demand for a National Institute

for Translation and Interpretation to

promote understanding of different
languages

SHRI CHINTAMANI JENA (Bala-
sore) : Our hon, Prime Minister has
rightly assessed the need of the hour
when he said that what we neced now is
change in the system of education. Edu-
cation should lead to qualitative develop-
ment rather than merely gaining a deg-
ree. To usher in the new system besides
other changes, we should have a
National Institute for Translation and
laoterpretation to promote understanding
of different languages  which is the only
effective way of promoting emotional
integration of our country,

Besides promoting national integra-
tion, the Institute can help in scientific
field too. Scientific, Medical, Engineer-
ing and other technical books and litera-
ture are mostly in English language. So
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the Institute, by translating these books
and literature from English to all the
Indian languages, can spread modern
ideas and thought to every nook and
corner of our nation,

I would therefore request the Educa-
tion Ministry to come forward with a
scheme so as to be able to implcment it
before 1986 by the time the new system
of Education is introduced. The hon,
Minister for Education may kindly
make a statement on this issue on the
floor of the House.

[Translation]

(viii* Need to provide more funds for
drought relief Programmess in Karnataka.

*DR V. VENKATESH (Kolar) : The
entire State of Karnataka is reeling
under <severe drought, The worst affect.
ed districts are Kolar, Davanagere, Bija-
pur and Gulberga last vear. The rain-
fall in these districrs and other places
like Koppala, Harapanahalli, Hosadurga
etc. was very meagre. In fact. the
drought situation in the above-mention-
ed place is almost a repular feature
every vear. Neither fodder is available
nor drinking water. Most of the labou-
rers from Bijapur and Gu'harga districts
are migrating to distant places in search
of jobs. The Central Government’s
studv  teams for drought relief nro.
gramme have visited the drovght-affec-
ted areas in Karnataka on the 8th and
9th of this month and they would be
submitting their reports very shortly.

B'japur and Gulbarga districts have
received aid from the drought relief
programme in the previous years. But
the "amount sanctioned during the
previous vears has left a bitter experie-
nce. There was no correlation between
the amount sanctioned and the amount
demanded by the State Government,
Financial assistance by the Centre was
not at all sufficient to help the affected
people. Therefore. I earnestly request
the Government of India to sanction
more funds for d-ought relief programme
in Karnataka,

*¥The speech was originally delivered
in Kanpada
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[English]
DEMANDS FOR GRANTS

GENERAL, 1985.86
Ministry of Irrigation and Power

MR. DEPUTY SPEAKER : The
House will now take up Item 6--Further
discussion and voting on the Demands
for Grants under the control of the
Ministry of Irrigation and Power.

Now, 1 have a lot of names of
‘Members who want to speak on this
subject. But we have been left with §
hours and 11 minutes for this subject.
Therefore, if you take 5 to 6 minutes
each, I «can give chance to all the
Mcmbers who have given their names, I
would request you kindly to coopeiate
with me and each of you take 5 to 6
minutes only. Please do not repeat the
same points already meationad by other
Members. Also do not go on elaborating
the points. You will have to focus
your points concerning your constitue-
ncy. Now, Mr. D P. Yadav to continue
his speech,

SHRI D.P. YADAV (Monghyr):
Mr. Deputy-Speaker, Sir, yesterday I
had started to speak but due to paucity
of time I was asked to continue my
speech today, Sir, now the time has
come when we have to peep into the
past and p'an for a perspective scheme
for the future. Whenever we go into
the perspective plan of the water mana-
gement in cur country, we are a bit
disturbed; somehow or other we have
not been able to frame our water policy.
We have our industrial policy, education
policy, health policy but not a policy
for water which is most essential for
our living. We have not been able to
formulate our water policy. 1In this
connection, T would like to quote para-
graph 3 of Chapter-l of the Annual

Report.

ssWater development including
irrigation and flood control are
state  subjects under the
Constitution, The basic respon-
sibility for implementation of
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irrigation schemes rests there-
fore with the State Govern-
ments. The Central Govern-
ment has however a vital catal-
ytic role in formulating natio-
nal programmes, coordinating
the nation-wide efforts, provi-
ding high level technical assis-
tance to State Governments and
undertaking important  key
observations and studies ona
national basis and bringing new
technology innovations to the
notice of State level implemen-
tation agencies in order to
move towards higher precision
and efficiency.”’ ‘

Sir, 1wish 1this paragraph would
have been eliminated and a new para-
graph could have been substituted as—

““Water being a Central sub-
ject or at least water being on
the Concurrent list, we would
have been able to formulate
the policies and programmes of
water management in an effl-
cient way and in a better way."”’

Now, the question is : why should
we have a water policy ? T do not want
to enumerate it in detail and the long
controversies between one State and
another. The whole Union is one, If
one State is thirsty and starves for
drinking water, the other State may be
claiming that it needs more water for
irrigation purposes., Therefore, I would
request that the hon. Members of this
House may kindly come forward with a
solid suggestion and for passing a resolu-
tion in this very Session a definite
Water Policy. We have a lot of mate-
rial on the subject. I nced not elaborate
on the necessity of water policy for our
country. But 1 would like to say that
a national policy laying down the priori
ties between the various water uses has
not been formulated as yet although it is
essential for optimum utilisation of
water resources. There have been many
cases of conflicting claims for the utilisa-
tion of water between hydro-power and
irrigation.  Many of the States having
a sizeable drought prone area have given

priority to use of water for generation
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of hydro-power over their irrigation.
needs, While power can be generated
from other alterpative sources water can-
not be replaced by any other agent for
irrigation and for domestic use,

This is one point which I would ! ke
to mention that we have to use water in
a very scienlific way and not merely as
an elixir of life. There is Rashtriya
Baad Ayog, Report, there is Agricul-
tural Commission’s report and there is
the National Irrigation Commission's
report. All these reports have becn
submitted to the Government and they
have gone into detail regarding the
water use inm India. In view of their
recommendations, I would appeal that a
suitable water policy resolution should
be adopted in this very Session of
Parliament

T would now like to mention to the
hon. Minister about strategv for water
management and its conservation. We
have to adopt a s'rategy how the water
can be used to its maximum utility for
irrigation, for industrial and drinking
water purposes. If we compile a profile
of the water requirements, we will find
that a time will corwe when after thirty
or forty vears, water will be a scarce
malerial, more scarce than petrol jtself.
Hence. we have to adopt a strategy for
water management and the conservation
of water to its optimum, For water
management essentiallvy, a multi-di<ci-
plinary activity has to be developed.
Firstly, effective and suctained linkages
should be develoned amongst the canal
management authoritics, command area
development  authorities, agriculture
extension services and the farmers.
Since, Mr. Deputy-Speaker, Sir, you
have asked me to be brief, I would just
enumerate the important points,

Already in the state of Gujarat this
programme has been taken up. That
can be taken as a model for water
management programme and strategy.

There should be intensification of
the modernisation of the existing
irrigation projects. A lot of irrigation
projects are thcre, but modernisation
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is a necessity for all these projects,
sitice during the optimum period, there
is a lot of wastage of water, Therefore,
ultimately, we shall have to plan irriga-
tion system in a very systematic and
scientific way, pipe system has also to
be developed, There are sprinker and
drip system of irrigation and other
systems. I am very happy to find that
you have given some subsidy to solar
pumps, wind mills, hydrams, water
turbines, man/animal operated pumps
and sprinkler and drip irrigation
systems.

For movement of water, for carrying
of water you have to adopt some new
method like pipeline system, through
steel pipes, galvanised pipes or rubber
pipes. Whatever is possible technically
should be adopted at the earliest so that
our water conservation is at its optimum.

I spoke about peeping info the past
and formulating a plan. If we have a
look at the basic data, we find that
the total potential of irrigation in this
country is 113 million hectares, This
much land can be irrigated safely with
the water we have. We have so far
achieved the target of 67.97 million
hectares, and, have yet to achieve
another 4503 million hectares. All
this achievement - so far is because of
the fact that we have already faken up
those schemes which were easier. Now
only those schemes which are compli-
cated sociallv, politically.or technically
have to be taken by you. In the difficult
areas, you need to do something
special. In this connection, I would
like to guote some of the suggestions
made by the Public Accounts Committee
and the Estimates Committee of Parlia-
ment. They have gone into this matter
in detail.

MR. DEPUTY-SPEAKER: All those
things you can give to the Minister.

SHRT D P. YADAYV : Reasons for
delav in execution of the irrigation
schemes have to be taken into account
and necessary inputs supplied.

Finally, one  verv important
announcement has been made by the

hon. Prime Minister about Thein Dam
multipurpose project.

I would urge upon the Minister to
come forward with a complecte techno-
economic appraisal survey and assure
the people ot Punjab, Rajasthan,
Haryana, Jammu & Kashmir and Delhi
that this scheme will be completed
within a period of four to five years.
The required inputs, either technical or
financial, will have to be provided by
the Government by the adjustment of
the Plan or by taking it as a central
project, since it has taken a long time.
About this Thein Dam, you must come
forward with your proposals.

One more suggestion is that the
drinking water profilc for the pation
should be prepared at the earliest. This
is my special request to you, because
otherwise, in futwme we shall have a
difficult time,

Lastly, T would like to speak about
our own project. ] am thankful to the
Minister for their capacity addition in
power gencration. In regard to power,
compared to State sector undertakings,
the performance and achievement of
the Central sector undertakings are
definitely better. So far as power genera-
tion is concerned, if the States are un-
able to receive the generated power, the
necessary infra-structure has to be
created in the States, the centre cannot
be blamed for state lapses.

Lastly, T would like to mention
about our own scheme, viz. the Kahal-
gaon Power Projsct. We are thankful
to the Minister, The whole of Bihar
people are thankful to you, But the
work ng and achievement so far, is very
very negligible, Out of 3,500 acres
which we have to acquire, only one
hurdred acres of land is acquired and
there ic a small office. The project
planning, rail (raffic, infrastructure
development, etc., have to be geared
up at the earfiest, So, I request that
K halgaon Power Station should be
token up as a priority scheme, as other
backward areas of Bihar would be
covered and it may even be goine up
to Sikkim also Hence, the Kahalgaon
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power station should be taken up at the
earliest. With these words, I conclude
and I thank you very much and I thank
the two Ministers for their able
guidance.

SHR1 AJIT KUMAR SAHA
(Vishnupur) : Mr, Deputy Speuker,
Sir, in our predominantly agricultural
country, the role of these two Ministries
is very vital, More than 70%o0f our peo-
ple are directly or indirectly involved
in agriculture, So, the Ministry of
Irrigation plays a very vital role and
it is the backbonme of the irrigation
system, In the power sector, as also
in the irrigation sector, the per-
formance is not at all that good as it is
claimed to be. In power sector, even
though electricity plays a very vital
and important role in the overall con-
sumption of commercial energy bothin
agriculture and in industry, no signi-
ficicant attempt has been made for
effective research and development with
regard to production, transmission and
utilisation of electricity.

Sir, first [ come to the power sector.
1 thank the Minister for giving more
power to Calcutta from DVC, Yesterday,
one hon. member and a former Minister
of West Bengal has levelled charges
against the Left Front Government. You
were in the Chair, Sir, The allegations
were far from truth. No doubt, the
problem of power is there in West
Bengal. But what had the previous
Government done 7 If you look at their
performance, during 1970-77, when they
were in power, the power generated
was only 75 megawatts. During the
regime of the Left Front Government..,

SHRI RAM PYARE PANIKA
(Roberisganj) : What was the iastalled
capacity at that time ? (Inrerruptions)

SHRI AJIT KUMAR SAHA : 1 will
come to that later, (/nterruptions)

MR, DEPUTY SPEAKER : Please
sit down. Don’t stand up and shout
like this,
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SHRI AJIT KUMAR SAHA : We
have generated 922 MW of electricity,
We are lagging behind in rural electri-
fication, no doubt; but whose fault is
that ? During the eight years of the
Left Front Government, we have spent
Rs. 900 crores in the power sector
alone, which is mere than what they
have spent during 30 years of their
rule, What have they done in respect
of rural electrification ? We have to
point out that before 1977, in many
villages of West Bengal, 1 or 2 electric
poles were planted, 1 or 2 transformers
were installed, but no connection was
given, And because of their fault,
our Government is trying to maintain
all these things. That is why we are
lagging behind. Anyway, I do not want
to enter into a controversy on this
matter.

One thing I must say : it is said
that iftiqgaruddin Bhaktiar Khilji invaded
and conquered Bengal with the help of
17 horsemen. 1 do not know how far
it is a true story, but I can say that
it i1s a fact that 17 000 horsemen
employed by the then Minister of
Energy. Mr. A.B. A, Ghani Khan
Choudhury of West Bengal helped
destroying the West Bengal State Eleetri-
city Board.

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : Sir, thisis a
very unfair statement. What has the
Central Minister got to do with the
State electricity boards ? The capacity
utilisation in West Bengal is one of
the lowest in the country.

SHRI AJIT KUMAR SAHA : Itis
because of your step-motherly attitude,
(Interruptions) As 1 said earier, no
significant attempts were made to con-
duct effective research and development
in the production, transmission and
utilization of electricity in the couantry.
If all these had been done, we would
have saved at least 209, of electricity—
from the industrial sector alone, ic.
if these measures had been taken. How-
ever, lack of standardization continucs
to be a problecm, because BHEL was
going through some troubles, and as
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such a number of gcnerators could not
come up to scratch. It is only recently
that ‘210 'MW ' sets 'have been stan-
dardized, The basic weakness in the area
of generation of thermal electricity can
be judged from the fact that India has
imported thermal power generating
equipments from ‘as many as 18
countries —from 25 MW- to 500 MW;
and the net result is the -total collapse
of standardization,

There are more problems associated
with the generation and production of
thermal power, reducing the number of
link mines i.e. the particular coal mines
that supply coal to a particular thermal
power plant, We have the problems of
transmitting the electricity specially in
nigh voltage line. Tn hydel power we
should go for more and more mini and
micro hydel generation. Above all, I
request the Minister to take steps in the
matter not only to reactivate and
arrange the higher gencration  there
but also remove the regional imbalance,
In this connection, I want to quote from
th= Economic Review of Government of
West Bengal (1984.85). On page 49, it
says as follows

“It is important to recall that
even with the full knowledge
of the legacy of past ‘mistakes
and the resulting pre.existing
disadvantages of Wast Bengal
in comparison with other in-
dustrial  States, such as
‘»Maharashtra, ' “Gujarat and
Uttar Pradesh, " in the Centre’s
Sixth Plan allocation of power,
West Bengal was accorded, as
can be seen from Table 8.6 a
relatively low priority in com-
parison with these other in-
dustrial States.*’

For Maharashtra, the installed capa-
city at the end of the Sixth Plan (MW)
was 6,196.30 and plan ou'lay (1980-85)
was Rs, 7,157 00 crores : Uttar Pradesh,
it was 5,311 76 (MW) and plan outlay
was Rs 2.125.90(P) crores : Gujart, it
was 3,396.02 (MW) and plan outlay
was Rs, 941.50 crores : West Bengal,
it was 2,978 54 (MW) and plan outlay
was Rs. 886.55(P) crores. You can see

the difference in money allotment, So,
I request that the re‘gnonal imbalance
should be removed. I want to mention
some of our problems in West Bengal
regarding power Insufficiency of finan-
cial resources much needed programme
of ‘addition to install capacity has not
been implemented, (l) Bakreswar 3x210
MW thermal project—in view of the
power shortage in West Bengal, the
project should be included in the 7th
Plan. (2) Kolaghat 3x210 MW State—II
thermal project. (3) Mejia 3X210 MW
thermal project—the estimated cost of
this project is Rs. 567 crores. It has
been cleared by Central Electricity
Authority in April 1982. But, the
Planning Commission has not yet
approved the Plan, So I request the
Minister to take up the matter with
the Planning Commission. (4) 2X60
MW  Southern Gencrating Station of
Calcutta Electric Supply Corporation.
(5) Revamping of Bandel and Santaldih
thermal stations. (6) Revamping of old
thermal stations of Calcutta Electric
Supply Corporation. (7) Rammam 4X
12,5 MW hydel project. (8) Teesta
Canal Fall 67'S MW and (9) Micro-
hydel projects in North Bengal. All
these projects are pending with the
Government for a long time. I there-
fore request you to take an early
decision so that the power problem
that is being faced can be solved with-
out any further delay.

No nuclear power station has yet
been established in Eastern Region.
The State ‘Government 'of West Befigal’s
proposal to set up a nuclear power
station at Datan in Midnapore District
was not agreed to by the Site Selection
Committee of the Department of
Atomic Energy. So, T request the
Minister to sanction one nuclear power
plant in the eastern region also.

Now, I come to the Ministry of
Irrigation. Let us look into this sector,
Day in and day -out claims are made
boith inside the House and also outside
that the Government of India has
made a significant progress in different

spheres of our economy,

But in reality it is not correct. At
the commencement of the First Five
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Year Plan the country had a total
irrigation potential of 22.67 million
hectares. From the beginning of the
Plan period in 1951 up to 1980, out of
206 major irrigation projects only 36
have been completed. Out of 921
medium irrigation projects only 476
have been completed, According to the
Government’s figures, 11 projects are
spilling over from the First Plan period,
13 projects from the Second Plan
period, 24 projects from the Third
Plan period, and 10 projects from the
Annual Plan period for 1968-¢9 During
the last 15 years, speaking on the basis
of 1980 figures, the average annual in.
crease in irrigation potential is one
million hectares. Our target is 130
million hectares. Out of a target poten-
tial of 59.57 million hectares during
this period, our achievement is only to
the tun= of 38 98 million hectarcs, all
major, medium and mipor irrigation
projects taken together, that is 20
million hectares of shortfall, or backlog
which comes to the tune of 33 per cent,
What is the cause of this shortfall ?
According to the present estimates, the

cost is Rs, 7,000 per. hectare; we can -

calculate and see what it cosis. We
have to bridge the gap of these 20
million hectares. It would cost about

Rs. 14,000 crores as per 1979 prices.

As you are ringing the bell, I will
conclude,

Effective flood control or drought

control have not been done so far.
More than Rs, 200 crores have bcen
spent for drought relief and Rs. 395
crores have been lost every year due to
floods in different parts of our country,
So, effective drought and flood control
should be ensured.

Irrigation is a State subject; water
is also a State subject. But the Planning
Commission is involved from the begin-
ning to the end, from the stage of in-
vestigation, sanction and monitoring
in all respects. The States should be
given more time and more financial
support to complete the projects in due
time. In this connection I will mention
some important things regarding the
problems of my State, West Bengal.
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One is, sharing of water of river
Ganga at Farakka. The Government of
India has 10 ensure the supply of 40,000
cusecs of water to the river Hooghly for
saving the Calcutta Port, Second is,
shariog of the dry season flow of the river
Teesta. The present ad hoc arrangement
of sharing of the Teesta river would
come to an end in 1985. The Govern-
ment  of  West Bengal, therefore,
uppealed to the Government of India
that in the fulure agreements at least
80 per cent of water should be made
available during the dry season flow of
the river Teesia.

The third problem is anti-erosion
works on the right bank of the river
Ganga downstream of Farakka Barrage
in the district of Murshidabad of West
Bengal. With its limited resources the
State Government cannot itself finance
the execution of these anti-erosion
schemes, on the river Ganga in the
district of Murshidabad.

Fourthly, the Subarnarekha Barrage
project of West Bengal has to be sanc-
tioned. 1rcquest the hon Minister to
sanction the project without any
further delay because the scheme is
already in the pipeline for World Bank
aid,

Lastly, regarding the scheme for
modernisation of Kanksabati rescrvoir
project in West Bengal, a scheme of
Rs. 210 crores was prepared and sub-
mitted to the Central Water Commission
for its approval. This scheme is very
very essential not only to stabilise the
jrrigation potential created by original
Kanksabati reservoir project but also
to make the recently sanctioned Upper
Kanksabati project more effective,

With these Words, T conclude.

[Translation]

DR. RAJENDRA KUMARI BAJPAI
(Sitapur) : Mr. Deputy Spcaker, Sir,
while speaking on the demands of the
Ministry of Irrigation, I would like to
draw the attention of the House towards
two or three points particularly,
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In Uttar Pradesh, even today, a
large number of people depend on
agriculture, Agriculture is the main
source of their livelihood, But when
we 'see the irrigational facilities and
sources which should have been avail-
able to them, we find them totally
inadequate, In comparison with other
States the percentage of the irrigated
area in U P. is less and it should be
increased, because the land in U.P. is
more fertile than that of other States.
The Irrigation Ministry should pay
attention towards it.

1 would like to draw the attention
of the hon. Irrigation Minister towards
cne more thing. In Uttar Pradesh,
Sharda Canal had been constructed
some ten years back. It is like a big
river and passes through five districts.
We were happy the day the late Mrs.
Indira Gandhi went there 10 1naugurate
the Sharda Canal, because we thought
the irrigation problem of 11 or 12
districts of U.P. would be solved with
the op ning of the canal and thousands
of acres of land would be irrigated and
instcad of one crop, people there would
be able to grow two crops, and the
Rabi and  Kharif crops would also give
more yield.

1 would like to tell the hon, Minis-
ter that I represent Sitapur During the
last five years and in the rzcent eleciions
also, we had to wade thiough
knee-deep waler, The fields are sub-
emerged and thousands of acres of land
on both sides of the canal have been
ruined. The farmers have been ruined
and are facing starvation, What is
their problem ? Near their fields, Sharda
ic flowing but they cannot take water,
they cannot irrigate their land with that
water. Their crops have been ruined
complctely. What can they do? Earlier,
the level of the waters of their wells used
to be deep but now their wells have
become  shallow. I have myself
seen in three or four villages the people
drawing water from the wells just with
their foras (small utensil) and rinsing
their months, '

Why is it so ? The reason is that
silted water has spread underground

with the result that the houses of the
people have developed cracks. The
problem is not confined to Sitapur only.
The same situation prevails in Sultanpur
Rai Bareli and other districts through
which the Sharda Canal passes.

I would request the hon, Minister
that a Ceniral team may be sent there
to find out why this mistake has
occurred and how it could be rectified,
I have been told that the State Govern-
ment had sent some engineers there and
they have opined that unlil “pucca’
lining is constructed on both sides of
the wall ol the Canal, the problem
cannot be solved permapently, Now,
the question is that if you construct a
side drain, that will be just a temporary
measure, | demand that in the Seventh
Five Year Plan, even if you have to
spend Rs, 200 crores or Rs, 150 crores,
provision should be madc¢ to take up
the work i1n stages. A Master Plan
should be formulated again for pycca
construction of the canal so that the
land which has been damaged could be
reclaimed and made fertile in future.
In the meantime, cucalyptus trees can
be planted; tube-wells can be sunk for
bringing the water level down. All
thcse aspects are required to be looked
into. So far as the question of seepage
is concerned, I would like to draw the
attention of the Government to all
those districts of U,P. which have been
affected by it. Government should pay
attentton to the damage and destru-
ction being suffered by the farmers in
these districts.

Another problem before the farmers
is that of seepage. The low-lying areas
always remain filled with water. T have
toured the far.flung areas of Uttar
Pradesh and have observed that due to
seepage of water in the fertile land, it
cannot be cultivated. A scheme should
be formulated to provide for ways and
means for the improvement of both
types of lands i.e., the land which
remains filled with water due to seepage
and the land which faces shortage of
water, so that both types of lands may
be cultivated, These are the two pro-
blems which should be renedied.
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I have visited two or three places
in connection with ‘the drainage pro-
blem. In Punjab I have seen that they
have tried to solve the drainage
problem satisfactorily. In this modern
age we have invented sophisticated
machinery and, I feel that by solving
the problem of seepage in the land we
can reclaim a Jot of land. We have
provided for crop insurance in the
Budget this time, It, therefore, becomes
quite necessary for Government to see
that more and more land is provided
with irrigational facilities. Wherever
there is drought and there is damage
to crops that loss too is ultimately
going to be borpne by Government.
Therefore, we should plan in advance
so that their is not much damage to the
crops due to drought and we may not
have to pay insurance money.

I would like to bring to the notice
of the hon. Minister one more problem
regarding U.P, and that is about power.
In the hilly areas of U P_, there are
large resources for the setting up of
hydro power stations, Teh/i Dam
project is a very big project I want
that to be expedited because
U.P, is 2 very large State. There is
abject poverty in our state, The people,
therefore, should get employment Every
village should be electrified. In the
Seventh Five Year Plan, more thermal
power stations are required to be set up
so that the electricity problem is solved.
This will help in the development of
Uttar Pradesh. With the progress of U.P.
we can measure the progress of "India
and we can succeed in removing the
‘poverty of the people.

I hope and I have risen particularly
to place before you the problem of
seepage, that the hon. Minister while
replying to the discussion on the
demands will give some assurance on
this matter so that in the Seventh Five
Year Plan, some work will be started
in this direction.

13.00 hrs.

SHRI BIRINDER SINGH (Hissar):
Mr. Deputy Speaker, Sir, first of all I
would like to congratulate the hon,
Minister of Irrigation and Power
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because in  this year’s (Budget he has
been successful in getting funds_ for
irrigation and power from the, Finance
Ministry. We have prepared ;2 detailed
programme  according .to which by
the start of the 2lst century we have
to make arrangements for the irrigation
of 113 million hectares of land. But
looking at the progress made in . the
Sixth Five Year Plap, I would say that
we are still to go a long way. Only
68 lakh hectares of land have been
brought under irrigation, I would also
like to submit that so far as these figures
go, they belong to command areas,
Being a farmer, [ know that if a
farmer has 12 acres of land and all the
12 acres of land are irrigated, then the
land comes under the command area but
actually only six or eight acres of that
land are irrigated. If we, therefore
measure the total area of irrigated land,
that comes roughly to 68 lakh hectares
but actually only 45 lakh hectares of
land have been brought under, what we
call, assured irrigation.

I would like to submit about my
own State, The water dispute between
Haryana and Punjab is still hanging
fire. The late Smt. Gandhi had given her
decision that 35 lakh acre feet of
water would be given to Haryana from
Sutlej-Yamuna Link which got the
Ravi-Beas water, Haryana had to
construct in its own territory a canal,
that is a carrier chanpel. Seven years
back that channel was completed at an
expepditure of about Rs, 100 crores.
Further a 117 Km long canal was to be
dug in the Punjab tgrritofy and digeing
work was duly started by the late Prime
Minister' Smt. Gandhi in 1982 but it is
a matter of great regret that although
the work was to be completed in two
years' time, yet till today only 5 km,
long digging work has been completed,
The Haryana Government had given
Rs, 25 crores to the Punjab Government
for digging that canal, wh'ch was the
hard earned money of the Haryana
people. Engineers of Pupjab and
Punjab Administration did not take any
step which could have raised a ray of
hope among the people of Haryana
about the completion of this capal on
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itime. - 'l would 'like to -tell .the-hon,
Minister that 1 have with me figures
according o which 'if the -Sutlej-
“Yamuna Link canal is completed, then
one third of Haryana, i.e., the districts
of Hissar, Bhiwani, Jind, Rohtak’ and
Mahendragarh which now stand deprived
of the canal irrigation facility, will be
irrigated. At present, Haryana has a
population of 1 crore 35 lakhs and in the
the absence of irrigational facilities from
the Sut'ej-Yamuna Link Canal Rs. 200 is
going from each person’s pocket every
year. Mr. Deputy Speaker, Sir, you
canvery well calculate from this that
during the last seven vyears, ‘Rs. 1500
crores of loss had to bz suffered due to
non-completion of this canal, I would,
therefore, urge that the Irrigation
Ministry of the Government of India
should consider this matter seriously and
decide with Punjab that if Punjab is
readv to complete the digging of the
canal in a fixed period, the work should
be entrusted to it, otherwise the work
of the diguing of this canal should be
taken over by the Government of India
so that this work could be completed at
the earliest.

One more thing I would like to .sub-
mit here. Regarding floods the Govern-
ment of India had in 1953, started a big
movement to .protect 40 Jakh million
hectares of land which was flood-prone
and flood-affected So far, the Govern-
ment of India have spent Rs, 1770 crores
on this proiject .of protecting flooded
land 1 would like to tell  the hon.
Ministerthat in the area which used to
be flooded frequently and no flash floods
bave . occurred but the alkaline salt
comes up on the surface.of that land in
a few years due to 1epeated flgods...

[English]

MR. DEPUTY-SPEAKER : I have
to give oply 5 to 6 minutes to the. Mem-
bers of the Treasury Bonches. (Fifty
Members want to speak.

SHRI VILAS MUTTEMWAR
(Chinur) : He is a new Member. Please
give him mare time,

MR. DEPUTY-SPEAKER : All are

equal,
(Interruptions)

MR. DEPUTY-SPEAKER : Only
five minutes will be given, not more
thap that. I am very socry, I.have to
accommodate other people also, There
are 50 Members who have given their
names, 1 have Lo accommodate all of
them. .

SHRI BIRINDER SINGH : Please
give me 10 minutes,

[ Trunslation]
I have just now started my spgech,
[English)

MR. DEPUTY-SPEAKER : No.
sorry, please wind up.

SHRI BIRINDER SINGH : I am
yet to make my points.

MR. DEPUTY-SPEAKER : . You
give them in writing to the Minister.
That is all.

[Tronslation]

SHRT BIRINDER SINGH: If I
repeat something or say some 1rrelevant
thing, please point it out to me and I
shall sit down.

(Enelish]

MR. DEPUTY-SPEAKER :: Bvery-
thing is relevant. How can I say it is
irrelevant 7 You are speaking every-
thing relevant. ‘ ‘

[Translation]

SHRI BIRINDER SINGH : So far
as the question of protection from ﬂoods
is concerned, where floods occur repea-
tedly. the salt of the soil comes on the
surface and the land hecomes barren,
and the farmer cannot grow even a blade
of grassinit I wou'd like to submit to
the hon, Minister that we should set up
composite projects there covering wa_tc:r-
loeging. reclamation of land and flood-
protection. Unless we set up composite
projects inclyding all the three pro-
grammes, measures of flood protectian
will not serve any purpose in that area.
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The Water Commission of India and
other similar agencies are of the view
that we donot have very advanced tech-
nology to reclaim the saline land on a
large scale.

Mr. Deputy Speaker, Sir, the big
drains built for flood protection should
be deepened a little more Iestead of
digging a drain 2 feet deep, if it is daug
4 feet deep, the salt of the soil will
naturally go down and in this way we
could tackle the water logging problem
and could make good use of these drains
as well. If we set up composite fproject
under the Flood Protection Programme,
we shall be able to protect 40 million
hectares of land from floods. In this
way, all the three problems facing the
farmers will also be solved.

Mr. Deputy Speaker, Sir, the second
thing that 1 would like to say is that
on the one hand our government have
declared that irrigational facilities
would be provided to each and every
farmer. They have also said that
canals would be constructed and miners
which are called ‘Rajwahas’ would be
made pucca. On the other hand, money
is recovered from the farmers for cons-
tructing field channels.

If a person applies for an electricity
connection for his house, the electricity
Board bears the expenditure incurred on
wiring up to the electricity meter and
after that the concerned person has to
bear the expenditure, I have come to
know that the hon. Minister has taken
a decision to construct pucca water
channels up to the fields of the farmers,
I would like to refer to my own state.
Government have constructed pucca
water channels from the minors to the
farmers fields and the farmers have to
pay Rs. 500 crores to the Government for
this.  If the Government of India lays
down the policy under which it is the
government’s obligation to make
arrangements to provide irrigational
facilities to farmers, I request the hon.
Minister that no money would be recov-
ered from the farmers for constructing
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minors and water channels. Government
should themselves bear this expenditure.
The Government of India might have
taken this decision, The farmer is free
to build any type of water channel even
underground in his fields and he will have
to bear the expenditure thereon himself
or by taking loan from the Banks.

I would like to say something about
power. We are marching ahead from
green revolution towards greener revolu-
tion. Water is the biggest input for the
farmer to increase his agricultural pro-
duction, By water, I mean, an assured
irrigation. It is not that he will get
water six times but that he will get
water only once during the crop season.
Tube-wells have made the greatest con-
tribution in bringing about the green
revolution in Punjab, Haryana and
Uttar Pradesh, The farmers depend on
tube-wells there for irrigation,

Government provide 50 per cent
subsidy and give loans to big industria-
lists through [IDBI for purchasing
generators in order to set up captive
power plants. The Electricity Boards
have prepared the infra-structure in
various States for the transmission of
power, If there are 40 tube wells in a
village a co-operative society may be
formed there and funds should be made
available to it for purchasing generator
of the required capacity. They may be
asked to bear 25 per cent of the cost
and the remaining 75 per cent cost
should be borne by government as
subpidy. This should be the system.

When I was a Minister in my State
I had diseussed this matter with the
concerned Electricity Boards. They were
of the view that they would not allow
the use of the existing infrastruclure,
If a new line is to be laid, the farmers
will have to pay a huge amount for it.
The budget for this item of work may
run into thousands of crores of rupees.

"I would like to request the hon.
Minister that funds should be provided
for the purpose by NABARD or any
other agency. The entire State should
be treated as a unit and the farmers
should be supplied with electricity
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through the existing infrastructure of
Electricity Boards. The  Marketing
Boards in various States cannot spend
their funds beyond the marketing yard
as per the ruling of the Supreme Court,
I wou!d like to request the bon. Minis-
ter that ordinary electric charges may
be recovered from the farmer and the
extra expenditure incurred on diesel
etc. should be borne by the Marketing
Boards.

[English]

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad) : Mr. Deputy-
Speaker, Sir, in a short time of 5 or
6 minutes, [ do not think that T will be
doing any justice to the subject. But
1 will try to be as brief as possible and
indicate only points that T want to
place before the House.

While speaking a little while ago,
my hon. friend, Mr_ D P, Yadav, urged
upon the Government to have a
national water policy. T support his
view-point and I submit that even the
Irrigation Commission, as far back as
in 1962, had suggested that there should
be an overall plan for the development
of water. In view of the fact that we
are making great demands on water
for the development, of power resources,
industry and urban development, [ en-
tirely agree with Mr. D P. Yadav that
some day water will become a scarce
resourcz. Therefore, we have got to plan
in a maaper that we make the best use
of it and still we do not suffer from its
scarcity.

Unfortunately, despite the fact that we
accept the importance of irrigation and
power for the development of industry,
we have been taking up projects which
have a long gestation period with the
result that there is an escalation of cost
and there is a yawning gap between
potential created and its utilisa-
tion, Bven where projec's have been
completed, there is no utilisation and
there is a leakege of revenue and
intended beneficiaries also suffer for
want of water, Speaking from my per-
sonal experience, we have seen that at
least towards the tail end of the canal,

under any irrigation system, the benefi.
ciaries do not get water and yet they
have got to pay the revenue. It is a
source of great discontent amongst
them. Therefore, we have to develop a
system for the best utilisation of
potential created

We know that there is the com-
mand development area where, if we lay
stress on it, it will lead to better utili-
sation of irrigation potential, At the
same time, I feel that there is lack of
integrated approach. The irrigation
potential has to be integrated with the
crop pattern and land development on
the one hapd and the credit that is
needed by the farmers on the other hand
for constructing field channels and for
making the best use of water available.
They have to construct field channels
so that they grow highyielding varieties
of crops and, for that, they need capi-
tal. If you want that irrigation poten-
tial should be properly utilised, you
have got to provide these things, Unless
we have an integrated approach and
prepare a plan like this, you will not
be able to make full use of the poten-
tial that you have created.

Unfortunately Bihar and Orissa fall
within those categories where utilisation
of irrigation potential is between 35—
40%, In other States like Punjab,
Maharashira, Andhra Pradesh and
Tamilnadu, there is good utilisation
But Bihar and U.P. do suffer from
underutilisation,

Canals are the old system of irriga-
tion, In Bihar, we have old canals,
There is a paoposal to modernise these
canals in order to provide maximum
benefit, The modernisation project is
estimated to cost Rs. 800 crores and I
think it is beyond the resources of our
State to pay for this and in this regard
1 will make a very humble submission
to the hon. Minister that he should
consider the question of helping the
State for undertaking this modernisation
scheme,

This tendency to undertake projects
without being able to complete them on
time should be discouraged. At present,
there are 15 on.going projects in Bihar
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and the hon. Minister Jknows that there
.are some projects which were started in
the Second Plan and they have not been
completed so far. For instanee,  the
cost of Gandak Project -has gome wup
very high by more than 1007;, The
original estimate of this Gandak project
was Rs. 60 crores, Now it is Rs. 427
crores and still it has not been comple-
ted. They have to complete it but the
work has been held up due to objections
by people of that area. There is an
apprehension of seepage flowing from
this canal wich will create another
problem for the people living there. But
this will require another big amount for
completing it.

Then we have this Subarnarckha
project. It is an inter-State project. The
work is proceeding apace. But il has
not yet been completed.

We have the North Koel project.
It was conceived long back. Barrage has
been completed and we have been pro-
mised that some irrigation facilities will
be made available to us during this
year. It is intended to benefit the
chronically and perennially drought-
prope areas of Aurangabad. But I am
afraid the promises given by them may
not be carried out for want of funds
and I do not find that the canal and
channels have been dug and it is neces-
sary now to again review the whole
thing to find outto what extent they
can provide water to those areas which
need them badly. :

I have only to make a submission
to Government that all these projects
have to be completed in Bihar. The
whole expsnses will come to Rs. 7,000
crores. Anyway, I will not refer to
other schemes. But there are some very
important schemes like Subarnarekha,
West Kosi canal, Bagmati and North
Koel projects, They all require substa-
ntial sums. The State will be hard
" put to meet the requirements of ithe
projects for completion according to
schedule as annual outlays are of the
order of Rs. 150.160 crores only.
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For North Koel, the original esti-
mate was Rs. 151 crores. Now it must
bave gone up to Rs. 397 crores. This,is
a chronic malady or discase. There .is
a long delay in completion. I thipk, it
is necessary that there should be proper
planning beforehapd, The Detailed
Praject Report should be gvailable, all
the materials should be available and
then we should start. Otherwise, this
long delay results in escalation of
costs.

Now I come to power. With regard
to power, the State Electricity Boards
have already got an accumulated loss
of Rs, 700 crores, and, and [ do not
think it is possible for them 10 pay off
those losses, The Rajadhyaksha Com-
mittee expected the State Electricity
Boards to pay a dividend of nione per
cent on the investment made. But it is
a far cry on account of the Josses
suffered. So far as my own State is
concerned, the loss is more than Rs. 100
crores. There are 55,000 employees, It

- calls for a complete scrutiny of the

whole thing before we can make the
State Electricity Boards work profitably
and efficiently,

You will also find that there is a
lot of variation in the plant load factor.
Whereas Gujarat, Andhra Piadesh and
Maharashtra arc ahead, U.P., Bihar
and West Bzngal are far behind.

Forhow 1long are you going to
suffer these accumulated losses and
inefficiency of the State Electricity
Boards ? The other day an Amendment
to the State Electricity Boards Act was
moved and discussed and T had then
suggested that Government must take
some energetic steps to streamline the
administration of the State Electricity
Boards so that they may be run effi.
ciently and they are in a position to
pay a dividend of even one per cent,

Then there are transmission losses
as high as 12 to 25 per c¢ent. If there
are such losses in transmission, does it
not cause worry to the Government ?
Should it not appoint some Committee
to go into the whole question to find
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out why there are svch losses in trans-
mission line has been put up later or
s it because of theft or is it because is
it because it is not being worked pro-
perly ? These are the questions that
arise and I would like the Government
to go into the whole question.

Then, transmission lines are lagging
far behind. I would suggested that we
must bave a Central Grid or Corpora-
tion to undertake laying o; transmission
line and looking after its performance.
Then alone we will be able to keep
pace with it.

I would again say that we have to
80 into the question rather deeply and
soc that Detailed Project Reports are
prepared before any project is- under-
taken.

There has been a shortfall in the
Sixth Plan of 6,000 megawatts. Why ?
Why has there been slippage in the
commissioning of projects or in achie-

ving the target ? That has to be gone’

into. In a reply to a question given by
the Government they have said that
there have been delays in commissioning
of the projects because of delay in land
acquisition, inadequate site invhstiga-
tion,dealy in project inputs, including
civil works, dealy in finalisation of
engineering specifications for the pro-
jects, delay in placement of order for
suxiliary equipmeni/award of contracts,
Then, Sir, delay in supply of equipment
by various suppliers, shortuge of key
construction materials, unhappy indus-
trial relations and inadequate provision
of funds.

All these things should bhave been
taken care of before you prepare the
project report and undertake cons-
truction of the project. I do not know

why it was not done. There has been

such a big slippage in commissioning
all these projects,

As I said a detailed project roport
should be prepared and all the inputs
should be collected before starting the
project. Then alone we can economise
on the cost, Otherwise; long delays in
construgtion and completion of the

projects result in escalation of co¥sts
which ultimately is a burden on the
consumer.

With regard to maintenance of
Electricity Boards the German experts
had come and gone through the country
and they have seen and they have” sug-
gesled that there should be a periodic
shut-down of the machines for mainte-
nance and it should be made compulsory
and wherever they do not do it, the
people responsible for observing it
should be penalised.

Then, right now I will suggest that
the Government should think of
taking some decision quickly whether
they will go in for 500 or 1000 or 1300
megawatt units, That decision should be
conveyed to the BHEL to make neces-
sary preparation for the switch-over
and complete the boiler of that type.

With these words, T support the
Demands of the Irrigation and Power
Ministry,

SHR1I KADAMBUR JANARTHA-
NAN (Tirunelveli) : I rise to speak on
the Demands for Grants of the Power
and Irrigation Ministry,

Our country which achieved Indepen-
dence immediately afler the Second
World War faced an acute food pro-
blem. It is because of improving the
irrigation system that we are to - day
self-sufficient in our food production.

The gross irrigated area in India
during pre independence was ounly 22
million hectares, After Independence it
rose slowly and by 1963-65 it was 3Imil-
lion hectates, But to-day in 1984-8%
it is 63 million hectares which is an
100% increase of acreage within a period
of 19 years.

These statistics clearly show that
during pre-independence our sources of
irrigation were mainly river water irrigds
tion and to some extent riverchanuél fed
lake water irrigation and some rain-fed
lake water irrigation, But weéll water
irrigation aréas were much less,
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It is by using power and increasing

the irrigated area through well water
irrigation methods we were able to
ackieve sclf-sufficiency in foodgrains
production,

We are proud to achieve this target
because of the co-operation rendered by
the hard-working avriculturists who
fully utilised the incentives and encourie
gement given both by the central and
State governments.

Supplies of improved varieties of
bybrid seeds and the fertilisers and
pesticides supplied by the Government
were properly utilised by the hard-work-
ing farmers.

For well water irrigation they have
to depend on power supply. Though the
number of pumpsets used in agriculture
has increased considcrably, the supply
of power to these pump sels is very
restricted. Even right from the sixties
we in  Tamilnadu are having current
restriction for almost 9 months in a
year, We were solely dependent upon
the pre-independence hydel systems of
Papapasam, Mettur and Periyar and
after-independence hydel systems of
Kunda, Solair, etc. They were construc-
ted after Independence, If Periyar dam
was pot constructed in 1895, the whole
of Madurai district would have been
like Ramanathapuram district, a drought
prone areas, In 1895 they built a wall
across the west-flowing rivers and they
constructed the Periyar dam which is
used for irrigation,

1t is used for irrigation as well as
for power in Tamil Nadu, So, I request
this august House to consider our long
pending reminder to use the West flow-
ing water, that is, turn the direction to
Tamil Nadu so that our State is helped
and in turn we can help India. So, we
have th depend upon erecting thermal
power stations, Neyveli, Tuticurin and
Bnnore thermal power stations were
erected. From NTPC Ramagundam also
we are getting 86 million units against
the share of 275 million units because
the direct transmission line is not ready.
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Although ' three units of Tuticorin
thermal power station have been const-
ructed yet only two are (unctioning and
are producing 10 millionp units a day.
The third unit is not funtioning at
present,

Sir, the coal used in these thermal
stations is of a very inferior variety,
The Coal India is supplying them F& G
grade coal instead of B & G grade for
which the boilers are designed. This
F & G grade coal has 3800 kilo-calorie
heat only where as 35900 kilo calorie
heat varicty is  the specified one.
On account of supply of inferior
coal they npeed 3000 tonnes per day
whereas if specified varicty was made
available they will only require 2000 to-
nnes per day. So, the hon, Minister
must persuade the Coal Department 1o
supply the specificd variety of coal. If it
is not possible to supply the specified
variety then the State Government sho.
uld be allowed to import this variety of
coal in the interest of agriculturists
as well so that the farmers are able to
get more power. If we import the spe-
cified varicty then the quantity required
will be less and thus will be saved ? As
far as Tuticorin is concerned there the
transport is through skips only. "As the
specified variety will reduce the tonnage
also thercfore the freight charges will
be less.

Sir, a State like Tamil Nudu is short
of hydel power and has to go in for
thermal expansion; so we request that
two more upits of 210 MW capacity be
alloted in the Scventh Five Year Plan.
As 1 have already said etiher you supply
us the specified  varicty of indigenous
coal or allow us to import the desired
coal so that there is undisturbed perfor-
mance of our thermal power stations.
It is high time that Centre should come
forward and find a programme to cons-
truct Changenagal hydel system which
can be of 1200 MW capacity. It can
generate so much power that the acute
problem of power supply in Karnat; ka
as well as Tamil Nadu can be solved to
a great extent. A- hydel system which
can be of 1200 MW capacity is not
beirg proceeded even in the Seventh
Five Year Plan. It means we are failing
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to avail ourselves the economical
natural resource gifted to our country,

By 1990 we must at lcast ensure
eight hours continuous supply of power
to all the well water irrigating agricul-
turists, Then and then only we can talk
of New India by 2000 AD. Our country
has the second biggest irrigation system
in the world, We hope that Government
of India will enco!r gz Tamil Nadu to
provide free supply of power 10 poor
farmers with an ownership of 2.5 acres
of land. It is high time that the concept
of ‘National Water Grid® envisaging
Ganga-Cauvery link put forward by Dr,
K L Rao in the early 1970 is impleme-
nted. If this concept is not implemented
now in the dyn mic regime of Shri Rajiv
Gandhi it will remain only a dream as
dreamt by the national poet Bharathiyar,
Horrors by drought and terrors by flood
can be solved by this Dr. K L. Rao’s
National water Grid concept and there-
by India’s unity and prosperity will
grow day by day. Bharat Mata will be
crowned as the biggest nation in the
wotld if this National Water Grid con-
cept is implemented,

[Translation]

SHRIMATI KRISHNA SAHI
(Bzgusarai) : Mr. Deputy Speaker
Sir, I rise to support the Demands for
Grants of the Department of Irrigation.
Our country has to face two types of
natural calamities every year, i.e,, floods
and drought and as a result we have to
suffer * huge loss of life and property
every year., Short term and long-term
schémes have been formulated for years
together 1o solve these problems, but
these schemes have not proved very
effective. The reason fs that we have
not been able to make full use of oar
irrigation potential so far and this fact
has been accepted by the Planning
Commission also.

Our Country is predominantly an
agricultural country aund its economic
prosperity depends on a time-bound well
planned and co-ordinated irrigation
scheme. We had suffered a loss to the
sune of Rs. 1400 crores during the year
1982:83 on account of natural calamities

like floods, drought and cyclones as

against the estimated loss of Rs, 1132

crores during 1981. As per the Anpual

Report of the Irrigation Department for

the year 1982-83, our country has

suffered an average loss of about Rs, 365 .
crores annually due to natural calamities
during tbe period from 1953 to 1983.

Mr, Deputy Speaker, Sir, ours is &
poor counury and if it suflers such a
huge loss every year it is a very serious
situation for us, We should consider
this situation seriously, Keeping in view
the loss due to floods during 1954, a
National Flood Control Programme was
launched under which a Flood Contrel
Board was created and a River Commise
sion at the inter-State level was set-up,
Their jobs was specially to construct
long embankmen!s and sevwage dranims
to drain out water and raise the level
of villages. They were accountable for

. this, but that also did not prove very.

effective.

13.42 hrs.

[SHRI ZAINUL BASHER

in the Chatr]

Thus, we find that we could not
make the maximum use of our irrigation
potential. A large number if schemes
have been going on for the last 20 to 25
years in the country. I would like to
give onc or two examples in this regard.
Mukama Barhaiya Flood Scheme has
been going on since then in Bihar. When
I was elected as a Member of the
legislative  Assembly in 1972. This
malter was raised in the Assembly:
Again when 1 was re-clected as M.L A
in 1977, this issue was raiscd there. Im
1930, when I was elected as a Member
of Parliament, this was raised ut the
pational level and now in 1985 1 am
raising this issue again. The Govern-
ment of India have spent crores of
rupees on this scheme, but our farmers
are not getting any benefit out of it,
which they would have got other wise.

Another problem before us is that
of land erosivn., 1 would like to say
that the Government of India and the
State (Governments spend crores of
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rupees every year to solve this problems,
but we have not been able to protect
the life and property of the people in
the same proportion, and village after
village is being submesged the Ganga
waters every year. We are not able to
save them. Wec have not been success-
ful in making the best use of our water
resources even after 37 years of indipen-
dence. Had we been successful and had
we made the best use of it, we would
have b:en able to provide drinking water
facilities to all the villages and the
member of our irrigation schemes would
have increased and incomplele flood
control schemes would have been comp-
leted, Besides, it would Have increased
our hydro-electricity capacity considera-
bly. 1 would like to suggest that a
National water Authority should be
created to ensure better irrigational
facilities and its functions should be well
defined. It should be the responsibility
of only one authority to ensure the
implementation of all the major schemes
in the country, which we have not been
able to ensure till now. I would like
to draw the attention of the hon,
Minister to whatever could not be done,

A majourity of our population lives
in the country side. Mother India lives
inwvillages. I would like to say that the
command area of the State Tubewells
Corporation under medium and small
irrigation projects for farmers should be
upto 300 acres. Even in such an area.
we are not able to utilise the capacity.
If we go to the villages, we find that the
condition of the tube wells is miserable.
The facmers are unable to utilise them.
mikions of Rupees has been spent on the
management of this corporation Now
the formulation of a Master Plan for this
purpose is very essential. Though major
schemes have been formulated, attention
should also be paid in this regards for
the benefit of farmers.

I would like to say regarding wells
that wells should be dug at block level
or at a lower level and old wells should
be ¢leared, which would provide water
for irrigation and people would also
be able to get drinking water,
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Power generation is very cssential
for the development of agriculture and
industry, 1 am in full agreement with
the feelings expressed by the hon, Mem-
ber Shri Satyendra Babu that the fun-
ctioning of the Electiricity Boards
should be streamlined. The Govern-
ment of India should take them over
and formulate some other scheme for
power generation. This situation must
be improved, which is deteriogating day
by day. Mr. Chairman, Sir, you your-
self belong to U P, and you know that
administrative reforms are very essential
in this regard Old units are required
to be modernised,

In the end, I would like to ask the
hon. Minister how much time it would
take to complete the Kamiti Thermal
Power Project in Bihar. Mention bas
also been made about Koyalkaro, 1
want that these projects should be im-
plemented speedily so that the farmers
of India could be benefited and we
could much ahead on the path of pro-
gress,

A case for the modernisation of old
upits in Bihar is pending. There are
hindrances in the generation of thermal
power. The decpartment must pay
attention towards this matter at the
time of formulation of the Seventh
Plan. With these words, I would like
to express my thanks to you.

[English]

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : Mr. Chair-
man, Sir, I would just like to clarify
for the benefit of the hon.” Members
that 849, of the generation today is in
the State Electricity Boards and 1674 is
in the Central sector. Sir, between the
Fifth and Sixth Plan, we have increased
our capacity by nearly 80% and unless
the performance in the States improves,
there is very little that we will be able
to do in the future. The hon. Members
would be happy to know that inthe
month of March we have .achieved.a
plant load factor of 55.5%. Now, this
is despite the fact that the States of
Bihar, Uttar Pradesh, Assam and West
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Bengal have all been at below 40%.
Now, I would like to assure the
Members that we are stressing all along
that unless the State Electricity Boards
make a reasonable profit, ualess they
streamline their method of working, it
would be very difficult for us to help
them the way they want. Today's
position is that out of a total demand
of 470 million units per day, our genera-
tion is 430 to 440 million units. 1f we
take into account the transmission loss
of 20%, our shortfall today is nearly
70 million units, 1f you translate this

into capacity, we are short of nearly -

5000 to 6000 megawatts. Now, we have
taken many steps, we are going to have
gas turbines and gas based plants 36
plants have been identified for renova-
tion and modernisation, We are going
to spcnd Rs. 500 crores on these plants.
But the key factpr everywhere is that
unless the State Blectricity Boards im-
prave their system of management, im-
prove thecir system of administration,
improve their training methods and
induct the right type of people, things
will not improve. Most of the invest-
ment is going there, and the Ministry
of Power will give them all assistance,
but unless the generation in the States
increases, it would be extremely difficult
for us to meet the power demands in
the country.

Many hon. Members bave raised
the question that projects are not being
completed in time and- that is a fact.
Why is it happening ? Basically this is
happening because we are planning for
a project, aod are giving full finance,
but when you bave losses of the
magnitude which are there today, the
States run out of money. If you see
the position as at the end of 1983, the
losses in Bihar are Rs, 107 crores,
U.P.—Rs. 531 crores. West Bengal
Rs. 83 crores, Haryana, which is a
small State—Rs. 198 crores...

(Interruptions)

Karnataka is surplus, 1 can give you
all the figures if you want, In Rajasthan

also, there are losses,

The point 1 am making is that unless
the State Electricty Boards improve,

generate profit, and profits do pat
come necessarily out of price increase,
you will not be able tg fipance the RIQe
jects in time, When we are saying that
cighty four per cent of our capagity t@-
day is with the State Electsicity Boards
in the States unless that eighty four per
cent does a little better, what can the
other sixteen per cent do ? Even today,
the gap between the Centre and the
pational average in terms of capagity
utilization is five per cent. Five per
cent is a lot of power. If you talk of
the total capacity of about 42 000
megawatts, at the end of the Sixth
Plan—and it is our effort that between
the Seventh and the Eighth Plans, we
would double this capacity—and when
you are talking of five percent, you are
talking of 2000 mecgawatts. Phis point
has to be very carefully noted. We are
making all efforts at our end and I have
been in touch with the Chief Ministers
in this regard. Our friends from West
Bengal are agitated on various subjects;
I am not going into the polities of it,
but the point is that eves in West
Bengal, the plantload factor is extre-
mely low,

Several plants have beenm sanctioned,
but they have not even started work,
And all this is happening because thare
are no funds. If the State Electricity
Boards keep on losing money, fram
where the funds would come ? If you
keep giving froe power everysshere, some-
body has to pay for it somewhere. We
still have 3-4 hours left for this debate,
and I would be grateful if these points
could be taken into.considecation.

As far as the funds for the -Power
Dcpartment are concerned, I'hope.tise
Members can shout for this. The
Finance Minister is away in Washington,
but I hope he can hear us, We. need
funds very badly. Already, we hawve
sanctioned schemes of over 36,000
megawatts, but there are constraiats
of funds, and that is why, I am con-
sistently streesing on the point that the
power soctor, both in the States and in
the Centre must be able to. generats
surplus. If you-look at: the resuits, look:
at the past trends, four or five Slu._,
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which I do not want to name now, are
worse in terms of plant Joad factor and
generation, And these are the States,
which have the heaviest losses. Thus,
there ‘is a definite link between these
two factors and I would be grateful if
this matter could be considered.

SHRI SATYENDRA NARAYAN
SINHA : The hon, Minister says that
he is having talks with the Chief
Ministers of various States with regard
to the working of the State Electricity
Boards, Do you think that merely
talking to them would improve the
efficiency of performance of the State
Eléctricity Boards ? Or, do you think
that some representative of the Central
Electricity Authority should be there ?

SHRI ARUN NEHRU : This is an
art of gentle persuasion.

MR. CHAIRMAN : What else can
be do? You give your suggestion...
(Interruptions).

Kindly take your scats, We have
very little time at our disposal.

SHRI1 ASUTOSH LAW (Dum Dum):
Both power and water are very essential
for us. If we take power first, power
is the most importan( thing in the case
of.all countries and parricularly in the
case of the under-developed countries
or developing countries.

I take the case of West Bengal,
where we are sullering from crisis of
powgr. ‘One has to see what are the
reagsons. Why are we suffering 7 It is
true that in the modern world, there is
crisis for power every where. Bul un-
fortunately in some of the Eastern
States of our country, particularly in
West.Bengal, we are suffering more due
to power crisis.

.We are getting power from two
different, sources—one from the Centra!l
projects and the other from the State
Elegtricity Board. If we look into the
position - of -power gencration in the
central projects, we find that it is very

APRIL 17, 1985°

(General), 198:-86-Conia. 2}6

In future it may
doing better and

satisfactory and good.
be expected (o go on
help us.

After all, one cannot forget that we
are now at the threshold of the twenty-
first century and without power, we
cannot do anything. But what is the
position of the State Electricity Board.
Which are most vital power resources to
us ? It requires a decp inquiry or a probe,
Why 7 Simply becduse the State Electri-
city Boards are not doing well in States
like West Bengal, Bihar and other
Eastern States ? | am grateful to the
hon, Minister who has already placed
the facts before us about the said
position. It is admitted position. When
central projects ar: doing well, unfor-
tunately, State Elcciricity Boards are
not doing well, About 84 per cent of
power comes from the State Electricily
Board, whcreas we are getting 14 to 15
per cent from the central projects. The
working and the functioning of the
State Electricity Boards are definitely
sub-standard. One can expect better
performance and better functioning from
the State Electricity Boards.

The West Bengal State Electricity
Board has not been functioning well.
The PLF, i.e the power load factor in
the State Electricity Board is much
less than central projects rate. What
are the reasons for this? Why is the
State suffering ? Why the rate is less
than the Central project rate ? The
rasons are political interference, lack of
discipline in the State Electricity Board
ard further more, the whimsical policy
of those who are managing the State
Electricity Board.

14.00 hrs.

Therefore, it is no use shouting for
more grants, more¢e money and more.
finance for the State projects. If the
State projects cannot function well, if
they fail to generate power, what is
justification of shouting, and demand-
ing more funds ? ([mierruptions).

It is not out of place to mention
here that in Wdést Berigal, we have a
number of sick industries and cldsed
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units. If one takes a close view of the
‘matter, one will fird that due to power
crisis, most of the industries are be-
coming sick. Obviously, I am talking
ahout West Bengal. Due to lack of
proper generation of electricity by the
State Electricity Board, our State has
become hungry for power, If it dies, it
will die a natural death, for want >f
power. Who is responsible ? It is the
State Electricity Board and non: else,

I support the Demands for Grants,
with one sugegest'on to the hon.
Minister, viz that rural electrificition
should be given more importance. In
our country, irrigation also is very much
dependent on clectricity.  So, rural
electrification must be given prorer im-

" portance,

With these words, I conclude my
speech, and extend my support to the
Demands for Grante,

SHR] JAFFER SHARIEF (Bangalore
North) : Mr. Chairman, Sir : I am
grateful to you for giving me this
opportunity to spcak a [ w words on
this very important subject, viz, Irriga-
tion and Powcr, Instead of making a
speech, T wou'ld rather confine myself to
making certain points. so that the
Ministers concerned and the Adminis-
tration can take note of them.

Under the Ministry of Irrigation,
there is a Dcepartment called **Under-
ground Water Exploration Department™
This Department should take the res-
ponsibility for exploration of water in
the chronically drought-alfected areas,
rather than going to the river basins.
After all, surface water is known to
everyone, 1t is seen. Solar as the under-
ground water is concerned, itis not
known to anybody. Unless the Depart-
ment which is meant for this job pgoes
to the areas where there is water
scarcity, it is not going 1o serve any
purpose.

With regard to surface water, it is
unfortunate that many of the inter-state
river water disputes are pending Many
.‘.a‘.i‘tirge the . Minister of Irrigation has
dealt with the subjegt. Somctimes. the

. was not well,

matt.r is discussed bilaterally bstween
two chief Ministers, or the three Chuf
Ministers of States which are concerncd

I think there is a need to think on th:s‘

whether it can continue to go on llke

this and get delayed. Naturally, cach

State has got its own political problem,

We do understand their difficulties, but,
nevertheless more itis delayed the c'oist
of the project goes up and the States are
going to be affected. In my own Sta}c
many of the Cauvery basin projects are
not being implemented only for the
reason that it is under dispute, I would
like to make vse of this opportunity to
appeal to the Chief Minister of our
State that he should address himself to
this qucstion as carly as possible.  Of
course, the Chief Minister of Tamilnadu
He had been exf}emcly
kind, Now, he has come back after
undergoing some treatment fiom abroad.
Now, he is active  Now, it is for the
Chief Minister of Karnataka to take up
the matter with the Chief Minister of
Tamilnadu and see that something or
the other is done or use, if necessdry,

“the counsel of the Central Ministers,

Secondly, there is a power project in
my State; it is chronically 'a drotight
affecied place where people are suffering
from want of generation of power. The
name of the project is Upper Bhadra
Project, The Karnataka Governmeht
has already said aboul it that they are
goiog to take up in the 7th Plan. I do
not know whether it has come before
the Planning Commission 'and  ‘the
Minisiry ol Irrigation for its considera-
tion. This project is very important ‘and
T personally appeal both to the States
and the Centre to look into this project
and give early priority fo remove the
sufferings of the people, chronically
drought affected people. T 16

The Minister of Power just. now
enlightened us about the power pesition.
It is unfortunate that the States which
should address themselves to the better
management of their affairs, blame the
Centre for power shortage. The other
day, there was a controversy in this
very House about the Vijayanagar Steel
Plant, The Minister of Steel, Mines
and Coal said if the Karpataka Gevern-
ment assured power we will take up:the
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project; and the Chief Minister of Kar-
natake gave a challenge that we were
prepared to give power; let the Minister
take up the project. Just today I read
in the Press that the Chief Minister has
said that all the central sectors projects
should make their own arrangement for
power., In view of this statement, what
are we to believe 7 Not only the Chief
Minister, but all of us also are urging
for the Vijayanagar Steel Plant. I hope
the Chief Minister will not go on talking
in this manner. If the Centre wants to
satisfy the wishes of (he people of Kar-
pataka and all of us including the Chief
Minister, and decide to have the Vijaya-
nagar Steel Plant, the Chief Minister
of Karnataka should not then suffer
feom. a crisis of confidence and say
that he cannot provide the neccssary
power to that project.

As has been rightly observed by the
Mipister of Power, 1 for one would
like to support his point of view, Un-
fortunately, the Minister of Financeis
net here. Whatever we may say here,
again cverything is struck up there unless
there is a proper allocation for these
major sectors, There is a serious crisis
of power all over the country in every
State.

It would be difficult to meet any
demands and we are going to suffer, the
industry is going.to suffer, agriculture is
going 1o suffer and people are going to
suffer and the productivity will suffer.
Thesefore, the Finance Minister should
see in the overall industrial development
of this country that he makes preper
allocation for the Power Ministry, so
that potentialitiess cap be tapped and
power generation can be improved and
we cam improvethe availability of power
chat is:needed both for owr agriculture
aad industry and for the welfare of the

people.

Withr these few words 1 cooclude as
kknow the problom you are facing with
smany: Members wanting to speak,
and there being not much time, 1
thank: you very much!for giving me this
oppoTtunity.

MR. CHAIRMAN : Shri V.S.
Krishna Iyer.

SHRI SAIFUDDIN CHOWDHURY :

Now the reply from Karnataka will
come,

SHRI V. S. KRISHNA IYER
(Bangalore South) ; How much time is
allowed, Sir ?

MR. CHAIRMAN : Do you want to
take the full time of your party ? Two
names are there and eleven minutes are
allotted for your party.

SHRI V,  S. KRISHNA IYER: 1}
will just make a few observations on
the Demands for Grants of the Ministry
of Irrigation and Power. These two
Departments are really very important
departments. The prosperity of the
nation depends upon the progress which
these two departments make, Although
it is the responsibility of the States to
manasge water and also flood contrel,
but it is the Centre, the Irrigation
Department herc that formulates the
policy with regard to water and also
helps in giving technical advice, etc. T
want this to be considered that all the
rivers of our couniry are natiopal re-
sources. It is very unfortunate that we
have today a number of inter-State
disputes which are not soilved evenafter
38 years of independence.

So far as our Slate is concerned, my
colleague Shri Jaffer Sharief has just
now mentloncd, and 1 also agree with
him that all disputes should be settled
bilaterally between the two  Siate
Governments. Personally, I want the
Central Government to encourage this
because leaving them to Tribunals or
for arbitration does not solve any
problem that will leave a lot of bitter-
ness behind. 1 am quite confident of a
golution being achived in our state,
All these years the Chief Minister of
Karnataka was ready, but unfortunately
for about eight months the Chief Mini-
ster of Tamil Nadu was not well. But
now that he is all right, I hope that they
would continue the discussiony and
solve the problems,
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Ag' the time available is very, very
Nmited, T will only say a few words so
far as‘irrigation is coricerned and in our
State we have today a number of pro-
jects on hand.

Sir, the State' Government has to
complete several projects in the Seventh
Plan, both major and medium. The
outlay for the Seventh Plan has béen
nearly Rs. 1,076 crores out of which
Rs. 746 crores is for the annual plan.
My friend Shri Jaffer Sharief has men-
tioned the Bhadra Project. That is
also included in the Seventh Plan.

AN HON. MEMBER : The BState
Government provided omnly Rs. 2 crores.

SHRIT V. S. KRISHNA TYER ; But
the major projects like Upper Krishna
State-I, Ghattaprabha State 1IT  ard
Malaprabha project are there. Rs, 70
crores for this year has been provided
for command Areca development. This
was suggested by my friend also.

There is one problem; with ragard
to flood control in our State. In our
Maland ared every year we get floods
and several crores of rupees are lost, hu-
man lives and heads of cattle have been
lost. The State Government has appro-
ached the Central Government for
assistance. I am sure, the concerned
Minister will consider it.

Sea erosion'in a'very'big’ problem so
fap asour  Stgte ig concerded, parti-
cularly becacse it has got a' vast coastal
area. Something must’ be done' to
check sea‘erosion. Measures must be
taken:on'a’ permhanent scale to check
that. T request the Governmert of
India to-do that,

Regarding.power, of course, just now,
my friend, Mr Jaffar Sharief, has suggess
ted that the power situation in Karna-
taka is very grave and that we have got
60 fo 80 per cent power cut, With re-
gard to the steel plant T put the.question
the other day. And the Steel Minister
said that if power was assured,. the steel
plant would also be assured The Chief
Minister of Karnataka bhas assured about
the availability of power. And when he
assuréd that, he meant it with all serious=-

ness, The people of Karnataka afe
prepared to sacrifice their comforts for
the sdke of the dteel plant. What the
Chief Minister had statéd was not a
gimmick, The 'Chief Minister even
mentioned the source from wheré power
would be supplied. I request the Central
Government to do the reedful.

So far'ds State’s power projects dre
concerned, < T would request the hoh,
Minister to please see that the sanction
is given to the third stage of the Raichut
Thermal Plant, Of course, sanctiori bas
been given to the second stage,

Another important recommendation
which Karnataka Government has made
is about multi-fuel, coal and oil| based
plant at Mangalore, which is a4 sea
shore. T request the Ceéntral Govern.
ment to give clearance for that,

The State Government is giving’
priority to set up medium sized diesel
sets and gas turbines which have got
very short gestation period, This will
meet the immediate power shortage in
the State. '

About management of the State
Electricity Boards, of course, Karana-
taka is much better than mapy other
Statés, T could not understand why in
a nation like Indid which had produced
eminent engineers  like late Sir M. ]
Vishweswarayva, the' transmisdeion logs
is nearly 20 per &erit, Somethiig must
be dore in this regard: T' would request
the hen. Minister to look into the
matter gpd do sometHibig'in this regard.

Conservation of energy is very
important, I read a fcw paras of Rajya-
dak-ha Committce Report wherein it
has been stated that by proper manage-
ment 20 per cent of power can be con-
served in industries. T réquest the hon.
Minister to appoint, if necessdary, an-
other committee and see that conserva-
tion -of power is also made.

- The- chief Minister of Karhataka
has suggested setting up' of a captive’
power: plant at Bangalore to meet the
demands of Railways’s Wheel and Axle
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Plant and other Central public under-
takings, Our Cheif Minister had also
discussed with Mr. Jaffar Sharief when
he was the Railway Minister. about it.
(Intruptions) 1 would only say that there
is no politics in it. We are all'one on it.
I want to say that power is very impor-
tant. No country and no State ecan
prosper without power. Therefore, I
submit that whatever - réquests have
come from the State Government, the
Central Government should consider
them sympathetically and clear all the
projects which are pending for wani
of clearance.

[ Translation]

SHRIMATI VIDYAWATI CHAT-
URVEDI (Khajuraho) ; Mr. Chairman,
Sir, I rise to support the Demands for
Grants of the Ministry of Irrigation and
Power. Our country is an agricultural
country, With a view to make agricul-
ture and industries self dependent, it, is
esséntial that there should be an in-
crease in the irrigational resources and
in the capacily for power generation.

That is why our Late Prime Minis-
ter, Smt. Indira Gandhi, had given
priority to irrigation and included it as
as No, 1 point in the 20 Point Pro-
garmme. We all know that if we provide
the maximum irrigational facilities to
the farmers and the maximum power to
industries, the country would be able to
achieve self sufficiency.

You are already aware that from
the point of view of area, Madhya
Pradesh is the biggest State and 1090.3
million hectare of area is under culti-
vation in that State. The capacity of
irrigational facilities available from the
Government sources in the State is only
for 25.16 lakh hectares, Some irriga-
tional facility is available in the private
sector also. If all the sources are taken
together, it is becomes a little less than
14 per cent, whereas for other States it
is more e.g, 16,5 per cent in Gujrat and
23 or 24 per cent in Uttar Pradesh, I
would like to request that keeping in
view the large area under cultivation,

APRIL 17, 1985

(General), 1985-86-Contd. 284

we should increase  the irrigational
fagilities in Madhya Pradesh and the
maximum pumber of projects of the
State should be cleared.

T represent Khajuraho area, It has
two districts, one is Chhatarpur and the
other one is Tikamgarh. If a precentage
of the irrigational facilities in the ared
is calculated, it comest0 only one or
two per cent at the State level. If it is
¢xamined on the basis of the national
level, its precentage comes to zero.
Irrigational facilities are available there
mainly from wells. Water level in these
wells is going down, The main reason
for this is that there is not a single
village in the Bundelkhand area of
Chandelas in which big tanks are not
available but now.a-days these tanks
are in a dilapidated condition and the
inflow of water in these tanks has gone
down. If these tanks are repaired and
fmproved bv spending some amount,
the water level in our wells would in-
crease and water would be available for
daily use also. Tn my view, it will not
involve much expenditure, Two multi=
purpose irrigation projects have been
proposzd for mv parliamentary Consti-
tuency. Ken multipurpose Irrigation
Project is one of them, Our former
Prime Minister. the late Indira Gandhi
and our first Prime Minister the late
Jawahar Lal Nchru had always talked
of given priority to multipurpose pro-
jects and that is our policy as well
as a necessity. Ken multipurpose project
at an estimated cost of Rs 202 crores
was proposed in 1982. A survey has
been completed in this regard. A report
in this regard has also been submitted
to C.W.C. by the Government of
Madhya Pradesh, The concurrence of
Uttar Pradesh has also been obtained
through discussions, but it has not been
cleared so far.

The Orchha Dam Project would pro=
vide irrigational facilities for 2, 19,000
hectares of land in Chhatarpur, 25,000
hectares of land in district Panna and
40,000 or 45,000 hectares of land In
Banda in Uttar Pradesh. 65 MW of
power would be generated there, which
would solve the problem of power
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shortage in the country. A survey for
Siwari Project in Orchha of Tikamgarh
district had been completed and a report
in this regard has been submitted to the

Central Water Commission in 1983.-

¥t:would also provide irrigational faci-
lities in 1,63,000 hectares of land and
would generate 8) or 85 MW of powet
and the District Jhansi of Uttar Pradesh
and other nearby areas as also Tikamgarh
and otherdistricts of Madhya Pradesh
would get power in sufficient quantity,
These projects aré pending clearance with
C.W.C for the last 3 or4 years, but
no action has been taken so far. I would
request the hon. Minister to take this
matter seriously, because any further
delay will es-calate the coits and we
would have to incur more expenditure
on the projects. I would like to submit
that if these two projects are sanctioned
for our area, our farmers and industries
would be benefited a lot.

Sir, T would like to make some
more submissions, One is regarding our
rivers which may be called our national
assets. From North to Scuth and East
to West, these rivers should be linked.
As many other Members have suggested,
if these rivers are linked it would not
only strengthen our national integra-
tion, but the huge losses caused by
floods< and droughts could also be avoi-
ded The shortage of water could be
met and during flonds th= water could
be transferred to the. deficient area so
that there may not be anv damage and
water may be made available to the
droueht-affected areas.

Now, T would like to draw the
attenfion of the Houce to wards the
power cituation Our power consumption
is growing continuon<lv and T would
like to rongratulate the hon. Minister
and his Denartment for taking com-
mendahle ctepe in this regard. When
we got ind nendence. our nower poten-
tial waes onlv 1352 MW, whereas at
pressnt it is 42 440 MW and there has
been an increase of 3080 MW in 10R4.85
alone. There wonld be an addition af
ye=t annther 14000 MW bv the end of
Sixth Five Year Plan, It is a pgreat
nchjairement for us Tt isa eond omen
for us that we are adding 4,500 MW of

generation capacity in 1985-86. As our
hon. Minister has said we have increased
our geperation capacity by 50 per cent.
But as has beem mentioned the State
Electricity Boards are incurring losses
which we have to remedy by increasing
their efficiency,

The N.T.P.C. has done a commend-
able job. I would like to congratulate
you for the same. The Korba, Singrauli,
Ramagundam projects were completed
ahead of schedule, These have added
3000 MW of generation capacity in the
country.

With these words, I would like to
draw the attention of the hon. Minister
to wards the losses being suffered by
the State Electricity Boards. Their
adminijstrative loopholes should be
plugged and their efficiency should be
increased so that their income may be
increased and expenditure curtailed,

I hope that the hon. Minister would
definitely lcok into the problems of my
area which I have put before him, With
these words, I support the Demands for
Grants which have been presented
before the House,

VEnglish)

SHRI T. BASHEER (CHIRAY-
INKIL) : Respected Sir, agriculture
is a verv. predominant factor in our
country’s economy: About 65 per cent
of the working -population of the
country is employed in agriculture, Self-
sufficiencv in food production is a basic
thing so far as anv country is concerned,
and in the past we were putting all our
efforts to increase our food production.
In this process. irrigation is a verv basic
thing, The utilisation of water is very
important, The irrigated areas is more
productive than rain-fed area is a fact
which is universally accepted. I know
that the time given to me iz verv
limited. so I am not going into details
of it, but T would like to congratulate
th: Government and the povernments of
the past for the fact that Tndia has
witnessed a phenomenal growth in
irrization potential during the last three
decades, Now, I would like to point
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out that stress mist be given not to the
major irrigation ‘projects, but to the
medium and. minor irrigation projects
and also I would make a “point’ that if
we give importance to the ground water
irrigation, than will help .a" lot té im-
prove our economy in rural areas, So,
I request the Government to take more
care and pay more attention to' the
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utilisation of the ground ~ water 'in our

country especially in rural areas.

Sir, now I will
because of the time factor, to certain
needs of my home State, Kerala, and
1 take ‘tHis opportunity to call the
attention ‘'of the hon. Minister to those
needs. -First of all, there is a long
standing demand from the people of
Trivandrum district in Kerala, especially
from the farmers of my constituency,
for the construction of a medium irriga-
tion project,

This area is mainly an agricultural
area. The ecopomy of this area is
mainly based on agriculture, Paddy,
coconut, arecanut, pepper etc., are the
crops of this area. Theré is no other in-
dustrial establishment in my constitue-
ncy. I could say, about 90%; to 95%0f the
people in the area earn something for
their livelihgod from agriculipre, But
the pity of it is that this agriculturally
important area lacks in water and irri-
gation. So, it was the dream of the
people in the past as well as at present
that the construction of Vamanapuram
irrigation project should be taken up,

confine myself, -

Itis still the hope of the farmers in my

constituency. T am happy to say that in
1983, the Planping Commission has
cleared this project. The investigation
work is a]ready over. The required in-
frastructure is- there engineers

the Vamanapuram Irrigation  Project
during the Seventh Five Year Plan.

The'Central Government asked the -

State Government to complete the old
on-going projects on a priority basis.
There are 13 on-going projects in Kerala

are
posted, Therefore, T request the, Govern..
ment to take immediate steps o start
the constmctmn work and to complete
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at various stages, In response to the
guidelies issued by the Central Govern-

ment, The State’ Governmment  has’'
. identified 7 on-geing projects for ‘early

completion ‘and the' State Government
bas prepared a scheme and programme’
far completion without' delay .of these

projects. But the preblem is of finance.’
There is' lack of finance 'and fund with"

the State Government. :Kerala is a 'poor
State and the constraint of the State
Government is in regard to finance, The
Kerala Government has asked for
special assistance of Rs. 12.79 crores
to complete these old on-going projects.
But I am sorry to say that nothing has
been done in this matter by the Central
Government. So, I request the Govern-
ment to sanction special assistance for
my State to complete these projects on
priority without any further delay.

My hon. friend. Shri Jaffer Sharief
has raised here the Cauvery water
dispute which is pending for a long
time, The States of Karnataka, Kerala
and Tamil Nadu are involved, The
Central Government has intervened,
Since 1971, efforts are being made but
no settlement has been arrived at. So,
T would like the hon. Minister to in-
tervene and take steps to settle this
Cauvery water dispute which is pending
se long. This will bencfit the people
more because of better utilisation of
Cauvery waters,

Lastly, ip Kerala, sea erosion,is a
very acute problem. T read: in. the
Report of the Ministry of Irrigation
that the Gavernment,do accept. that, in
Kerala the problem of, sea erosion is.
very acute.
of 560 km., 320 km. have bgen, identi-
fied as vulnerahle and ‘out of, these,
286 km have been projected till 1984,
So, in order to protegt the State of,
Kcrala from ses erosion, I would Trequest
the Central Government, to allocate
more funds for,the State.in the coming,
years.

SHRIMATI BASAVA  RAJESH.

Out of a total coastal line.

WARI¥(Bellary): Mr, Chairman, Sir, 1"

thank you very much for giving me &n
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opportunity 16 participate in ‘the ‘discus*
sion ‘on ‘the Demands relating to the
Ministry of Trrigation ‘and Power.

As regards clubbing both " the De-
partments of Irrigation and Power
together, both are closely interlinked
with each other, 'Since the time at my
disposal is very limited, I would like to
make only a few points as far as irriga-
tion part is concerned.

I come from the Tungabhadra
Project area. I have submitted a detail-
ed report on the genuine grievances of
farmers in that area for the considera-
lion of thc State Government, Still
many of the problems have not been
solved, Therefore, while using this
occasion, T would like to suggest a few
measures for the consideration of the
Government,

The new 20-point programme has
rightly laid an emphasis on increasing
irrigation potential. Kceping the akove
fact in view, a lot of stress has been
laid on that in the Sixih Five Year Plan
and a substantial amount has been
provided fo bring more area under
irrigation, fixing both targets and alloca-
tions in terms of area and moncy. It is
not enough that more area is brought
under irrigation. But effective utilisa-
tion of water is very much important
and it should receive due attention.

In this context, T would like to point
"out that every project has got a com-
"mand area development aguthority. The

main object of the command area deve-
lopment authority is to re-shape the
land, to level the land, to construct roads
and field channels, to have proper water
management, cultivation, Treclamation,
etc. I have been told that some of the
command area development authorities
arc weorking very well and, at some
places, thcy have been provided with
more powers and responsibilities, Tn a
way, these have been executive bodies,
There are 103 command area develop-
ment authorities working in the country.
Each one of them has got a non-official
as the Chairman. But in'my State, the
command aréa development aurhority is
only an advisory body., I suggest that

~ management,

this body should be‘made an execufive
authérity, instewd ‘of ani advisory body,"
with'more “powefs and ‘responsibilities

because that is very much'in ‘the intefest
of solving the local problems,

- The next point which I would like
to mention "is- about lift irrigatien.

All these“8ays, we are not permitted
to use water from canals either by lifting
it or by someother method. Now I have
been told 1hat the Government has réevi
sed ''fts policy and are permitting to
draw water from the canals or the distri
butaries by way of sprinkler irrigation
or lift water. In some of the ‘States
till now, this scheme has not taken.
place, Therefore, there should be a uni-
form policy throught the country to make
use of this water which is going in the
canals or distributaries, either to lift it
by way of sprinkler or by using water
through lift irrigation schemes. It will
certainly increase the area under irriga~
tion with lesser cost.

Another aspect which is very very
important is reclamation because in
Tungabhadra area, there is Jot of salimity
in the soil also. Each project has got
to remove the salinity. It has to be
given top priority for the reclamation.
If we neglect this, I think that we can
not relaim further ‘and make use of the
water for growing ¢rops. Therefore,
sufficient funds should be provided
under each project for digging up the
drain and for reclamarion of salinity
which is very much thére due to excess
use of water and “unauthorised “cultiva~
tion.’

important 'aspect-is water
This is not being enfor.
ced effectively,” This should be given
top prioritv a8 far as water managenient
is concerned.  There should be expérts.
They should’ be givén propertraining

Another

for ‘water fhanagement which' we
havs ' not done o far. TIf this s
done, I think' that we will  be

solving many problems as far as salinity,
seepage, unauthorised cultivation, using
excess water are concerned and all these
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can be avoided if our farmers and en-
gineers are given proper training in
water mapagement,

I come from the area where the
World Bank has given assistance for
the construction of Upper Krishna Pro-
ject. Now I would beseech the Govern-
ment to take up the second stage also
which would certainly help the area,

Wherever we have taken up these
huge projects, we find that the quality
of work is very deteriorating. There
should be proper supervision and check
from the higher authorities so that
nothing should go wrong after comple-
tion of these projects. ’

The project of Tungabhadra canal
was completed long back. But the main
canal is leaking. It did not last long.
Every time Government of India comes
forward and gives lot of money, Some-
times it is due to weak construction.
Sometimes they say that the construction
of the project is getting strengthened.
But still the breaches are there, This
year also already, we had 2 major
breach.and the farmers have suffered
Joss. Since two months, they could
not get water. Therefore, the entire
cost has completely gone waste. It has
to be looked into.

One team has inspected this com.
mand area Tungabhadra Project for the

lining of the canal and also for recla- .

mation. The Netherlands Party for
Reclamation and Institution of Recla-
mation of Land and Land Development
have visited that area and what has
happened afterwards, I do not know,
Lining of canals must be taken up
immediately because most of the canals
go in the black soil.

For the purpose of speedy imple-
mentation of rural electrification by the
States and Unisn Territories, the targets
have not been achieved fully. For
example, as avainst a target of 23, 105
villages and 3.86 lakh pumpsets, during
1984-85, the achievements are only 13,
231 villages and 2.65 lakh pumpsets up
to January, 1985,
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I would like to suggest that by the
end of the Seventh Five Year Plan, all
the villages should be electrified and
pumpsets should be given priority with-
out any target restriction,

There are a number of major irriga-
tion projects in the country with micro,
mini and small hydel projects through-
out the length of the major canal. The
same has to be explored in detailed and
adequate measures have to be taken to
enable the fullest utilisation of the
resources,

From the data available regarding
micro, mini and smail hydro projects,
the schemes under investigation are 184
with an aggregate capacity of 476
megawatts which is three times the
schemes under operation now, Hence,
these schemes require a speedy and
through investigation followed by imple-
mentation. Irrespective of the fact
whether a scheme is a Central scheme
or a State scheme, due consideration
has to be given for micro, mini and
small hydro projects.

The first stage of Raichur Thermal
Station is under completion. The second
and third stages also should be taken
up simultaneously and completed at the
earliest, The power position in Kar-
patka will certainly improve after the
completion of these two stages also.

The power situation in Karnataka
is very bad now. The prevailing power-
cut is about 80 per cent which is likely
to be enhanced further, Karpataka is
wholly dependent on hydro-electricity.
But only two-fifths of the hydro electric
potential has so far been exploited.
Hydro-electricity is greatly sensitive to
the vagaries of the monsoon. For
balanced development and for proper
industrialisation of the State, the follo-
wing steps are urgently required :—

A Master Plan to develop another
two to three thousand megawatts of
bydro-electric power during the Seventh
Plan,

Develop adequate thermal power by
completing all the stages of the Raichur
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thermal power station and also maxi-
~ mise shermal power generation by the
of Neyveli lignite ensuring adequate
share for Karnataka,

Karnataka’s share from the Central
power projects should be ephanced to
meet the power crisis in the State, and
the neighbouring States should be pre-
vailed upon to instal the transmission
lines to supply adequate power to the
State. As things stand today, even the
power that the state is entitled to from
the Central power projects is not reach-
ing Karnataka from the neighbouring
States, specially from Andhra Pradcsh,
due to lack of transmission lines.

The hon. Minister was kind enough
to say that we have to think in terms
of so many things as far as uniform
tariff and uniform power cut are con-
cerned, In the ultimate analysis,
the whole of the southern region,
including Maharashtra, should be trea-
ted asa common area for generation
and equitable distribution of power to
ensure that power cut and power rate
in all the States are more or less uni-
form and that there is no lopsided
development and avoidable distress and
imbalance in any part of this region.

A Working Group should imme-
diately be set up to assess the national
loss and the serious damage being
caused by the present imbalanced situ-
ation, so that all the concerned States
could sit together and arrive at an
equitable solution which can develop
.into a more permanent arrangement by
setting up a suitable inter-State machi-
nery under the aegis of the Central
Goverpment based on the fundamental
objective that the power rate and the
power cut should be more or less uni-
form in the whole region as all the
States are part of the same process of
planned development, '

Similar regional arrangements could
be made in all other regions of the
country eventually leading to natiopal
power grid and policy.

The problem being faced by the
Visveswarayya Iron & Steel Ltd., which
is an important public sector alloy steel
plant in the State, highlights the extreme

irrationality and the callousness of the
situation presently obtaining in Kar-
nataka. The losses that Visveswarayya
Iron & Steel Ltd. are compelled to make
because of grossly inadequate supply of
power run into crores of rupees in the
last two or three years, The situation
crealed by the sudden hike in power
rate combined with very high power-cut
is so crippling that Visveswarayya Iron
& Steel Lid. is not even in a position ,
to pay its power bills, the arrears of
which are of the order of Rs. 20 to 30
crores, There is no wisdom in trying to
set up new units when even the existing
units are forced to work below capacity
and are on the verage of shut-down
causing irreparable damage to invest-
ment and employment in a country
where capital is so scarce and employ-
ment is $o very vital,

With these .words, I support the
Demands for Grants relating to the
Ministry of Irrigation and Power,

[ Translation]

SHRI VIJAY KUMAR YADAV.
{Nalanda) : Mr. Chairman, Sir, irriga-
tion and power are, in fact, the life
line of the country and the couutry’s
progrers depends on them. But, I am
sorry to say that the achievements
shown on papers do not actually reach
the people. When we go through the
Economic Survey, which is presented to
us every year at the time of the budget,
we find that when the production goes
up, Governmen! take credit for it, but
when the production declines in a parti-
cular yeare, Nature and the monsoon
are blamed for that, It shows that the
claims we make in the matter of irriga-
tiou are not factual.

The Sixth Five Year Plan is appro-
ching its end, We have not been able
to achieve the targets of increase in
irrigation capacity which we had set
during this plan. There has been a
shortfall of 25 per cent in the targets
of generation of electricity which we had
fixed Considering the rate at which our
population has grown and its pressure
has increased, 1 would not say that
there has been no progress in the
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country in the /field : of  irrigation and
power since independance. ' There .has
certainly been progress, but I think, we

have not been able to achieve the speed:

at which this progress was suceed. That
is why at the national level, we have
been able to provide assured irrigation
for only one-fourth of the cultivable
area of land,

There is not a single State which
is not passing through a crisis in the
matter of electricity, Our Bihar State
lags be hind in both, whether it is irriga=
tion or electricity not that we do not
have water for irrigation, or we do not
have big rivers or we lack the such things
as are required for setting up hydro-
electric or thermal power projects, but
as the hon, Minister has just now said
generation of 84 pet cent of the electri-
city in the responsibility of the States
and only 15 per cent is generated in the
central sector.

Recently, the hon. Minister had
gone to Ranchi in Bihar State. There
on ‘same day of February, he said that
the power crisis in Bihar and U.P,
should end in 60 days, 60 days have
since passed but the situation in Bibar
and U P is still grime, The pewspaper
reports; which I had a chance to
read in this regard, showed that there
was not a single State where there
was DO power crisis. In such a
situation, the problem of irriga-
tion_ and power cannot be solved by
shifting the entire responsibility to the
States.

A tussle has been going on between
the centre and the States in the country
for quite a long time, With their limited
resources, the States will be able to
bear such a big responsibility only when
the centre provides them with economic
aid on a large scale. The way the irriga-
tion schemes are implemented, the States
need more funds but they do not posses
the requisite funds. Unless funds are
provided, we cannot increase our irriga-
tion potential to any considerable ex-
tent. As long as the big schemes are
not prepared for this purpose and the
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centre does not keep a direct ‘watch
over them, we cannot surge ahead 'the
way we went in the matter of irrigation.

I went to, raise -some  points- with
regard .to my Stateand, particularly, my
own constituency., The. construction
work on a number of irrigation schemes
is going on in our State for the Jlast 20
to 25 years, but they have not yet been
completed, The Central Government
should take over their responsibility
and try to complete them by intervening
in the matter,

The river Ganga passes through the’
neighbourhood of my constituency and
during the rainy season a lot of water
from the area flows into it. Therefore,
I wen that Government should construct
big water reservoies in the districts like
Nalanda, Ganga and Jehanabad by
taking out at lasta capal from the
Ganga river. A large water reservoir.
mey be constructed in the foothills of
Rajgir, In the event of scarcity of water,
the stored water from this reservoir
could be utilized for irrigation,

In the same way, the water of Sone
river goes waste. A provision for irriga-
tion can be made in the neighbouring
districts by taking out a capal from the
Sone river, A comprehensive scheme
necds to be prepared for storage of the
rain water, so as to use it later, Arrange-
ments should also be made to utilized
the ground water. The rivers in North
and South Bihar should be linked. This
should also be done in respect of the
rivers in North and South India and,
thus, irrigation facilities should be pro=
vided throughout the country, This is
a good suggestion, but in our own State
the southern part is dry, whereas, its
northern part has enough water. Irriga-
tion facilities can be created by linking
the northern rivers with the southern
rivers. The responsibility for this should
rest with the central Government, At
present, the burden of irrigation and
power is thrust upon the States.

In Bihar also, tf revers of the North
Bihar are linked with these of south
Bihar, a considerable achievement can
be made in the field of irrigation.
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the way in which the water is distributed
is not correct. Ther: is only one officer
to look after the whole 1esponsibility,
This project needs more funds, In the
sixth five year plan a sum of about Rs
40 crores was to be spent, But nothing
substantial was done  This project has
not been completed satisfactorily inspite
of the assistance by UKB and World
Bank The contract with the World
Bank is also coming to an end. There-
fore I urge the hon. Minister to in-
tervene and help Karnataka State to
continue the contract with the World
Bank.

Sir, the dispute of Cauvery water
between Karnataka and Tamilnadu is an
old issue, Nothing has been decided in
this regard. 1 request the Government
of India to solve this problem at the
earliest, The hon. Minister hails from
the area of Ghataprabha project and
knows all about the projeet. It should
be noted that proper canals have to
be dug when a dam is constructed,

I want our Govt, to give special
attention to minor irrigation and ils
modernisation and expansion. Research
is essential in the field of power and
irrigation. New technology has to be
adopted and satellite has to be utilised
to the maximum extent, This isthe
only way to root out poverty from "our
country.

Now I want to concentrate on power
projects. Since the time of our late Sir
M. Vishweshwaraiah we have the same
conditions with regard to power pro-
duction. We are depending upon Hydro
Electric power generation. There is
scarcity of raw materials to set wup
thermal power plants in Karpataka,
Once upon a time Karnataka was
producing surplus power. There is one
public sector and many other small
projects. There are other establishments
like HMT, BHEL, Kudre Mukh etc.
In addition to this we have given help
to other States. But now, we are in
trouble. There many projects before
the Centre which have to be cleared at
the earliest. While sanctioning the
atomic power stations to Karnataka
there were mapy hurdles. However
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we got the power plant and on behalf
of the people of Karpataka 1 express
my gratitude’ to the Govt of India.

Sharavati Project is another impor-
tant issue. Central assistance and
external financial assistance has to be
provided and the project has to be
completed very soon,

Ramagundam power plant was com-
pleted 1 § years ago. But the NTPC
has not drawn even a single line from
Ramgundam to Bangalore. I plead with
the Govt to give us our share from the
above plant,

Low quality of coal is beir.g supplied
to Raichur power plant. I request that
good quality of coal may be supplied
and the second and third wunits of
Raichur plant may be completed as early
as possible. There are many public
uniertakings in Bangalore. Therefore
120 M. W gas turbine sector has to be
set up there.

In Karnataka there is 85% power
cut. We are also not getting power
from  Tamilnadu Atomic  Power
Station, Centre had assured to provide
power from this plant, Sir, I remind
the Centre to look into this matter and
help my state to get power.

I demand two multi-thermal plants
of the capacity of 210 M.W. at
Mangalore. This has come before the
Centre and Karnataka Electricity Board
has also accepted this proposal. This is
a projact of 800 crores of rupees. This
has been included in the 7th Plan it
has come before the Central Electricity
Authority for clearance, I request that
Centre should take keen interest in this
regard and clear it as ecarly as possible.

Small scale industry is also affected
very much by the power cut in
Karnataka, Some comprehensive pro-
ject should be there to help the poor
rural farmers. Therefore I urge that
all the minor and medium projects
should be modernised immediately so
that they can come to the rescue of the
poor farmers.

With these words T conclude my
speech.
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SHRI SOMNATH RATH (Aska):
Madam Chairman. 1 support the
Demands for Grants for the Ministry of
Irrigation and Power,

We cannot depend on the monsoon
to improve our economy. We should
provide the best of irrigation facilities,
so that the ipput for agriculiure is
assured. Other countries have resorted
o chang ng the course of the rivers;
and thereby, deserts have been con-
verted into green fields. The same
course can be adopted in India. Rivers
in different States can be inter-linked—
so also the river basins in different
States. We should know what our water
sources are, and we must also find
sufficient resources to complete our pro-
jects according to a time-bound pro-
gramme. Else, we may start the pro-
jects, but they will not be completed
according to schedule, and owing 1o
price escalation, it may be difficult to
complete them.

Power forms the basic infra-structure
for the country’s industrial and agricul-
tural growth, Shortage of power is
causing a colossal Joss in agricultural
and industrial preduction. Hence a
rapid increase in power generation in
the country during the next few decades
is inevitable.

Electricity has gone to the villages
under the 20-point programme Electri-
city is associated with every walk of life
of human beings. Our generation capa-
city is about 40,000 MW. By the erd of
the century, it may reach 1,10,000 MW,
That is the target fixed, This capacity
of 1,10,000 MW must be achieved, fail-
ing which power shortage will continue,
and the growth of industries as well as
agriculture is bound to suffer,

Similarly, an irrigation potential of
113 million hectares by the turn of the
century is our target and 40 million
h:ctares through ground water exploita-
tion. There is a provision for Command
Area development, I would submit that
in the Ganjam district of Orissa, the
cultivators are hardy people, and they
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are considered to be the best cultivators

in Orissa, If a bucket of water is given
to them, they will produce a kucketful
of vegetables or grains. The Orissa
Government has suggested the inclusion
of Rushikulya irrigation project under
the command Area development scheme
in Ganjam district, This requires the
kind attention of the Central Govern-
ment,

While selecting projects for Com-
mand Area development, we should not
necessarily restrict ourselves to major
irrigation projects only. We should also
take the minor irrigation projects, the
medium irrigation projects and other
proj:cts into consideration. Or else
there will not be development through-
out the State ; there may be develop-
ment in a particular area. °

In Orissa, 1here poverty in the midst
of plenty. We have gol water resources ;
we have got mines and coal mines, but
the poverty still prevails over their.  In
Orissa State ground water can irrigale
80 per cent of the culuivable land, but
it is now only about 18 per cent ; and
water flows into the ocean causing have
Breaches on river embankm.nis
sand casting and misery ol the people
knows no bounds. So, the Cenral
Government should come out in a big
way and fund the existing irrigation
piojects and also give scope 1o start
new irrigation projects major, minor
medium irrigation projects and lift
irrigaiion projects.

Similarly, the Orissa Government
has requested the Central Government,
as far as power is concerned, to see
that the Super Thermal Plant at Talcher
is included in the 7th Plan. So also the
Project Valley Power Generation,
Our Chief Minister has also written a
letter to the Prime Minister and con-
tacted the Power Minister and the
Irrigation Minister. Once our State
was a surplus Srate in power and had
helped the neighbouring States like
Andhra Pradesh by giving Power. But
now the Orissa State is suffering from
acute power shortage. So, this requires
immediate attention. I would submit also
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Theie is Pitambarpur Irrigation Project
in Ghos: Block of Gava disirict for
irrigation and power which is a multi-
million rupees project on which lakhs
of rupees have a'ready been spent. But
the work has not yet been completed.
Today, reference had bcen made to
West Bengal. Allegations had been
made against the left-front Government
of West Bengal that they were lagging
quite behind in the field of power. This
is not confined to West Bengal only,
there is shortage of power in States like
Bihar and U P, also, where the Congress
Governments are in power, What [
want to say in that the Pitamberpur
Irrigation Project, which was approved
a long time back and on which no work
is going on in spite of allocation of
funds, should be completed immediately,
The Mahame Dam, which 1s lying in-
complcte for the last 20 years, should be
taken up and work started further.

Now, I would like to say something
about power. A scheme for setting up
two power slations at kahalgaon and
kolkaro is pending for the last 20 to 22
vears and has not been cleared yet. In
Bihar, we do not get clectricity even for
one hour a dav How can the sanctioned
schemes be completed in such a situ-
ation  Thought should be given toit.

Hydro electric projects can be cons-
tructed in Bihar on the Kosi, Gandak &
other rivers, from where help to other
states can also be given Therefore, these
projects should be implemented.  But in
every State, advance planning for 15 to
20 years should be made by treating 2
or 3 districts as a unit. On the basis
of that wunit, keeping in view their
power consumption for that period
hydro-or  thermal power plants
should be set up. In my view
these projects can be completed only
then. Thereis no shortage ol coal in
Bihar. All the things are available
there. I demand that such Thermal
Power Plants should be set up at Bakhti-
arpur or Fatwa by trating Nalanda and
Patna districts as a unit.

With these words, I conclude my

speech.
SHRI G. L. DOGRA (Udham-

pur) ; Sir I am grateful to you for

giving me an opportunity to express
my views. I shall (ry to conclude
before you ring the bell. A debate is
going on in the House on irrigation and
power. So far as power is concerned,
you should tap all the sources of hydel
power, These sources exist cither in the
North Eastern states or in Jammu and
Kashmir. At present, (wo projects are
going on the chenab in our State-one
is the Salal Pioject and the other is the
Dulhasti Project. Investigation in res-
pect of the salal Project was not comp-
lcted earlier, due to which and for
some other reasons, the project has
been delayed. Buat  full efforts should
now be made, The officers are also
making their cfforts. The new chair-
man, Shri Oberoi, will give his full
attention and 1 would also like to
rcquest the hon.  Minister to take a
bit more interest in it so that at least
the Salal Project may be completed
as carly as possible.  According to the
new schedule this project should be
completed early, On the completion of
this project, the crisis of electricity in
northern India will be reduced and at
the samc Gtme it will also benefit
Jammu and Kashmir,

So far as Dulhasti Project is concern-
ed, that also can be completed early and
it will also benelit other states, besides
Jammu and Kashmir, My third point
is that a lake upto Anaas will be cons-
tructed on the completion of Sabalkot
Hy 1¢l Project, which is at some distance
away from the Salal Project and besides
generating electricity, it will yield other
benefits also. Now when there is acute
shortage of power and without power
our country cannot achieve progress, you
can construct a new project over there,
Instcad of utilizing the water which
flows down to the sea if we go on deple-
ting our thermal resources a trust of
care of the furture generation with us=-
it will not be proper, but bad plann-
ing. The Planners should pay attention
to it. The Irrigation Ministry should be
allocated the maximum funds so that
new projects could be undertaken. Non-
availability of adequate funds results in
the increase of the gestatation period.
Also it is wrong from the financial point
of view becausc the cost escalates and we
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cannot get return on the invested money.
In such a condition, I think the attitude
of the Planners is not helpful to the
country. They should pay due attention
towards it, The Hon. Prime Ministry
bas said that five States would be bene-
fited by the Thein Dam. Besides Hima-
chal Pradesh, Jammu and Kashmir and
Punjab, other states will also b: benefi-
ted. It is very necessary to complete the
work on Thein Dam, Due to lack of
irrigational facilities in Jammu region,
it is facing severe drought There has
not been any production of foodgrains
at-all. On the completion of this Dam
a large area.can be irrigited and there
would not be anv problem of drought
in future, I, therefore, urge the
Government to pay attention to wards
it. In this connection, I would also
like to suggest that the share of water
and electricity among the concerncd
States and the expenditure on servicing
as well as the question of settlement of

the people should be decided in
advance.

In this connection, I would like to
refer to one more point, . At the time
of taking up the construction of the
Their Dam, Mr. Badal’s Ministry in
Punjab had decided that a cem:nt
factory should be set up at Basoili to
make cement available for the construc-
tion of the Dam unintermptedly. Atten-
tion should be paid also to it. Simi-
larly, there is a proposal for a project
to be compleied in there stages near
Bani where 200 M.W. of electricity can
be geperated. The top Engincers of
the State have accorded low priority to
this project. I would like to submit
that the technical and expert persons
should go there and examine the scheme.
Ofcourse, Government have allocated
funds for it but such projects should be
taken up as give immediate benefit and
as are economically sound also.

Regarding irrigation projects T would
like to say that the waters of the rivers
which are flowing towards Pakistan
should be utilised for the benefit of the
people. Efforts should be made (o utilise
the waters fully. We should consider
seriously how best the waters of the
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Chenab the Jhelum and the Ravi could
be utilised. We are not utilisi g the
available waler resources, but on the
other hand, Pakistan in is developing its
sources of atomic epergy, They are
working against the agreements and we
are not tapping the available water
resources of these rivers. W2 should
see how we can make use of this.

I would lixe to convey my congra-
tulations to th: Under-Ground Water
Department. They are carrying out a
survey and are doing a commendable
job, I would like to suggest to the hon.
Munister that he should pay attention to
all these projects, particularly to those
concerning electricty and irrigation
which  may  benefit Haryana and
Rajasthan as well,

*SHRI T. V., CHANDRASHE-
KHARAPPA (Shimoga) : My. Deputy
Sp:aker, Sir, | rise to support the
Demands for Grants regarding the
Ministry of Irrigation and Power and
bring various vital issues to the atlen-
tion of the Government, After 1u-
dependence. our Government has done
a commendable job in the ficld of power
and irrigation through five year plans,
Late Pandit Jawaharlal Nehru and our
late lamentcl 'eader Smt. Indira Gandhi
gave lop priority to power and irriga-
tion,

Today, in our country we are facing
the problem of population e¢xplosion,
Thercfore it 1§  very essential to
synchronise growth and plans and to see
that the departments of power and
irrigation work cfficiently, All the States
have to take keen in‘erest and modernise
and expand the irrigation using the latest
technology. They should take sufficient
care with regard to safty measures also.

There are many old dams Bhadra
project is an important project which
has been taken up during the first five
year plan period. But today there are
no proper cunals. Distribution of water
is not at all proper, The situation there
is very serious. There is some good
development in construction work. But

*The speech was originally delivered in
Kannada.
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that the Harbhangi Project and Baghua
Project in Gangam District should be
given priority and sufficient fund allot-
ted ; so also Landai, Billuamare and
Nuapali irrigation  project requires
immediate attention,

So, I would submit that while consi-
dering irrigation projects, we should lay
stress on scientific water management,
Cropping pattern should bz tagged with
irrigation. In India, only 26 per cent
land gets irrigated for two crops ; and
if this cropping pattern is well tagged
with irrigation, we may get 1wo or three
more crops in a particular land. Even
after irrigation, the residuary moisture
in the land will bc able to give some
other crop. So, scientific management
is essential along with this irrigation
system. Under the dynamic leadership
of our Prime Minister as well as the
Minister of Irrigation and Power. T
think, we can reach our goal by the end
of 2000 A D. as envisaged.

SHRIMATI D. K, BHANDARI
(Sikkim) : Mr, Chairman, I am grate-
ful to you for giving me an opportunity
to take part in the discussion on the
Demands for Grants of the Ministry of
Irrigation Power, This, as hon.
members are aware, is my maiden speech
in this august House.

I come from Sikkim and it is a
mountaneous region with the ruighty
Himalayas on our border. A pumber of
rivers, rivulets and fast flowing streams
originate from the Himalayas and they
flow through Sikkim. Hence the State
has got tremendous potentialities for
power generation. These fast flowing
rivers, particularly Teesta and Rangit
could be tapped for fruitful generation
of power.

Sikkim, as the hon. Members know
is a very backward State in the country
with practically no industry., Such a
chronically backward State can never
hope to develop unless its potentiality

~is exploited for the economic advance-
ment of the State, which in turn would
contribute to the progress of the coun-
try at large. For any industry, power is
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a must, Unfortunately, this potential
is not being surveyed, not to speak of
exploitation. 1 would, therefore, urge
upon the hon. Minister to send a
technical team to Sikkim for an in-depth
survey of the hydro-power potential of
Sikkim.

As everyone knows, Sikkim has no
coal fields nor any trace of gas bearing
region. For any devlopment, the State
has to depend entirely on hydro-power.
Even coal has to be brought from the
other States. It will have a number of
transport and other problems. The
cheapest would be hydro-power and it
could be made to reach each and every
village in the Statc.

Not that it is industrially backward
alone, Sikkim has no source of genera-
ting the State revenues. Power is one of
the sectors where it can be the hope of
generating revenue resources. The State
can not only hope to be sclf-sufficient
in power generation but also at the
same it can supply power to neigh-
bouring States like West Bengal, Bihar
and even Uttar Pradesh, -if it is con-
nected with the National Grid. Adl this
would be possible only thsough the
active participation of the Centre. The
State on its own cannot do a bit in this
direction as it has no rgvenue of its
own. Sikkim has therefore approached
the Centre for starting a number of
hydro-clectric projects for the develop-
ment of the State in various fields,

1t has to be remcmbered that only
when we have supply of power we can
think of starting even small scale indus-
tries in the State. Unless we have
industries, the people of Sikkim cannot
improve their economic condition. At
the same time, without industries we
capnot cope with the growing unemploy-
ment in the State. As days go by, this
problem will assume serious pro-
portions.

Another aspect which 1 would lL.ke
to stress is that of denudation of forest
wealth. Our people at present entirely
depend on wood for their fuel requir-
ments, If this state of affairs continues,
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a time will come when the forest wealth
will be very much denuded bringing ‘n
its trail a number of problems, The
first casualty will be the supply of
water. As everyone knows, deforesta-
tion will dry up the source of water
supply. Again, it will bring ecological
imbalance to the detriment of not only
flora and fauna for which Sikkin is
famous in the world, but to the entire-
economy of the State, We very much
wish that before it is too late we
exploit hydro-power in the Siate, and
thus avoid, in time, such a dangerous
situation.

Qur State is very much prone to
landslides and to check landslides the
protection of forests is a must,

Another important aspect is that we
can eliminate pollution to a large
extent., What I am pleading today
applies equally to other States which
lie on the Himalayan range, like the
hilly areas of Uttar Pradesh, Himachal
Pradesh and Jammu and Kashmir. 1
am sure that th: Governments of these
States must be thinking on the same
lines, I feel that a technical team
should visit all these areas and survey
the power potential of this region. At
Jeast other States in the same region
have some industries for genecraling
revenue and also employment, but
Sikkim has nothing to go by.

The House is aware that Sikkim
has joined the mainstream of national
life only nine years ago, Ther«fore, it
has to go a long way to catch up with
the rest of the country. Hence 1 would
urge for a bit of exira ccnsideration
on the part of the Centre for the
development of Sikkim Iam sure the
entire House will agree with me for
this extra sympathy for the people of
Sikkim because when in this august
House my colleagues from other States
are tdlking about the Seventh Five Year
Plan, for Sikkim it is only the Second
Five' Year Plan. The hydro pawer gene-
ration is one of the scctors in which the
Centre/¢an come in a very big way to
help Sikkim to exploit this resource not
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only for the development of the State
but for the entue country.

With these words, I conclude.

(Translation)

SHRI VILAS MUTTEM WAR
(Chirmur) : Sir, at the outset, [ would
like to congratulate our Hon, Prime
Minister, Shri  Rajiv Gandbi, for
amalgamating the two imporiant depart-
ments of irrigation and power, through
which we can achieve the goal of self-
reliance in the coming days, Experienced
and efficient Ministers have be:n entrus-
ted with the charge of these depart-
ments,

1 am very hopeful regarding our
plan targ-ts.  Scveral Members have
mentioned in their speeches about the
non completion of irrigation projects
and they gave references from the reports
of the Estimates Commitiee and the Pu-
blic Accounts Committee also. But when
1 was going through the subject some
facts came to my notice. We had spent
Rs. 12,500 crores on irrigation projzcts
during the first five plans. When the
S'xth Plan was staried in 1980 and which
included the 20 Point Programme also
top priority was accorded to irrigation,
What we have spent on irrigation in the
Sixth Five Year Plan was equal to the
amount spent on irrigatton during the
first five Plans, i.e. we have allocated
Rs, 12,600 crores during the Sixth Plan
for irrigation, We can see the progress
made in this field during the last five
years.

Several Members have pointed out
one thing in their speeches that work on
big projects is not being carried out
exp:ditiously and as a result, we can
not achieve the planned targ:ts speedily.
There might be controversy about it,
Discussion on this subject is also going
on in the country. In a Report of the
U N O. brought out recently,it has been
said that the developing countriec should
take up small and medium projects and
some of the Members in this House have
also taken this line and said in this
House that work on big projects ;takes
much time, I do not support this
view,



309 Demands for Grants CHAITRA 27, 1907 (SAKA) (General), 1985-86-Conyd. 310

We have secen that the irrigation
facilities were insignificant before the
construction of the Bhakra Nangal Dam,
Now the country is having huge produc-
tion of foodgrains due to this Dam.
At present, the production of foodgrains
in the country is 15 crores of tonn:s.
We are achieving the target of foodgrains
production, In this respect. we make a
mention of Punjab and Haryana also,
It is all due to the big projects establish-
ed there, If we want .10 achieve our
targets, we should suppart the big
projects.

Besides this, there are some projects
which are free from Lnt:r-State dispules

(English)

PROF, N G, RANGA (Guntur) :
There should be coordination,

SHRI VILAS MUTTEMWAR
Yes, there should be coordination.

(Ttanslation)

There are other points also, Several
Members have dwelt on them. I would
not, therefore report them. But one
thing | would like to sav regarding the
big and sma: Thermal Power Station,
Every State is demanding more power
for development. Every region and
district wants industrial development in
its area because stitl 70 per cent of
our people depends on agriculture and
aericulture depends on water and power,
In this respect, we can march towards
self sufficiency by coordinating both
power and water

We have a forest Preservation Act.
Under this Act, big projects have been
undertaken by the State Governments.
We should take care to sec that this
Act does not stand in the way of deve-
| opment.

T would like to give an example. At
several places, works have been taken
up and crores of Rupees have becn
spent on them. But due to this Forest
Preservation Act work on a number of
schemes have not been started, In 1978
a scheme with an investment of crores of

rupees was initiated. It was also given
approval. But in 1980, the work was
stalled due to the enactment of this
law, Already a large amount has been
spent on it. Qur Prime Minisier has
announced a Forest Policy to protect
!_hejunglcs as well as to maintain the
ccological balance. Before this policy
is formulated, the lrrigation Minister
should point out to the Prime Minister
that the Forest Preservation Act should
not come in the way of e¢xecu.ing pro-
jects pertaining to  irrigation and
power,

Let me give yet another example
to Arunji, The State Governments are
following the Forest Policy as annouced
by you. Butl would iike to bring to
your notice that in Maharashtra, 400
KYV lines are being erecicd The Power
Corporation has to lay 25 km. lines in
the Nanded district, As the Forest
Policy comes in the way so the lines
will have to te laid through another
route. There is a small siretch of forest.
The work has now been stopped and an
extra distance of 25 km. is to be
covered. The expenditure involved is
Rs. 9 lakhs. The othcers are trying to
convince but their pleas havs fallen
on deaf ears.

We make tall claims about self-
sufficicey, With this peint 1n view, [
would like to submit to both the
Ministers that in the Approach Paper
pertaining to the Five Year Plan, em.
phasis has been laid on developing
specific areas, and I'would like to say
that unless we consider all these points,
our projects will not actually be
completed. We may make provision for
funds and incur expenditure also, but
in the end, we would find that the pro-
jects has not been completed, So, the
snags coming in the completion of the
projects should bz removed.

Now, 1 would like to say something
about irrigation projects. Even when
irrigation facilities were not developed
and th=re were no major projects, the
land used to be cultivated in our region
because  ours is predominantly an
agricultural country. and the main
occupation of the pecople is agriculture.
Previously, the conventional sources of
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irrigation were wells and ponds, In
our State of Maharashtra. a few ycars
back, the wall of Panshet dharanp had
given way and since then the Govern-
ment have stopped the work of repair-
ing of ponds in Maharashtra, Earlier,
the waters of the ponds were used for
irrigation purposes, But now, in the
absence of ponds and in the absence of
any scheme to contain the flood walter,
the pond water could not be used
during summer. 1 would request that
attention should also be paid towards
the construction of small ponds.

The Banganga river in Maharashtra
comes from Maahya Pradesh, In this con-
nection the matter has all th: time been
raised at Inter-State level. The Madhya
Pradcsh Government have no scheme
to utilise water from the Banganga
river. It has adverse effect on Maha-
rastra and we have to face the problem
of floods every time, There is a very
important project called the Gosikhurd
Project. About § lakh acres of land is
going to be irrigated from this project,
When this scheme was sent to the
C:ntral Water Commission, they sent
it back to the Maharashtra Government
for comments. ’huw. the Maharashtra
Government are taking time in sending
its comments gradually and this has taken
four years. Initially, the estumaited
cost of the project was Rs. 268 crores
which has now gone up to Rs, 468
crores. It will further increase to Rs.
700 or ¥00 crores when the work is
completed on it. Then it will be said
that big projects should not be granted
approval. Through you, Sir, I would
like to submit that Bhandara, Chandra-
pur and Garhchiroli districts in Maha-
rashtra are paddy areas. In the
Seventh Five Year Plan, stress has been
laid on the upliftment and the develop-
ment of the backward districts and on
the provision for more funds and
ac:ording priority to the paddy areas.
Keeping this in view, I would like to
request the Hon’ble Minister to g2t many
on going projects pertaining to Bhan-
dara, Chandrapur and Garhchiroli
completed expeditiously. In this
connection, I have written to him per-
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sopally also. This should be looked
into. If these projects are completed,
I think Maharashtra can become a sur=
plus State in the matter of rice and it
can supply rice to other States,

[English)

PROF. N G. RANGA : You have
not mentioned even the names of the
schemes.

SHRI VILAS MUTTLMWAR :
There are so many names,

THE MINISTER OF STATE IN
THE DEPARTMENT OF POWER
(SHRI ARUN NEHRU) : You can
mention the names and you will get
rep'y.

PROF N. G. RANGA : Give him
two minutes more to mention the
names of those schemes.

[Transiation]

SHRI VILAS MUTTEMWAR : In
the district of Bhandara, Chandrapur
and Garhchiroli there are projects at
Goshikhurd, Tultuli, Human, Bawan
thadi, Kalimati, Kalisarar, Pratapgarh,
Bandarchuha etc. 1 know the namcs
of all the projects. There are scveral
other schemes as well

1, therefore, request that thure is
need to review the Act pertaining to
the torests. The forests, water and the
five elements have sustained us, As
there is not sufficient plapning con-
cerning these five elements, the people
of our area are facing probjem, These
three districts of Maharashtra had to
face drought concitions four times. The
Government of Maharashira have spent
about Rs. 2,500 crores during the last
25 years on providing drinking water
facilities but no permanent scheme has
been formulated till now. All the
schemes are of an ad hoc  nature,
Every year Rs. 200 crores are spent
for providing drinking water on an
ad hoc basis.

I think if attention is paid towards
these projects the problem of drinking
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swater and floods could be solved, ‘Fore-
$ts'in-33 ‘pen c:n‘t .gr Our area arg essen-
tial for mainjammg the ecological
balance, All'these . three distgicts of
ours have morg forests than aré ‘needed
acccrding to that ratio. 'On the one
hand, the process of -deforestation is
going on and on the othgr, hand, work
on the ungathp project  has been
stopped I would Tike to’ submit that
attention should be paid. towards such
things so that people'could surwve
hope you would take inifiativ g}g
regard. With these words; I'cOncl
my speech, '

[Engl;sh}

SHRI CHINTAMANI JENA (Bala-
sore) : Madum Chairman, 1 support
ihg Demands for-Grants-of the Ministry
0f Iyrigatiofr and Power “While support-
.ing the samie, 1 mitst comgratulate the
Jhon. Mm:st,f’fo&l‘rrigat:on for put-
ting emphasis | @n’ the schemes for
encouraging irrigation © theough solar
pumps, wind mills, hydrams, sprinkler
system of irrigation, but the alotment
is very meagre for 1985-86. It is only
Rs. 1.5 crores, Implementation of these
schemes will be more helpful to small
and marginal farmers who can irrigate
their fields without much recurring
expenditure,

Irrigation being the first point of the
historic 20 Point Procarimme of our
beloved laie’ Prime Minister, Shrimati
Indira Gandhi, which is mainly in-
tended to eradlcaac poverty from the
poor’ ‘and . downtrodden mass of our
society, the Centre should not shigt its
fesponsibility saying that lrnganon is'a
State’ subJec‘! so the Centre has no
respohsnblhty on 'it.. We " know there
are some States like Orissa, Madhya
Pradesh and a few others where the
tribals and Harijans are much more
than in other States, The tribals solely
depend onm agricultyre ang_fores_tty; But
we could not provide them with irriga-
tion fdcilities. So we should put
emphasis on providing more irrigation
facilities to the tribal dominated States
like Orissa. In this conpection I am
citing ome example of Orissa State
where it'is anticipated that by the end
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of the Sixth Plan period the total jm
gation facilities would be.’ available 1o
17.34 hectares frody allﬁaguources like -
major, medlum and small, including’
lift irrigation. " This is 26.27 per cent
of the total. cultivated area in the
State, which is' much less than the
national average of 56 Per cent.

Madam, you wili be amazed to know
that out of the total area in the BState,
only the tribal area constitutes 41 per
cent, " Uniess we give priority to those
States where the tribal population and
areas are much more with respect to
the question of providing irrigation, the
desired result of implementation of 20-
Point Programme cannot be achieved,

. The working force in the State of
Orissa is 75 per cent of its population
which depends fully on agriculture and.
the State is industrially backward too.
So, increase in agricultural production
would enrich the economy of the “State
and also our policy to remove reglonal
imbalances will be truly implemented.
But in the actaal field what is happen-
ing ? It is not being followed. Unless
the Ceptfe cpmes up in a big way to
set up some mujor irrigation -‘projects
in the State of Orissa, and unless the
Centre comes to the rescue of this
Siate, it would continue to lag behind’
on the question of creating irrigation
potential.

16.00 hrs.

In the last National Development
Council meeting, the Chief Minister of
Orissa put emphasis on Central financial
support to the on-going Orissa projects
like Rengali, Subarnarckha and Upper
Kolale Irrigation Projects.. All. these
projects will Mainly irrigate the tribal
areas of Kecojhar, Mayurbhanj, Dhen-
kanal and Cuttack districts of Oriesa.

Sir, I am citing one example about
Subarnarekha Irrigation Project which
has the C.C.A. of 93,000 hectares out
of which 89,000 hectares lie in the tribal
sub-plan of Mayurbhanj district. Com.
pletion of this project would therefore
definitely strengthen the .financial cone
dition of the tribals: " ;Ifhg_’: 5pvu;ment
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proposed in the Seventh Plan is Rs, 135
crores and the potential to be generated
is 7,000 hectares 1 would therefore
request the hon. Minister and also the
Planning Commission to give priority
for the completion of this Subarnarekha
Project in the Seventh Plan period.
This is an important project because
after the completion, the States of
Orissa, West Bengal and also Bihar
will be benefited. I request the hon.
Minister and his Ministry to give much
more attention and priority for comple-
tion of this project,

The State of Orissa has proposed
Rs. 860 crores in the plan outlay of
the Seventh Plan which is the minimum
requirement, -as the op-going three
major irrigation projects like Rengali,
Subarnarekha and Kolala nzed Rs. 383
crores. The Working Group of the
Planning Commission has recommended
only Rs. 580 crores which would be a
drop in the ocean,

Similarly, in the case of lift irriga-
tion, there is a vast potentiality for
irrigation through lift irrigation. But
here also the Centre is shifting its res-
ponsibility to the States. 1 am ciling
one example on this point. The State
Government of Orissa has proposed 10
energise five thousand L. 1. projecrts in
the Seventh Plan at the rate ofone
thousand per annum and they have
“accordingly proposed an outlay of Rs.
150 crores to exccute these 5,000 L.I.
projects and to implement the Seventh
Plan projects. But it is a matter of
sorrow that the Planning Commission
has agreed to provide only Rs. 25
crores as against Rs. 150 crores demand-
ed by the' State. The Planning
Commission is of the view that the
expenditure on mainienance and subsidy
etc., need to be met out of the Non-Plan
Budget of the State for the Seventh
Plan, But the non-Plan budget of the
State is very tight, So, I would request
the Planning Commission as well as the
Minisrelj of Irrigation to kindly look into
it and put more emphasis on this aspect,
When we are committed to provide more
irrigation facilities, the feasible pro-
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jects, either medium or major, should
be given top priority. In this regard,
I would cite an example from my con-
stituency. There is a feasible project
called Budha Balang Project which
should be given emphasis by the Centre,

While coming to power, | am con-
gratulating the hon Minister for Power
on giving more priority apd emphasis
for non conventional energy production,
Due to industriausation of the Country,
more and more energy is required to
meet the country’s demand. In this
connection, I thank the hon. Minister of
Energy and his Ministry who are sincerely
working for producing more and more
non-conventional energy. I request the
hon. Minister of Enpergy to expedite
the study and investigation into the
Gulf of Kutch to ascretain the feasi-
bility on the production of epergy from
tide.

Similarly, the production of solar
encrgy need be given top priority. With
much distress I would like to mention
that though there is an urgent need of
producing more and more energy, the
gobar plants are not becoming so
popular as expected in the countryside.
The gobar plants should be popuitariced
more and more for use in the country
side where cows and buffaloes are
available in large numbers.

Coming to the State Electricity
Boards, the hon. Minister for Power,
while intervening in the debate today,
said about the mess and the wretched
condition of the Siate Electricity
Boards. I would urge upon the Union
Government to think-seriously of taking
over the State Electricity Boards which
are in a mess and running in losses to
be run by the Union Government.

Coming to my State of Orissa, five
years ago it was considered to be a
surrlus State in power. Due to large
scale industrial expansion, the electri-
city consumption in the Stale has
exceeded three times within the last five
years, So, I would request the hon,
Minister of Energy to kindly see that
the super thermal power project under
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the Central sector to be executed by the
NTPC at Taicher in Orissa is implemen-
ted as early as possible, Madam you
will be sorry to know that out of the
six such Central Projects which were
decided to be executzd through the
NTPC, all the fiv: projects have been
taken up except the Talcher one due to
our bad Juck and the bad luck of the
people of Orissa, I would, therefore,
humbly request the hon. Minister as
well as the Planning Commission 1o
allot at least Rs. 27 crores n the f[irst
year of the Seveath Plan, that is, 1985-
86 and Rs 425 crores in the Seventh
Plan period.

Similarly, the State Government of
Orissa has planned to have another
super thermal power project in the IB
Valley for which the State Governmen!
may be provided with institutional
finance from the 1DBL. But the Plann-
ing Commission is not agrceable to it
In this connection, I may. point out
that a similar project at Kolarghat in
West Bengal has been financed by the
1DBI on 50:50 basis. This may also be
taken up by the IDB! on 50:50 basis.
I would request the hon, Minister to
kindly make arrangements so that the
State Government of Orissa may get
loan from the World Bank or from any
other foreign countries and the super
thermal power plant at IB Valley may
be executed.

With these words, I conclude.

SHRI PIYUS TIRAKY '(Alipur-
duar) : Madam Chairman, first of all,
I recall the meeting that the hon.
Minister had with the hon. Member
from West Bengal, I also had a chance
to attend the meeting. T was not a
party on that day to speak on the
subjzct. All their experts were there,
T did not understand them at all. But I
just remind him that he had shown a
sympathetic view on the Teesta Project
which the West Bengal Government has
already taken up At 'he time of the
discussion, he told us that money will
not. be the problem in regard to the
Teesta Project which is going to be half-
completed. This is a border State.

Tiesta project of North Bengal is
very important for the development of

that area North Bengal is a beautiful
place. I invite both of you, the -hon.
Ministers, to pay a visit to this beauti-
ful place of Tiesta Project. Bhutan and
Sikkim are also there. West Bengal
Government is very serious about the
irrigation project.

B:fore 1977, West Bengal was a
dependent State, It was getting rice
and other eatables from outside. But
you will be surprised to know that West
Bengal is now a surplus State, We can
produce enough for the people of West
Bengal and we give o some other States
also, West Bengal Government s very
sertous  atout irrigation and power
projects. Some Members from West
Bengal were speaking otherwise.  They
do not know how well the State Govern-
ment has procecded with the power
projscts.  In cottage ond small-scale
intustries, West Bengal is now the
leading State, Without power, it cannot
be a leading Siate. It has enough power,
In this context, you can ecasily assess
how much the West Bengal Government
is doing in this regard The only diffi-
culty sometimes is that the money given
to the State is delayed. The work is so
speedily going that if money is delayed
for a month, the work gets stopped,

On Tiesta Proj ct, the State Govern-
ment has alrcady spent Rs. 19 crores.
This money is still due and Central
Governments have not been able to
give the money in time. So, that work
was hampered at that time.

I would like to draw your attention
to my cut motion, Unfortunately, it
will be cut down or rejected altogether.
But the proposals should not be rejected.
1 have already moved my cut motion
and I have given all the names, espe-
cially the Tiesta Project. Bhutan is also
there and Chuka Electricity project is
already commissioned, One part is
commissioned and the second partis
going to be commissioned. It is going
on very well. As the hon, lady Member
has said the development of Chuka
Project is going on very nicely, West
Bengal Government and the Central
Government are very serious about this,
I hope money will not be a problem to
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complc‘le lh:s Chuka. Pro_;ect as soon‘u
possxbl¢, .

st N

Y'o:: faave taken up:all work to
dcve!ﬂ‘p the projects in Bhutan, The
rivers Sankos, Raydak,
TurSa Paglee Turda, Kalyani and many
other ‘small rivgrs  and- rivulets  are

commg from the  aréa of Bhutan and.
cros:on is a. cemmua} problem of that

area, - Unléss joint . efforts  are made
with ‘Bhulan Govcrnmenl to set up
projects to stop “th¢ soil erosion, irriga-
tion will not be possible, 1 request that
arrangements may -be made with the
Bhutan Government to comnstruct pro-
jects to stop the erosion, Joint efforts
should be made to develop that area
and that way all the erosions of North
Bengal will be stopped., At present, we
are losing the paddy lands, North
Bengal egpecially has a very fertile soii;
If you can finish the project in time,
the five districts of North Bengal __'will
be able to feed the entire West Bengal
and even some parts of Bihar. So, it
is very important apd I stress very much
that this project be completed according
to the schedule,

There is need to provide irrigation
facilities to the rca gardens, We have
about 200'¢o0 800 1ca gardevs, and the
rea gardeas are. very .esscntial because
théy earn fog'us about Rs. 400 crores
of foreign exchange. The managements
of the tea 'companies are asking for
frrigation and power facilities.
should viry generously agree and see
that the tea gardens are brought under
irrigation.

I now come to the Farakka Barrage.
For the Calcutta Port we need about
40,000 cusecs of water, The West
Benga! Government is not empowered
to speak to 'the Bangladesh Govern-
ment ; only the Central Governmest is
empowered to speak to them. Let it
be noted that 40,000 cusecs of water are
required from Farakka for the Calcutta
Port for navigation. Besides that, 1,500
cu.ecs of water flowing through Farak-
ka must be reserved for irrigation., So,
a total of 40,000 plus 1,500 cusecs of
water will be required. This fact must

‘Dima, Jainti,

We
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- be kept uupmd before we go jin for any
agreement, ‘With the Banuladhsb -Goyern-
»ment. ‘Tb(s should be clquy noted .:
oth:rwnsc. wp will be: losmg

ngardu'i. Ticsta prOJect Banglaq
desh* wants p]uch more than what it
actually ‘needs. NBa.ngladesh c¢an use the
Brahmapuira water. -The entire water
from the Tiesta Project 'should be given
to the five districts of North Bengal. - If
that is done. then we will be able to
produce surplus.foodgrains to the extent.
of about 200 lakh tonncs every -year.

1 recall here the very friendly
meeting that the hon. Mipister had’
with Shri Nani Bhattacharya of West
Bengal, The assurances given to him
should be fulfilled.

[ Translation]

SHRI KEYUR BHUSAN (Raipur) :
Mr. chairman Sir, I come from an area

where despite availability of water,
sometimes the people have to face
famine due to SC onty rains, Madhya

Pradesh, is fortunate that many rivers
have their source in that state, they
supply abundant water to the other
states but unfortunately Madhya Pradesh
bas to face the conditions of drouglt,
Rivers like  Mabanadi, Narmada cic.
have their source in Madhya Pradesh,
but you will find that one fourth of the
population is suffering from famine. 1
would like to quoie one line of Pm:t
Kabir in this regard :

“Jal Bich Mcen Pyasi. Mohe,  Lagat
Hansi” 1 think if Kabir bad
been alive today, he would not have
laughed, but would have been in lears
instead. Our area is an area dominated by
Harijans tribals, where special facilities
shoul be provided. For the farmers’ life
agriculture is necessary ard agriculture
survives on water, The farmers can not
survive without water and electricity,
As water and electriéity are being
denied to the farmers, they are facing
starvation today.

In my State as well as ip ‘my a'réa,
both of them are available in abundence.
Water is available there, but it is not
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reaching that area, There are many
big projects there, like Mahanadi, Bodh-
ghat, Arpa, Gangdi and Hastowago,
but a Jot of time is being laken in
completing them. This delay is causing
difficulties, to the people.

I would like to say that the big
projects must be constructed but these
projects are not completely useful at a
place where rivers have their source.
Their water can not be utilised at high
attitudes. The arcas at high altitudes
could not be irrigated fiom them.
When big projects are planned the
supplementary projects should also be
plannced alongwith them, The farmers
would not be benefiled by big projects.
Hence some supplementary projects
should be planned All th: rivers and
rivulets in the area have been surveyed
and small projects could be undertaken
there. In addition, lift irrigation
schemes are also essential there. All
the three schemes are essential and these
should be implemented there, This
work could also be done by preparing
small pond lift irrigarion schemes, All
these schemes should be coordinated
and financial assistance provided for
them, so that the area could be develop-
ed speedily. The people could be bene-
fited through such schemes only. Other-
wise you can see that the people of that
arca have gone to different parts of the
country in‘search of jobs,

Now I would like to say a few words
about power. My area is a very back-
ward one in the State. The rate of
interest on the loan advanced to the
people of that area should be reduced.
Loans should be given to the people at
the minimum rate of interest so that the
people could repay their loan easily and
could develop the area.

Agriculture is dependent on electri-
city and electricity is dependent on the
availability of water and Coal, We
should make use of other natural resour-
ces also for obtaining energy or for
generation of electricity, Solar energy
should be utilised in the rural areas as
is being done at many places. Secondly
Gobar Gas plants should also be utilised
fully in the rural areas. If the farmer is

provided with all the required facilities,
his life will be happier and, in addition,
the villages will become self sufficient.
I would, therefore, request that you
should extend the maximum concessions
to the villagers for installation of Gobar
Gas Plants. The harijans and the tribals
should be given 75 percent concession
and other farmers should be given 25
percent concession,

I would like to draw the attention
of the hon. Minister towards the report
which has been laid on the Table of the
House by him. Water and electricity
should be supplied for agricultural pur-
poses as it is supplied to industries.
When an industry is established, it is
provided with facilities. Electricity and
water are supplied to it at minimum
rates. Similarly, electricity and water
should be supplied to the farmers with-
out earning any profit therefrom.
Profit or loss should nct be taken into
consideration, while providing facilities
to the farmers. When you supply water
and electricity at cheaper ratés, then
only the country can march on the path
of progress and the standard of living
of the farmers can be raised.

With these words, I conclude my
speech. )

*SHRI G.S. BASAVARAJ (Tamkur):
Madam Chairman, I feel privileged to
welcome and support the Demands for
Grants of the Ministry of Irrigation and
Power, 1Itisa well known fact that
the progress of our country entircly
depends upon the opriority given to
power and irrigation. Considerable pro-
gress has been achieved inirrigation and
power projects. But this is not enough,
Much more has to be done. More than
709, population of our country are
farmers. Therefore progress in the field
of irrigation should be very fast.

There is a proposal for linking
Ganga with Cauvery river, Let not
this proposal remain merely a dream.
This is the only answer to the regular
phenomenon of droughts and floods in
the country.

*The speech was originally delivered
in Kannada.
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Now I want to confine my views (o0
Karnataka State, Today we h:ve come
to a stage where we may have to drop
many projects in the State due to lhe
scarcity of funds, Time has come 10O
make a comprehensive use of minor,
medium and major irrigation projects,
Rainfall in the country is decreasing
year by year. Hence we cannot depend
upon the vagaries of rain fall. There-
fore water cannot be wasted but it has
to be utilised properly. If we invest
one crore of rupees in industry hardly
the people have been provided with jobs
as per staistics. But more than one
thousand people can be provided with
jobs, if the same amount is invested
in irrigation, Agriculture has to be
.encouraged through irrigation. 1 draw
the attention of the hon. Minister to-
wards the farmers® fate in Karnataka.
In State the peorcentage of land under
irrigatton has risen from 12% to 207
since independence, But surprisingly in
neighbouring States the land under
irrigation now ranges from 607, to 7077,

The drought situation is prevailing
inspite of the fact that rivers like
Krishna, Tungabhadra and Cauvery are
flowing in the State. If appropriate
irrigation projects are not taken up then
the poor farmers’ condition will deterio-
rate miserably, Last year the rain fall
in my Area was only 6 to 8 inches,

Upper Bhadra and Upper Tunga
projects have to be taken up immediately,
In Karnataka about 35 lakh acres of
land can be covered under irrigation if
all the useful rivers flowing from east
to west are diverted towards east. If
thiz project is taken up in the 7th Plan
we can reap the fruits in just ten years.
This project will ' require about 2 to 2}
thousand crores of rupees. But we can
achieve miraculous progress and earn
huge profits. Within a period of two
years the entire amount of investment
can be recovered, in the form of extra
agricultural production.

Many areas in Karnataka are reeling
under severe drought. Tumkur, Tiptur,
Chikkanayakanahalli, Gubbi, Turu-
vekere Kunigal, Koratagere, Madhugiri,
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Sira Pavagada and Chitradurga district,
Bellary and Kolar district and many
other places are affected. The water in
the village tanks will be just sufficient
two months, Farmers are also not fully
aware of the seriousness of this problem.
Therefore farmers should be guided to
use the water properly and they should
be provided with polythene pipes and
living of canals. There are cases where
influential farmers have got the lions
share of water at the cost of poor far-
mers. Therefore it has become very
esscntial to adopt meter system to
provide water to farmers. This may
take some time, but it will be more
useful in the long run,

Sprinkle irrigation and drip irriga-
tion play a vital role in improving
agriculture. In my constituency, Tumkur,
drip irrigation has a wide scope. But
it is not enough if 50 or 80 lakhs of
rupees are sanctioned. At least ten
crores of rupees have to be sanctioned
to my constituency for the purpose of
drip irrigation. Tumkur is an ideal
place for producing commercial crops
like coconut, areca nut and others.

Once our State had the proud privi-
lege of producing more power in the
whole country. But now many large
industries have come up in the State,
Bangalore and Suberbs have been ideal
ideal atmosphere for setting up indus-
tries. Therefore there is greater necd
for generating more power in my Stale.
] express my sincere gratitude to our
youthful Prime Minister for sanction.
ing an atomic power plant in Karwna-
Similarly one more plant has to be
sanctioned in the Sharavati valley arca.
1 plead with the Govt. to kindly sanction
one more power plant for Mangalore.
Mekedat in Kanakapura Taluk is another
suitable spot for setting up Hydro
Electric project. This project would
avoid collosal wastage of water. Expert
technicians have felt that 1} times
more power than that of Kali river
project can be generated at Mekedat,
but unfortunately the water at this
spot remains unutilised at present. The
idea of Mekedat Power Project is 40
yearold. T hope that the Centre would
consider this project without delay and
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help the State to attain self sufficiency
in the generation of power.

Much of waters flowing in Varahi
and Chakra rivers are proposed for
utilisation for Hydro electric projects
is going waste, If this water was
utilised for irrigation about 7.50 lakh
acres of land could have been irrigated
power can be generated in several ways
but we cannot manufacture water.
Therefor irrigation has 1o be given top
priority.

Power and water should be made
available to farmers in my State. When
Shri Gundurao was the Chief Minister
we were providing power to farmers for
lifting waters at a flat rate of 50 rupees
per H.P. per annoum. In fact, I humbly
pray to honourable Minister to provide
power & water to the poor farmers free
of chargz., Farmers are the back bone of
our country. It is the responsibility of
the nation to help them in their endea-
vours in every possible manner. There-
fore I request the hon, Minister again
to provide water and power to farmers
in adequate quantity. [ thank you
Midam for giving me an opportunity to
speak in this august House and with
these words I conclude my speech.

SHRI VIRDHI CHANDER JAIN
(Barmar) : Sir, while supporting the
Demands for Grants of the Ministry of
Irrigation and Power, 1 would like to
put forward my views before the House
As there is shortage of time, I shall
restrict myself to my constituency and
to the problems of Rajasthan only. At
present the longest canal of the world
is being constructed in Rajasthan.
Earlier, its name was Rajasthan canal,
but some time back the Rajasthan Gove-
rnment have decided to change the name
of the canal as Indira canal. The length
of this canal is 650 kms and an amount
of about Rs. 450 crores has been spent
on it so far- When this project was
formulated in 1957, the estimated
expenditure on the project was Rs. 66
crores. Thereafter in 1970, we found
that the estimated expznditure has risen
to Rs. 207 crores. Now a sum of Rs.
450 crores has alrcady been spent on the
consircution of the canal sc far, but it

has not yet been complcted, Five lift
canals are yet to be constructed and
the work on the second phase has to be
completed, In addition the work on the
command area is to be undertaken. If
the expenditure on all these works is
calculated, it comes to at least Rs, 1500
crores. The Rajasthan Government do
not have the capacity to spend this
huge amount from their own resources.
This canal passes through the d:sert
arcas and the border areas. This canal
but would provide not only security
Jike the Ichchogil canal, but would
also solve  the problems of the
poor liviag in the backward and
desert areas in Rajasthan, It would also
help increase the production in the cou-
niry. The Central Government provide
90 per cent of the amount as grant and
10 per cent of the amount as assistance
for the hilly areas development pro-
grammes, I would request that the
desert development prozramme should
bz ireated at par with the hilly areas
development programme and the Central
Government should provided 90 percent
of the amount as grant and 10 per cent
of the amount as loan to the Rajasthan
Governm:nt. Only then the work of the
Indira canal could be completed during
‘th: Seventh Five Year Plan period. I
would most humblv urge that this
canal should be completed during the
Saventh Five Year'Plan period, If the
sch:duled time for completien of the
work of this canal is extended further,
the canal would not be completed even
in 20 years and this would hamper the
development of the desert area, That
is why this is my first and foremost de-

mand.

Secondly. T would like to say that
there are many Li t:r state disputes like
river water disputes with the neighbour-
ing States of Rajasthan, Their solution
is being continously delayed In this
connection, 1 would like to submit that
an agreement between Rajasthan and
Gujarat States was signed in 1966,
under which Kadana Dam was construc-
ted in Gujarat and Bajaj Sagar Dam
was constructed in district Banszwara
of Rajasthan. According to this agree-
ment, the water of Mahi river was
supplied to district kheda in Gujarat and
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district kheda benefited from that water,
It was one of the conditions of the
Agreement that when development work
on the Narmada river in undertaken,
then the water of that river would be
added to the water which is being
supplied 1o district kheda in Gujarat
and thus the desert areas of Barmer &
Jalore in Raojasthan would also be bene-
fited. The Cential Government had
convened a meeting of the Chief Ministers
of both the States to implement the
Agreement, A meeting of Irrigation
Ministers bad also been convencd in this
regard. I would like to submit that if
the agreement is implemented, a large
desert area could be irrigated. If the
Prime Minister convened a meeting of
the Chief Ministers of both the stales
then since there is Congress Govern-
ment in  both the states, in my view
there should not be any problem in sol-
ving the d'spute in consultation with
both the Chief Ministers. In this
way, 6.5 lakh acres of land in the desert
area would have irrigational facilities
and we would be benefited very much.

I would like to draw the attention
of the Hon. Minister to a very impors
tant issue the Punjub Reorganisation
Bill. 1960 was passed by Lok Sabha
and it was decided under the Act that
the waters of the Ravi, the Beas and the

Suilejas-also their Head Works would
be managed by the Bhakra Beas Manage-
ment Board. The Head works at Feroze
pur, Harika and Ropar are still under
the control of the Punjab Government
and their management has not so for
been handed over to the Bhakra Beas
Management Board.

Rajasthan is facing a very serious
power crisis. Our share of the power
from Singrauli is not being supplied to
us since May, 1984. We are sustaining
a loss of 9.6 lakh units, At present there
in acute power shortage in the State and
therefore, we should be given our share
of the power from Singrauli. You have
your share as Central reserve in
Singrauli. We  should be supplied
with power from that reserved quota so
that we could tide over this crisis.
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Our Atomic Power Plant No, 1 had
been out of order for the last three
years. It has been repaired recently.
The second Atomic Power Plant is out
of order since September, 1984. There is
outage for 20 days in a month and only
for 10 days in a month, the plant
remains in order, Both these plants
shouid be repaired so that the power
supply situation could be improved. We
are not getting our due share even from
Satpura Project. We should be given
our share of power from that project
also,

With the progress that we have made in
the matter of irrigatioun facilities, only
20 per cent of our land has been provi-
ded irrigational facilities. This needs to
be inoreased. We havz under taken
the 20 Point Programme and we are
trying to implement it,

The most important thing is that
the Rajasthan Canal, which is a desert
canal, should be completed during the
seventh Five- Year Plan period by
providing  special  assistance. The
incomplete works should be completed
to during the Seventh Five Year Plan
period by giving them priority so that
with the completion of the canal, our
areas can make progress.

With these words, 1 support the
Demands of the Ministry of Irrigation
and Power.

[English]

SHRI V. SOBHANADREESWARA
RAO (Vijayawada): Mr. Chairman, you
will agree that agriculture is a predo-
mipant p:ut of our economy and seventy
per cent of the population are dependent
on agriculture Apd itis agriculture
which has to provide food as well as
supply raw material to the industry,
In fact, cotion, jute, sugarcane
groundnuts etc. and several other
commodities come from the agri-
culture sector and without these
materials, the industry cannot suivive,
much less prosper. Assured irrigation is
a pre-requisite for agricultural develop-
ment and also for raising the standard
of living of the people. The cost-benefit
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ratio is quite encouraging in regard to
irrigation projects. Even 120 years back,
Sir. Arthur Cotton could convince the
then British Government that invest-
mept on irrigation would be quite a
profitable proposition. And while they
were ruling the country, he was able to
successfully take up the Godavati
Anicut, Krishnpa Anpicut and just in
three years time, he could complete the
great anicut at Rajahmundry on Goda-
vari river, But unfortupately now, with
all modern technology and transporting
equipment, that are at our command,
we are taking ten years, in some ins-
tances fifteen years and I am very sorry
to state, in some other instances even
twenty years for the completion of
irrigation projects. This is a very sorry
etate of affairs, While we can ultimately
utilise 113 million hectares potentiality
the irrigation potentiality that has been
built till now is only 68 million hectares
out of which for 22.6 million hectares,
irrigation facility was already there
prior to our planning period started.
That means we were able to treble
our  irrigation potentiality, ie.
there is two times increment. But at the
same time, we should take cognizance
of the fact that our population has
more than doubled. Irrigation was not
given its due share, in plan allocations.
In fact from the Second Five Year Plan
onwards, the allocation on irrigation
has reduced considerably. While in the
First Plan. it was around 22 per cent,
for irrigation and power, in the Second
Five Year Plan the allocation was only
9.2 per cent, In the Third Five Year
Plan, it was anly 7.8 per cent and in
the Annual Plans, it was 7.1 per eent.
In the Fourth and Fifth Five Year
Plans, it was 8.1 per cent and 9.4 per
- cent respectively. Now, our Government
say that they bave allocated Rs. 12,758
crores during the Sixth Five Year Plan,
But what is the sharc of the allotment ?
What is thc outlay out of a total of
Rs, 1,10,000 crores ? 1t comes to only
around 10 8 per cent. T will request the
Government that things should not go
in the direction in which they were
going hitherto, There should certainly
be a change and without any false
prestige, 1 would suggest to the Govern-
ment that it should increase the alloca-

tion to the maximum extent, during the
Seventh Five Year Plan, which is under
formulation now, Hundreds of prejects
are under various stages of copstruction,
Priority should be given (o these on-
going projects and first preference
should be given to minor irrigation
schemes, because with minimuin resour-
ces, they can be completed within the
shortest possible time and the results
will go in favour of the farmers and the
couniry and we will be able 1o produce
lakhs of tonnes of food stuffs and other
agricultural raw material that are
required for our indnstrics,

Regarding the drip irrigation and
sprinkler irrigation, much can be done
certainly and Government should make
all the propaganda. 1 am very happy
that sufficient subsidies are being pro-
vided and with more allocations, these
systems will further belp us in increa-
sipg our irrigation potentiality and with
a limited quantity of water, we will be
able to bring more acrage under
irrigation,

The Department of Environment
and Forests is coming in the way of
taking up the irrigation projects,
Hitherto, the Government was keeping
quiet, when forest lands were cut away
and when they were occupied by big
landlords and some other potitically
influential people. They have kept
quiet all these vears. All of a sudden,
they have woken up and they are
coming in the way. The Depariment
is not giving its clearance and because
of that several irrigation projects in
several States are being obstructed. As
an example I will quote the Telugu
Ganga Project in  Andhra Pradesh,
which is egoing to help Rayalaseema
especially, which is a chronically drought
hit area, In cvery five-year period, they
have drought in three years. Madam
Chairman, you are just on the other
side of Rayalascema and you know the
seriousness of the problem there,
Recently, a Central Team has visited
the place and T request the Government
of India to clear it immediately.

Similarly, one important project for
our Statc is the Polavarem, project,



331 Demands for Grants

[Shri Sobhanadreeswara Rao]

because with this Polavaram project,
through the Polavarrm Right Canal,
nearly 80 TMC of water can be brought
to Krishna river, ie. water can be
diverted * from Godavari river to
Krithna river, Krichna’s potential is
already used up in Karnataka and
Maharashtra. There is scope only in
Godavari river, and by diverting 80
TMC to Krishna river, we can utilize
it.in the water-needed areas of Kar-
pataka and Maharashira to the extent
of nearly 35 TMC ; and 45 TMC can be
uted by us for our Rayalasecms area.
So, 1 request Government to clear it as
early as possible,

Maximum efforts should be made
to utilize the irrigation potential al-
ready created, In several cases, the dam
it alreadv constructed, but water is not
able to be taken to the fields because
the dieging of field channels is not
over, T will quote an example, where
7900 hectares could not be irrigation
in my constituency. ie. the Kakarla
Major and other small canals. which
are being obhstructed by these Erviron-
ment and Foresi dedartments, 1 will
send a d o. letter to the Minister, 1 need
not take time for it now, as the time is
very, limited.

Now ahout the Varabandi system.
Tt is a very good thing, The successful
implementatinn of this will enable more
water to be carried to more acres.

I request 1he Government 1o
take wup the Ganga-Kaveri lirking
scheme. Governmen! shounld take it up
as a prestigicus scheme. In China and
Russia, such big schemes were taken up,

and they could be implemented by ins-
piring the youth. Our voung Prime
Minister can also inspire the youth, and
involve lakhs and millions of youth
who are jobless and who are under-
employed in this scheme, and link
Ganga and Kaveri, Through that, you
will be solving the irrigation and food
problems of several States.

Ganga is the gift of God. All the
twelve months tkere will ke water in
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the river. It will solve to a great extent
the drinking water needs of several
States, i.e. of people in lakhs of
villages,

Now about the Vamsadhara Second
Stage. A meeting has tp be called by
the Union Minister of Irrigation with
the Chief Ministers of Andhra Pradesh
and Orissa to solve the problem. Simi-
larly, there is the Inchampalli Project,
a multi-purpose one, for which the hon.
Minister of Irrization should take the
initiative, and call a meeting of the
Chief Ministers of Maharashtra, Madhya
Pradesh, to solve this problem.

There is the Somshila Project which
should be helped by the Government.
There is a modernization scheme of
Krishna river delta system, which is
120 years old, having ten lakh acres of
avacul grea. The Project has been
alrcady prepared and it should be
exposed, to scek World Bank aid.

Regarding power, T would say that
there js a failure on the part of the
planners, Because of faulty planning,
and because of power shortages—1 need
not repeat this—in several States right
at the moment there is power-cut,
ranging from 10%  25%. 509%, to 609,
in  several States. Thereby, many
hundreds of crores worth of production
is being stopped; and people are being
denied the basic consumer good which
can be produced if we provide power.
The installed capacity is more, and we
are able to utilize only 50% of it. 1
should ask : “Why do you se! up
thermal power stations far off from
places where there are coal fields ?
Transportation of coal is becoming a
big problem—and in sufficient quantities,
It is putting a strain on the Railways,
and Railways are not providing the
necessary wagons, Even in the Jatest
Budget, they could provide only 20%
of the money that is required for the
wagons which are actually necessary,

I request Government of India
certainly to establish the Manuguru
super theimal station, which is just a
pit-head thermal station, and which is
"going 10 supplied coal there itself,
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Similarly about bydel power, Itis a
very cheap mode of power generation.
I quote just- one e¢xample. In our
Srisailam Hydro-Electric pioject, alrcady
four units are working. And just within
a matter of seven months, it has given
Rs. 100 crores as revenue to our
Electricity Board. I request the Govern-
m:nt—Duriang monsoon season, when
there is surplus water (f the goveramznt
provides additional turbines, we can
gznzrate more pow:r and provide the
surpluse powzr to othzr S:ates also if
necessary,

Similarly regarding nuclear power,
the Site Selection Committee has
recommended that site near Nagar-
junasagar dam will be an ideal place
and our information is the Committee
recommended the setting up of a 500
MW power station there, I request
that a 500 MW power station should be
set up there as it is the best suited.

Regarding performance of  the
thermal power stations to be improved,
1 am happy that the government has
come with a scheme of modernisation
and renovation of the thermal power
stations, 1 have brought through a spe-
cial mention to the notice of the House
regarding the injustice done to our
Kothagudem Thermal Power Stations.
I would not repeat what I have told

there about it. I would say that the

government should be fair in its part
and should not deny fund for moderni-
sation and renovation of this thermal
Power Station, In fact, we are supplying
power even to far off places like
Rourkela right at the moment.

SHRI ARUN NENHRU : Are you
supplying power to them ?
(Interruptions)

SHRI V., SOBHANADREESWARA
RAO : ln the case of some power plants,
you are giving more and in regard to
some plants you are giving less which is
injustice, I request that should be set
right.

Even after 37 years of our indepen-
dence and selforule, we are able to
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_ electrify only 53 per cent villages., In

cities, there is uninterrupted power
supply. But villages are most neglected
and I warn the government that rural
people are now mcre conscious of their
needs; they are asserting about their
demands. They will not tolerate it,
Whiie target for 1984.85 was 23,105
villages, the achievement is only 13,231
villages. I request the government (o
stop this type of injustice to the rural
areas and recognise the people living
there who are also human beings. While
wsz are enjoying all benefits in the
cities—you are providing all facilities
to the eity population—why should you
deny the same minimum facilities to the
rural peopie ? (fnrerruptions)

The tarifl rates should be uniform
and the government should implement
the recommendations of the Rajadhyaksha
Committee,

[ Translarion |

SHRI BHARAT SINGH (Quter
Delhiy : I would like to express my
view on the Demands of the Ministry of
Irrigation and Pow:r which are being
discussed in the House. It s true that
in  every Five Year Plan, irrigation
facilities have increased. These facili-
ties have increased through tubewells
and canals. In D:lhi, the land is irriga-
ted by ponds, canals and tubewells,

rrigation is also done by constructing

embanukments on Bhadars,

Since the nulionalisation of banks,
the tarmers have ins<talled many tube-
wells with bank assistance, These tube-
wells have also increased the irrigation
facilities.

I would also like to add that the
Harijans and the landless people of
Delhi have been aliotted land under the
20 Point [Programme. As the poer
farmers cannot install tubewells in one
acre of land the Delhi Administration
has such tubewells for them and in this
way more and more Jand has been provi-
ded with irrigation facilities.

Many tubewells have been installed
by the Goveroment, but some of them
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remains out of order. I would request
the hon. Minister to get them repaired
s0 that the poor farmeors may irrigate
their land and increase praduction.

Earlier, Delhi used to get canal
water from Haryana, but now a days
its quantity has been reduced considera-
bly resulting in less irrigation facilities.
Due to less supply of water, the farmers
huv: installed their own tubewells, but
then they are facing the power problem,
These tubewells should get power ai
the earliest so that they may be able 1o
produce mare by irrigating their land.

You ar: aware that earlier the
people were having electricity connec-
tions. Now tubewells have been instal-
led, In villages, at every place. One or
two tubewelis can be seen, but electricity
is supplied fora very short duration.
For that the farmers have to take rounds
for 15 to 20 days,

17.00 hrs

Therefore, they should get power,
The carlier they get power, the more they
will irrigate, resulting in increased pro-
duction foodgrains. Under the 20 Point
Programme, the farmershaving upto 2-1/2
acres of land get every type of assis-
tapce for installing tubewells. They get
help for the purpose of seeds and
fertilisers also My humble request to
to the hon. Minister is that this ceiling
should be increased upto 5 acres so that
the farmers of the Delhi villages may
g=t the benefit-

Mr, Chairman Sir, the supplemen-
tary drain which is being taken out from
Delhi is not going to benefit the Delhi
farmers. On the contrary, it will harm
them., A lot of land will became useless
will and there will not be any benefit
from this drain.  Therefore, this supp-
lkementary drain scheme should not be
nodertaken  The money to be spent on
this scheme should be diverted to some
good irrigation scheme so that all the
farmers are benefited, Crores of rupees
will have to be spent on this supplemen-
tary drain and with its construction the
farmers will not be able to go from onc
side to the other. Therefore, it will be
harmful to the farmers, That water is
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being taken to a higher level from the
lake and if it breaches midway, there
will be Hoods and destruction in the
rural area of Delhi. 1 therefore, urge
that money meant for this project
should be spent on some irrigation
project so that this facility is available
to Delhi. Presently, the neighbouring
areas of Delhi are getting more irriga-
tion facilities and the people there are
progressing. 1 want that the remaining
unirrigated land should also get this
facility. That will be sufficiently bene-
ficial to the pcople. The farmers who
grow vegetables in their fields do not
have much land and they are not going
to get any benefit from this supplemen-
tary drain. The farmers are ready to
give their l!and for housing or road
construction purposes but with this drain
they are not going to be benefited. No
bridge will be constructed on that aond
thus they will be handicapped in going
from one side to the other. I thapnk
you for giving me an opportunity to
speak.

17.03 hrs
[MR DEPUTY SPEAKER 1 the chair]

SHRI RAM PYARE PANIKA
(Robertsganj) : Mr. Deputy Speaker, Sir
I thank you for giving me a chance to
speak on the very important matter of
Power and irrigation. Iv is true that
power and irrigation are very important
for the progress of the country and, in
1980, after the Janata regine, when our
Party came to power, it inherited a
shaltered economy and we had to spend
mote on this bey sector. Just now one
hon, Member was saying that the targets
fixed in the Sixth Five Year Plan had
not been achieved. I weculd like to tell
him that it is correct that initally a tar-
get of 19666 MW was fixed but during
the midterm oppraisal of the Plun, the
target was revised to 14500 MW which
we are going to achieve, Therefore, I do
not agree with the view that we have
rot achieved the target, Most signifi-
cantly, the power generated during these
five yzars is donble the power genera-
ted ecarlier. Therefore, I thank and
congratulate the officers of the Ministry
and the hon. Minister and specially the
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Electricity Authority in the Central
Sector because the work donc in the co-
untry, particularly in preparing projects
is a matter of happiness fof all of us,
They have given us many projects afier
technically examining them. We should
start those projscts. Not only this, as
we were just now talking, in the Hima-
layan range with the help of micro,
small and mini hydro projects they have
made available 2000 MW of, electricity,
1 would like to request the hon Minister
that all the hydroelectric projects should
be taken over under the central sector
and NHPC should be asked to pay
attention to the States like Jammu and
Kashmir, U.P. Bihur. West Bengal, ctc.
which caanot mobilise resources. I feel
that these States should get the assis-
tance from the centre. '

An>ther most important thing is
that the capacity utilisation of the State
Electricity Boards is very low, because
the State Governments have not been
managing them well, Finances and
spare parts are also nol being arranged
and the coal they are getting contains
more than 40 per cent ash content, The
biggest problem is that of labour mana-
gement. There is indisciplioe every where
which 13 not being controlled. State
Governments should take steps in this
regard 1 would like to tell you about
West Bengal, The advice given by the
Electricity Authority has not been accep-
ted by ‘lhcm_..([m"mp;jum). Today tha
gituation is that there is indescipline
everywhere T would like to urge the hon,
Minister that a cadre of Power Engineers
should bs formed in India. The produc-
tion of NTPC and DVC is good. They
have evoived a system according 1o
which they pay salaries to the Engineers,
Junior Bngineers and other staff 1
want that the Electricity Supply Act
should be amended and all those Electri-
city Boards which do not  obey
your orders should be brought under the
control of the Central Eiectricity Autho-
rity. You have given funds to certain
states for rural electrification. 1 would
like to tell you that those funds are
being misused, Those funds are being
diverted. The villages for which those
funds were meant are not getting the

benefit. In our state of Uttar Pradesh,
there are many projects for example the
Anpara Project for which an agreement
has been signed with Japan, is not ‘béing
implemenied. As per the version of the
Electricity Authority the boilet at
Anpara has been installed but according
to my ioformation it will take two years
to irstall the boiler Kharia Project has.
also been sanctioned this vyear, ‘The -
work on the project where Coal«linkage
is situated has not bean started. Thus
due o Jack of mutual coordinatioh.
many hardships are .coming in the way,
The State Governments should be asked
to complete those irrigation schendes
first which had been started in the Rifth
and the Sixth Five Year Plans and un-
less those arc completed, no mooey
should be provided for new projects. The
Hon. Prime Minister bad touted my,
district which is a drought prove area.
The hon, Chief Minister has also laid
the foundation stones of the Sone Lift,
Bakhahar Belan and certain other
projects. Many schemes are already in
hand In many projects, expenditure
upto 75 percent has already bnen
incurred. Work on those projects bas
been stopped. Unless those projects.are
completed, funds should wot be alkocated
for new schicmes. Command arcas
under irrigation are not being crealed,
Tubewells and dams have been construc-
ted near command areas but these are
not being utilised, The need of the hour
is to create command arcas. The trans-
formers arc noi available the machinery
is out ol order and electricity which
should be supplied in time, is not 'bcing
supplied. Minor works can be helpful
in increasing the irrigation facilites.
Qur N. T.P.C. Projects are givi;;g_véry
good results. I want that the construc-
tion of other big projects which are
being sanitioned should also be cnt!i;s-
ted tothe N.T.PC, but, here, while
acquiring land, you should aiso pay
soine attention to th: local people,
Two N.T.P C. Projecls were sanctioned
for our state and we promptly got the
land allotted to them, whercas, in other
states, they are unable to get land
easily, The limit of one acre which you
have fixed in this regard for offering
employment has no scope for the Hari-
jans and the tribals because they do not
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own that much land, If their land,
Bowsoever small, is acquired for the
praject, how will they be able to get
employment ? Besides, 1do not know
why in spite of all my efforts, the otlices
of the N, T.P.C. do oot take interest in
alloting shops to the local people and
associatiag them with other programmes
which arc being formulated there,
Instead of providing them with alterna-
tive jobs. They are colluding with the
vested iaterests... .. (Juterruptions)
Therefore, in view of the atmosphere
created there today by the N.T,P.C, it
- s @ecessary that we should take every
step after through consideration .. ... Sir,
1 bave still to make some other
submissions, 1 want 10 give some very
good suggestions,

[English)

SHR] SRIBALLAV PANIGRAHI
(Peogarh) : Mr. Deputy Speaker Sir,
1 have the pleasure to support the
Demands for Grants of the Ministry of
frrigation and Power, As you know,
Sir. this is the most important Ministry
which is connected wiih the rapud
development of the country, | con-
gratulate the Minpistry and the Ministers
fer their sincerity in implementing so
many programmes in both  these
sectors—irrigation and power, Though
egough has been done in these sectors
gigce independence, we have 1o admit
that despite the rapid progress, much
more is left to be done to mect the
requirements of the time. The prophesy
that Lord Curzon made long long ago
during the British regime that the
"ibdien agriculture is a gample in mon-
‘soon; has still not ceased 1o be so. We
‘are ap agricultural country and the
pesperity of this country mostly depends
‘“on “the advancement in the field of
agriculture, Over these yecars, since
‘isliépendence, we have beem able 1o
:drrigate only about 25 per cent of land
‘im the entire country. This is the
Imafiomal figure. But in some States like
“O#issa, as against this national figure
‘wf 26 er 27 per cent, the figurc is about
79 per ceat. The percentage of irriga-
tion, that bas been achieved in back-
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ward States like Orissa, is around 20,
This figure relates to 1980-81. Of couise,
during these four five years, some more
percentage must have been added, I
understand that the figure for Orissa in
terms of percentage has gone up to 26,
whereas the pational figure must have
been around 30 per cent. But we have
an npational objective to irrigate the
entire cultivated land of the country by
2000 A. D. So, Sir, imagine the
difference that is there. How can it be
covered during this short period of 13
years ? That means we bave to speed
up our advancemernt, Our progress in
the field of irrigation. Therefore, it is
now inevitable that all the major rivers,
besides the minor irrigation and lift
irrigation projects, are to be dammed,
whereby several purposes will be served.
By these multipurpose projects, irriga-
tion is provided, flood devastation is con-
trolled and also power is generated. In
this context, [ will draw the attention of
the hon. Minister for Irrigation to the
mighty Hirakud Dam Project which is
one of the foremost multipurpose dam
projects whose foundation stone was
laid by Pandit Jawaharlal Nehru in 1948
and which was inaungurated also by
Pandit Ji in 1957, That has passed rather
three decades of its utility, but uptil
today it has not achieved its full target
in different fields Modernisation of this
project is the need of the hour.

There is an organisation called
Hirakud Command Area Development,
Agency but I think it is infructuous
because it cannot take up any work for
it does not have funds, Only some
officers are there and they are being paid
their salary,

At present there is a danger to the
Hirakud Dam Project, whichi is one of -
the prides of this country is particular
and the world in general. It is fast
siltiog up, So something should be done
to solve this problem,

Further in the upstream near Raipur
in Madhya Pradesh a dam is being
constructed. I understand the Orissa
Governm:nt has not been consulted for
the constrcuction of this project, There
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is and apprehension that Hirakud Dam
may be adversely affected by the cons
truction of this dam. Therefore,
technical survey study should be made
and steps should be taken so that this
Hirakud Dam is not adversely affected.
I am not opposed to the construction of
this dam, but it should be worked out
in such a manner that world famous
Hirakud Dam Project is not adversely
affected.

Now, I comez to the Rangali Irripa-
tion Svstem. Although nature has given
abundant npatural resources to Orissa,
still it is wallowing in poverty. Ten
per cent of water of the entire country
is flowing down to the Bay of Bengal
through the Orissa State. The cons-
truction of Rangali Trrigation Project
requires Rs. 700 croses. Again Sub-
arparekha and Upper Kolab Projects re-
quire huge amounts, Indravati is a world
bank sponsored project We do not have
cnough financial involvement in this
projects but progress towards the com-
pletion of this projects has to be
expedited, The delay in finalising the
tenders etc. has got to be locked into
by the CWC ard it has 1o be expedited.
Over and above the project and allot-
ment made in the Seventh Plant, an
additional investment of Rs. 388 crores
is required to be made for the three
projects— Rangali, Subarnarekha and
Upper Kolab, To remove the backward-
ness of a State like Orisca, more
irrigation facilites aill have to be
created .

1 now come 1o power. As you know
power is an instrument (o fight out
backwardness. [t is the most important
and vital thirg in our national Jlife and
1o improve the national economy. Our
beloved and late lamented Prime
Minister, Shrimati Indira Gandhi one
day before her death visited the Siate
of Orissa. On that occasion, she visited
Deogarh near which Rangali  Dam
Project is being constructed. The people
who are going to be submerged by this
project drew her attention to the miser-
able plight. Shrimati Indira Gandhi had
promised that their resettloment and
rehabilitation problems will be locked
ipto with utmost sympathy, but I em

sorry to say that this has yet te be
done. When there is a big project, the
problem of submergencc and displace-
ment do of course arise, Sp its rebabi-
litatiop programme should have more
humane touch.

Now, 1 come to supersthermml
plants, Orissa is passing through a
power crisis. About 200 megawatt power
shortage js there. Till two years back
Orissa was a surplus state in respect of
power, hut because there is 20 per cett
growth in domestic and industrial
requirements in power, the State 8
facing this crisis. If Thalcher super
thermal power project and if thermed
plant are installed, Orissa will have no
problem in the field of power. Althoogh
I have got figures to justify the establish=
ment of super-thermal plant at Thalcher.
and if I will not be able to refer to
them do because of shortage of time at
my disposal, I am grateful to the Hon.
Energy Minister for clearing the Talcher
Project and entrusting the work te
NTPC. But without investment decision
there is uncertainity prevailing in this
matier,

Tnvestment has got to be made as
quickly as possible and there is a bot-
tleneck—a hurdle created for it from
the Planning Commission’s side anpd
from the Finance Ministry’s side. T
entirely agree with the Energy Minister
who, earlier in this debate, said that
there is no lack of sincerity on the part
of the Energy Ministry, Both the Plaa-
ning Commission and the TFinagce
Ministry do not appreciate the situation
in the proper perapective. That is the
plight and therefore, the e¢ntire House
should urge upon the Planning Com-
mission and the Finance Ministry to be
liberal in allocating funds to the Irriga-
tion and Power Ministry because witha
out the potentiality created in the field
of irrigation and without power develop-
ment, India cannot progress and every.
thing now depends on irrigation agd
power. So far as Orissa is concerned,
the Talcher super thermal! power station
ard 1b theimal power plant shonld be
set up there. About 1b, 1he
Goverrment bas foimwed Coiporetiep



348 Demands for Grants

[Shri Sriballav Panigrahi}

and there is a precedent that at Kola-
ghat in West Bengal, the State Govern-
ment of their own with institutional
fimance has sct up a thermal power
praject. The same facility should be
provided ta Orissa in respect of 1b
thermal power plant. In the Seventh
Plan the Talcher super thermal power
project must be implemented. Consider-
ing its importance, (/nferruptions)

Aegain, solar power is very important.
As you know, somethipg has been
discussed in this House to the cffect that
we feel deeply concerned with our in-
creasing imbalance, with large scale
felling of trees, and our fuel require-
nvent is going up very high and we are
not able to meet tihs fuel requirement,
Seo, as they have done in USSR, USA
and ‘West Germany and othier European
countries, we have also (o depend on
energy for our cooking. The solar epergy
which will be available in plenty should
be explored more and more, But this
must be within the reach of the common
people. Qur people are very poor, Un-
less they are able 10 pay, maturally they
cannot enjoy the benefit and the purpose
will be defeated. So_ the solar energy
should be madc available at cheap rates.

MR. DEPUTY —SPEAK ER : Pleasc
coticlude. (Interruptions)

+ SHRI SRIBALLAY PANIGRAHI :
With these words, I conclude by support-
ing the Demands for Grunis of the
Ministry of Irrigation and Power with a
request that they should formulate and
work out the irrigation and power policy
in such a way that it would, besides
ensuring all round developinent of the
country, remove regional imbalance
and Orissa’s case shou!d be considered
in this background with sympathy,

 Also a hydrological cbservation and
flood forecasting circle should be opened
in Orissa for proper and eflective work
in this arca.

MR. DEPUTY-SPEAKER : WNow,
I cal) Mr. Thangaraju. Nothing of what
Mr. Panigrabi says will go on record
now, (laterruptions)**

APRIL 17, 1985

"Rot recorded.

(General), (1985-86)-Contd, 344

*SHRI S. THANGARAJU (Peram-
balur) : Hon, Mr. Deputy Speaker, Sir,
in support of the Demands for Graots
of the Ministry of Irrigation and Power
for the year 1985.86, I wish tosaya
few words on behalf of my party the
All India Anna D.M.K,

As my hon. friend from Andbra
Pradesh pointed out, we have irrigation
potential for 113 million hectares of
land. [p 33 ycars from 1951 onwards
we have added to the then existing arca
of 22 6 million hectares another 45.4
milliop hectares of land. At this rate
we may require further 33 years to bring
the remaining 45 million hectares of
land under irrigation, On account of
inordinate delay in the exccution of
irrigation projects, the investment
expenditure escalates. Presently in the
16 States there are 65 major irrigation
projects under execution, They must
be completed soon. Out of them 50
irrigation projects have been visited by
an Expert Team and it has submitted
its report giving the reasons for the
delay and making recommendations for
averting such delays T suggest that the
hon. Minister should look into these
recommendations and implement them
at the earliest so that the irrigation
projects are completed within the esti.
mated investment.

I would rcfer to the delay in the
resolution of inter-State river water
disputes. This adversely affects agricul-
tural production. Our late-lamented
Prime Minister, Shrimati Indira Ganghi
had given long ago her award on
Narmada Water dispute, But stil) this
dispute has not yet been settled amicably
between the two States. On account of
the delay in the scttlement of Cauvery
Water dispute, the Hogenckal Power
Project could not be implemented. 1If
this power project comes inlo existence,
then the power crisis in Tamil Nadu
will be a thing of the past. T take this
opportunity to demand that all the
perennial rivers of our country should
be declared as national assets and the

*The Speech was orginally delivered
in Tamil.
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Constitution of India, if necessary,
should be amended exclusively for this
purpose. This is the only way for
resolving all pending inter-State river
water disputes.

Coming now to power, according to
Government statistics, there is a loss
fo 20.88% in transmission and distribu-
tion of power. You will agree with me
this is a heavy wastage and it mast be
minimised. 1 want the bon, Minister to
take appropriate steps for reducing such
wastage of power in traosmission amd
distribution,

Sir, 60% of power is produced by
thermal stations, 35%, by hydel-power
statlops and $% by satomic power
stations. But regrettably, one-third of
thermal power stations have become
outdated and their machinery bas also
got worn out. Unless they are renovated
and modernised, the power generation
will be impoded. I am happy that the
Government have allocated Rs. 500
crores for the renovation and moderni-
sation of thermal power stations. You
know, Sir, that the ash content in our
coal is very high and this affects the
machinpery in the thermal powér stations.
So far we did not have any workshop
for repaitipg such machinery. T am
glad that this year the Ministry bas
allocated Rs, S crores for establishiog
workshop at Nagpur for the purpose of
repairing machinery of Thermal Power
stations.

On account of poor qualily of coal,
due to delay in the supply of coal and
the soaring price of coal, the cost of
general of power goes up. 1 need not
elaborate how frequent shut.downs
coontribute more to the generation cost.
That is why Tamil Nadu Government
had, asked for permission (o import
onc lakh tonne of quality coal, which
works out cheaper also, from Australia.
The Centre had given permission to im-
port this cosl Australia and it is being
imported. The Government of Tamii
Nagdu bad also asked for pormission fo
import further one lakh tonre of  coal.
I take this opportunity to demand that
this permission should be obtained for
Tamil Nadu through the good offices

of our Power Minister in the interest of
more generation of power.

We are faced with persistent fipan-
cial comstraints. The investment in
major bydel projects is quite heavy.
We cannot afford funds for that. The
Central Government should establish
mini-hydel projects, which require
moderate sums, China has succeded in
senerating substantial power through
mini.bydel prcjects. The Government
of Indie should formulate 2 scheme for
establishing mini-bydel projects in
different parts of the coumtry. This
will solve the twin objective of generat-
ing more power within a short time
without much of investment.

1 would revert to the recurring power
paucity in Tamil Nadu, which impedes
agricultural production and also
industrial development of the State. I
want that the power produced in
Kalpakkam Atomic Power Plant should
be exclusively supplied to Tamil Nadu.

In Tuticorin the Centre has the
Heavy Water Plant. This Heavy water
is required for producing atomic power.
A high: level Committee had found
Kooedankulam, a place near Tuticorin,
suitable for the setting up of an atomic
power plant. Similarly, a place called
Anjatti in Dharmapuri district bas also
been found suitable for the establish-
ment of an atomic power plant. 1 take
this opportunity to seck the good offices
of the Minister of Power for setting up
an atomic power plant in one of these
two pluces. This will give fillip to in-
dustrial growth of Tamil Nadu, We
have about 5.6 lakh villages in the
country, 509, of the villages has been
electrified. If the remaining 509, of
villages is to be elecirified soon, then
bio-gas plants should be set up through-
out the country. Threugh bio-gas plants
we will be able to generate power and
electrify all the vi_llages in the country
and also supply powér for agricultural
operations,

We bhave public sector financial
institutions both in the Central State
Sectors for assisting 1bhe indostrial
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operations, Even for films, we have
t he Film Finance Corporation. We have
NABARD and Regional Rural Banks to
assist agricultural operations, Unfor-
tunately, for the power sector, without
which the industrial and agricultural
operations will come to a grinding halt,
we have no financial institution. ]
" suggest that a Power Finance Corpora-
tion should be constituted forthwith,
This has been the long standing demaund
of the power sector. 1 want that the
hon. Minister should announce in his
reply to the debate the constitution of
Power Finance Corporation,

In southern Districts of Tamil Nadu
drought is a perennial feature. In the
mountain ranges of Tirunelveli district,
many rivers originate, and flow through
the State of Kerala into Arabian. This
water is not being utilised by Kerala,
as Kerala is bestowed with more than
encugh water. If the perennial drought
in seme parts of Tirunelveli District
and Ramanathapuram District is to be
climinated, then the only solution is to
divert the waters of west-flowing rivers
towards cast. The 1972 Irrigation Com.
mission had also recommended the
utilisation of the waters of west-flowing
rivers presently going waste into Arabian
Sea T urge upon the Irrigation Minister
to Jook into this and take appropriate
steps in the interest of the welfare of
the people in southern districts of Tami!
Nadu.

With these words I resume my scat.

SHR1 KESHAORAO PARDHI]
(Bhandara) : Mr. Deputy Speaker Sit,
T am heartily grateful to you for giving
me this opportunity to speak on the
* Demands for Grants of the Deparment
of Irrigation,

Sir, it has been said in the report of
the Irrigation Department that at the
end of the Sixth Five Year Plan, we
have provided Irrigation facilities in 68
million hectares of Jand in the country
and a target has been fixed to provide
irrigation facilities in 113 million heci-
ares of land in the country by 2000A.D,
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After 1980, so much work has been
done for the provision of irrigation faci~
lities which was not donme even in the
last Five Plans. During the Sixth Five
Year Plan alone, the work done in the
field of irrigation exceeds the work done
during the last Five Plans.

Now, I come to the irrigation
schemes of the Maharashtra State. There
are many such schemes in the states which
are pending with the Centralwater Com-
mission for many years e.g. Goblinburd.
Bavan podi. These scheme have been pen-
ding in the Central Water Commission
and Plannine Commission for years, |
request the hon, Minister to pay atten-
tion to these schemes so that the work
on them could be commissioned and
these schemes completed soon.

Mr. Deputy Speaker, Sir Bavan-
Mandi is an inter state project. An
agreement was reached between Madhya
Pradesh and Maharashtra on this project
The work on the canals was to be comp-
leted by both the States on their own
and the work on the dam was to be
completed by the Government of
Madhya Pradesh Both the states started
the work on the canals and the Govern-
ment of Madhya Pradesh was to start
the work on the dam in 1974. The
work on it was to start but it did not
start. Later on when the Janta Party
came to power, the scheme did not
make any headway, The work on the
scheme bas restared in 1980, The work
was, however, stopped, as the Forest
Perservation Act had come into force.
T would request the hon, Minister
through you. that our projects can not
be completed without submerging the
forests. As my colleague Shri’ Mutiem-
war has caid, the, projects in Vidharba
cannot be completed without submerg-
ing the forests, If we talk of 33 per-
cent, forests, Bhandara, Chanderpur and
Gachchiroli are the districts where
more then 50 percent of the area is
under the forests, I do not understand
why this hindrance is created for irriga-
tion projects when deforcestation is
resorted to for other purposes, although

irrigation leads * 1o~ increbse . inm
production. Yeu might bave foticed
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that the increase in foodgrains produc-
tion between 1980 and 1984 is- @ttribut.
-ed toiincreased irrigation facilities. only.
Earlier, we used to eat by importing
foodgrains from other. countries,. but
today, due to the completion of irrga-
tion schemes, and that too expendi-
tiously, we do not need to import food -
grains, I think, if we  are able to
achieve our target.of providing irriga-
tional facilities in 113 million hectare,
we shall be in a position even to export
foodgrains. The work on Babanthadi
Project was started in 1974, but the
work stopped when the Forest Preserva-
tion Act came inte force in 1980. The
forests on the side of Madhya Pradesh
at the site of the dam had been cut and
the forests which fall in Maharashtra are
yet to be cleared, due to which, the
work on the project has been held up.
The cost of the project was Rs. 12
crores when its survey was conducted.
It went up to Rs. 37 crores when the
work actually started. Its cost is rising
and today the cost of this project has
crossed Rs. 100 crores.

[English]

MR. PEPUTY SPEAKER : This is
very common phenomenon, In my
constituency also, the same problem has
arisen. Lot of irrigation projects are
pending to get clearance., Therefore,
the hon, Minister has to make a note
of this.

[ I’ranilatiou}

SHRI KESHAORAO PARDHI : 1
shail request that the irrigation project
should be exampted by the Forest
Department, There are ' member of
small ponds in Bhandaia district along
the Bedaganga river, Viyas river
Babanthadi river and other big  river
which flow through the district, The
waters of the Babanthadi project are
proposed to be given to the farmers of
the drought peone areas. ' Therefore,
this project should be completed as
carly as .possible. I want to request
the Central Government and the Forest
Department, through you, to get this
work.completed as soon as possible, I
request the hon. Minister ~ apd ‘the
Planning Commission that  the budpet

allocation made for irrigation and for
electrification in the Sixth Five Year
Plan’ and in the draft Seventh Five
Year Plan should be raised. This is very
necessary from the point of view of
increaging production, from the point
of view of the farmers and from the
point of view of agriculture and industry.
We can make progress this way only
and the progress achicved by the country
so far is also attributable to it. There-
fore, we should make available and
more funds for irrigation and power,
This is my request to thz Government.

Mr, Deputy Speaker, Sir, there was
a time when the supply of electricity to
the farmers was very short, it is short
even today, but, whatever supply is
made today is very erratic. It resulis in
inconvennience to the farmers. I request
that regular supply of electricity to the
farmers be ensured. The hon, Minister
has said that the State Electricity Board
are not achieving their targets. My
suggestion is that the Central Govern-
ment should take over such Boards The
irrigation projects should be completed
expeditiously and more funds should be
allocated for them. In case the requisit
funds are mnot provided the work can-
not be executed in time and the delay
would lead to excalation in the cost, By
the time the project nears completion,
the cost would rise by crores of
rupees, With this end in view, if we
are rquired to take recourse to th:
Werld Bank Loan, we must take suffi-

- cient loans and complete these projects

as carly as possible.

Similarly, I would also say a word
about - the Forest Department. Our
district has irrigation projccts with
tremendous irrigation protential, namely
Banderchuha, Bever Tola, Soatbahni,
Sundri, Eastren bagh, Ranidoh, Son-
kund and Kala matti etc. All these
projects . fall in the tribal areas. All
these projects should be cleared at the
carliest so that the tribals could be
beaefited. With these words, I support
the Demand for Grants of the Ministry
of irrigation and Power, I am greatful

. to you for giving me an opportunity to

speak.
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SHRI JAGANNATH PATTNAIK
(Kalahandi) : Sir, U rise to support
the Demands for Grants relating to the
Ministry of Irrigation and Power. To-
day the aim is that a gross area of 113
million hectares should be brought
under irrigation by 2000 A.D. landia’s
papulation of 684 million is expected to
reach 1,000 million by the end of this
Century. The food products required
for feeding this large population will be
around 230 million toopes, nearly
double the present level of production.
‘Since almost the eptire culturable area
of 189 million hectares is being
cultivated, there is little scope for io-
creasing it. Tberefore, the increase io
agricultural production would have to
come from improvement in agricultural
technology, intemsive and ecxtepsive
irrigation practices and efficicot water
use, So, the need to adopt appropriate
technology in this field is vital and
essential.

Higher irrigation techoology such as
sprinkler and drip irrigation should be
adopted with medium agricultural
technology.

So far as improving the living coon-
ditions in drought areas is concerned,
since water resources and financial
resources are limited, we have to make
a judicious choice while deciding on the
area (o which irrigation benefit is to be
extended, ’

In the State of Orissa, by the end
of the Sixth Plan, only 1734 lakh
hectares, as against an irrigable area of
50 lakh acres, will have been irrigated.
Even with the reduced projection of the
National Commission on Agriculture,
1976, 30 lakh hectares should be brought
under irrigation by 2000 A. D. This
would need an investment of about Rs.
3.800 crores which, at current prices,
would be about Rs. 1,265 crores, on an
average, in the next three Five-Year
Plams. Accordingly, the State has pro-
posed an outlay of Rs. 860 crores under
the State Plan, and a Central funding
of about Rs. 390 crores would be
required during the Seventh Plan for
the three major Projects (i) Rangali
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(ii) Upper Kolaba (iii) Subernarekha
This should be kept in view and the
hon. Minister should wurge on the
Plapning Commission to make the
allocation accordingly.

In the State of Orissa, we have obe
big project called Iodiravati spoosored
by the World Bank, the Goveraoment
India and the Government of
Orissa. But because of delay in
finalising the tenders in the CWC, the
project i3 being delayed. Al efforts
should be made to see that the tenders
are finalised in time.

1 would also like to draw your
attegtion to the environmental impact
due to irrigation in drought arcas. It
should be assessed fairly in advaoce,
and omaiotenance of the ecological
balance should be « part of the proj=ct
report itself,

I would also like to draw your
atteotion to the fact that jn the case of
many oOn-going projects i our Stales,
for exarople, Badnala and Upper Jonk,
the work is being delayed because titl
now we have not received the clearance
from the Agriculture Department. So
it will be my suggestion that a team of
officers from both the departments
should visit the spot apd they should
finalise then and there so that un-
necessarily the cost escalation may not
take place.

Regarding power, our demand is
tirat the proposed super thermal plant
should be operated in the Seventh
Plan—2 vnits of 500 MW cach and the
IB Valley thermal power plant consisting
of 4 units of 210 MW each which is
equivalent to 840 MW and the cost
estimate is Ras. 840 crores and the
amount that will be required for the
Seventh Plan will be Rs_ 550 crores,

Simultaneously  renovation and
modernisation of the Talcher plant
should also be taken up quickly and
keeping the 20 point programme in view,

~ the REC should be streamlined to work

more effectively, especially in the tribal
areas. and backward arcas and im the
Harijan bastees so tbat the REC can
achieve its target and its programme,
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With these few words. I support the
Demands,

MR. DEPUTY SPEAKER : I want
to inform the hon Members. We
have fixed 6,15 for the Minister to reply.
Can you reply ?

AN HON, MEMBER: Can he cover
in 45 minutes ?

MR. DEPUTY SPEAKER : There
are 6 more speakers. Therefore I request
the hon membets to take only 5 minutes
cach, After 4 minutes 1 will ring the bell
and they should finish at the fifth
minuate, Then only the Minister will be
able to reply. Otherwise, it will take a
long time.

SOME HON, MEMBERS: Tomorrow
he can reply.

MR. DEPUTY SPEAKER : We¢
should f@inish this business to—day.

Other Ministries are coming. We are.
supposed to take up Industry Ministry

also to—day but we have not taken it
up. In the BAC we have decided that
everything should be finished to—day.

(Interruptions)

MR. DEPUTY SPEAKER : We ate
having so,many other thiogs tomorrow
not only this. [ will extend the tim:
by one hour. We can go upto 7 0" clock
and it must bz over by 7 p. m. I request
the Members to complete their speeches
within 5 minutes. Then the Minister
can take half an hour...

SHRL E. AYYAPU REDDY :
(Kurpool) : The Minister’s reply is not
mechapical.

MR. DEPUTY SPEAKER : I wijl
give him 45 minutes,

SHRI E, AYYAPU REDDY : If he
opts out for tomorrow, we will be

happy.

MR. DEPUTY SPEAKER : I will
discuss it with the Minister.

SBHRIMATI JAYANTI PATNAIK
(Cuttack) : 1 rise to support the

Demands for Grants of the Irugauon
and Power Ministry,

- W

One of the most imiportant idare-
dients for agriculture is irrigation. “Ptis
gratifying to note that 11.5 million
hectares have been brought under drriga-
tion during the Sixth Plan.  Though we
are moving towards progress and towards
the growth of irrigation potential, - still
much more is to be done because much
water is going in‘o the sea without
being utilised.

Tris an irony that even for sanction-
ing and commissioning a project’ of
major or medium irrigation, we “fifd
the resource constraint and whed™wse
find the resources, then also the ‘geésta-
tion period is too long and the ¢ost
goes up, So anyvway the resource ¢ons-
traint is there in sanction and also coin.
ptetion of a Project. 1n view of the
resource constraint, priority invest-
ment should go for completion of the
incomplete projects so that the invest-
ment already made can be put te use
quickly. There are a number of pro-
jects undertaken where we find that the
reservoir is built but the distribution
system is not progressive for want of
funds, I can cite two examples of
Orissa,One is the Rengali project -and
the other is Upper Kola project For
this preferential funding should e’
made so that these projects can be-put
to use.

3y preferential funding | mean assista-
nce through grants and loan begause
Orissa is below the national average.Until
and unless there is preferential funding
by way of grants and leans Orissa- can-
not progress. In case of new projects
priority should go to the projects.in
tribal and drought prone arcas and.to
those projects which have flood protec-
tion potential. Here I wou'd .like,to
mention about Subarnarekha Project in
Orissa. This project will benefit three
States, namely, West Bengal, Bihar.and
Orissa. The Chief Ministers of .these
three Stafes had raised this issue in the
East Zone council meeting with. the’
Irrigation Minister that the flood com-
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poneat should be made by the Central
A3overnment as in the casc of earlier

: projects.

Economically backward  States,
especially those which have been found
revenue deficit by the 8th Finance
Commission should get extra assistance
over and abave their State Plan in
erder (o take up or complete irrigation
projects, So that the irrigation potential
created can be at par with the national
average and advanced States of the
Couatry, In irrigation the seepage
preblem is most important. To solve
the scepage problem we must have
drainage, iostal tube-wells and have
plastatioa. Much of water is wasted
due to scopage and this problem should
be attonded to on a priority basis,

Now, I come to power problem.
: Pe!\_qer. is the key to the pation’s pros-
périty. If we look at the power situa-
tioa ig the country we find that the
iastalled capacity by the end of Sixth
Plag was about 14000 MW. First the
target was fixed at 19500 MW but now
w¢ hear the target is 14500 MW, The
Mioister may say that capacity of exist-
ing right upto the end of 1979 would be
imcreased by 50 per cent but that does
mot mean that we have outstripped 50
per cent of the demand because every-
where we find there is power shortage
and load shedding. I do not know how
the Planning Commission takes into
consideration the perspzctives or the
basis on which the demand and the
targot are fixed. 1 fail to understand
whether we are moviog to keep pace
cither with the target or with the
demand because in ap egalitarian State
we aré bound to find that demand
for power goes on increasing, For want
of power the installed capacity of the
iodustry is Dol being utilised resulting
i» colosmal national wastage. So, power
potential has to be increased and that
too quickly. For this purpose we must
go Io fer optimisation of the existing
thermal plants and that should be done
by better manmagement innovation and

mogdernisation.
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Now, I come to super-thermal power
plants. Hydel Projects take a long
time to complete, Where there s
availability of coal we must have thermal
power plants. Here 1 would like to
mention about super thermal plant at
Talcher. Orissa has been pressing for
this Talcher Super-Thermal Plant the
decision for which was taken in the
Fift Plan. Talcher is one of the six
sites selected for construction of super
thermal plant, Unfortunately the pro-
jects have come up at all the other five
sites but not at Talcher.

I must say that this is a most
feasible proposition. Plenty of water is
available. There is railway station,
There is plenty of coal availability. In
spite of these, I do not know why it
should receive this step-motherly treat-
ment, I don’t blame the Power Miniter;
they are very sincere, But the Plannint
Commission and the Finance Ministry
are not agreeing to provide funds. I
request the Power Minister that he
should press upon the Planning Minister
that they should also assess our demand
and provide the funds, The State
Government has been projecting the
load requirements, They have told the
Centre clearly that by the end of the
7th Five year Plan the State will face a
shortage of over 1,000 MW of power,
In view of this, the Power Minister
should press on the Planning Minister
and Finance Minister about the need to
provide more funds,

In the last Lok Sabha we have been
assured that at least two units of 500
MW are coming up. The Power Minister
should see to it that at least one unit
of 500 MW is brought under operation

Qby the end of the Seventh Five vear
Plan. .

Sir, the State Government of Orissa
bhave also urged for a Thermal Power
Plant in the State Sector in the 1b
valiey coalfields. This is also not being
given clearance on the same ground.
The State Government have asked for
institutional finance from IDBI (0o be
cteared for this purpose. Unless the
proposal is favourably considered, the
State's progress would be badly
bampered,
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Sir, there is need for the expansion
of power potential in the Central Sector,
State Sector and Private Sector, for
captive generation, We must go all—
out and adopt a liberal policy in the
sanction of and assistance to these
projects. Otherwise these long term
projects wilh huge capital investment
required, will never be able to get off
the ground, There is proposal from
Orissa in this respect and 1 hope similar
proposals must have come from other
States also, The proposal is that a
consortium of industries will put up a
captive power plant jointly instead of
being ap individual project of each in-
dustry. 1t js a very sensible proposal.
It would be most cost-effective; it will
supplement the. generation of the State
grid and it "will release much of the
pressure ‘on the Electricity Board. [
would urge upon the hon. Minister
that a policy decision should be taken
to clear such projects in our natiopal
interest. A bold and forward-looking
policy is required to encourge power
projects 1n all sectors.

Having said this, 1 must lay emphasis
on the saving of energy in industries,
Many industries should modify their
plants and equipments. The new indus-
trics which are coming up should choose
a technology which would consume less
quantum of energy.

Then I would submit that trans-
mission and distribution aspects have
received only low priority. They should
implement the recommendations of the
Rajayadyaksha Committce on Trans-
mission and Distribution and also on
National Grid.

MR. DEPUTY SPEAKER : Please
wind up.

SHRIMATI JAYANTI PATNAIK :
Only one thing more. 1 would say some-
thing about the recommendation of the
Working Group for Power. It is
reported :

““The working group for Power
has recommended a Rs. 67,500
crores outlay for the 30,595
MW power programme dJuring
the Seventh Plan ™

MR. DEPUTY SPEAKER : The
Minister has taken note of it, Please sit
down.

Now, the hon. Minister wants to
make a statement.

SHRIMATI JAYANTI PATNAIK :
The Super Thermal Power Plant in
Orissa should be taken up, It is wvery
essential, [ request the hon. Minister
to consider it,

18.00 hrs

THE MINISTER OF STATE IN
THRE MINISTRY OF ~ PARLIA-.
MENTARY AFFAIRS (SHRI GHULAM
NABI AZAD) : I propose tbat we
should cxtend the time of sitting of the
House by one hour. The Minister wijl
reply tomorrow. There are large numjer
of members who are remaining to speak
in the list. Therefore, I propose that
we may extend the time of sitting of
the House upto 7 O clock.

AN, HON MEMBER: When will the
Minister reply ? .

SHRI GHULAM NARBRI AZAD :
Tomorrow.

PROF. N.G. RANGA: We have not
heard any speech at all from Mecmbers
belonging to some States. 4 or 5 people
are allowed to speak from the same
State. Members belonging (o other
States who have not spoken should be
givep an opportunity to speak,

MR. DEPUTY SPEAKER : 1 go by
the list. The list is like that. What came
1do?

SHRI P1YUS TIRAKY May I
suggest one thing ? Whatis the use of
extending the time of the House today
when the Minister is going to reply onfy
tomorrow ? Those who are yet to speak
whose pames are on the list, can veey
well speak tomorrow itself,

[]

(Interruptions,
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i~ *§HRI §.M. GURADDI (Bijapur) :
Mr. Deputy Speaker, Sir. while speak-
ing on the Demands for Grants for the
the Ministry of Irrigation and Power 1
would like to express my views,

1t would have been much better if
the Cengré had taken the full responsi-
bility of the inter-State rivers. We are
making demands for our respective
States. Maharashtra, Karnataka,
Andhra, Tamilnadu and othsr States
are placing bclore the Centre their own
demancs. They are  requesting for
separatc projects. Therelore, it would
be moré€ useful and appropriate if the
Cenfre tould decide as -to where eacgh
projéct should be sct up.

.. Maharashtra has constructed a pro-
ject across Krishna river. This is the
Koyna power project. Even though this
is a power project, much of the water
flows to the sea. T fee] that the Central
Government is responsible for this huge
waste of water. If there were proper
planing. water could have been
supplied to Karnataka and Andhra
Pradesh in addition (o power projects
for Maharashtra, There is shortage of
water in all the States. Thercfore, the
Centre should take immediate steps in
this regard and provide water 10
Karpataka and Andhra Pradesh.

) Coming to my State, Krishna river
is the - biggest river in Karnataka. In
India, after Ganga and Yamuna it is
Krishna river which is very big. Tt is
very clear that there wou'd be no
drought in South Tndia if Krishna
basin and Cauvery basin are properly
utilised. There are some projects on
{he Krishna valley basin, They are for
example, Malaprabha  project and
Ghataprabha, Tunghabhadra and Bhudra
projects, These are important among
them.  But unfortunately none of them
‘has been completed, The main reason
for this is lack of funds. The Centre
blames the States for not utilising the
water and for not completing the on

*The spcech was originally delivered
in Kannada,
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going works, Our late Prime Minister
Shri Lal Babadur Shastri had laid the
foundation stone for the Upper Krishna
Project. The estimated cost at that time
was Rs. 200 crores. Shri Shastri had
said on that occasion that the project
would give a profit of Rs. 200 crores
every year directly and indirectly. But
now it has become such a costly affair
that the project would not be completed
even if we spend Rs. 2000 crores, When
the States are in a helpless position,
na'urally they approach the Centre.
If the projects arc not completed in
time then i1t would be very costly to
complete them later and ultimately it is
a loss to the whole country, Drought
situation bhas become a regular pheno-
mencn every year in most of the
districts of my State. A permanent
solution for this mepace of drought js
to give top priority to irrigation projects.
If you say that you do not have funds
then please make arrangements to get

assistance from the World Bank.

In the North there is the Damodar
Valley Corporation., Similarly Krishna
Valley Corporation can be established.
Through this Corporation, in addition
to irrigation, land levelling can also be
taken up. I urge hon, Minister to set
up Krishpa Valley Corporation and
also Cauvery Valley Corporation.

In my constituency, Bijapur, there
will be drought three times in five years.
Huge amounts are being spent for
famine relief programmes, Entire Bija-
pur district would get water from
Krishna River if funds are invested in
Upper Krishna Project. The entire
amount invested in this project can be
recovered within aperiod of ten years.

Qur late Smt. Indira Gandhi visited
Bijapur when the whole district was -
reeling under severe famine, At that
time China had attacked our country.
The people of Bljapur weighed Smt.
Indira Gandhi in gold and dopated the
gold to the cause of the nation. Smt.
Gandhi was very much pained at the
miserable condition of people of Bijapur
due to famipe, She said that Bijapur
should be made a prosperous district
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by providing water to these lands. I
appeal to the present Goverament to
fulfll the dreams of our late lamented
leader, Sufficient industries have been
established in Karpataka.  lodustries
coqtinue to te set up ina my State. There
are several industries in Bangalore and
10 the surroundiog area. 1 am happy
avd grateful to the Central Government
for this. But where is the power 7 What
arrapgements bave made to supply
power ? Raichur thermal project Unit
I has been sanctioned. But please sanc-
tion Unit If and 3rd unit immediately
and salve the power crisis in Karnataka

There are five rivers io Rijapur
district, Bijapur should bave beto
southern Punjab. It is our late Swmt.
Gandhi who said this and not I Kindly
make arrapgements to fully utilise these
frve rivers. PFor allotting sufficient funds
to complele all the ongoing irrigation
ptojects, please take the trouble of
petting assistance from the Worlkd Bawnk
if you cannot finance fully all these pro-
jects. Sir,

I thank you for giving me this
opportunity to speak and conclude my
speech,

SHRI RAMDEO RAI (Samastipur) :
Mr, Deputy Speaker, Sir, while suppor-
ting the Demands for Graats of the
Ministry of Trrigaticn snd Power, 1
want to make a few submissions. In
this connection, fiest of all, I would like

to express my gratitude to our late -

leader Smt. Indira Gandhi who gave
top priority to irrigation and power
under the 20 Point Programme, as a
resutt of which we have been able to
increase our irrigation potential to this
level from 1980 up to the present day
and have become self sufficient in food.
grains, Our movement with regard to
foodgraing has been quite old. As a
result of the bard work of our farmers
and farm labourers during the period of
the Sixth Five Year Plan, we have crea-
ted enough stocks of foodgrains and all
this' is attributable to Smt. Indira
Gandhi, 1 want to draw your atten-
tion to the fact that after facing great
difficulties our farmers has been able

to reach this stage but he is facing a lot
of difficulties even today. He is besct
by rains and floods, If we pay some
attention to it, undoubtedly, we can
achieve the targets, otherwise we shall
not be abke to achieve the targets. There
i8 need for further improvement ip this
field, This is the main reasons for pot
achieving the target in time, Tbhis is
ousr major problem in the states where
the farmer is beset by rains and floods.
Particularly in Bibhar, our farmers
suffers due to rains and floods. Both of
tbem are the enimts of the farmers,
Sometimes there are excessive rains angd
sometimes there are floods. Even hail-
storms strike sometimes, We introduce
a number of schemes to solve the flood
prohlem, but these schemes are not
completed- in time, due to which the
farmers are facing difficulties. If we
complete the schames 1n time, it will
cost less, the work will be over in time
and we shall be able to achieve the
target ag well ovherwise we are depfive
ed of all the three,

The officers, whether they belong to
the Central Water Commission or to
the Ganga Flood Control Project or to
the Technical Advisory Committee, are
unable to complete the schemes in time.
This is the main reason why the works
relati ‘g to flood control are not execut.
ed in time. I would like to the tirge bon.
Trrigation Minister, through you Sir, to

“direct the States to complete the works

as per schedule, in accordance with the
guidelioes issued to them. So far as the
ceatre is concerned, they shoald take
initiative to execute the schemes which
are pending here for many years. As
the time is short, [shall not say much
but would live to draw your attention
to the crux of the problem. The flood
control works should be - completed in
time. When the 1loods occur, ' you raise
embankments. At that tims money is
spent lavishly, but nothing is done in
agvance. Only the flocods occur in the
nionth of June, work is staried to con-
trol the floods., Why is it not started
fromi January itself. When funds are
provided for other works, why is money
aot provided for this work in time, We
have to comne to koow that the food
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control works are stopped at the time
of floods. The villagers suffer damage
due to the floods, and soil erosion takes
place, but no instructions are given to
undertake flood control works, What
will be the result 7 All the villages wil!
be wiped out and the land as well the
crops will be destroyed. After all that
what would be the use of executing
these schemes ? You may be aware of
the situation prevailing in Bihar aod
Assam, There the people suffer a ot
due to the floods and soil erosin. |
would like to submit that schemes to
check soil erosion should be executed in
time. By doing so, the people as well
as  the Government will be benefited
and wec shall be able to achieve our
targets also in time, Drainage of water
is also our brain problem, What
happens today is that in Bihar the rivers
over flow during rains. There are &s ma-
ny as ten rivers which flow in Bibar, We
are pot able to harness the waters of
these rivers. If we utilise their waters,
we can have double benefits. One bene-
fit is that we shall bc able to get more
energy from the river waters......
{Interruptions) the Bahati, the Balan,
the kareh, the Noo, the Ganga, Baya,
the Kosi and the Burlin Gandak arc the
rivers in Bihar, Out of these the Bahati
the Balan and the kareh go dry earlier.
If we deeper these rivers, water can be
accumulated there and also surplus
water could be drained to these rivers,
which will benefit the farmers, Through
lift irrigation we could utilise this
water. More benefits accrue from the
river waters, What happens to day is
that the rivers and ponds overflow, this
water damages our crops. We cannot
do anything in this situatior,  So
drainage of surplus water i1s our main
problem. It is neccssary to check it.
The hon. Members and the hoa. Minis-
ter might be aware of the condition of
the State tubewells. Ours is predomiban-
tly an agricultural country. Eighty
percent of our population depend on
agriculture, The farmers put in hard
labour to grow crops but they are in
dine need of irrigational facilities.
Today, tubewells are lying out of order.
Power is not supplied to them. There
are no funds for their maintange. The
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drains are In dilapidated condition.
When we are spending money, why are
we pot giving allention to utilise the
waters ? In this conpection, the state
Governmenis sbould be given ditections.
The faimer is the backbone of our
country. Unless this backborne is streng-
thieped, our countty can not remain
safe. Today there is a buge stock of
foodgrains in the country. Our farmers
bave implemented the progiammes of
the late Shrimati Indira Gandhi.
" (Interruptions)

1 would like to say something regar-
ding power. You arc geoing lo spend
Rs. 500 crores on the modernisation of
the Power Plants, You see the Sixih,
Seventh, Ninth and thé tenth unit of
Barauni and Patna Thermal Power
Station...... : ‘

‘ (Interruption:)**

[English)

MR. DEPUTY SPEAKER : Mr.
Roy, you ean speak on power on some
other occasion. Mr. Krishna Roy, you
can speak now. Mr. Roy, the next hon.
Member is already on his legs. Whalt-
ever you say will not go on record, Mr.
Rao, you please proceed. Nolhing
clse will go on record. (Interruption)s*

*SHRI V. KRISHNA RAO (Chik-
ballapur) : Mr, Deputy Speaker, Sir, 1
wholeheartedly welcome the Demands
for grants pertaining to the Ministry of
Irrigation and Power, I like to give
some valuable suggestions while speak-
ing on this very important Ministry.

For many ycars in the past our
couutry had to import foodgrains from
foreign countries. But today we have
achieved sell-sufficiency in foodgrains
and we are proud to export them. Our
national has achieved progress in many
other fields also It is our late Prime
Minister Pandit Jawaharlal Nehru's
yeoman services, late Shri Lal Bahadur
Shastris dedicated services and our late
lamented leader Smt, Indira Gandhi’s
able administration and sacrifice which

**Not recorded,

**The speech was originally delivered
in Kannada.
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has heiped our country to achieve such
a'progress. I pay my respectful hom-
age to Smt. Indira Gandhi I pray that
Indiraji's soul may rest in peace. I
want to congratulate our young and
enthusiastic Prime Minister Shri Rajive
Gandhi and Finance Mipister Shri Y.P,
Singh for presenting a  progressive
budget for the year 1985 86, 1 congra-
tulate our Ministers Shri B. Shankara-
nand and Shri Arun Nehru who have
taken keen interest to achieve progress
in the field of irrigation and power.

In our country many importaat Irri-
gation and power projects have come
to a halt, Our Government has the
intention to take up the work of al}
these projects in the Seventh Five Year
Plan It is gratifying 10 note that many
more new projects have also been
cleared in the coming seventh plan,

Coming to my State of Karnataka,
irrigation is in a bad shape, Before
independencz our neighbouring States
Maharashtra, Tamilnadu, Andhra
Pradesh and Kerala had only 10% irri-
gated land. Today the percentage is
60 and above. But ironically in Karna-
taka the percentage has risea from 12
to 20 only, I regret to mentioa this
sorry state of affairs. If the imbalance
is to be wiped out and an equilibrium is
to be kept, a huge amount has to bz
invested in Karnataka. In our country
the rain fall is between 15 to 20 inches
only and in my State 10 to 12 districts
are drought prone areas, The Govern-
ment intends to spend about two thou-
sand crores of rupees on dry land farm-
ing schemes. Instead of spending thou-
sands of crores of rupees for dry land
farming projects and drought relief
programmes in the areas where thero
would be at least two droughts in five
years, it.  is appropriate to invest in
irrigation projects, Many ¢ld irrigation
projects are lying incomplete. If the
" Government invests more funds in
jrrigation projects I am ‘sure that
Karnataka will be no less than Punjab
in the north. There is ' much to be
" done in Karpataka, Upper Bhadra is
a’'very old project. There were several
agitations in this regard. All the
plans and estimates of this projoot are

gathering dust in the Government
offices, Since the time of our hon,
Sbhri = Nijalingappa’s Chicf Ministership
in Karnataka, this project has not come
to the Centre and it is lying in the cold
storage. -This should not have happened,
1t is a matter of regret that Karpataka
is lagging behind while the neighbouring
States are progressing very fast, This
is really a miserable condition,

- -1 would like to briog to the hon.
Minister’s attention that 10 lakh acres
of land can come under irrigation if the
Upper Bhadra Project is completed.
2.75 lakh acres of land can be irrigated
if the Upper Tunga Project is completed
If the rivers flowing towards West are:
diverted towards East many important
projects can be completed, These pro-
jects are Netravat Project, Aginashini
Project. Bedti Project, Bare Pole river
project, & Mahadayi Project. Totally
about 30.25 lakh acres of land can come
under irrigatioon if all the above projecis
are conpleted. Only estimates have
been prepared and nothing clse, Total
estimated cost of the above projects is
2640 crores of rupees, Our State can
achieve green revolution and white revo-
lution and progress like our neighbour-
ing States only when more money is
invested in irrigation instead of spending

it on drought relief programme and on

implementation of dry land schemes.
Sir, 1 earnestly request the hon, Minis-
ter through you to include all these
projects in the 7th Five Year Plan,

1 want to bring to your kind notice
ooc more vital issue. There is a big
cooperative sugar factory in Gowribi-
danur of Kolar district, Here more
than 800 families are suffering without

- water facilities, For the last two years
- the factory has been closed. Thus about

six thousand acres of land is lying upu-
tilised, Our Goveroment has spent seven
crores of rupees op this factory but it

" i5 of no use. You have to help the

farmers through laons to draw under-
grolind water through borewells. Then it

" will not only help the cooperative sugar

factory to function but also to earn

‘crores of rupees of profit. At present

the coadition of this factory Is very bad
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and the work here has come to a grind-
ing halt, 1 plead with the Government
to take up this matter immediately and
to sce that the factory starts functioning.

I feel happy 1o welcome the sanction
of an atomic power upit to my State of
Karnataka. But this is pot at all suffi-
cient for our State. If you want to
completely wipe out drought from
Karpataka and to provide more
power apd if you want my State 1o
us ber ina pew era of progress aad
prosperity, please sanction two more
power units. Ope of them can be sct
up at Mekedat (kanakapura Taluk) and
the cther at Sharavati, [ support and
welcome the demands for grants, and
conclude my speech, .

SHRI HARISH RAWAT (Almora) :
Mr, Deputy Speaker, Sir, we have
achjeved the targets fixed for this year in
the power scctor and op that basis we
have fixed the target of 4500 MW. for
1985.86. ] would like to congratulate
the hon, Power Minister and the officers
of his Ministry for showing such encou-
rag.ng results.

Weé have not been able to achieve
the utilisation of even 40 percent of the
installed capacity of our Thsermal Power
Plants. Improvements in the working of
the Plants have been brought about by
continuous limely monitoring and mak-
ing coal available to them, Now we
are utilising 50 percent of the installed
capacity of the Thermal Power Plabts.
The remaining 50 per cent of the insta)-
led Capacity could not be utilised for
generating power due to non availabi-
lity of spare parts in time. There are
many hurdles in .getting them, I shall
urge the hon, Minister to take up the
matter with the Industry Ministry and
ask the authorities in BHEL. to
supply spare parts in time.

The Ceatral Ministry is responsible
for bringing about improvements in the
Theemal Power Sector or in the NHPC
Sector but the main work of the power
generation is  under the Electricity
Boards of the States, The floancial
condition of the Electricity Boards 1s
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very miscrable. It is a matter of great
concers that most of the states are
taking in a casual maoncr, the responsi-
bility for trapsmission of power. The
hoo Mibister should take up the matter
with the Power Ministers of the states
aopd ask themn to bring about improve-
ments in their Electricity Boards and
streamlioe their workiog in accordance
with 2 time-bound programme,

A lot of time will be taken to bring
about improvements ion the Thermal
Power Plapts, but the NHPC is affected
with several problems, They are not
exoculing their projects in tirme. T would
like 10 urge the hon. Minister that the
work onm this project should be executed
in time in the same way as has been
dooe in respect of the Thermal Power
Plants of Singraull, Ko.ba or Ramagun-
dam.

I would like to say one point about
Ramagupdam Project the power genera-
ted by the Ramagundam Project io
Andhra Pradesh is consumed entirely
by Apndbra Pradesh. As Andbra Pradesh is
not linked with the National Grid in the
event of shortage of power in Karnataka
power could not be supplied to Karoataka
from the Ramagusdam Project, which
should have been supplied to thens.

There are Governments of opposition
parties in both the States. 1 would
request my friends from the Talugu
Desam Party to ask them State Govern
ment not to put any hurdles in the way
of supplying extra power to Karpataksa,
Our question arises from it pamely why
we arc npot joining the National Grid,

(Interruption)

All the Thermal Power Plants should

‘be linked with one another so that power

could be supplied to the deficit States in
time: Power should be supplied in time
to areas where its shortoge occurs ahl
of a sudden, This matter has been
raised in and outside the House several
times. The Planning Commission has
also stressed its need. I would hke to
request the hon, Minister to make effort
te get the requisite funds for this
purpose; -
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The N.H.P,C, has speeded, up its
work, but the provision made for this
sector in the budget is very meagre. By
this they will be able to 1ake up only
the ongoing projects. However investiga-
tions have already bzen completed in
this respect and the same have been
forwarded to the Planning Ministry.

Sir, Sharda Valley in Uttar Pradesh
has inmense potential for power gene-
ration, It can produce so much clectri-
city that the reguirements of the whole
of the, Northern India can be met with
it, bscause for thermal power projects
4 cerain mioimum quandity of coal s
nzeded. Similarly, the rivers emanating
from the Himalayas have also immsznse
potential to generate power. During ths
summer season, these rivers get a cons-
tant flow of watsr, [ would request the
hon. Minister that construction work
oo the Dhauli Ganga Project in Uttar
Pradesh should be started,

Now I would like to say a few
words on the working of the CWC, We
have to produce 200 million tonnes of
food grains by 2000 AD to feed our
population and to achieve this, we
should at present be able to irrigate
113 million hectares of land but when
we look at its working, I do not say it
has done a bad job, it has served very
well, but still we are not satisfied, It
has bz2en given the status of an apex
body and we had expected that it would
find out new technologies which it
would transfer to NHPC and other orga-
nisations but that has not been done.
The projects which were started during
the Second and the Third Plans ‘have
not yet been completed, with the result
that the cost of the projects is escalting
constaotly and the intended benefit is
not accuring,

I would say a few words on inter-
State water disputes. Many a time, the
issues have been discussed but have not
been solved. You will havée to solve
them by having mutual consultations.
You will have to find out some way so
that any inter State disputes may not
arise,

The high lands, which depend on

ranifall and where rivers flow very low,
remain waterless through they provide
water to the whole country for irriga-
gation, During the raioy scason water
flows in them in abupdande. Arrange-
ments should be made te store that
water so that the water stored during
the rainy season could be utilised in
winter and summer for irrigation, parti=
cularly for growing vegetables, Spe- -
cial attention should be paid towards
this,

I would also like to submit tha¢ the
problem of sieting is such that it is
reducing the life-spun of the reservoirs-
be it Bhakra Nagal or other reservoirs.
With a view to chzck any silting, the
Flood Control Boards of the Statds
should be asked to adopi flood contrel
measures at the point of origio itsclf.
The Forest Department personel are
doing somethiog in this direction but
not with the aim with which they should
do it, This causes the maximum barm
10 the reservoirs and the risk of floods
also increases, There is need to pay
special attention to this problem.

With these words, I support the
Demands which have bzen presented
in the House.

SHRI C. JANGA REDDY (Hanam-
konda) : Mr. Deputy Speaker, Sir,
in the constitution of every country,
there should be a provision for making
water and fertilisers available for every
fizld. Before Indcpendence, there were
arrengemeants for irrigationg 22.9 per
cent of th: land of th: country and
after attaining lodependence swe have
been able, through Five Year Plaas, to
make arrangecments for the irrigation
of 60 per cent of the land, This shows
that after Independence, irrigation
facility for 40 per cent more land has
been provided. We have schemes for
irrigating 113 million hectares of land
but so far we have been able to make
arrangements for the irrigation 60 per
ceat only of the Jand, The reason for
this is that after the First Five Year
Plan, the funds for irrigation in every
subseguent Five Year Plan went on going
down, Consepuently, irrigation facilities
are aveilable only for such a low pers
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centage of land. Angther reason for
this has been that the irrigation schemes
have not been completed in time, with
the result, that the cost of these schemes
have gone on escalating. In this con-
nection 1 would like to draw your
attemtion towards the Nagarjun Sagar
Project, Its orginal cost was Rs 9l
crores whi¢ch has now reached upto
Rs 850 crores. Similarly, in the case of
the tunga bhadra Project, the initial
estimated cost wias of Rs 11.95 crores
which bhas now iocreased to Rs, 111,70
crores. Your answer about the different
projects shows that the cost of thess
projects has increased manifold because
you have not been able to complete
them in time, Due to manifold increase
-~ in the cost of cement, iron and labour
you could not complete those projects.

Just now my friend was saying that
water disputes were going oo between
different States Water is a gift of God.
We do not fight for air but we fight
for water. In this conmection, I would
request the Central Governmeot that
all the big rivers should be declared
as national projects, as you have dec-
‘lared Bhakhra Nangal, Nagarjun Sagar,
Pochampor and Tupgabhadra Projects
as Natiopal Projects. To solve water
disputes among different States, it is
necessary that these projects are taken
over and completed by the Central
Governoment so that there is no dispute
among the States. It is not a question
of dispute between two or threc States,
1 shall give you ope cxample. Many
years ago, the Nigam Government had
prepared a plan to construct a muliti-
purpose hydro electric project on the
Godavari. This plan was prepared many
years back but has not bcen completed
so far. Why ? Because, with the cons-
truction of the Dam in Andhra Pradesh,
the land in Orissa and Madhya Pradesh
will be submerged. In the multi purpose
projects. power is generated and the
country is beoefited. But even after 35
years of independence, if we do not get
- funds for such projects, what could be
said then. It will be said that there is
water dispute between one State and
an other and the Central Government
‘have mot been able to control the sic-

-uatiop,
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Therefore, my request to the Central
QGovernment is that all the big projects
whose cost is more than hundred crores
of rupees should be taken over by the
centre, It is necessary 1o do so. Then
those projects should be completed as
National Projects like Nagarjun Sagar
Project.

Presently, talks are going on between
the Andhra Pradesh Governmen; and
the Central Government for a project
in Kuochi, There are many more similar
minor projects on which crores of
rupees are to be spent but the Central
Government are not giving sanction for
them, We require Government of India’s
sanction for them the supply of water
from them will benefit the entire coun-
try, But if the Central Government do
not give clearance to them for 10 or
20 or 30 years, then the projects are
hampered and their cost also conti-
nues to escalate, The State Government
fiod difficulty inproviding that much
money, I, therefore, request the Central
Government that they should not delay
the clearance of the projects,

1 would like to say something
about N.T.P.C. also. Thermal Power
Projects should be set up hear the
pitheads of coal mines. For exam-
ple, will not be proper if you set up a
thermal power project in Raichur where
¢oal is not available, because the coal
i3 to be sent from ¢Jodavari and Rama-
gundam, What I want to say is that
these projects should be set up at the
places, where coal is available. Similarly,
the taritlT rate of coal should also be
reduced, My submission is that the tarifl
rate of coal bheing brought from the
coal producing area to the power sta-
tions should reduced so that the. con-
sumer may be benefited.

I would also request that the pro-
jscts in Andhra under the control of
the Centre should bs completed expe-
ditiously. Andhra Pradesh provides food
te the country. 36 per cent of the total
rice produced in the country is grown
in Andhra. 1 would therefore, request
that the projects relating to Andhra
shauld be approved early, I hope you
will accept my suggestions,
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SHRI R.S, KHIRHAR (Sitamarhi):
Mt, Deputy Speaker, Sir, 1 support the
Demands presented by Geoveroment,
These are welcome demands and [ sup-
port them.

I have been elected from Sitamarhi
in North Bihar, An irrigation scheme
known as Bagmati Scheme is being
executed there. During the last ten years
crores of rupees have been spent on this
Scheme, Hundreds of acres of farmers’
land has been submerged in it and
through 'comp:nsation of crores of
rupces has also been made yet in one
sense, compensation has not been paid
by Government as iriigation facitity bas
not been provided and flood control
measures have not been adopted.

Last year we got a news that the
Nepal Goveroment was constructing
some Nunwar Dam reservoir Project
there, If an agreement bectween our
Government and the Government of
Nepal is not reached in" this regard, 1
think water will be blocked and it will
not flow to the Bagwati Project. Water
for the Bagmati Project would be
available at the discretion of the Nepal
Government and irrigation work would
be totally stopped. Thus, the entire
expenditure on this project would then
become fruitless, :

We are spending a buge amount of
money on this. Last year a high level
team of the Engineering Department,
the Flood Control Department and other
Technical Departments had visited the-
site and had beld a meeting. The report
of the team has not been published and
it is lying with Government. We do
not know the recommendations contain-
ed in the report, We want to know if
any report has been submitted to Govern
ment and whether negotiations Fave
been held with the Nepal Government
and they have bezn asked to construct
the dam and- after completion of the
resersvior the required discharge may be
allowed, If the required discharge of
watet is avilable the project may be
continued, otherwise work on it should
be abandoned. The burden of expendi.
true on the Government of India is
increasing. 1In my view, such a project

should be wound up. Hundreds of acres
of land of the farmers have been biloc-
ked in thisiproject. This lagd should be
freed and the people warking on this
project reed should be given some alter-
pative employment.

PROF N.G. RANGA (Gjuntur) :
Which is this project ?

SHRI R.S. KHIRHAR : This is
Bagmati Project which gees from Sita-
marhi to Samastipur and Dharbhanga.
It bas also been said earlier that expens
diture is being incurred on the Bagwati
Project but even after iten years, it has
not been utilised. Jf the Nepal Govern-
ment do not allow discharge of watér
after construction of the dam and
reservoir, the Bagmati Project should be
wound up. Crores of rupees spent by
Government bave gone waste. Govern-
ment should have negotiatiops with the
Nepal Government and if they are
prepared to allow discharge of water,
the Bagwati Project should be allowed
to continue, otherwise it should be
wound up. It has been reported that
technicians have also said in their report
that if the Nepal Government agree to
allow discharge of water, it is all right,
otherwise tube wells should be installed
and water should be supplied in the
drain through tube wells and thus irri.
gational facilities should be made
available,

1 feel to undeistand whether there
will be any utility of it, The land will
remain occupied therc by [Irrigation
schemes can however, be executed by
installiog tube-wells. In my view it
will pot be proper. The hon. Minister
must pay attehtion towards the Bagmati
Project, The Ceutral Government shoud
hold an enquiry into what J have said
within a period of one month aud take
suitable action.

Sccondly, 1 would like to say some-
thing about electrification particularly
in Bilar, When we go to our constitu-
ency, people say that they are able to
meet us whereas electricity is rarely
supplied 10 them. (Jnrerruptions) 1 re-
quest the Central Government to take
ovet the mandgement of out Electricaity
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Board into their own hands. What
bappens is that if there are ten clectricity
poles in @ village and even if Do line is
provided it is said that particular village
has been electrified. Many such cases
have came to notice. These should be
enquired into. It has happened in Bibar
particularly in North Bibar. It is a big
fraud becing committed on the people,

I hope the hon. Minister will pay
attention towards both the issues raised
by me and get an equuiry conducted into
them, With these words, I conclude my

speech,

SHRI SARFARAZ AHMAD
(Giridib) : Mr. Deputy Speaker, Sir I
rise to support the Demands for Grants
of the Mipistry and would also like to
say as my Colleagues have said and the
people of Bihar also say, that one can
meet the Minister. but they are not able
to get electricity, It is absolutely correct
that it has been my cxperience also.

Mr. Deputy Speaker, Sir, power and
irrigation bave a very important role in
the development of any country, But I
am socry to say that the State Electricity
Boards are not discharging their duties
and that is why villages have not been
electrified so far and the consumers are
not able to get the supply  of clectri-
city. T would like to submit that the
Central Government would have to
streamline the working of the State
Electricity Boards, The situation is
very serious. | would like to refer to
the situation in my state. So far as
R.E.C. is concerncd, under the Block
Electrification Programme clectrification
work has not been undertaken in aoy of
the blocks Though the scheme is for
a duration of five years, yet it isexten-
ded for a period of three years,
The extension programm: goss on in
this way. If you go through the report,
you would find that certain villages have
been electrified, but as a matter of fact
these villages have not been electrified.
The same is the situation with regard
to the Kahalgaon Project, Canti Thermal
Power Station in Muzzaffarpur and Koel
Karo Project of N.T.P.C. The Bihar
Gavernmept are not taking keen interest
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in this work and the Thermal Project
which should have been completed by
now has not yet been completed. A¢
present, 800 transformers are required
for the Bihar State. BEven if the traps-
formers are available, these are not
installed. Bargaining is done in their
installation, 1 am very sorry to ray
that electric wires are stolen. Miles of
wires are stolen. It is not known when
these wires would be replaced in the
villages and the cities. I would like to
draw your attention towards Chhota
Nagpur and rhe santhal. Parganas the
people are finding it very difficult to
have their agricultural operations in the
absence of irrigational facilities, At
somc places, there is no supply of
electricily at all. There are rains omly
once a year and the agricultural crops
of the area are dependent on them only.
I have already spoken about R.E.C.
There are chandrapura and Bokaro
Thermal Power Projects of D,V.C. in
my district Giridih. The facilities of
electricity, roads and schools, which
should bave been provid:d in the neigh-
bouring villages have not been provided,
It is very unfortunate, if power shortage
persist in a district where Thermal Pcwer
Project has been installed, With these
words, T support the Demands for
Grants.

[English]

MR. DEPUTY SPEAKER : Dclini-
tely they will do something because
many hon, Members have demanded the
same thing.

(Translation)

SHRI SARFARAZ AHMAD : Unless
the Government improve the situation,
the pzople in the villages would continue
to say that one can see the Minister, but
can not get electricity,

SHRI ~RAMASHRAY PRASAD
SINGH (Jahamabad) : Mr. Deputy
Speaker, Sir, our country is an agricul-
tural country. There are two require~
ments of agriculture—ooe is irrigation &
the other is power OQur agricultur is
facing shortage of both of them, Many
natural calamaties occur in our country,
which cause cnimeuse loss. Long term
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and short - term schemes have been for-
mulated to check them, Despite all
such efforts, we have not been able to
control them. According to the report
of your Department, a loss to the tune
of Rs. 400 crores is caused by both
these natural calamities in our country.
If such a huge loss is caused in terms of
money, it would lead to further employ-
ment and poverty. Who is responsible
for all-this ?

1 would like to bring to your notice
“the example of China. That country
had suffered the maximum in the world
due to natural calamities and at one
time that country was very poor. The
reason for their backwardness was
"Yangsi Kyang river which was a hind-
rances in their progress, It had become
a curse for China and the entire country
had become very poor due to this river.
But the Government of China formulated
a plan to control the river and the plan
was compled in scheduled 1ime. It has
brought prosperity to China and today
China is more forward in every respect
t hrough it had got freedom later than
we, You should therefore think seriously
in this regard. There are many projects
in the Country which are pending with
" the centre for the last 20 years. The
Muhana Dam Project of Bihar is one of
them, which would benefit five districts
Gaya, Patna, Hajaribagh, Nawada and
Nalanda on its completion. These areas
would get irrigational facilities, but this
project is pending with the centre for
the last 20 years. Secondly, the biggest
shortcoming is the non completion of
the projects in the scheduled time,
whether the projects are big or small
and delay only exalates the cost of the
_projects every year. When the estimated
cost of the project increases a finan-
cial crisis arises before us and we are
not'able to mobilise resources for the
completion of the projects and we lay
behind in all our programmes. Unless
the projects in any country are comple-
ted in time, the country cannot achieve
suc,ess and it cannot make progrcss
‘and its econcmy cannot be strong,

iMr. Deputy Speaker, Sir, as there is
shortage of .time, I would thaerefore, like

to say a few words about electricity.
Many MPs have already spoken about it
‘and it is correct also that the people
living in the country side say about the
supply of electricity that itis a game
of hide and seek, The people living in
big cities like patna and Delhi can “not
appreciate the difficulty of the rural
people about the supply of electrigity,
because they get power round the clock.
This is one of the reasons due to which
the people are rushing to the cities
because they do not have to face power
shortage in the cities. Due to ‘power
shortage the farmers in the villages have
to suffer a huge loss,

I would like to make one more
submision about electricity. [ would
request that improvements should be
brought about in our old power units
and new power plants should be installed
for generation of more power. You
have iocurred a huge expz2nditure on the
training of engineers in foreign countries
but after their return from aboad, they
have been posted in other sectors and
thus we are not able to get the benefit
of their training abroad. I do not want
to go into statistics, '

(English)

SHRI ANANTA PRASAD SETHI
(Bhadrak) : Mr, Dcputy-Spzaker, Sir
1 support the Demands relating to the
the Ministry of Irrigation and Power-.

The main strategy for agricultural
development in the Seventh Plan is to
increase food production and to achieve
self-sufficiency at higher levels of ‘con-
sumption. This can only be practi-
cable with efficient water management
and optimum utilisation of water re-
sources both in irrigated and rain-fed
areas.

The new 20-point programme has
laid much emphasis on furthering irri-
gation potential. I must welcome the
proposal of bringing the gross area of
113 million hectares under ‘.irriga:ion,
Only the creation of irrigation poteniial
is not enough. I would like to draw
the attention of the Minister:of Lryi-
gation and Power to one thing and that
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is to take extra care for the develop-
ment of command arcas by way of land
shapm‘, land levelling, construction of
field channels so that maximum advan-
tage can be taken.

The ground water development
which forms bulk of the minor irri:
gation programme should receive equal
attention as the major and medium
irrigation projects. The ground water
schemes provide an instant and reliable
source of irrigation in the hands of
small and marginal farmers. Moreover,
this programme can be undertaken
through individuals and ceoperative
efforts with assistance from financial
institutions because this imposes less
burden on the public exchequer.

Greater efforts should be made for
increasing farmers, involvement and
participation in water management in
CAD areas by forming farmers’ associa-
tions and irrigation cooperatives.

Presently, (hree multi-State River
Valley Projects are under construction,
the Upper Kolale, Indravati and Subar-
pareka in Orissa State, for the purpose
of power generation, irrigation and
flood control. The comletion of these
projects is urgently needed,

So, I draw the attention of the hon.
Minister to allocate more funds for
these projects in the Seventh Five Year
Plan.

Qurs ig a State where floods visit
more often like regular vnwarranted
visitors, Unending loss of human
beings and other properties occur due
to the floods almost every year. Huge
amounts are also being spent by way of
relief measures mostly funded by Central
Goverament. No integrated watershed
management project for the flood-prone
rivers has 30 far been taken up under
the Central Sector Schemes in Orissa,

Our State deserves priority conside-
ration for implementing the abovemen-
tioned Schemes in view of the frequency
of floods in all the major rivers. The
State Government has already submitted
a detailed Scheme on the subject. I
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would request the hon. Minister to

include at least four integrated water.
shed management projects as Centrally
sponsored Schemes during the Seventh
Plan and sanction adequate funds for
the purpose,

{ Tranglation)
19.00

SHRI KAMLA PRASAD RAWAT
(Barabanki) : Mr, Deputy Speaker, Sir,
on the one hand heavy floods occur in
this country in the big rivers like the
Ganga, the Ghaghra, the Gandak,
the Yamuna and the Gomti, and on
the other hand, the land on their banks
is lying uncultivated. If tube wells are
installed by Government at higher levels
greenery could be brought about even
in that land. The people arc facing
starvation in this area and a lot of
difficulty is being faced by them.

After the construction of the feeder
canal of the Sharda Sakayak capal in
U.P., the old Sharda Canal has been
abondoned. Earlier, Sitapur and Faiza:
bad Commissionery used to bave irriga-
tional facilities, but after the abanden-
ment of this canal, there is great
problem on the banks of the feeder
canal. People do not have irrigational
facilities and the entire village is facing
starvation, although we want that these
uncultivated land should be cultivated.
In the entire U.P., irrigational facilites
should be increased in the birren land
in Faizabad, Gonda, Baharaich, Bara-
banki, Rai Bareli, Sitapur, Sulfanpur
and all other areas. Only then we
could have maximum agricultural pro.
production.

There is yet another problem of
seepage of water. There is seepage of
water on the banks of the canals.
Secondly, the biggest problem is that of
water in the lowlying areas. The water
lying in the water logged arcas should
be pumped out into the rivers. This work
was entrusted to the Irrigation Dopart-
ment, but this is not being done and
the entire funds are going waste.

Similarly, when Ramganga Project,
Budhi Gandak Project and all other
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projects were formulated, these bad
included the construction of the drains
at the village level also, but these draine
got damaged just after their cons-
truction, )

Mr. Deputy Sﬁeakcr. Sir,. With
these words. I support these Demands,

Through you had given only three
minutes to speak, I still express my
thanks to you.

19.0_4 brs.

The Lok Sabha them adjourned till
eleven of the clock on Thursday, April 18,
1985/Chaitra 28, 1907 (Saka)
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